




LAD, 5. VM-VILL, 6 
ऊ 

es aes 

LEGISLATIVE ASSE! 

Volumes VII and VII, 946 

OF THE 

SIXTH LEGISLATIVE ASSEMBLY, 
946 

५) 

¥ Tie MANAGER or Pustication a pa, == 
WAGER, GOVERNMENT OF IxDTA pad wy Dam





INDEX TO THE 
LEGISLATIVE ASSEMBLY DEBATES i | 

: 946 
A ABOLITION(S)— se 

ABDUL GHANI KHAN, KHAN— Question re— : 
Hindu marriage disabilities removal Bill. 652° of Capital Punishment. 23. 
Motion re Food situation, 573, 582-84. —— of Death Penalty. के न 

ti f Cloth in N.W.F- —— of Planning and Development De- 
eR all partment 00-0l. ; 

uestion, Supplementary re number of trac- — of System of Grant of Titles. pp’ ry 
ih and ploughs received by Government Effects on Indian Finance by the atl 

Sinking of wells and procuration of food- Salt-Tax. 708. 
grains by subsidies, 026. ais 

Supply of Sub-soil on for irriga' ACCIDENT(S)— 
Use of fire arms by Hooligans in Beng: Question 76" railwar nancial 

y —— and Enquiries 
and amendment of Indian Arms Act. a@uriig the year. 30-40. 

Special marriage (amendment) Bill—Motion | ACCOMMODATION(S)— 
to refer to Select Committee. 46 हर 

Question re— 
25 ABDUL HAMID SHAH, MAULVI— Ae efor BoatdinyscIravele 

Question re— ling and protection of Members of the 
Mohammadan applicant for stall in Mahima- Constituent Assembly. 093-95. 

ganj railway station on Bengal Assam Wreahsestadisihion - ‘equisitioning of ——— by Chief 
este EUS? Commissioner, Delhi. 5]-52. 

Railway Bridge over the river Banguli i 
near Mahimaganj Station on Bengal Gor plans shortage of 
Assam Railway. 044-45, —— and Control of Rents. L!f-50. 

* Recommendation by the Indian Coalfield in provinces for offices of 
Cormmission. 099. 

ABID-HUSSAIN, CAPTAIN SYED— 
Question re— 

Allotment of Textile Mills for the cotton 
producing Provinces. 774 

Ban in British India for entering a parti- 
cular trade. 05: 

Ban on any section of 

Housing —— 
the Central Public Works Department. 
849. 

Provision for of residents of Sarai 
Purani Idgah, Delhi. 458, 
Recall of Government of India offices 
from Simla and Calcutta to New Delhi and 
pressure on housing in New Delhi, 850-52. 

@ particular trade in British India. 852. 

Rivaz Bridge on N.W. Railway. 774, 

~Sh of third class tickets on Malakwa 
5 stake ot Road Line on N.W. Railway. 774. 

Transfer of stations of the Army Remount 
Department from Ghenab  Arfa to 
Montgomery District. 933-34. E 

-ABID HUSSAIN, CHOUDHURY MD.— 
Question re— 

Erasing of names of Railway Stations 
written # Urdu oe + in the Purnea 
District of B. A. Ri Wy. 304. 
eet of Katihar Junction on 

- and 0. T. Railways on id 
of town. 92. ss 334 eee 

Unlawful stopping of Railway Trains by 
77 हि Congress Volunteers in Bihar. 

Residential ——- for Members of the 
Asser! 092-93. 

See also “ HOUSE(S).”” 

ACCOUNT(S)— 
Question re petty —— lying in Post offices 

as unclaimed, 502-03. 

Promotion of unqualified Anglo-Indian and 
Christian rs of th 
Posts of Assistant Commercial Officers 
on N. W. Railway. 290-9 

ACCOUNTANT GENERAL— 
Q i in Delh' 

of the Offices of Auditor General, Director 
of Railway Audit and ——, Posts and 
Telegraphs, 928-29, 

ACQUIRED HOUSE(S)— 
See “ HOUSE(S).” 

(६0६ )
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ACQUISITION— 
ADJOURNMENT( S)— Question re— 

OnE के ये लक in Benares for purposes ction for of uy . 
bit Tril i iri Compensation for acquired andsin South eee ae Areas in ‘Watiistan— mara, 84, _ 

हे Restorati Htural frod. 
Bombing of Tribal Areas in Waziristan— Disali - 76. of Gl पु 

for War Rus in Bareilly District, 933. State. —— of minoral rights in Bengal 
and Bihar, 097-98. 

AGT(S)— 
CENTRAL ExXcisrs anp Saur— 

Notifications under the ——— laid on. 
the table. 237, 288-306. 

Drrenoz or Inpra— 

Question re— 

Retention of some of the Rules of —> 
under Special Ordinances, 539-40. 

Typian Anms— 

Question re— 
Uniform policy re Licences for Firearms 

under the —.65-66. 
Use of firearms by Hooligans in Bengal 

and Amendment of ——, 20]-04, 
Payment oF WagEs— 

Question re—- 
Expenditure incurred on litigation under 

iz illegal ded on 
N. W. Railway. 69. 

Press Emencenoy— 
Question re— 

Security from the Vanguard under —— 
——, 229-3], 

Reeistration Or ForriGners— 
Declarations of exemptions under the —— 

laid on the table. 960, 006-08: 
Reserve Bank Or Inpra— 

Question re— 
Modification of certain Sections of —— 

—. 228; 
Repayment of Sterling Balances 

Repeal of Section 4] of the 

Sza Customs— 
Question १९०. : 

Banned books and publications under 
999 

and 
97. 

section 9 of ——. 

TowN ImprovemEnr— 

Question re— 
Notices under U.P. on residents 

of Delhi, Ward No, 4 (Serai Purani 
Idgah Scheme). 454. 

ADARKAR, PROF. 8. P.— 
juestion re proposal of 

= A for workers. 04, 
“ADITYAN, SRI, 8. T.— 

re Health 

Question ary re students for spe- cislized training sent abroadby Central 
Government, 7l. 

Special M; (amendment) Bill— 
Potion: नल refer to Select Commit: 

Collection of Arms and other Lethal Weapons for Violence and Terroriam— Not moved. 08-04, 

Communal Disturbances in Bengal, Bombay, P., Bihar etc.—Disallowed. 98-03. 
(ay al disturb: in Caleutt: 

allowed. 03,I04, 05-06. 
Jute Control.—Not moved. 04, 508. 
Protection of Life and Propert; 

passengers in Bihar. 
565-66. 

Rice shortage in Bengal—Not moved, ]04, 

Dis- 

erty of Railway 
Ruled out of order, 

Rioting and — bloodshed in Delhi City— Disallowed. 055-56, : eee 

Treatment of Indians in South Africa— 
Disallowed, 96-97. 

Use of Tear gas outside the Council House 
—Postponed. 307, 

Use of tear gas outside the Council House 
on the 28th October  946—Disallowed 
76-77. 

Withdrawal of Indian Troops: from Indo- , 
nesia—Not moved. 03. 

० 
With-holding of telegrams in Bihar on! 
communal riots—Disallowed. 400. ~~ 

ADJUDICATORS AWARD— 

Question re— 

for Grievances of employees of Govern- > 
ment of India Press, Aligarh. व 77, 

—— on the dispute of the Government of 
India Press workers, 09. 

ADMINISTRATION(S)— 

Question *e— : ; 

of the W.A,C.(). 2998-90, — 
Dissatisfaction against the —— of Ubief 

Commissiners. 705, 

Money and Officers for the ——of ‘T'rihat 
Areas in Assam. 62-64. 

- 
ADMINISTRATION OF one fone ae : 

Demand for Excess Grant for=943-44 in 
respect “of ——, 348. 

ADMINISTRATIVE RESERVE(S)— 
B Question re— = 

Appointment of Under Secretaries from 
aie — anne by the F.P.S.C. 935-36. 

48. Selection for by the F.P.S.G. 935. 
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ADMISSION(S)— 
Question re— 

——of students from Assam into Colleges 

affiliated to Benares Hindu, Aligarh and 

Delhi Universities. 944-I5. 
——of students fromIndiain Colleges in 

U.S.A. and U.K, 945-47. 

ADULTERATION— 

Question re of pure ghee. l009, 

ADVANCH(8)— 
Question re subventions, loans or paid 

to Bengal Government by the Centra] 
Goverhment for famire etc, 242. 

ADVISORY COMMITTEES— 
See * COMMITTER(S)”. 

ADVISORY COUNCIL - 
Question re — for the Chief Commis- 

sioner of Delhi Provinces. I!99* 

ABRATED WATER— 
laint i Quest re com against 6 ors 

of supply on B. Section of N. W. 
Railway. 67. = 

ABRODROME(S) 
Question re— . 

Number and location of intained 
for Military purposes. 906-09. 

in India. 73: Return on Outlay on 

ABROPLANE(S)— 

Question re— 

"™ Destruction of by Government after 
the close of War LI9I. 

Private Ownership of —— from U.S.As. 
Disposals. 72. 

ANVGHANISTAN— 
Question re— 

Expenses on tour of Director General of 
Archa@logy to Persia and —— 4¢0-9I, 

Grant of compensation to Syt. Uttam 
@hand,host of Shri Subhas Chandra 
Bose in . L095. 

AFGHAN PRINCH(S)— * 
Question re detention internment of 

- ‘India. 382-83, 

AFGHAN SARDAR(S)— 

and 

Question re— Se 

—— in India. L090. 
“Allowance for exiled —— in India 7089-90. 

Detention of —— in Poons. 828. 

AFRICAN COTTON— 

See “ COTTON.” 

AFTAB ALI, HONY. LT.-COMMANDER— 

InpustriaL Disruras छिप 

Motion to refer to Select Committee and 
to circulate, 079-84. 

AGENDA— 

Announcement re the supply of Assembly 
—— ete, to Members on a¢count of the 
imposition of Curfew Order in Dethi. 862. 

AGRA— 

Question re— 

Action of Goods Inspector, Belangunj 
Station, in the matter of short supply 
of fuel and coal. 787. 

Central Railway Station at ~ 59. 
Over-bridge on the dogner Road 

crossing of —— Cantonment Railway 
Station on the G.I. P. Railway. 59. 

AGREEMENT(S)— 
Question re— 

Amendments to Anglo-Dutch - and 
International Sanitary Convention. 73. 

Terms and conditions of for engage- 
ment of R.L.A.P. personnel. ]I95-96. 

Trade —— with U.S.A. 62] -28, 

AGRICULTURAL LANDS— 

See ‘‘ LAND(S).” 

AGRICULTURAL PRODUCE— 
Question re prices of ——. 750-5!. 

AGRICULTURAL TRACTOR(S)— 
See “ TRACTOR(S).” 

AGRICULTURE— 
Question re research work in the ——Engi- 

neering Department. 05I, = 

AHMEDABAD— a 
Question re— 

Air Conditioned Coaches: bet Delhi 
and - 037-38. 

Proposed introduction of Message Rate 
System for Telephone charges'in Karachi, 

and Bombay, 54I-42. 

Third Class Tickets from Delhi to Bhatinda 
by the BHxpress. 788. 

AIRCONDITIONING— 

Question re Coaches 
and Ahmedabad. L037-38, 

AIRCRAFT RULES— 

See “ Rule(s).” 

AIR FORCH(S)— 

Question re provision for employment— of 
retrenched offiesrs of the Indian - Army, 

* Navy and * 920-2?,. nce 

between Delhi 



a
h
s
 

4 INDEX TO THE LEGISLATIVE ASSHMBLY DEBATES 

AIRFOR GE (AMENDME NT ) BILL— 

See“ Indian Army and the  Ind’an —— 
under ‘* Bills !'. 

ATR FORCE, ROYAL INDIAN— 
Question re— 
BO Rs intx—— ४96. = 
Recommeniations of Puy Commission re 

personne) of ——. I96. 
Term: and conditions of agreement for 

enzageme < of —— pes nel, 95-96. 
AIR MAIL(S)— 

Question re express Delivery of Inland —— 
letters, 520-2I. 

AIR SERVICES— 
Question १6 — 

Agreement with U.S.A. re operition of 
American across India, 22]. 

Daily Dethi 
02]-23. 

AIR TRANSPORT— 
See “ Transport(s).” 

between and Madras 

ATYAR, SIR SIVASWAMI— 
Deaths of Pandit Madan Mohan Malaviya 

and 958-60. 

AJIT SINGH, SARDAR— 
Question re restrictions on the return 

from Germany. |52 

AJMER— 
Question re— 

Monopolies in the Intermediate Board —— 
443 

Working hours for Clerks in Stores Depart- 
ment of B.B.& 0. Railway, ——. ! 0485-46. 

AJMBR-MERWARA— 

Question re— 
Abolition of Zamindari, Jagirdari and 

Tstimarari stystems in — and ot-er 
centrally administered areas, 543. 

Adoption of United Provinces cost of 
reduction in Curriculum, 938-39. 

Backwird contitions in Istimrari arcas of 
—— 542. 

Cloth quota for hand-dyers and hand- 
printers. of 2 285- 

Damage to crops by domesticated wild 
boars kept by istimrardars of 

3. 643, 
Dropping of English*as optional subject 

in certain schools in ——, 938, 

Extremo shortage of sugar quota for rural 
43. population of = 5 

Future recruitment to services in——. 706. 
Istimrari Tenure in . 047. 

tionnl subjects in S. dary Classes in 
. 937-38. 

Policy re Motor transport business and 
Rail-rozd Co-ordination Scheme in 
Delhi, ete. 3046, 

86308 of pay and dearness allowance of 
staff in Settlement Operations in 
0£6-47. 

Supply of Gur for rural areas of —— 
during last six months. 544. 

AKOLA— 
Question re refusal of Permission to 

re-publish the Sewak from a vik 

ALCOHOL— 
Question re manufacture of —— in Bengal, 

5i8. 

LIGARH— 

Question re award of adjudicator for grievan- 
eesof employees of Government of India 
Press, E75 

ALIGARH UNIVERSITY— 

See “ University(ies).” 

ALLAHABAD— 
Question re— 

Gateman at Level Cr 
and Ghazipur on 0५ 

Release of Military. 
——-and Ji 

use. 748-49. —— 
Running of E. I. Railway cum G.LPL 

Railway, Bombay-Calcutta Mails via 
Benares Cant. between and Moghal- 
sarai, 294-95. 

ALLIANCE(S)— 
Question re— 

Control of —— between Indian and Foreign 
capital. lI73. 

ALLIES— 

sings between —— 
Railway. 92. 

Tele-Printer Lines 
ibbulpore for civilian 

Question re— 

Repatriation of Indian Prisoners in Allied 
Hands, 447-48. 

Repatriation to India of fadian: Exiles 
and Prisoners in ied hands outside 

> India, 644-45. 

ALLOWANCE(S)— 

Question re— 

for exiled Afghan Sardars in India. 
089-90. 

to Members of the Constituent Assem- 
bly. 60-]. : 

Compensatory to Government servants 

in lieu of supply of foodstuffs at con-— 

cessional rates, 932. 

Dearness —— to Mint Workers in Bombay. 
929-30. 

Dearness to Pensiorers. 950, I200- 

Salaries and of Ministers in Interim 
Government. 693. 

Seales of Pay and De-rness 
in Settlement Operations 
Merwara. 048-47. 

State Railway Grades of pay and —— for 
officers of O. T. Railway. 88. 

Supervisory to clerks of Military 
Accounts Department. 952-53. 

of Staff 
in Ajmer- 

ow
 

a» 
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AMBASSADOR(S)— 
Question re— 
Appointment of Mr. V. K. Krishna) Menon 

as for Western Countries 626-27, 
859-60. : 

Indiar —— in U.S.A., Soviet Russia and 
other European Countries 628. 

AMBEGAOKAR, MR. K. G.— 

Banking Companies Restriction of Branches 
Bill— 
Motion for leave to introduce 460. 
Motions to consider and to refer to Select 

Committee 060-65, 066. > 
Demands for Excess Grants for 943-44 in 

respect of Indian Posts and Telegraphs 
Department 35]. 

Motion re third report of the Committee on 
Bretton Woods Agreements 99, Ai 

Reserve Bank of India (Amendment) Bill— 
Motion for leave to introduce 46. 

AMERICA— 
See “ United States of ——”. 

AMERICA— 

Question re— surplus food stores handed 
over to Government of India 858-59. 

AMERICA, UNITED STATIS OF— 

Quesvion e—annual quota for the entry of 
Indians into the i54. 

AMRAOTI— 

Question re—passenger train at Night bet- 
ween Badnera and on G.L.P. Railway 

__0I4-I5, 

AMRITA BAZAR PATRIKA— 

Question re—reports of lawlessness in Calcutta 
and Wastern Bengal published in the 
Amrita Bazar Patrika 953. 

ANAKAPALLI— 

Question re—proposals by Bengal Nagpur 
Railway to divert through passenger 
trains between Madras and Calcutta from 
Simhachalam to —— direct 527. 

ANAND SINGH, MR.— 

Question re—refusal of permission to 
of Ganeshgunj Nawaiya, Lucknow to start 

3 Indi 28 Voice 93. 
मे ANDAMAN; 

ae 

Question re—supply of timber from Burma 
and Indian forests 07-9- 

ANGLO DUTCH AGREEMENT— 

See “ Agreement(s)”” 
ANGLO-INDIANS— 

Question re— a * 

Preferential treatment to and Ex- 
service men in railway services l037. 

Promotion of unqualified —— and Chri 
Inspectors of Accounts to the Posts of 
Assistant Commercial Officers on N. W. 
Railway 290-9. 

ANSARI, MR. M. ABDUL AZIZ— 
Oath of office , 22]. 

APELLATE JURISDICTION— 
See “ Jurisdiction(s).”” 

APPOINTMENT(S) — 
Question re— 

of an Indian as Economic Adviser to 
Government of India, 62. 

-— of Army Reorganization Commission 
for Post War Indian Army 26-7. 

of Mr. V. K. Krishna Menon~as 
Ambassador for Western Countries 626- 
27, 859-60. 

of Provincial Governors 6-62. 
of Sir Henry Knight in the Food 

Department for Southern India ) 
of Under Secretaries from the Ad- 

ministrative Reserve made by the F.P. 
8.0. 935-36. 

of un-trained persons as Commercial 
and Transportation Inspectors on N. W- 
Railway 305-08. { 

to Indian Diplomatic Service 8. 

to temporary posts in the Department 
of Archwology 94-5, MS 

—— to the post of Muslim Epigraphist in 
the Department of Archmology 93-4 

to the Vacancies in Secretary of 
States and to Central Services 2]4-i5. 

52 म का to Reserve—Demand for 
‘cess Grants for 943-44, 402 

ARBITRATION COURT(S)— 

Question re—award by Special 
ing comp: ion for Betel: 

regard- 
Gazal 

in South Kanara, 840. 

ARCHAEOLOGY— 

Question re— = 
Appointments to tempor: 
Department of 94 

Appointment to the Post of Muslim Epi- 
graphist in the Department of —— 
93-4, 

Expenditure of Harapha Excavations by 
the Director General of 707-08. 

Expenses on tour of Director General of 
to Persia and Afghanistan i90-9I 

Loan of services of an officer of the De- 
partment of for appointment as 
Director of —— by Hyderabad State 
835-36. 

Loan of services of an officer as Director 
of in Hyderabad State 99-200, 

Post of Joint. Director General in Office 
of Director General of 389-90. 

+ Recommendations of —— Advisor 
Committee re prevention of Export of 
articles of artistic importance, ]8]. 

ry posts in the 
-I5. 

> 



6 INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES 

ARCHABOLOGY, DIRECTOR GENERAL 

OF— 

Question re—rest and recreation leave for 

men’in the office of —— 9I4, 

ARM(S)— 
Motion for Adjournment: re—collection of 

and other lethal weapons for violence 

and terrorism I03-04. 

Question re—cancellation of fire —— Licence 

in Delhi Province 926-27. 

See also “Fire #3,2=9200;. 

ARMS ACT— 

See “Indian ——’’ under “Act(s)”. 

ARMED FORCKE(S)— 

Question re— 

Nationalisation of Indian —— . 704-05. 
Posting of —— in Calcutta and Hastern 

Bengal. 954. 5 

Recruitment to Indian ——. 704. 
Taboo of the Words ‘Jai Hind’*in the Indian 
Armed Forces 238. 

Training of Indian Personnel for the 
452-53. 

ARMY(IES)— 
Question re— 

Com- 

ART— 

Question re recommendations of Archaeologi- 
cal Axlvisory Committee re prevention of 

Export — of articles of artistic importance 
TIsl. 

ARTICLE(S)— 
Question re tender Notice for —— of Iaiian 

Manufacture by the Controller of Printing 
and Stationery. 74% 

ARTIFICIAL SILK CLOTH— 

See “‘Silk Cloth’’. 

ASAF ALI, THE HONOURABLE MR. M.— 

Demands for supplementary grants for 946- 
47—Railways. 275-78. 

Demand for supplementary grant for 946. 
47-—Railwaya in respect of Audit. 285 

Demand for supplementary grant for 945-46- 
—Railways in respect of Miscellaneous Ex- 
penditure. 285. 

Demand for supplementary grant for 945-46 
—Railways in respect of Working Expenses 
—Expenses of Electrical Department. 
3287. 

Demand for supplementary grant for 945-46 
—Railways in respect of WorkingHx- 
pe लक of General Departments. 
4287. 

Demand for supplementary grant for ]945-46 
—Railways in respect of Working 
Expenses—Exponses of ‘Traffic Dep- 

287. yp of —— Ri i 
mission for Post War Indian ——. 
2I6-7. है 

Arrears of pay and the appointment of 
Indian National Army Men in British 

99. 

Demobilization and re-employment of 
ian Officers since V. J. Day. 

950. 
Discrimination against Muslims in the 

456. 
Tndianisation of the 898. 
Number and location of Aerodromes main- 

tained for Military purposes. 906-09. 
Provision for crap lay mete of retrenched 

officers of the Indian ——, Navy and 
Air Force. 920-22. ~ : 

Re-employment of released —— personnel 
by the Resettlement Directorate. 377-78 

Release of military teleprinters lines bet- 
ween Allahabad and Jubbulpore for 
civilian use, 748-49. 

‘Transfer of stations of the Remount 
Department from Chenab Area to Mont- 
gomery District. 933-34. 

See also “Armed Forces’ 2238: 

ARMY AND THE INDIAN AIR FORCE 

(AMENDMENT) BILL— 
See “Indian >? under ‘‘Bill(s)’’. 

ARMY DEPARTMENT— 

ion re store purchase rules followed 
99 thes ——_—.. 

ARREST(S)— 
Question #6 arrest of Dr. Lohia by Goaness 

Government. 645-47. 

Demand for suppleméntary grant for 945-46 
—Railways in respect. of Working Ex: 
penses—Maintenance and Supply of Lece- 
motive Power. 285. 

Demand for supplementary grant for 7945-46 
—Railways in respect of Working Bx- 
penses—Maintenance of Carriage and 
Wagon stock. 285, 286, 287.. -. 

Demand for supplementary grant for 945-46 
—Railways in respect of Working Ex- 
penses—Maintenance of Structural Works. 
I285, 

Demand for supplementary grant for l945-46 
—Railways in respect of Working Ex- 
penses—Miscellancous Expenses. 287. 

Demand for supplementary grant for 945-46 

ra
 

हि 

—Railways in respect of Railway Board. ~ 
278, 280, 28, 

Foreigners Bill. 973. 
Hindu Marriage Disabilities Removal Billy 

674. 

INDIAN RAILWAYS (AMENDMENT). BILL 
Motion for leaye to_ introduce 46-62. 

MOTOR VEHICLES (SECOND AMBEND- 
MENT BILL— 

Motion for leave to introduce. 567. 
Motion to refer to Select Committee. 983-84, 

985. 
Motor Vehicles (Third Party _ Insurance) 

Rules—Laid on the table. 320, 362-70. 

Notification re Amendn:ents to Coorg Motor 

Vehicles Rules, 940—Laid on the Table 

320, 362-70. 
Oath of Office 
Resolution re the running of Civil Aviation 

as a State Department. 7I0, 7Il. 

५ 

w
a
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ASSAM— AUDITOR-GENERAL— 
Question re— estion re E t location. i eli 

Admission of students from —— into one. Se ae cere 
Colleges affiliated to Bonares Hindu, 
Aligarh and Delhi Universities, 944-45. 

Allotment to —— of Quota of Direct Sup- 
ply of Brass Sheots, Cycles, Cloth and 
Corrugated Iron Sheets. 777-78. 

Budge for the Tribal Areas in ——. 65- 

Creation of —— Postal Circle and certain 
Officers’ Posts. 93. — 

Hydro electric projects in ——. $56. 
Low Control Prices of Paddy and Rice in 

« 776-77. 

Money and Officers for the Administration 
of Tribal Areas in - 62-64 

Permissi 

—-—, Director of Railway 
Audit and Accountant General, Posts and 
Telegraphs. 928-29. 

AUSTRALIA— 7 ८ 

Question re— 

Namber of Indians residing in Common- 

to Memb of Constitutr 
Assembly to move in-excluded and tribal 
Areas of —, Manipur, Khasi and 
Jaintia Hill States. 20-2l, 

Shooting of an Indian labourer by European 
Manager of the Santa Tea Estate in 
Assam. ]7-8. 

Sugar, Gur, Salt-and Dal Quota in ——. 
6. 

Tribal Areas in ——, 64-65. 

ASSEMBLY, GENERAL— 
Reports on the work of Indian Delegation to 

the Preparatory Commission and 6 
the United Nations—laid on the Table 
वप7. >प 

ASSESSMENT— 

ed to income-tax on incomes over one 
“erore of rupees during 945-46. 690, 236; 

ASSET(S)— 
Question re —— in India of United Kingdom 

Nationals. 696-97, 

ASSISTANT(S)— 
Question re in the Government of India 

Secretariat, 934-35. 

ATHLETICS— 
Question re contact with foreign states in 

matter of sports and ——. 398-99. 

ATOM— 
Question re research on Atomic studies, 

72-73. is 

ATOMIC ENERGY— 

“Question re existance of mineral sources of 
-—— in India and its control and develop- 
ment. 389-90) 

ATTACK(S)— . 
Question re —— at Dasna on Pilgrim Train 

from Garhmulteshwar. 955-57. 

AUCTION(S)— 5 
Question re of the property of Ramtal 

Ashram, Kathuria Sorai Mehrauli, Delhi 
Province. 95-9. 

AUDIT— 
Demand for supplementary grant for 945-46 

—Railways. 5. 

AYYANGAR, SRI M. 

wealth Countries (९.9., Burma, 
Malaya, ——, ete.) before and after War 
635-37. 

Servico Supplies from —— 67-65. 

AVIATION— 

Question re civil —— conference. 495-96. 

8 re —— Shure of the Petrol Tax 
Fund—— laid on the Table. 320. 

AVIATION, CIVIL— 

Resolution re Runing of —— asa State 
Department. 209-20 

AWARD(S)— 
Question re—rules re: pensions,—— and 

gratuities to Indian Commissioned Officers 
and Other Ranks. 222-23. 

See ४ Adjudicators——", z 

ANANTHASAYANAM 
Declarations of exemptions under the Logis- 

lation of foreigners Act-laid on the Tables 
960 

Delhi Special Police 
883-85. 

Demand for Excess Grant 
respect of Indian Posts 
Departmen. 350-5l, 352. 

Demands for supplementary grant for -946° 
47 in respect of Commerce Department 
259, I260, l26I.. 

Demand for supplementary grant for 946- 
47 in respect of currency, 2638-69. 

Demand for supplementary grant for 946- 
47 in respect of Department of Industies 
and Supplies. 267-68. 

Demands for supplementary grant for 946- 
47 in respect of Dapartment of Works, 
Mines and Power. 26l, 262. 

Demands for supplementary grants for 946, 
47 in respect of Food Department. I262- 
63, 264, 265. 

Demands for supplementary grant for 94¢- 

Establishment Bill, 

for 943-44 in 
and Telegraphs 

47 in respect of Forest. 257- 

Demand for supplementary grant for 946- 
47 in respect of Indian Posts and Tele- 
graphs Department. —258. 

Demand for supplementary grant for 946- 
47 in respect of Medical Services. 266. 

Demand for supplementary grant for 946- 
47 in respect of Panth Piploda, 274- 

* Demand for supplementary grant for i945- 
46 Railways in respect of Railway board. - 
28-33. 
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AYYANGAR, Sri ४, ANANTHASAYANAM : Sri M, ANANTHASAYANAM 

—contd. 
Essential Supplies (Temporary Powers) Bill. 

Motion, to consider. 8. 
Motion to pay. 
Foreigners Bill. 978. 

Hindu marriage disabillties removal Bill. 
665,68, 676, 677-678, 679. 
Indian Navy (Dicipline) (Amendent) Bill. 
Motion to consider, circulate and to 
refer to Select Committee. 242-44 

08. 
824, 863-64,867 

Indian Tea Control (Amendment) Bill. 
246. 

Indian Trade Unions (Amendment) Bill. 
Motion to refer to Select Committee and 

to circulate. 33-34. 
Industrial Disputes Bill, a 

Motion to refer to Select Committee and 
to circulate. 

Motion re— 
Food Situation. 477, 570, 606. 

Motion re third report of the Committee on 
Bretton Woods agreements. I80, 92,200. 

Motor Vehicles (Second Amendment) Bill, 

—<Ontd, 
Dearness Allowance to Mint workers in 

Bombay. 930. 
Demonetization Ordinance. 26. 
Disall of alt i Hlectrie 

Current for domestic use. 00. 
Employment of superannuated Personnel 

in Commerce Department. 840. 
Existence of mineral= sources of atomic 

energy in India and its control and 
development. 390. : 
लग of Sugar industry in Madras, 

Express Train between Delhi and Madras. 
36 

Extension of service to I.C.8. men (Bri- 
tish Personnel)’. 688. 

Facilities or pssengers in New Design 
Third and Inter Class Coaches on 
Railways. 498. 

Facilities Indian Nationals in French 
ange China to send money to India. 

Motion to refer to Select C 
984, 985. 

Question re— 
Cloth and Yarn position. 64. 
Directorate of Open Gut Coal Mining. 

73. 
Editor of Perfective. 66. 
Names of Mines and Expenditure incurred 

by Government in working open Cut 
Goal Mining Plants. 84-85. 

Recruitment of Subordinate staff on M. 

and 8. M. Railway. 66. 
Service Supplies from Australia. 
Victroy Day Parade at Delhi. 66. 

Question (Supply) re— 
‘Action for the reduction of losses in storage 

of Grains, 2. 
Administration of the W.A.C. (I). 279, 

220. 

67-68 

Air Gonditioned Coaches between Delhi 

and Ahmedabad. 038 
American surplus food stores handed 

over to Government of India. 859. 

App to the V: in Secre- 

tary of States and to Central Services. 

25. 

Assets in India of United Kingdom 

Nationals 697. 
Attack at Dasna on pilgrim trein from 

Garhmukteshwar. 957. 
Gatering and Vending on State Railways. 

287. 
Commission to British Firm for Purchase. 

of machinery for Fertilizer factory at 
Sindra. 495. 

Control Prices of Silk cloth and Artificial 
Silk Gloth manufactured in India. 82. 

Corruption in the Disposals Department. 
760, 76. 

-Cotton Textile Factories in India. 0 
Creation of civic guards an civil defence 

Corps. I64. 

Culti and Manufacti 
in India. 447. 

Daily Air Service between Delhi and Madras. 

023. 

re of Opinm 

of India by British Govern- 
ment from the Empire doller pool for 
purchase of capital goods. 

Fixation of purchase price of paddy by 
Bengal, Bihar and U.P, Governments. 

Fixation of sugarcane price. 027. 
Forward trading in gold and silver. 20I. 
Grant to Muslim institutions from the 

Education Department. l78. 
Heavy Profits to Textile Factories on 

sale of Cloth. 786. 
Hydari Mission Report. 494. 
Import of Foodgrains into India from 

the United States of America. TI. 
Indians under detention as Government 

of India’s Prisoners. _2]. 
Invitation to Mr. Compton Mackenzie 

to write History of India’s War Effort. 
206, 207. 

Kidnapping of Hindus by People of Tribal 
areas after termination of war. 835 

Late running of Railway trains. 297. 
Licences for importing commodities in 

India. 097. 
Manufacture of Power Alcohol in Bengal. 

8. 58. 
Medical help for people in Rural areas. 69I. 
Military traffic on Railways. 758. 
Number of Indian Civil Service Officer— 

in employment of Government of India 
after termination of normal period of 
service. 70]. 

Officers of the Lands, Hirings and Dis- 
posals Service: in India. 928. 

Passports for Foreign countries to Indian 
‘National Congressmen. 835. 

Pay of junior readers in Gvernment of 

India, Press, New Delhi, 843. 
Payment of subeription by India to Inter- 

national organization. 684 
Payments made out of the aceumulated 

sterling blances of India. 923 
Penalty on refund of fare on unused 

Railway tickets. 762. 
Policy of Protective Tariffs and “ Dis- 

criminator Protection’. 67. 

5 
7
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AYYANGAR Sri MANANTHASAYANAMscontd | AYYANGAR Sri M. ANANTHASAYANAM— 

3} Question Supply, re— 

Policy +e temporary brick structures 
erected for War purposes in Delhi and 
elsewhere. 48-49, 

Pesition of India in the matter of Dollars 
and Hard Gurrencies. 70]. = 

Prices of Agricultural Produce, 750-5I. 
Profits to importers on imports of dye- 

stuffs. 509. 
Progress of work by the Pay Com- 

mission 446. 

Proposal for abolition of Inter class and 
reduction of rates of second class on 
State Railways. 292. 

Proyision for employment of retrenched 
officers of the Indian Army, Navy and 
Air Force. 92I. 

Provision of Fans and removal of other 
grievances of III class Passengers on 
Railways. 293. 

Provision of waiting room in 
Tax Office, Delhi. 80. 

Publication of reports and recommenda- 
s tions of Tariff Board. _ 86-862. 

Quality of Matches produced in India. 766. 
Rail Road Coordination Scheme. 6-7 
Radio licences in India. 64. 
Recruitment of Europeans and Britishers 

to services in India 685-86 
Release of military Tele Printer Lines 

be AWahabad and Jubbulpore for 
civilian use. 749. 2 

Rent of requisitioned properties. 6]. 
Reorganization of Central Services, 2I4. 
Retirement of Officials with 25 years’ ‘ser- 
__yice on full pension, 59. 
Revision of pay of men in Civil and Military 

Services, 44. 
Rules 7e pensions, awards and gratuities 

to Indian Commissioned Officers and 
Other Ranks. 223. 

B) Running of a fast train between Delhi and 
Madras. 753. 

Sinking of wells and procuation of food- 
grains by subsidies. 026. 

Sinking of Wells and Tube-wells as a result 
of “Grow more Food” Campaign. 285. 

Students for specilalized training sent 
abroad by Central Government. 7], 
i72. + 

Sub-divisional officers in fhe » 
Public Works Department. 844. 

e Superannuated Officers in the Transport 
Department. 023. 

Sup fon oo! petent Assistants 
in Railway Board by outsiders and 
Juniors. 759. 

Supply of Kerosene oil. 834. 
Supply of railway wagons. 0I6. 
Rope of Sub-Soil water for irrigation, 

020. a 

Tneome 

Gen‘ ral 

Supply of timber from Burma, Andamans 
and Indian forests. 08. 

Surplus Military Stores. 280. 
Tele Printer News Service facilities for 

Gentral Provinces and Berar. 748. 
Use of deteriorated foodstuff as sizing 

flour. 520, 

contd. 

Use of fire arms by Hooligans in Bengal 

and amendment of Indian Arms Act. 
7203. 

Utilisation of Deteriorated: food lying 

with Provincial Governments. 506,, 507 
Value of goods lost in Transition Railways 

764. 
Vegetable Ghee Factories. 286. 
Resi ¢ ferred! 

gist ० Comp: 

(Amendment) Bill. _248. ee 

Reports’ of the Labour — investigation 

Gommittee—Laid on the Table. 057. 

Report of the Public Accounts Committee 

on the Accounts of 943-44, 342-46. 

Requisitioned Land (Continuance of 
Powers) Bill. 
Motion to consider and to refer fo Select 

Commitee. 89I, 966-67. a 

Reserve Bank of India (Amendment) Bill 

795. | 
Resolution re running of Civil Aviation, 

as a State Department. 7I2, TS 

7i4, 729-8l, 732,734, 27, I2I9. 

Special marriage (Amendment) Bill. 

Motion to refer to Select Committee _26 

Special ‘Tribunals (Supplementary Provi- 

sions) Bill. 980-8l, 982. 
AZAD HIND ORGANIZATION— 

Question re Azad Hind Organization in 

Europe. T20-I4. Z 

B 
BADNERA— 

Quesiton re passenger train at Nigh 

between—-and Amraotion G.I.P. Railway 

I04-5. 
BALANCE (8) 

Question re Petiy—left over unclaimed with. 

the of Publicati afte i r 
orders for Government Publications from 

the Public,l7l-72 
BALUCHISTAN— 

Question re— 5 

Extension of service to men in Lower and 

Higher Selection Grades in Sind 

Circle of Posts and Telegraphs Depait- 

ment. 767. 
Posts in the Sind ind —— Income-Tax 

Offices. 234-35. 
BAN— 

Question re— 
-—against Production of Cottor in Madras 

770. 
__ _ in British India for entering a parti- 

cular trade. + 052. 
——onany section of populetion entering 

aparticular trade in British India. 852. 
on Netaji Subhas Chandra Bose. 2-9: 

Banned Books and Publications under 
Section 9 of Sea Customs Act. 229. 

BANERJEE, SREE SATYAPRIYA— a 

Motion for Adjournmert 7e— 
Rice shortage in Bengal. 04. 

Motion re Food Situation. 589-92. 

Question re— 
Adjudicators award on the dispute of the 

Government of India Press Workers 

>. I209. 
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BANERJEE, SREE SATYAPRIYA—contd. 

Arrears of pay and the of 

LANGANT— 

Indian National Army Men in British 
Indian Army. 99. 

Azad Hind Organization in Hurope.li0-I4. 
Controller of Printing and Stationery. 

422: 
Control of Price, Supply and Distribution of 

Food-stuffs in Bengal. 56-58. 
Conv'ction of Indian enemy agents in India. 

I]97-9¢. 
Cultivation and Movement of Foodgrains 

in Provinces Since 938. 5-53. 
Enquiry into the affairs of Government of 

India Presses, 0, 
Enquiry into the Co-operative Movement 
_inIndia. 56. 
‘Godowns for storing rie> in certain Bengal 

Districts. 88, 
Number of strikes in Industries in Provin- 

ces. 422. 
Procurement of Foodgrains in Provinces. 

47-5] 
Protection of Lives and Properties by the f 

Government of India of the Population 
in Bengal. 222 

Rice situation in Noakhali District. 
BANGLE(S)— 

Question re—permits to Bombay Brokers to 
Import glass —— from Czechoslovakia, 

8 
BANGULI— 

Question re railway bridge over the river 

—— near Mahimaganj Station on Bengal 
Assam Railway. 044-45 

BANKING— 

Question re — — 
Hoejaz. 63. 

, —Companies Bill— 
See “Bill” (8) 

235. 

facilities to piligrims to 

BANKING COMPANIES (RESTRICTION OF 
BRANCHES ) BILL. 

See “‘Bill(s)”. 

BAR COUNCIL— 

Question re— 
Constitution of Independent —— 59. 
Formation of All-India —— under Federal 
Court. 54’ 

BAREILLY— 
Question १6 restoration of agricultural land 

aequired for War purposes in District. 
933. 

BARRY, ADMIRAL (. B.— 
Question re invitation by the Government of 

India to —— Director General Dosignate 
of Naval Dockyard. 925. 

BASRAH— 
Question re withdrawal of Indian Troops from 

BEAWAR— 
Question re— 

Expenditure of —— Municipality on Pri- 
mary Education. 939. 

Uncovered platforms at —— and Indore. 
046 

Question re— 
Action of Goods Inspector —— station, 

Agra in the matter of short suply of Fuel 
and Goal. 787 

BENARES — 

Question re— 
कक Lands in=.— for purposes of War. 

Esporte of —— silk to Ceylon and Hejaz 

Improvement of Old —— Road between 
Chanditala and Sheakhala. 78] 

Income Tax on compensation for lands ac- 
quired for War purposes in ——.232-33. 
eens of Dufferin Railway Bridge at 
——.40-4 

Running of Inter Class Sleeping coaches 
between —— Cantonment and Howrah 
on E. I. Railway. 02-3. 

Sernath Museum of ——. 904. 
Transfer of 8. I. Railway Claims Office from 

to Calcutta. °8l. 

BENARES HINDU UNIVERSITY— 
See “University(ies)” 

BENGAL— 
Motion for Adjournment re— 

Communal Distrubances in —— Bombay, 
U. P. Bihar, ete. हो 08. 

Rice Shortage in I04. 
Question re— 

Casualties among Railway Staff during 
82-83, ५ 

Construction of Roa '5 in—62. 
Control of Export Price of Jute in—.69-2 
Controversy between the Central Govern- 

ments and the Government over 
prices of jute and jute Manufactures 
३732-78: 

Decision of Interim Government re Higher 
Prices for cultivator. 9 

Deterioration of Food in 5 
Effect of Communal Disturbances—in on 

Ra‘lway Activities. 
Effect of communal disturbances in —— 

on the working of Railways 783-84, 
Teffect of communal riots in Noakhali— 

and Tipperah—on the Activities of 
Central Excise Department. 952 

Efficiency: in the Telephone Service. 
46. 
Fixation of Purchas price of 

Bihar and U. P. 
0]3-l4 

todowne for storing rice in certain —— 
districts. 88. 

Manufacture of Power Alcohol in —— 

paddy by. 
Governments. 

fo . ३. 
Money spent on irrigation projects in 

558. 

Non-Co-operation of Mine of 
with the present (Interim) Govern- 

mert of India, 384-85. 
Particulars of Public killed or injured while 

travelling on Railways during communal 
riots in ——. 784 
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BENGAL—conid. 

e Percentage of Employees in Bengal Nagpur 

Railway from Madr 8 and Orissa. 
+ 54-55, : 

Police running Guar ls on Tr sir services on 

B. I. and 0.7. Railways in and 
Bih ir. 790-92. 

Protection of lives and properties by the 
Government of India of the pupulation 
in » | 222, — 

Public Speeches by Muslim Leaguers and 
the Disturbances in 2II-2. 

Report on the Communal Distrubances in 
2: . 240, 

Seinthia-Bheramara Railway project in 
559-60. p 

Scarcity of Mustard oil in ——. 559. 
Shortage of Matches in 457-789. 
State acquisition of mineral rights'in —— 

and Bihar. 097-98. id 
Subventions, loans or advances paid to 

Government by the Central Government 
for famine, etc. 242. 

Tour by Cabinet Ministers of the disturbed 
areas in and Bihar. 052-55. 

Use of fire arms by Hooligans in and 
Amendment ofIndia Arms Act. 20I-04. 

BENGAL ASSAM RAILWAY— 
See “Railway(s)’’. 

BENGAL NAGPUR, RATLWAY— 
See ‘“‘Railway(s)”’ 

BETEL-NUT GARDENS— ~ 
apes re— 2 

Award by Special Arbitration Court re- 
di 6 ion fo: ci हर Ang 26) 4 टः 

in South Kanara. 84. 
BETEL-NUT(S)— 

Question re— 
Excise duty on 949. 
Grant for Improvement and Production of 

. 780. 
Improvement and marketing of ——. 449_ 

BHAKHRA DAM— 

Question re— “ 
Project. 68. 

BHALJA, Mr. ७. S— 
Indian Army and the Indian Air 

Amendment) Bill. 
Motion for leave to introduce, 462. 
i Navy (discipline) (Anilendment) 

Force 

Motion for leave to introduce. 793. 
Motions to consider circulate and to refer 

to select Committee. 238-39. 
Motion re— - 

Election of bers to defe ive 
Committee. 459-460. 

Oath of office. 3. = 
Requisitioned land (C of Powers) 
Bid— . 
Motion for leave to introduce. 568. 
Motion to consider and to refer to select 

Committee. 889-90,893, 96, 964; 967- 
69, 970, 245. 

BHARGAVA, PANDIT THAKURDAS— 

Question re bhakhra Dam Project. 68. 

BHATINDA— 
Question re— 

Direct train between 
Rewari. 787-88, 89. 

Third Class Tickets from Delhi to 
the Ahmedabad Express. 788. 

BHATKAL— Ss 
Question re ship building yard at ——~ im 
Bombay Presideney. 042 

BHATTACHARYYA RAT BAHADUR DAVE" 

NDRA MOHAN— 

Motion re Food situation. 
BHORE COMMITTEER(S)— 

Question re— 

Delhi and —— via 

by 

593-94, 602. 

Increased production of Milk as recom- 

mended by—779, 
Recommendations of the Report. 

235-37- : 
Short term plan for implementing a Te- 

commendations of the ——. 238-40. 

BIHAR— 
Motion for Aljowameont re—» 

Communal Disturbances in Bengal, 
Bombay, U.P.—ete. 98-03 

Protection of Life and property of Railway 
Passengers in 565-66. 
Withholdi legri of on 

nal riots. 400. 

Question re— 
Fixation of purchase price of paddy by 

Bengal, ——and U. P. Governments. 
_ 0L3-l4. 
Police running Guards on Train services on 

B. I. and 0. T. Railways in Bengal and- 
790-92. 

Projects for opening New Lines in ——. 
505-06. 

State acquisition of mineral rights in Bengal 
&70--१ 097-98. 

Statement on Communal disturbances in 
053-55. 

Supply of Dhoties and Sarees to ——. 92. 
Tour by Cabinet Ministers of the disturbed 

areas in Bengal and 3052-55. 
Unlawful stopping of Railway trains by 

National Congress Volunteers in 5 
305, 

Victimisation of and wrongful removal from 
service of an Income-tax Officer in 5 
707. 

BILL(S)— 

Banking Companies Bill— _ 
Appointment of certain members to Select 

Committee. 237. 
Banking companies (Restriction of Branches) 

——Introduced. 460 
Motion to consider and to refer to Select. Com- 

mittee. 985-9l, 057-76. 
Motion to refer to Select Committee with 

drawn. I075. 
Passed. L076. 
Code of Criminal Procedure (Amend- 

mont Act. 
Assent of the Governor General. 06. 
Code of Crimina® Proced ire (Second Amend- 

ment) . 
_ Assent of the Governor General 06, 
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BILL(S)— 
Coffee Market Expansion (Amendment) 

Introduced. 567.—— 
Delhi Speci ] Police Hstablishment—. 

Introduced. 46], — 
Considered and Passed 88-88 
Passed by the Council of State 208. 

Essential Supplies (Temporary Powers)— 
Introduced. 567, : 3 : 
Motion to consider. 796-89. 
Consideration of Clauses. $9-20. 
Motion to pass as amended. 820-25,863-638 
Passed as amended. 868. . 
Passed by the Council of State. 

Factories (Amendment)— 
Assent of the Governor-General. 06. 

Factories (Second Amendment) ——. 
Introduced. 08. 

Foreign Exchange Regulation ——. 
Introduced. ५ 
Referred to Select Committee. 

Foreigners 5 : 
Introduced: 46I. 
Considered and Passed. 970-79. 

Hindu Marriage disabilities removal— 
Motion to Consider. 647-76. 
Consideration of Clauses. 676-79. 
Motion to Pass as amended. 679-80. 
Passed as amended. 680. 

Hindu Married Women’s Right to Separate 
Residence and Maintenance --5 
Assent of the Governor-General. 06. 

Indian Army and the Indian Air Force 
(Amendment). : 
Introduced. 462. 

Indian Boilers (Amendment)——. 
Introduced. 08. 

208. 

868-8. 

—contd, 
Industrial Disputes ——. 

Introduced. 08. 
Motions to refer to Select Committee and ~ 

to circulate, 402-3], 076-88 
Referred Select forritiee 085. 

{ndustrial Employment (Standing Orders)— 
Assent of the Governor-General. 06. 

Industrial Finance Corporation ——. 

Introduced. 566. = 
INSURANCE— 
Question re Select Committees on—and other 

Bills, 74l. 
Insurance (Amendment)——. 

‘Asgent of the Governor-General. 06. 
T ‘Second Amendment) 

Appointment of certain members to Select 
Committee. 237. 

Merchant Seamen (Litigation)——. 

‘Assent of the Governor-General. 06. 

Mica Mines Labour Welfare Fund— 

Assent of the Governor-General. 06. 

Motor Vehicles (Second Amendment) ——. 
Introduced. 567. 

Motion to refer to Select Committee—Adop- 
ted. 983-85. 

Panth Piploda Laws (Amendment)——. 

Introduced. 

Prevention of Corruption ——. 

Introduced. 237. 

Professions Tax Limitation (Amendment)— 

‘Aggent of the Governor-General. 06. 

Protective Duties— 

Agsent of the Governor-General. 06- 

Protective Duties ~ Cntinuation.— 

Assent of the Governor-General. 06, 

Provident Funds Ammendment)— 

Assent of the Governor-General. 06. 

ion re —for the imposition in India of 
Indian Coconut © i (Amendment)— 

Assent of -the Governor-General. 06. 
Indian Companies (Amendment) 5 

Assent of the Governor-General. 06. 
Indian Extradition (Amendment)——. 

Introduced. 46I. 
Indian Finance 

Assent of the Governor-General. 06. 
Indian Income-tax (Amendment) ——. 

Assent of the Governor-General. 06. 
Indian Medical Council (Amendment) ——. 

Introduced. 08. $ 
Indian Mines (Amendment) ० 

Assent of the Governor General. 06. 
Indian Navy Discipline (Amendment) ——. 

Introduced. 793. 

Motion to consider, circulate, and to refer to 
Select Committee. 238-44. 

Referred to Select Committee. 
Indian Oil seeds Committee 

Assent of the Governor-General. 06. 
Indian Railways (Amendment) —— 

Introduced. 46]-62. dian Soldi iti 

275. 

jon) Aj di — 

Assent of the Governor eneral. 06. 
Indian Tea Control (Amendment) rs 

Introduced. 793. 
Considered and passed. 245-<7. 

Indian Trade Unions (Amend ent}— 
Motions toreferto Select Commi tee and to 

circulate. 202-08. 242-78. 32-39. 
Referred to Select Committee. 339. 

Q 

“death duties. 684-85. 

eel 

Railway Companies (Substitution of Parties in 

Givil Proceedings) — 
Assent of the Governor-General. 06. 

Registration of transferred Companies (Amend- ~ 

ment) 
Introduced. 567. 
Considered and passed. 247-49. 

Requisitioned Land (Continuance of Powers)— 
Introduced. 568. 
Motion to consider and to refer to Select 

Committee. 889-94,960-70. 
eferred to Select ९ ittee. 970, 

Presentation of the Report of the Select 

Comnfittee. 40. aS 

Statement by Mr. G. 8. Bhalja re Govern: 

ment’s intention not to take up considera- 

tion of Bill as reported by Select 

Committee during the Current session. 

i245, 
Reserve Bank of India (Amendment) ——. 

Introduced. 46]. | 
Considered and passed. 793-95.- 
Passed by the Council of State. 208. 

Special Marriage (Amendment) 

Consideration of Motion to refer to. Select = 

Committee. 23-54. 
Not Considere?s 

Special Tribunals (Supplementary provisions) 

Introduced. 462. = 

Considered an as 

पर 
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BILL (S)—contd. 

Trade Marks (Amendment)— 
Assentof the Governor General. 06. 

a Workmen’s Gi ( $)-- 

Assent of the Governor-General. 06. 
Workmen's State Insurance 

Introduced. 568. ; 

BLACK MARKETING— 
Question re in new Motor Cars sold 

against Chief Commissioner's permits. 298 

BOARDING(S)— 
Question re for 

‘Travelling, and protection of Members 
of the Constituent Assembly. 093-95 

WILD BEARS — 
Question re damage to crops by domesticated 

kept by Intimrardars of Ajmer-Mer- 
wara. 543 

BOGY— 
Question re through —— between Patna and 

Dehra Dun. 0:; 
OILERS (AMENDMENT) BILL. 
See “Indian: 72? under “‘Bill(s)’’. 

ti a. 

BOOKING— 

Question re— = 

Lack of facilities for goods at Ghorpuri 
Station. 043. 

Shortage of of Timber on the Satpura 
Division of B. N. Railway.  30-02. 

BOMBAY— 

Motion for Adjournment re— 
Communal Disturbances in Bengal,—— 

U. P., Bihar, ete. 98-03 

Question re— 
Cancellation — of Nagpur. Express 

Trains, 544-45 : 
Dearness Allowance to Mint Workers in 
—. 929-30 

Foreign scholarships to students from — 
Province. 936-37. 

Molestation of women by Railway police at 
Victoria Terminus, न 

BOMBAY—contd. 
Question re— 
Time scale of pay to temporary cadre of 

Mint Employees. 
Want of good cattle and handicap in grow- 
ing foodgram in North Kanara District 

94. 
BOMBAY, BARODA AND CENTRAL INDIA 
RAILWAY 

See “Railway(s)”. 
BOMBING— 

Motion for Adjournment re— 
of Tribal Areas in 

05, I76. 
Question re— 

False propaganda in Tribal Areas re 
I2 i-22, 

Waziristan. 

of Tribal Areas in Waziristan. 65-6. 
Protests in connection with the 

Tribal Areas in N.W.F.P. 624-25. 
BONUS— 

Question re— 
Payment of War Bonus to Bombay Mint 

Employees. 93-32. 
Victory —-- to Vizagapatam Harbour and 

Port Workmen. 526. 
BOOKSTALL(S)— 

Question re— 
Monopoly of Messrs. 4. H. Wheeler & Co. 

for running on most Railways. 
500-0l. 

Tenders for 

of 

Licences on Railways. 
I2-3, 

BOSE, SUBHAS CHANDRA—. 
Question re— © 

Ban on Netaji ——__—_ 229 
Enquiries re death of Netaji . 22-3. 

Grant of compensation — to Syt, Uttam 
Chand, host of —— in Afghanistan 005 

Information re— 225 
BOTANICAL SURVEY— 
Demand for Excess 

in respect of 
BRASS SHEETS— 

Question re— 
Allotment to Assam of quota of direct 

supply. of Cycles, Cloth and Corru- 

for 4943-44 Grant 

ted Iron Sheets. 777-78. Objection by —— Muslims to thi ay गत Na eile ous Lag 5 ie certain Firms for importing 

487 ETTON Wo = हे = 5 BRETTON WOODS AGREEMENT(S). 
Pane of interim relief to Mint Motion re third report of the Committee on 
Workers, 930. : 9-3], 77-202. 

Payment-of War Bonus to —— Mint Em- Q of G and 
ployees. 93-32. future liabilities as a 

Permission to build more Sugar | 
in certain Canal Irrigated Deccan Area 

result of 68i 
हक 7 WOODS CONFERENCE AGREE- 

Pres: ntation of the third Interim Report of 
the Committee l07,32—35 

of Province. 86. 

Permits to Brokers to import Glass 
Bangles from Czechoslovakia. 787 BRIDGE (8) 

Proposed i of M Rate 
system for Telephone charges in Karachi 
Ahmedabad and 4 -42. 

Refusal of payment of expenses by Govern- 
Mint workers. 

Ship building yard at Bhatkal in —— 
Presidency. _ 042, 

Strike by the Naval Ratings in ——. 
50-5i, 

re— 
Construction of a —— Ganges 

in Patna District. 505. 
Provision for pedestrian traffic by the side 

of all Railway Culverts and ——. 294, 

over the 

Ruilway over the river Banguli near 
Mahimaganj Station on Bengal 
Railway. 044-46. 
Renovation of Dufferin Railway—— at 

» Benares. 4-4] 
Rivaz —— on N, W. Railway. 774. 
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BRITISHER(S)— BUILDING MATERIAL(S)— 

Question re—Recruitment of Europ: and Question re— 
40. services in India, 685-96" Prices of —— in Delhi. 07-08. 

: Relaxation of Control on ——. 560-65. 

BRITISH COLUMBLA— BURMA— ” 
Question re disabilities of Domiciled Indiars Question re— 

BS (Canada). 6I] refugees serving in Central Govern- 

BRITISH DOMINIONS— ee ment, 62-63. 

Sip Dominicana aie “pe ends Workers to —— and 

BRITISH GOVERNMENT(S)— Number of Indians residing in Common- 
wealth Countries (¢.g-,-——> Malaya, Ausira- 

Financing of India by from the Empire lia, ete.) before and after War. 635-37. 

Dollar Pool for purchase of capital Prices of Articles received from and des- 
patched to Burma. 632-33. 

goods. 694-96. छ 

Loss to Indians in South Bast Asia by the Prices _ of Hssential , Commodities for Indian 
Labourers in : 

Question re-— 

refusal of to substitute Japanese bou 3 

Currency by British Notes. 627. 5354 the. entry of Indians finto 

पु iT 
2-53. 

a OTHER SESE Supply . of timber from Andamans 

Question re in R.I.A.F. /96. and Indian forests. 07-I9. 

pRITISH RESERVE— Tego. के टी अल between India and —— 

Question re re-entering of inhabitants in BUSINESS — 
— Manipur. !223-24. न कर Q tontre desimability Gti saci Hind 

~ TE: ~ =f 2 iy 0 in} indus- 

BRITISH SOLDIERS— s : tani for the conduct of of Legislative 

See ‘‘Soldier(s)”. Assembly. 09-92. 

BRITISH TROOPS— BUSINESS, STATEMENY OF— 

See “Troop(s)”. 987. Sea a Honourable Pandit Jawahar 
al Nehru. 83. 

BROADCAST(S)— BUS SERVICE— 
Question re— 

Time given to 
Music and talks. 95-52. 

Use of persianised urdu in 8: 
Hindustani News Bulletins by the All 

of English and Indian Question re monopolyfof the GN. 66. foy 
Tunning in Delhi Province. : i8-9 

BY-PRODUCT(S)— 

India Radio. 924-25. SRE See (Beas & 
ana of Coal. -54. att 

as Manufacture of of coal. 395. 

station at Jubbulpore. 66. 

2 EATION(S)— = 
BROADCASTING STAT! ( INET ‘ S 
oe TAOS ae Oe MENISTERS— 

See “ Ministers *’. A 

BROKER(S)— 
sa 

Question re permits to Bombay to import CABINET MISSION— 
ion re cost to Government of India of 

Glass Bangles from Czechoslovakia. 787. हर 
special train for Mr. M. K. Gendhi to parti- 

BRUSSELS— cipate in talks with ——. 93. 
Question re quota of reparations allotted to 

India by the Reparations Agency CABLE COMMUNICATIONS COMPANY — 

377. : See * Company ”- 

BUDGET— a 

Question re—— for the Tribal Areas in Assam EE = के 

65-66 Re Motion for Adjournment re.communal Dt 

BUILDING(S)— turbances ir ——. 703, l04, 05-06- 

% 
Question re— 5 के 

Question -#७--- 5 Appointment of Sir Patrick Spens, 

Govern रद हि to private —— Chief Justice of India as Chairman of 

activities. = 2 is Disturbances Commission. 385.—— 

Sn ent Dat See Basic sslary of junior clerks under the 

Policy re temporary brick structures erected Deputy Controller of Stationery, ——- 

for War purposes in Delhi and elsewhere. 846. 

Pp. 447-49. Fare! t for Seheal Effect of Communal Disturbances on the J 

qo fuanal सके in Centrally Administered working of ‘Telephone System. — 

Areas, 939. = fn so . 

of houses in India, Failure of Telephone Service in ——during 

Stee eee 
the Communal Disturbances. 46-47. 
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Pe ALCUTTA—conid. 
Question re— 

Posting of Armed Forces in 
ern Bengal. 984, 

and Ea t- 

a Proposals by Bengal Nagpur Railway to 
divert through passenger trains between 
Madras and from Simhachalam to 
Anakapalli direct, 527. 

Proposal by the Commissioners of the port 
of for a Canal from Kidderpore to 
Diamond Harbour, 299-300. 

Protection of Railway Passengers from 
lawlessness in 5 

Recall of Government of India offices from 
Simla and to New Delhi and pressure 
on housing in New Delhi. *850-52. 

Removal of British Soldiers from 
33. 

Reports of lawlessness in and Bastern 
Bengal published in the Amrita® Bazar 
Patrike. 953. = 

Transfer of को; I. Railway Claims Office 
from Benares to 

Transfer of Lahore Mint to Caleutte. 
CANADA— 

Question re disabilities of Indians in Common- 
wealth Countries (e.g., Ceylon, South and 
Bast Africa, Bast Indies, ete.). 637- 
43. 

CANAL(S)— 
Question re proposal by the CommisSsionerS 

of the Port of Caleutta for a—— from 

684, 

Kidderpore to Diamond Harbour, 
300. 

ANDIDATE(S)— 
= Questior re certificate from for Govern- 

ment service. 685, 

CAPE OF GOOD HOPE— = ५ 

Question re letter of Government of 
to Government of India assuring equal treat- 
ment to Indian Labourers. ।28 

CAPITAL(S)— 

» Question re control of alliance between Indian 
and Foreign 73. 

CAPITAL CONTROL— = 

Questior re reasons for “maintaining —— 

455-56. 
CAPITAL GOOD(S)— 

Questionre finarcing of India by British Go- 
vernment from the Empire dollar pool for 
purchase of 694-96. . 

CAPITAL ISSUES— 
= Question e— 

Con =—, 45. 
Permissionfor——, 453-54. 
Registration of new firms after control of 

I738 

CAPITAL PUNISHMENT(S)— 

Question ve abolition of 

CARRIAGE(S)— 
Question re composite 

ween Hissar and Delhi. 

237, 

in night Train bet- 
788. 

CARS— 
See ‘* Motor ——.” 

CASH— 

Question #6 non-return of and the Valu- 
ables removed from persons of arrested 
I.N.A.men. 204-05. 

CASTE(S)— 
Question re elimination from documents by 

High Courts of a Party’s » sub and 
Religion, 754-55. : 

cASTOR OIL— 
Question re licences for export of ——. 

8, 855 

UALTY(IES)— 
Question re— 

among Railway Staff during commu- 
ual disturbences in Bengal. 782-83. 
articulars of public killed or injured while 
travelling on Railways during communal 

67- 

९ 

riots in Bengal, 784. 

CATERING— 
Question re and vending on State Rail~ 

ways. 287-88. 
CATTLE— 

Question re— 
Crop and —— insurance schemes suggested 

by Dr. 8. ५. N. Naidu to the Madras 
Government. 044, 

Loss of —— due to infectious diseases. 
033-35. 

Restrictions on Export of Indian —— after 
lapse of Defence of India Rules. 74]. 

Slaughter of ai 
Want of good and handicap in growing 

foodgrains in North Kanara District in 
Bombay. 94. 

CATTLE BYRES— = 
Question re allotment of —— in New Delhi 

to Gowalas. 85. 

CAYLEY, MR. H. D.— 

Oath of Office. 827, 

CENSOR— 

ionve—— of correspond 905. 
CENSUS— 
Demand for Excess Grant for 943-44 in res 

pect of 50. 

Question *e—— of libraries in British India 
692-93. 

CENTRAL BOARD OF REVENUE— 
Demand for Excess Grant for 943-44- in. 

respect of é 

CENTRAL EXCISE DUTIES— 

Demand for Excess Grant for 943-44 in 
Tespect of ——34: 

CENTRAL EXCISHS AND SALT ACT— 
~See “ Act(s) 

CENTRAL GOVERNMENT. 

Question re— 

Burma refugees serving in——,. 62; 

Controversy between the and the 
Bengal Government over prices of jute: 

T and jute manufactures. 72-7 
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CENTRAL GOVERNMSNT—contd. 
Question re—conid. 

Deputation of ©.I. D. Offizersof the 
to Provinces for detection of cases 

of corruption, etc, 948-49 
Extension in Service to Gazetted Officers 

under ——. 90 
Subventions, Loans or Advances paid to 

Bengal Governnent by the ——for 
Famins, etc, 242 

CENTRAL LEGISLATURE— 
#६ Legislature, Central *’, l8-20. 

CENTRAL PROVINCE(S)— 

Question re— 

Comperative prices of Lac, Wheatand Rice 
in the 300, 236. 

Development of mineral, thermal and Hydro 
Electric resources of Nerbudda territories 
of 

CENTRAL PROVINCES AND BERAR—— 
Question re— 

Permission for Publication of Newspapers in 
after termination of hostilities and 

the Quota of News Print demanded by 
the Sewak. 8. 

Tele-Prirter News Service facilities for —— 
74 

CENTRAL PUBLIC WORKS DEPART- 
MENT— 

Question re— 

Housing accommodation in provinces for 
offices of the 849. 

Sub-divisional officers in the ——. 843- 
44 

CENTRAL SERVICE(S)— 

See “ Service(s) ”’. : 

CENTRALLY ADMINISTERED AREA(S)— 
Question re— 

Abolition of Zimindari, Jagirdari and 
Istimrari systems in Ajmer Merwara and 

3 

CHAMAN LALL, DIWAN—contd. 

Ques:ion Supply re— 
Adjudieators award on the dispute of the 
Goverament of Indi: Press Work 
IL09. और 

As ets in India of United Kingdom जैछ-< 
tionals. 696. 

Remarks of Dr. Hugh Dalton, Chincellor 
of Exchequer re recovery of Sterling 
Balances, 442 

Rent of requisitioned proparties. 60. 
Withdrawal of Indian Troops from Basrah,. 

Resolution re running of Civil Aviation as a 
State Department. 72, 73, 736-37, 228. 

Special Murriage (A nendment) Bill, 
M stion to refer to Select Committee. 47, 

CHANCELLOR OF EXCHEQUER— 
Question re remarks of Dr. Hugh Dalton 

in rerecovery of Sterling Balances. 44I- 

CHANDA, MR. ARUN KUMAR— 
Oath of Office. 498. 

CHANDITALA— 
Question re improvement of Old Benares Road 

between and Sheakhale. 78!. 

CHANDPUR— 
Question re eviction of refugees from —— 

Station by Railway authorities. 399-400 

CHARTER(S)— 

Question re adoption of Miners’ by the 
International Industrial Committee on 
0०४७. 69-70, 

CHATTERJEE, LT.-COL. DR. J. C.— 

Motion re third report of the Committee ०३. 
Brettor Woods Agreements. 84-89. 

Question re-- 
Central Scheduled Castes Scholarships. 

220-22. 
Monopoly of the G. N.T. T. Go. for running 

Bus Service in Delhi Province. 8-9. 
other « 543. Question Supplementry re— 

Honorary Magistrates in the 705. Allowance to Members of the Constituent 
Numbers of Schools in Assembly. 60. 
Provision of Government Buildings for AD ts to the'v. in Secretary 

Schools in Rural Areas in ——. 9. of States and to Central Services, 2]4 
OB es Cry of * Hindu Pani” and‘ Islami Chai’ 
CBYLON- at Railway Stations, 784. 

ee lth tablishment of Indian Dip] Ser. Disabilities of Indians in vieo, 383.84. ip. 
Countries (e.7., South and East 
Africa, Canada, East Indies, ete.), 637- 
43. 

Export of Benares silk to —— and Hejaz- 

Indian interest re Trade with —— in 
2 Copra and 00978 oil. 829-3 

Treatment of Indian Labour in ——. 634, 

CHAIRMAN(EN)— 
966 * Panel of aR 

CHAMAN LALL, DIWAN— 
Motion re Food Situation. 569, 574-80, 60I, 

Motion re Payment to United Nations Relief 
and Rehabilitacion administration. 25. 

Existence of mineral sources of Atomic 
energy in India and its control and 
development, 389- 

Bx-service W. A. C. (I)’s seeking employ- 
ment in Civillife. 3 

Facilities for passengers in New Design 
Third and Inter Class Coaches on Rail- 
ways. 499. 

Increase of Petrol Ration of members of 
Legislative and Constituent Assembly, 
500. 

Monopolies in the Interme diate Board 
Ajmer, 443. 

Policy re temporar ~ brick structures erccted 
fea purposes in Delhi and elsewhere. 

44



>> 
आल
 

i 

INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES l7 

CHATTERJEE DR. J. C.—contd. 
Question (Supply) re—contd. 

CHAUDHURI, 
KUMAR—contd. Quest 

SREEJUT ROHINI 

r td. Progress_of work by the Pay Co: ission 
446, ~~ 

Reports of the Labour Investig:tion Com- 
mittee on the condition of Labourers in 
Mica Minesand Rikshaw and Hand cart 
pullers. 832. 

Revision of pay of Men in Civil and 
Military Services. 44] 

Rules re Military Pensions, Gratuities, ete. 
in force in U. 8, A. and British Dominions. 

‘Training of Indian Personnel for the Armed 
Forces. 452, 453. 

Transport difficulties in Delhi, 3. 

Views of Interim Government on National 
ization of Transport Services. 496- 
97. 

SHAUDHURI, SREEJUT ROHINI 
KUMAR— 

Banking Companies (restriction of Branches) 
Bill. 
Motions to consider and to refer to select 

Committee, 069-7]. 
Demand for supplementary grant for l945- 

46 Railways in respect of Railway Board. 
4279-80, 28. 

Essential Supplies (Temporary Powers) Bill. 
Motion to pay, 864-65. 

Hindu Marriage disabilities removal Bill. 
676. 

Motion re— 

Food Situation, 594-96, 607. 

Nationalization of petroleum companies: 
856. 

Officers of the Provincial Civil Service or on 
the listed Posts serving in Government of 
India, 647-48. : 

Permission to Members of Constituent 
Assembly to move in excluded and tribal 
Areas of Assam, Manipur, Khasi and 
Jaintia Hill States. 20-2l. 

Recommendations of Pay Commission re 
personnel of R. I. A. F, 96. 

Re-entering of inhabitants in British Re- 
serve, Manipur. 4223-24. 

Registered trade, unions in Tea Estates 
856. 

Repeal of “ Chin Hill Regulation .? 857. 
Return to Imphal in Manipur State of 

evacuated Indian traders. 857-58. 

Shooting of an Indian Labourer by Euro- 
pean Manager of the Santak Tea Estate 
in Assam. 7-8. 

Sugar,Gur, Salt and Dal Quota in Assam 
776. 

Supply of Quinine and Cinchona to Pro- 
vinces. 9-95. 

Terms and conditions of agreement fcr 
engagement of R. I. A. F. Personnel. 

Third report of the C on B 
Woods Agreements. 84, 

‘Question re— 

Admission of students from Assam into 
Colleges affiliated to -Benares Hindu, 
Aligarh and Delhi Universities. 
944-45, 

Admission of students from India in Colleges 
inU.S.A.andU.K, 945-47. 

_ Allotment to Assam of Quota of “Direct 
Supply of srass Sheets, Cycles, Cloth and 
Corrugated Iron Sheets. 777, 78. 

Appointments to Indian Diplomatic Ser- 
vice. . 

98. 0. R.’sin R.T. A. F. 296, 
Budget for the Tribal Areas , in Assam. 

65-66. 

Deputation of 0, I, D. Officers of the Central 
Government to Provinces for detection of 
eases of corruption ete, 948-49. 

Exeise duty on Betel Nuts. 949. 
Extension of Bengal Assam Railway Line 

from Rangapara to Tezpur Town. 778- 
79. 

Hydro electric projects in Assam. 856. 
Letter of Government of Cape of Good 

Hope to Government of India assuring 
equal treatment to Indian Labcurers. 
23, 

Low Control Prices of Paddy and Rice in 
Assam. 776-77. 

Money and Officers for the adm ion 

II95-96. 
Trial Areas in Assam. 64-, 65. 

Question (Supply) re— 
Appoi to the V: in Secretary 
vf States and to Central Services, 25. 

Attack at Dasna on pilgrim train from 
Garhmukteshwar. 957. 

Catering and vending on State Railways 

Cotton Textile Factories in India. 9. _ 
Cultivation an ufact of opium in 

India. 447, 
Deterioration of Food in Bengal. 5i8. 

Facilities for passengers in New Design 
Third and Inter Class Coaches on Rail- 
ways. 498, 

Honorary Magistrates in the Centrally 
administered Areas. 705. 

Sinking Gf Wells and Tube-wells as a result 
of ‘“*Grow More Food” Campaign. \ 
285. 

Transport Difficulties in Delhi. 4. 
Special marriage (amendment) Bill. 
Motion to refer to Select Committee, 

252, I53. . 2 
Special Tribunals 

visions) Bill. 98 पे 
CHECK— , 

Question re steps to —— the rising of prices 
and wages. 455 

CHEMICAL FERTILIZER— 
See * Fertilizers”. 

CHENAB— 
Q ion re 

(Supplementary Pro- 
ai 

Re 

of Tribal Areasin Assam. 62-64. 

of stati of the Army 
it Department From- to 

> Montgomery District. 933-34. 
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CHETTIAR, SRI T. A. RAMALINGAM— CIRCULATION— 
Industrial Disputes Bill. Question re inflation due to abnormal number 

Motions to refer to Select Committee and to of currency notesin———. 454. 

circulate, 49-22. 0 . 

Motion re Food Situation. 596-97. ws (ERE ES re 

Question re— Question re creation of and civil defence 

Facilities to Indian Nationals in French corps. I64-65. 

Indo-China to send money to India. 
4i4-5. 

Passage and other facilities to Indian 

Nationals in Saigon. l5. 
Question (Supply.) re— 

Desirability of introducing Hindustani for 
the conduct of business of Legislative 
Assembly. 092. 

Monopoly and Price Pooling Arrangements 

in U. K.re Textile and Printing Ma- 

chinery.. 632. 
Number and location of Aerodromes main- 

tained for Military purposes. 909. 

Number of Controls under Commerce De- 

partment. 39. 

CHIEF COMMISSIONER— 

Question re— 
Advisory Council for the 

vince. 99. 
Dissatisfaction against the administration 

of 705. 
Fresh requisitioning of accommodation by 

, Delhi. 54-52. 

CHIN HILL— 
Question re repeal of “ 

857. 
CHUMMERY(IES) .— 

Question re— 
Constructions'of —— in Lodi Road Colony. 

05-06. 
High Rent charged from Government Ser- 

vants for in Lodi Road Colony. 

of Delhi Pro- 

Regulation *’. 

206. 
cous THE HONOURABLE MR. 

= Demand for supplementary grant for 946- 

47 in respect of Commerce Department. 

7259-60 ,I26]. 

{ndian Tea Control (Amendment) Bill. 

245-46, 247. 

Be (Second Amendment) Bill. 
Motion re Appointment of certain mem- 

pérs to Select Committee. 237. 

Indian Tea Control (Amendment) Bill, 

Motion for leave to introduce. 793. 

Motion re Payment to United Nations Re- 

CIVIL AVIATION— z 
Resolution re the"running of —— as a Stat® 

Department. 709-740. 
See ‘* Aviation Civil ’’. 
See “* Aviation '!. 

CIVIL AVIATION DIRECTORATE— 

Sees re posts above Rs. 500 in —— 
224-34. 

CIVIL DEFENCE CORPS— 
Question re creation of civie guards and ——- 

64-65. 

CIVIL SUPPLY DEPARTMEN' 
See ‘‘ Supply Department ’’. 

CIVIL SURGEON(S)— 
Question re reservation of posts of 

European I. M. 8. officers. 455-56. 

CIVIL VETERINARY SERVICES.— 
Demand for supplementary grant for 946-47. 

To 

for 

I267. 
CLAIM OFFICE— 

Question re transfer of 8. I. Railway 
Benarés to Calcutta. 8I. 

CLASS(ES)— 
Question re —optional subjects in Secondary 

—in Ajmer-Merwara. 937-38, 

CLASSIFICATION(S)— 

from 

~ 

Question re classification of I. N. A. Prisoners. 
72, 

OLERK(S)— 
Question re— = 

on Medical Leave summoned for the 
TIncome-Tax Department test in Sind 
Circle, 4 es 

Grant of éxtensions to postmasters and 
postal . 560. 

Administration —— in the 
Sind Area of N. W. Railway. 288-89. 

New Scales of pay for Old in Income- 
Tax Office, Sind, who were reverted and 
then promoted, 448-49. 

Order by the Divisional Accounts Officers, 
N. W. Railway, Karachi to studying 
in Colleges. 58. =e 

Holidays to 

of Military 

lief and Rehabilitation Ad: 

249-52, 256-57. 
Oath of Office. 3. 

Registration of Transferred Companies 
(Amendment) Bill. 

Supervisory allowance to 
A its Department. 

Working hours for 
ment of B., B. & 0. I. Railway. 

952-53. 

in Stores Depart- 
2045- 

Motion for leave to introduce. पा 
Resk प् (पल 0 
eg) 0: 
(Amendment) Bill. 
Motion to consider. 247, ]248-49. 

CHURCH(ES)— 
Question re ber of —— mai ed for 

British Troops in India. 937. 

CINCHONA— 
Question re supply of Quinine and —— to 

Provinces. 9-95. 

46. 

CLOTH— 
Question re— 

Allotment to Assam of Quota of direct 

supply of Brass Sheets, Cycles, —— and 

Corrugated Iron Sheets. 777-78. 
Yarn position, 64. = 

—— ucts for hand dyera and hand printers 

of Ajmer-Merwara. 235. 

Complaint re export of timber, steel, —— 
met cotton from India. 838-39. 
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CLOTH—canid, 

Question re—contd. 
Consumption of —— in N. W. F. Provinces 

Countries to which Export of Sugar and 
is permitted from India. 62-I5. 

Hoavy profits to Textile Factcries on sale 
of « 755-58 

Licences for sale of 
Iron, 743. 

Loss to Government due to underhand 
practices in the export trade of —— 

Oilseeds, and 

394-95, : = 
Method of fixation of prices of Yarn and 
——. 768-69. 

Production of and Yarn. 744-4). 

COACHES— 
Question ré — 

Air Conditioned between Deltti and 
Ahmedabad. 037-38: 

Facilities for passengers ‘in New Design 
Thirdand Inter Class—— on Railways. 

498-99 

Provision of electric fans in Third class 
on Government Railways. 544, 

Running of Inter Class sleeping —-— bet- 
* ween Benares Cantonment and Howrah 

on. I. Railway. 02-3 

Action of goods Inspector Belangunj Sta- 
tion, Agra in the matter of short supply 
of Fuel and ——. 78 

Adoption of Miners’ Charter by the Inter- 
ial Ci 075 5-5 

हैः 69-70. 
~By-products of ——. 553-54. 
—— for Railways. 78I-82. 
Demand for a Tripartite Conference on —— 

Industry in the Standing Labour Commi- 
ttee. 70. 

Manufacture of by-products of 895. 
Names of Mines and Expenditure incurred 

by Government in working Open Cut—— 
Mining Plants. 84-85. 

COALFIELD COMMISSION— 

Question re recommendation by the Indian 
I099, : 

COAL MINING— 
Question re directorate of Open Cut —— 

3. 
0000५ एप-- 

Quastion re price of : 
COCONUT COMMITTER 

049-5 
(AMENDMENT 

See “ Indian —— * under “ Bill(s).” 

CODE OF CRIMINAL: PROCEDURE (AMEN- 

) 
COFFEE MARKET EXPANSION (AMEND- 

MENT) B 
See “ Bills) ”. 

COINAGE— 
Question re silver realized from the wit 

dr. of Silver —— . 227-28 

COLLEGE(S)— 
Question re— 

Difficultios of overseas Indian students 
seeking “admission to in India 

Order by the Divisional Accounts Officers, 
N. W. Railway, Karachi to Clerks study- 
ing in 58. 

COLOUR— 
Question re removal of —— prejudice and 

favouritism in W. A. 0. (I). 56-. 

COMBINED FOOD BOARD(S)— 

Quostion re constitutional position re Mem- 
bership of India of International bodies e.g. 

535-36 

COMMERCE DEPARTMENT— 

Demand for Excess Grant for 943-44 in 
Tespect of न 

Demand for supplementary grant for ] 946-47. 
4259-6 

Question re— 
Employment of superannuated Personnel 

in Commerce 840-4. 
Number ofcontrols under 

COMMERCIAL INSPECTORS— 

See ‘ Inspector(s).” 

COMMISSION(S)— ; @ 

Question re— 

390-92. 

Appointment of Army Reorganization—— 
for Post War Indian Army. 2I6-7, 

Appointment of Suv Patrick Spens, Chief 
_ Justiceof Indiaas Chairman of Calcutta 

Disturbances — 385, 
—— to British m for Purchase of Ma- 

chinery for Fertilizer Factory at Sindri. 
494-95. 

vant ef —— to overage Emergency Com” 
missioned Officers. 87-88. 

Grant of emergency ——at the instance 
of Directorate of Public Relations and 
Officers in the Fauji Akhbar. 898- 
903. 

Industrial —— - 7- 
Permanent—— in the Royal Indian Navy 

to Muslims, 456-57. 
Permanent to Indians. 27-8. 
Recommendations of the Road Roller-—— 

5l4- 

COMMISSIONED OFFICERS— 
‘ee “* Officer(s).” 

COMMITTEE(S)— 
Election of a Member to Standing Advisory 
—— for Industries and Supplies Depart- 
ment. 647. 

Eloction of a Member to the Public Accounts— 
056 

Election of a Member to the Standing —— on, 
pilgrimage to the Hejaz. 

Election of Members to the Defence Consul- 
tative —— . 657-58. 

Motion re— 
Blection of a M-mber to Standing Advisory 

5 —— for Department of Industries and 
> Supplies, 459. 
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COMMITTEE(S)—contd. COMPENSATION(S)— है 
Motion re—contd. Question re— 

of a ber to Standing —— on Award by Special Arbitration Court re- Pilgrimago to Hejas. 862 garding for Betelnut Gardens in 
Bleetion of a Member to the Public Accounts 

Blection of Members to Defence Coneul- 
459-60. tative 

Third report of the on Bretton Woods 
Agreements. 77-202. 

Question re— 
Advisory —— on Railways. 9. 
Appointment ofa Taxation Enquiry —— 

436-37. 
Payments to Mr, Glover by Indian Lac 

Cess —— with Central 6: 
Sanction. 302-03 

Reports of the Labour Investigation 
on the condition of Labourers in Mica 
Mines and Rikshaw and Hand-cart pul- 
Jers, 83-33 

Select —— on Insurance and other Bills, 
744, 

Steps re eradication of corruption 
railway and appointment of High Power 

: + 540-4 

Report of the Public Accounts —— on the 
Accounts of 943-44. 339-47. 

# 866 Labour ——. ”. 70. 

COMMITTEE ON PETITIONS— 
Appsintment of ——. 255. 

COMMONWEALTH COUNTRY (IES)— 
Question re— 

Disabilities of Indians in Commonwealth 

in 

South Kanara. 84. 
—— for acquired Land in South Kerana 

84. 
—— Schedule for acquired houses by the 

Delhi Improvement Trust. 458. 
Grant of to Syt Uttam Chand, Host 

of Shri Subhas Chandra Bose in Afghan- 
istan. 095. 

Income-Tax on ——- for Lands acquired of 
War purposes in Benares. 232-33 
ar —— to Indian Personnel of Indian 
Forces. 925-26. 

COMPENSATORY ALLOWANCE— 
See “ Allowance(s) ”. 

COMPLAINT(S)— ° 
Question re— 
—— Against Contractors of Aerated Water 

Supply on E. Section of N, W. Railway 
67. 

against the personnel of delegation 
&ppointed by the Interim Government 
or व l Or, i54- 
6 

—— re inefficiency of Telephone system in 
Karachi. 54 

COMPOSITE CARRIAGE— 
See “ Carriage(s) ”. 

CONCESSION (S)— 
Question rerestoration of pre-war Rail 

P. 2 
—— (eg., Ceylon, South and East Africa to Passengers. 208, 
Canada, East Indices, ote.). 637-43 CONDENSER (S)— = cr ae 

Number of Indians residing in 0; SESS Bah ee ar 
wealti (e.9-» iar Malaya, HES aM 

australia, ete.) before and after War. CONDOLENCE— 
635-37. 

COMMUNAL DISTURBANCES 

See * Disturbancos ”. 

COMMUNAL RIOTS— 

See “ Riot(s) ”. 

LSOMMUNICATIONS DEPARMENT— 
Question re superannuated Officers in — 

Deaths of Mr. Bhulabhai Desai ‘and Dr. 
Hassan Suhrawardy. 94-96. 5 

Deaths of Pandit Madan Mohan Malaviya 
and Sir Sivaswami Aiyar. 958-60. 

CONFERENCE(S)— 

Question re— 
$ Ciyil Aviation 

y 

495-96. 
Resolutions cf the Second Foreign Minis- 

023-24. ters’ —— in Moscow. iS js 
MPANY(IES)— Tripartite Labour——. I de 

Beata co CONGRESS VOLUNTEER(S)— 
Indian Radio and cable Si 

limitted. 767-68 
Individuals and assessed to Income- 

Tax on Incomes over one crore of rupee 
during 945-46. 69) 3 

Companies (Amendment) Bill— 
See “ Indian —— ” under “‘ Bill(s) ” 

under “* Bill(s) ”. aa 

C JMPARTMENT(S). 
Question re— 

Platforms of the Kharagpur Station and 
cefective roofs of Train —— on Bengal 
Nagpur Railway. 60. 

Rofurnishing of —~ on Railway Trains 
40, 

CONGRESSMAN(EN)— 
Question re passports for Foreign countries 

to Indian National ——. 835. 

CONSTITUENT ASSEMBLY— 
Demand for supplementarygrant for 946-47, 

289. 
Question re— 

Allowance to Members of the ——. 60-l] 
ti Bording, 

of the ——-. 7 
Date of Session of the ——. 

ASSEMBLY 
Increase of petrol ration of members of 

66-7. 

Legislative and—, 499-500. 

Travelling and protection of Members 5 
3-95.
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CONSTITUENT ASSEMBLY—contd 
Question re— 

Permission to Members of to move in 
excluded and tribal Areas of Assam, 
Manipur, Khasi and Jaintia Hill States, 
]20-23 

Representation of tribal people in the Ad- 
visory Council of 847. 

Representation of tribes in excluded and 
partially excluded areas in the Advisory 
Council of the 847. 

Representation of Weavers, ctc., on the 
847. Advisory Council of 

CONSTRUCTION(S)-- 
Question re priority of —— of New Railway 

Lines 555-5! 
CONTRACT(S)— 

re | iderations in allot- 
ment of for European style Tea 
Rooms at Tando Adam Station of N.W. 
Railway. —75-52. हु 

CONTRACTOR(S)— 
. Question ve complaints against of aera- 

ted water supply on EH. Section of N. 
W. Railway. 67. 

CONTRIBUTION— 
Question re Government —— to Indian La- 

bour Federation, 222 

CONTROL(S)— 

Motion for Jute ——. Adjournment re 

Question re— 
—— of alliance between Indian and Foreign 

capital. 73. 
—— of export price of Jute in Bengal. 

$9. 
of price, supply and distribution 

foodstuffs in Bengal, 56-58. 
on Capital Issues. 45] 
on export of cotton hard waste. 

6I8-9. 
on fuel oil imports. 772-73. 
on sale of motor cars. 773. 

under ths Industries .and Supplies 
Department. 50-2. 

De- —— of sugar. I-l 
Government plans re meeting shortage of 

accommodation “and = —— of rents. 
49-50. 

Number of undcr Commerce Depart- 
ment. 390-92. 

Policy re on African and Sudanese 
Cotton, 392-93. 

Registration of new firms after*—on Capital 
Issues. 73. 

Relaxation of on building materials, 
60-6: 

Removal of ——. 37. 
Removal of in commodities other than 

foodstuffs and promotion of co-operative 
societies for supply of essential commo- 
dities. 38. 

See also ‘‘ Rent ——”, 
CONTROL PRICE— . 

See “ Price”. : 
CONVENTION(S)— = 

Question re— 

Ratification of 
Labour 

of the International 

2 

CONVENTION (8;—contd, 
Qu_stion re— 

Revision of——re separation of Railway 
Finn-nee from Generel Finance. 53 

CONVIGTION(S)— 

Question re —— of Indian enem: 
India. 97-98 Y 

COOLY(IES)— 

Question re — 

Payment to —— for handling of parcels 
at Howrah Station. 83 

Utilization of inferior staff for 
Posts and Telegraphs officers. 

CO-OPERATIVE FARMING— 

See “ Farming ”. 

CO-OPERATIVE MOVEMENT(S)— 

Creston re inquiry into the —— in India: 

agents in 

jobs by 
52I. 

CO-OPERATIVE SOCIETY (IBS) — 

Question re removal of controls in commodi 
ties other than foodstuffs and promotion 
of ——— for supply of essential commodi- 
ties. 38 

COORG— 

Notification re amendments to Motor. 
Vehicles Rules, 940, Laid on the Table. 
320, 362-70. 

Question re allotment of new motor cars to 
SS! 

GOPRA— 2 

Question re Indian inverest re trade with Cey- 
Jon in ——— and copra oil. 829-3 

CORPORATION— 

Question re Municipal —— for Delhi 48]. 

CORRESPONDEN 

Question re censor of ——. 905., 

GORRUGATED IRON SHEETS— 
See “ Iron sheets, corrugated ”*. 

CORRUPTION— 
Question re— 

in Givil Supply Department. of 
Central and Provincial Governments. 
047. 

—— in Railway Department Employees 
497, 

—— in the Disposals Department, 759-6L 
—— in the Engineering Branch of the 

Posts and Telegfaphs Departmens. 520. 
Deputation of 0. I. D. Officers of the Central 

Government to Provinces for detection of, 
cases of —— ,etc. 948-49. 

Steps re eradication of in Railways and 
appointment of High Power Committee. 
540-4 

CORRUPTION BILL — a 
See ‘‘ Prevention of ——”’ under ‘“ Bill(s)” 

COTTAGE— 
. Question re enquiry into the number of 

= employed in and industrial 
maritime workers, 847-49. concerns. 235. 
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COTTON— हि 
Question re — 

Allotment of textile mills for the 
producing Provinces. 774 

Ban against production of —— in Madras. 

! Complaint re export of timber, steel, cloth 
d from India. $38-39. 
taxtile factories in India, 8-0. 

‘Floor Prices’ of —— 769-70. 
Manufacture of vegetable ghee from —— 

seed. 048, 
Policy re control on African and Sudanese 

392-93. 
Prices of —--. 769. 
Purchase of —— by the U, K. Government. 

633, 780. 

OTLON MILL(S)— 
See “Mill (s)”. 

COTTON TEXTILES — 

See ‘Textile(s) ’’. 

CULTIVATION—conid. 

Quostien re — 
near Queensway in New Delhi. 052. 
of land near Sveretariat and War 

Memorial Arch, New Delhi. 38-39. 
—— of tea in India. 849. 

CULTIVATOR(S)— 

Question re decision of Interim Government 
e higher prices for Bengal ——. 089. 

CURFEW ORDER— = 
Announcement re the supply of Assembly 

agenda, etc., to Members on account of the 
imposition of in Delhi, 862. 

CURRENCY (IES)— 
Demand for Supplementary Grant for 946-47. 

268-69. 
Quesvion re— 

Inflationary —— policy. 924. 
Loss to Indians in Malaya due to change of 

Loss to Indians in South Hast Asia by the 
refusal of British Government to substi- 

COTTON YARN— Ses Varn! fae Japanese —— by British Notes 

‘COUNCIL HOUSE—_ Position of India in the matter of dollars 
Motion for Adjournment re— and hard 698-70I. 

Use of taar gas outside the = 07. CURRENCY NOTES— 
Use of tear gas outside the ——— on the 28th Question re— 

October 946. — 76-77 Inflation due to abnormal number of —— 
NC ? STATE— . in circulation, 454, 

COUNDIE OES Results of demonetization of ——. 444- 
Message from the --— . 208. 45, 

COURTS) — CUSTODIAN OF ENEMY PROPERTY— 
re elir tion from 0: tsb: Q 6 ferential tment of Brivish 

High —— of a party's caste, sub-caste and residents in South Hast Asia in the matter 
religion. 754-55, of return of property by the —— after 

ORIMINAL INVESTIGATION DEPART- reconquest. 627-28. 
INT- CUSTOMS HOUSE— 

Question re deputation of —— officers of ६४९ 
Central Government to Provinces for de- 
tection of cases of corruption, ete. 948-49. 

GRIMINAL PROCEDURE (AMENDMENT) 
BIL — 3 

+ 0006 of —— ** under “ Bill(s).” - 
GRIMINAL PROCEDURE (SECOND AMEND- 

MENT) BILL— 
See “Code of —~— ” under “ Bill(s)”. 

CROP. 
Question re— 

——— and cattle insurance schemes suggested 
by Dr. B. ५. N. Naidu to the Madras 
Government. 044. 

Damage to by. domesticated wild 
boars kept by Istimrardars of Ajmer- 
Merwara. 543. 

Policy of Government re increase to yield 
of food 02, 

GROWN REPRESENTATIVE— 
Question re Political Adviser’ to the : 

I090-92. 

CULTIVATION— 
Question re— 
—— and manufacture of opium in India. 

447, 
—— and movemeit of foodgrains in Pro- 

yinces since 938. 5I-53. 

Question re superfluous officers in’ Karachi 
3898. - 5 el 

CYCLE(S)— 
Question re allotment to Assam of quota of 

direct supply of brass sheets, + cloth 
and corrugated iron sheets. 777-78. 

CZECKOSLOVAKIA— 
Question re permits to bombay br rs to 

import glass bangles from ——. 787. 

D 

DACCA-MYMENSINGH— 

Question +e lawlessness on the —— and 
Tipperah Sections of Bengal Assam Rail- 
way. 43-4 

DAGGER(S)— \ 

Question re— 
Action by the Police and Railway Autho- 

rities regarding consignments of —— 
and knives in transit. 62. 

Parcels of knives and ——,their place- 
of origin and destination. 62-63. 

DAL— 

Question re sugar, gur, salt and —— quota 
in Assam, 776. 
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DALTON, Dr. HUGH— 

Question re remarks of ——, Ghancellor 
4 of Exchequer re recovery of Sterling Bal- 

? ances. 44]-42. 

DAM— 

Question re— 
Bhakhra —— Project. 68. 
Construction of a 

manatirtha River. 

DAMAGE(S)— 
Question re 

requisitioned properties. 
DAMODAR SWROOP, Ssr. 

© Question re— 

Exemption to Lansdowne 

across the Lax- 
235. 

assessment of —— on de- 
84. 

SETH— 

Cantonment 
Board against Defence India Rules 
controlling house rent. 93 

DECISION (S)— cond. 
Question re— 

re Province of Panth-Piploda. 689. 
Publication of of Income-tax Appel- 

late Tribunal. 553. 

DEFENCE CONSULTATIVE GCOMMITTEE— 
See “* Committee(s) ” 

DEFENCE FORCE(S)— 
Question re Indianisation of ——. 87. 

DEFENCE OF INDIA RULES— 
See “ Rule(s) ”. 

DEHRA DUN— 

Question re canoes bogey between Patna and 

£ Publi re —— b; 
Pay of employeos of Posts and T pl 

Department for strike riod. 
Restoration of agricultiral land acquired 

for war purposes in Bareilly District. 
33. 

DANI, Mz. G. B.— 

Question re number of Indians in Germany, 
855-56. 

DASNA— 

Question re attack at —— on pilgrim train 
from Garhmukteshwar. 955-57, 

DEARNESS ALLOWANCE— 

See “ Allowances ?! 

DEATH— 

— = of Mr. Bhulabhai Desai and Dr, Hassan 
Suhrawardy. 94, 95. % 

-of Pandit Madan Mohan Malaviya and 
Sir Sivaswami Aiyar. 958-60. 

Question re— 

Abolition of —— penalty. I82. 
—— of Mr. Bhulabhai Desai and Dr. Hassan, 

हे Suhrawardy. 94-96. 

of Mr. Xavier in Poona Mail. 8I. 
Enquiries re of Netaji Subhas Chandra 

28086... 22-3. 
Enquiry into circumstances of —— of 

Major Donald, Political Agent, Waziris- 
tan. — 609. 

DEATH DUTY (IES)— 

Question re Bill for the imposition’ in India 
85. of ——, 

DEBATE(S)— 

Question re free supply of vernacular trans- 
lation of of Central Legislature. 20. 

DECCAN— 

Question re permission to build more sugar 
factories in certain canal 

ip to orders for Government 
publications,  67. 

DELEGATE(S)— 

Question re— ; 
Remarks of M. Molotoy re Indian —— 

in Paris Peace Conference, 846-47 
Selection of —— to Washington World 

Food Board Commission. 550-52. 

DELEGATION(S)— 

Question re— 
Complaints against the personnel of ——— 

appointed by the Interim Government 
for BT 54- 

Goodwill —— to Nepal. 628. 
Indian —— to United Nations Economic 

and Social Council. 6I-2. 
Selection of personnel of Indian Delegation 

० U.N. 0. 623-24. 
Reports on the work of Indian —— to the 

Assembly of the United Nations —la: १ 
on the table. 77. 

DELHI— 

Announcement re the supply of Assembly 
agenda, etc., to Members on account of the 
imposition of Curfew Order in ——. 

Motion for Adjournment re rioting and blood: 
shed in City. 055-56. 

Question re— 
Advisory Council for the Chief Gommis- 

sioner of Province. 99, 
Air conditioned coaches between —— and 

Ahmedabad. 037-38. 
Auction of the property of Rumtal Ashram, 

Kathuria Serai Mehrauli, —— Province. 
9I5-9. 

Blackmarketing in new motor cars sold 
against Chief  Cornmiszioner’s permits 
in ——. < 

Buildi 
in Ward No. I4, ——, not ac- 

2 area of Bombay Province, 86, 

DECISION(S)— 
Question re— 
—— ofthe Income-T'ax Appellate Tri- 

bynal. 283. 

quired by Improvement Trust. 

Cancellation of fire arms licences in- —— 
Province. 926-27. 

Cancellation of gun licences by the Deputy 
Commissioner, 943. 
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DELHI—conid. 

Question re— | 

Gircuit High Court at—— 99. 
Compensation Schedule fi 

by the 
‘or acquired houses 

Improvement Trust. 458. 
Composite carriage in night train between 

Hissar and 
Daily air service between —— and Mad- 

ras. 02]-23. 
Diplomas of the Polytechnic, 939-42, 

88-89. 
Direct train between —-— and Bhatinda 

via Rewari. 787-88, 789. 
District. Board of ——. 99-20. 
Expenses of journey between Hissar and 

788, 
Express train between and Madras. 

76-62. 
Fast express train between —— and 

Madras. पु 
Five-year plan for expansion of ——. 

927. 
Fresh req ing of a odation by 

Chief Commissioner, ——. 6]-52. 

Fulfilment of aims of Improvement 
Trust. § 

Government Houses for Poor of Sorai 
Purani Idgah, , under the —— 
Re-housing Scheme. 458. 

Hariana express train between —— and 
Hissar. 

Monopoly of the G.N.I.T. Go. for run- 
ning bus service in Provinee. 
8-9. 

_ Municipal Corporation for ——.. ]8]. 
Notices under’ U. P. Town Improvement 

Act on residents of , Ward No. I4 
(Serai Purani Idgah Scheme), 454. 

Payment of bills for trunk, telephone calls 
to the Accounts Officer, Central Tele- 
phone Revenue Accounting Office, 
I0I-2. 

Permanent location in of the 
Offices of Auditor General, Director 
Railway Audit and Accountant General, 
Posts and Telegraphs. 928-29. 

Policy re motor transport business and 
Ra'l-Road Co-o ‘dination Scheme in Ajmer- 
Merwara, ——, ete. 

Policy re (po! brick — structur 
erected for war purposes in —— and 
elsewhere. 47-49. 

Prices of building material in ——. 07- 
08. 

Protest against the Serai Purani Idgah 
Scheme, Part I, in ———. 464-55. 

Provision for dation of resid 
of Serai Purani Idgah, 458. 

Provision of electricity and water under 
the Re-housing Scheme. 458. 

Provision of waiting room in Income-Tax 
Office, ——. 79-80. 

R. M. S. ee House in Chandni Chowk, 
59. 

Re ay b Hi ible Me हट be: for 

BPxternal Affairs at Press Conference in 
re Tribal Policy, 626. 

DELHI—contd. 
Question re— 

Representations against the Serai Purant 
Idgah Scheme in ——. 456. 

Requisitioning of Anand Parbat (Ramjas 
College and School) Estate by—— 
Government. 88. 

Rise in house-tax in ——. 936. 

Running of a fast train between —— and 
Madras, 752-53. 

Sarai Purani Idgah Housing Seheme in 
cont 55. 

Schedule for fixing of house tax in —— 
Province, 953. 

Shortage of clectric supply in ——. “ 
095-95. = 

Telephone connections in ——. 040. 
Third class tickets from —— to Bhatinda 

by the Ahmedabad Express. 788. 

Transport difficulties in 3-I4. 
Victory Day Parade at ——.%66. 

Delhi Special Police Establishment Bill— 
See “ Bells)”. 

DELHI UNIVERSITY— 

See “ University(ies) ?. 

DEMAND(S)— 
Question re —— for a Tripartite Confer- 

ence on Coal Industry in the Standing 
Labour Committee. 70. 

—— for Excess Grant for 
respect of— ~ 

Administration of Justice, 348, 

943-44 in 

bt 

Appropriation to Reserve. 402. 
Botanical Survey. 349. 

Census. 350. 

Gentral Board of Revenue, 348. 

Central Excise Duties. 348. a 
Commerce Department. 348. 
Emigration—Internal. 350. 

Finance Department. 348. 
Indian Posts and Telegraphs Department. 

350-353, 

Indian Posts and Telegraphs—Stores Sus- 
pense (Not charged to Revenue). 402, 

Interest Charges. 402. ‘ 

Interest Free Advances. 402. 
Jails and Convict Settlements. 349. 
Lighthouses and Lightships. 349. 

Meteorology. 349. 
Ports and Pilotage. 349. 
Working Expenses—Expenses of Electrical 

Department. 40. 

Working Exp -Exp of General 
Departments. 40I. > 

a 

Working Expenses—Expenses of Traffic 
Department. 40I. 

Working Expenses—Maintenance and 
Supply of Locomotive Power. ° 40l. 
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DEMAND FOR EXCESS GRANT FOR 

943.44 IN RESPECT OF—contd. 

ह.-$ Working E xpenses—Miscellancous Expenses: 

40. 

DEMAND FOR EXCESS GRANT FOR 

943-44—" RAILWAYS ” IN RESPECT 

OF— 7, ; 

Payments to Indian States and Companies. 

354-56. 

DEMAND FOR SUPPLEMENTARY GRANT 
FOR 946-47— 
Civil Veterinary Services. 267. 
Commerce Department. 259-6l. 
Constituent Assembly. 259. 
Currency. 268-59. 
Department of Industries and Supplies. 

267-68. 

Department of Works, Mines and Power. 
26-62, 

Food Department. 262-66. 
Forest. 257-58. 
Indian Posts and Telegraphs Department. 

258. 

Medical Services. 266-67. 
Meteorology. 266.—— 
Mint, 269. : 
Miscellaneous. 269-74. 
Panth Piploda. 274-75. 
Post-War Planning and Development. 274, 

DEMANDS FOR SUPPLEMENTARY 
GRANTS FOR 946-47—RAILWAYS— 

--- 275-78. 
2 Audit, 285. 

Miscellaneous Expenditure. 285. 
Railway Board. 278-84. 
Working Expenses— 
Expenses of Electrical Department. 287-88 
Expenses of General Departments. 287. 
Expenses of Traffic Department. 287. 
Maintenance and Supply of Locomotive 

Power, 285. 

Maintenance of Carriage and Wagon stock, 
2} 

Maintenance of Structural Works, I285. 

Miscellaneous Exponses. 287. 

DEMOBILIZATION(S)— 

Question 7e-— . 
and re-employment of Indian army 

Officers since.V. J. Day. 950. 

——of Indim ‘Troops. 440. 
Ri x of demobilized Indian ५२ iploym 
Officers. ॥87. 

—Results of Currency Notes. 444-45. 

DEMONETIZATION ORDINANCE— 

See ‘“ Ordinance ”’. m9 
DE-REQUISITIONING— ‘ 

Question re— z 
Assessment of damages on De- 

Requisitioned Properties. 84. 

DE-REQUISITIONING—conid. : 

of Property since the beginning of 
946. 209-0. 

Houses De-requisitioned during the last 
six months. 096-97. 

DESAT, Mr. BHULABHAT— है 
Question re deaths of —— and Dr. Hassan 

Suhrawardy. 94-96. 

DESHMUKH, DR. G. V.— 

Hindu Marriage Disabilities Removal Bile 

647-48, 649, 650, Gl, 652, 654, 655, 656, 
658, 659, 663, 674-75, 677, 678, 679, 680° 

Question (Supplementary) re— ह 

Maintenance of Ranchi Mental Hospital 

exclusively for Europeans. 703. 

- Officers of the Lands, Hirings and Disposals 

Service in India. 928. 

Requisitioned Land (C 
Bil— 
Motion to consider and to refer to Select. 

Committee. $93, 963-64, 966. i 

Special Marriage (Amendment) Bir— 

Motion to refer to Select Committees 

]23-30, I32, I34, ]44, 47, 
I49, 50, l25], 52, 53. 

DESTITUTE(S)— 

Question re funds for Establishmi 
Homies. 448. ५ 

DESTRUCTION— 

Question re— 

of Aeroplanes by Government after 
the close of War. II9]. : 2 

---- of official papers relating to nationalist. 

leaders. 433-34. 

DETENTION— 
Question re— ‘i a 
—— and internment ©! Aighan Princes in 

India. 382-83. 

—— of Afghan Sardars in Poona. $28. 
Indians under as Government of 

of Powers) 

(6 of —— 

India’s Prisoners. 20-]. 

DETENUS— 

Question re —— and Political Prisoners 
in British India Prisons. 237. 

DETERIORATION— 

Question re —- of Food in Bengal. 58. 
DEVELOPMENT— 

Question re— 
—— Schemes to create 

short notice. 24]. 
Statement re Industries tobe planned and 

developed. 

DEVELOPMENT DEPARTMENT— 

See “ Planning and——”. 

DHOTI(ES)— 

» Question 
Bihar. 

employment as- 

re supply of—— and Sarees to- 
2. 
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‘DIAMOND HARBOUR— 

Question re proposal by the Commissioners 

of the Port of Calcutta for gy Canal from 
Kidderpore to ——299-300. 

DIPLOMA(S)—_—- 
Question re— 

—— of the Dolhi Polytechnic. 939-42, 

88-89. 

Non-recognition of A. M. S. —— of tho 
Boenares Hindu University by Medical Co- 
unzi of India, 200. 

DIPLOMATIC SERVICE — 

Question re— 
Appointments to Indian ——. 4i8. 
Establishment of Indian ——. 333-84. 

DISABILITY (IES)— 

Question re— 

Motion for Adjournment re communal —— 
in Caleutta. 08, l04, 05-06. 

Question re casualties among Railway. Staff 

during communal in Bengal. 782-83. 
Communal in Bengal, Bombay, 

U. P., Bihar ete. 99-03. 

Effect. of Communal —— in Bengal on 
Railway Activities. 4-42.- 

Effect of communal —— in Bengal on the 

Working of Railways. 783-84. . 
Effect of communal = on the Working of 

Coleuttta Telephone System. 49. 
Effect on the Activities of Posts and 

Telegraph Department as a result of 

Communal in Provinces. 44-45. 

Failure of Telephone Service in Calcutta 

during the Communal . 46-47. 
Lawlessness on the Dacea-Mymensingh 

and Tipperah section of Bengal Assam 
Railway. 43-44. 

Particulars of ——- Public killed or injured 
while travelling on Railways during 

——— of Domiciled Indians in British 
Columbia (Canada). 6l). 

Disabilities of Indians in C: lth. 
Countries (e.g. Ceylon, South and Hast 

Africa, Canada, East Indies, ete.) 

637-43. 

_DISCRIMINATION— 

Question re against Muslims in the 

Army. 456. 

DISCRIMINATORY PROTECTION— 

See “ Protection *. 66-67. 

DISEASES— : 

Question eB lose of Cattle due to infectious 
33-35. 

DISMANTLING— 
Question re Railway lines dismantled during 

War. 5 

DISMISSAL— 5 

Question re victimisation of and wrongful 

-02 

removal from —— service of an Income- |: 
ax Officer in Bihar. 707. 

DISPOSAL (S)— 

Question re— 
—— of Jeep Motor Cars. 765. 
=. of Textiles by Disposals Board. 

536-37. 
Money realised by . 538. 
Officers of the Lands, Hirings and —— 

Service in India. 927-28. 992-006, 
Private Ownership of Aeroplanes from 

U. 8. A’s ——. 72. \ 
Profiteering by Government in the —— 

of certain articles. 28!-82. 

DISPOSAL DEPARTMENT(S)— 
Question re corruptionin the ——. 

DISTRIBUTION— 
(Question re— 

Control of Price, Supply and -—— of Food- 
stuffs in Bengal. 56-58. 

Import and of Newsprint since 2940. 
I04-42, 

BOARD(S)— 

Question १6 

759-6l. 

of Delhi. 99-20. 

al riots in Bengal. 784. 

Public Speeches by Muslim Leagures and 
the in Bengal. 2i-2. 

Reports of lawlessness in Caloutta and East- 
ern Bengal published in the Amrita 
Bazar Patrika. 953. 

Report onthe Communal in Bengal. 
240. 

Statement on Communal —— in Bihar. 
083-55. 

Tour by Cabinet Ministers of the disturbed 

areas in Bengal and Bihar. 052-59. 

DISTURBANCES COMMISSION— 

See “ Commission ”. 
DIVISION (S)— 
—— on the Motions to refer the Industrial 

Disputes Bill to Select Committee. L087 - 
88. 2 

DOCTOR(S)— : : 
Question re medical help for people in Rural 

areas, 690-9I. 

DOCUMENT(S)— 
Question re elimination from by High 

Courts of a Party’s Caste, Sub-Caste and 
Religion, 754-55. 

DOLLAR— 

Question re— 
Tneome-Tax on total profits of sterling and 
—— companies in India. 89. 

Position of India in the matter of —— 
and hard currencies. 698-70l. 

DOLLAR POOL 
Question re financing of India by British 

Government from the—for purchase of 
capital goods. 694-96. 

DOMINION(S)— 

Question re rules re military pensions, gratui- 

ties ete, in force in U. S, A. and British 
223-225. 

DONALD, MAJOR— 

Question re-enquiry into circumstances of 
death of. , Political Agent, Waziristan: 

609. 
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DOWRY— 

Question rei 
, tion. 39. 

DUFFERIN BRIDGE— 

See “ Bridge(s) ". 

DUTY(IES)— 

Question re— 

हे Bill for the imposition in India to 
4-85. 

—— of Assistant Controle of Salvage. 
Excise on Betel Nuts. P 

dapor कक 23277 अल and abol ition 
it ——. 702. 

duction of anti Logisla- 

हे 

| DYERS— 
Question re cloth quota for hand —— and 

hand printers of Ajmer-Merwara. 235. 

DYESTUFF(S)— 

Questionre profits sa 
of —. 508-09, 

importers on imports 

| HAST AFRICA— 
Question re— 

Disabilities of Indians im Commonwealth 
Countries (e.g., Ceylon, South and 
Canada, East Indies, ete.) 637-43. _ 

in the Union of 

, 

Proposed inclusion of 
South Africa. 837-38. 

Rasy INDIAN RAILWAY— 
Railway(s) ”’. 

EAST INDIES— 
Question re— 

Disabilities of Indians in Commonwealth, 
Countries (e.7., Ceylon, South and Bast 

ह = Africa, Canada, —, etc.).. 837-43. 

EASTERN BENG AL— 
Question re— 

Posting of Armed Forces in Caleutta and 
: Es 

Reports of lawlessnass in Calcutta and 
Eee in the Amrita Bazar Patrika. 
953. 

* 
EASTERN GROUP COUNTRY(IES)— 

Question re recovery of expen-liture in* 
sue ee ome on behalf of U.K. and 

ECONOMIC ADVISER— 

Question re . appointment of an-Tydian ag 
to Government of India. 2 

a ECONOMIC AND SOCIAL COUNCIL— 

Question re Indian Delegation to United 
Nations ——. -L 

i 

EDITOR(S)— 

Question re of Perspective. 66. 

EDUCATION(S)— 

Question re— 

Application of Sergeant scheme of 
muslims. ]75-7 

Expenditure of Beawar Municipality on 
Primary 

EDUCATION CODE— 
Question re adoption of United Provinces ~— 

to 

in Ajmer-Merwara Curriculum. 938-39. 

EDUCATION DEPARTMENT— 

Question re— . 
Grant to Muslim institutions from the 

. 76-78. 3 
Proportion of Muslim officers in the ——. 

i479. 

ELECTION(§)— 

of a Member to Standing Advisory 
Committee for Industries and Supplies 
Department. 647. 

of a Member to the Public Accounts 
Committee. 056 

ofa ber to the ding Ci 
056 on pilgrimage to the Hejaz 

— of Members to the Defence Consultative 
Committee. 657-58. 

Motion re— a 

of a Member to the Public Accounts 
Committee, 79! 

of a Member to Standing Advisory Com- 
mittee for Department of Industries and 
Supplies. 459. 

of a ber to ding ७ ittee 
on Pilgrimage to Hejaz. 862. 

—— of Members to Defecnce Consultative 
Committee. 459-60. 

ELECTRICITY—- 

Question re— 
Disallowance of Alternating Electric Current 

for domestic use. 099-00. 

Extension of to rural and semi-urban 
areas and nationalisation of power. 
395-97. 

Installation of Telephone Lines in all Towns 
where Electric Supply is available. 785 

Provision of and water under the 
Delhi Re-Housing Scheme, 458. 

Shortage cf Electrie supply in Delhi. 095- 
96. Supply of —to Government Servants 
in Karolbagh 04-05. 

ELECTRIFICATION— & 
Question re proposed of East Indian, 

Bengal Nagpur and Bengal Assam Railways. - 
5 5 

EMBEZZLEMENT (S)— 

Question re in the Post Office at Pauri 
(Garhwal). 560. 

EMERGENCY COMMISSION— 

See * Commission’. 

EMIGRATION— 
Question re of Indian Workers to Burma 

and Malaya. 67-69. 
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EMIGRATION—INTERNAL— 

Demand for Excess Grant for 943-44 in res- 
pect of ——, 

EMPIRE DOLLAR POOL— 

See.“ Dollar Pool”. 

EMPLOYEE(S)— 

Question re— 
Corruption in Railway Department 

Denial of relief of Rs. 4-8-0 in pay to 
Railway who cease to be in Service 
after Ist July, 945. 23-24 

Examination for temporiry in tke 
Mini-terial Service of the Government of 
India Secretariat. 943 

Pércentage of in Bengal Nagpur Rail- 
way from Madras Bengal and Orissa, 
54-55 

Supply of copies of orlers of illiterate Rail- 
way ——. 

EMPLOYMENT(S)— 

Question re— 
Development Schemes to create 

short notice. 24] 
in private firns of High Government 

Officers. 9-2. 
of superannuated Officers in Industries 

and Supplies Department. 76] 
Hx-Service W. A (I)’s seeking 

civil life. 379-80. 

Provision for of retrenched officers 
the Indian Army, Navy ard Air Force 
920-2: 

of demobilized Indian Officers. 87. 
Restrictions on the in Public Service of 
Hz-I.N.A.Men. 232. 

ENEMY- 
Question re applications for naturalization 

as 

ny 

form ex- alliens, refugees, ete. 92-3 

ENMEY AGENT(S)— Sat 
Question re conviction of Indien —— in India 
97-98 

ENGINEERS— 

Question re— 

Importatior of in the Posts and 'Tele- 

ENQUIRY (IES)—conid. 

Question re—conid 
into circumstances of death of Major _ 

Donala, Political Agent, Waziristan. 609. ० 
—— into hool-ganis.n during Pandit Jawa- 

harlal Nehru’s Frontier Tour. 73-76. 
into the affairs of Government of India 

Presses. 0 
into the Co-operative Movement in 

India. 56 
Railway Accidents and —— during the 

year. 39-40. 

ENQUIRY COMMISSION— 
See ‘* Commissions ??, 

ENQUIRY COMMITTEE— 
See * Committees ??, 

ENTERTAINMENT— 

Question re allotment on ——- of British and 
Indian Troops. 63. 

ENTOMOLOGIST (S)— 
Question re appointment of Mr. P, M. Glover 

as Indian Lae Research Institute 
302. 

ENTRY (IES)— 

Question re— 
Annual Quota for the of Indians into 

the United States of America. 64, 
Restrictions on —— of Indians in Nepal. 

628. z 
Restrictions on the 

Burma. 52-53. 

EPIGRAPHIST(S)— 
Question re appointment to the Post of Muslin}. 

in the Department of Archaeology: 

of Indians into 

93-4. 

ESSENTIAL SUPPLIES (TEMPORARY 
POWERS) BILL— 

See ‘‘ Bill(s) ?. 

BUROPE— Fs 

Question re— ‘ss 
Azad Hind Organization in ——. ]0-24, 
Indian Ambassadors in U. 8, A., Soviet 

Russia and other European Countries, 
628. 

EUROPEAN— 

Question re— 
Mental Hospital, Ranchi. 904. 

graphs Department. 030-3]. 
Muslim temporary —— on N. W. Railway. 

I024. 

Policy re retention of Royal Engi ‘ing 
Officers employed in Railways. © 765. 

ENGINEERING— 

Question re research work in the Agricultural 
Department. 05]. 

ENGLISH— डर 

Question re dropping of as options] sub- 
ject in certain schools in Ajmer-Merwara. 
938. 

ENGLISH MUSIC— 

Question reRelaying of. 
ENQUIRY (IES)— 

Question re— 
Commission to enquire into Indian Press 

व87: 

from London. 95l, 

M of Ranchi Mental Hospital 
exclusively for 0: 

Reeruitment of and Britishers to ser- 
vices in India, 685-86. 

EVACUEE(S)— 

Question re expenditure on Refugees, —— 
ete., in India. 8-20. 

EVICTION(S)— : 
Question re of tenants for non-payment of 

Rene under the New Delhi House Rent Con- — 
trol Order. l07 = 

EXAMINATION(S)— 
Question re for temporary employees in 

the Ministerial Service of the Government of 
India Secretariat. 943-44. 



See “ Chancellor of Exchequer ? 
EXCISES AND SALT ACT— 

See “ Central under “ Act(x) ’’. 

EXCISE DEPARTMENT, CENTRAL— 

Question re effect of communal riots in Noa- 
khali and Tipperah in Bengal on. the activi- 
ties of 

EXCISE DUTY— 

See “ Duty ” 

EXECUTIVE(S)— 
Question re jue of Judiciary from the 
——. 238. 

EXEMPTIONS— 

Declarations of under the Registration 
of Foreigners Act—laid on the Table. 960, 
006-008. 

EXILE(S)— 
Question re repatriation to India of Indian 

and Prisoners in Allied hands outside 
India. 

EXPANSION(S)— 
Question re five 

eat EXPENDITURE(S)— 
Question re— 

Capital and Recurring 
Staff at Kamaran. . 69. 

Cost to Government of India of Special 
Train for Mr. M. K. Gandhi to participate 
in Simla Conference. 94. 

Cost to Government of India of Special 
‘Train for Mr. M. K, Gendin to participate 

» in talks with Cabinet Mission. 93. 
incurred on litigation under payment of 

Wages Act regarding Illegal Deductions 
on N. W. Railway. 69. 

—— of Beawar Municipality on Primary 
Education. 

on Harappa Excavations by the Direc- 
tor General of Archeology. 707-08. 

on Refugees, Evacuees, etc,, in India 
228-20. 

Expenses on tour of Director General of 
Archeology to Persia and Afghanistan. 
90-9I. 

Recovery of —— incurred in India on behalf 
of U. K. and Eastern group countries. 
56-57, 

Return on Outlay on Aerodromes in India. 
73, 

EXPENSE(S)— 
Question re Refusal of paymeni of b: 
Government to deputation of 
Mint Workers. 93] 

year plan for of Delhi. 

on Pilgrims and 
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EXCAVATION(S)— EXPORT— 

Pan") re E: d ‘by Question re— 
the Director General of Archaeology. 707- Ban on —— of Groundnut Oil. 028. 
08 Complaint re —— of one steel, cloth and 

B A तर cotton from India. 8-39. 
DSO ES) ay 222 ay tO; 2 Z sie Control on —— of Cotton Hard Wasts. 

See “ Foreign —— ” under“ Bill(s) ”. 6I8-9. 

EXCHEQUER, CHANCELLOR OF— Control of price of Jute in Bengal. 
69-2] 

Countries to which —— of Sugar and Cloth 
is permitted from India. 

—— of Benares sill to Ceylon and Hejaz. 
828 

of Ghee from India. 038-39. 
—— of groundnuts. 839-40. 
—— of jute cloth and bags from India to 

छः 8 and re —— to South Africa. 836, 
La ‘ and Control Department. 

-42. 
Licences for of Castor Oil. 67-I8, 

855. 
Profits to Government by —— Trades 

630. 
Recommendations of Archeological Advi- 

sory Committee re prevention of of 
articles of artistic importance. I8]. 

Restrictions on —— of Indian Cattle after 
lapse of Defence of India Rules. 74. 

Restrictions on of Plywood from India 
3. 

EXPORT TRADE— 
See ‘ Trade”. 

EXPRESS DELIVERY— 
Question re of Inland Air Mail Letters. 

0-2 
EXPRESS TRAIN(S)— 

£* Train (5, 
BX-SERVICE— 

Question re -— Preferential treatment to 
Anglo-Indians and men in railway ser- 

Vices. 037 
EXTENSION(S)— 

Question re— 
Cancellation of 

520. 
granted to 9fficials, 

Central Government. 
—— of Bengal Assam Railway Line from 

Rangapara to Tezpur Town. 778-79, 
—— of service to I. 0. 8. men (British Per- 

sonnel). 686-88. “a 
of Service to men. in lower and hisher 

selection grades in Sind and Baluchistan 
Cirele of ee and Telegraphs Depert- 

——in Service to Gazetted Officers under 
0, 

ment. 
Grant of —— to postmasters and postal 

clerks. 560. 
Physical Fitness and Mental Fitness of offi= 

cers granted- of service as postmas- 
ters. 560. » . 

Withdrawal of granted to Officials. 

EXTERNAL AFFAERRS— 
Question re— 

Remarks by Honourable Member for — 
at Press Conference in Delhi re Tribal 
Policy. 626. 

Statement re Visit to N. W. Frontior by the 
Honourable Member for 63: 

EXTRADITION (AMENDMENT) छा, 
___disn—"'under “ Bill (s) ”? 
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F FEDERAL COURT(S)— 

Question re— 

FACILITY (IES)— Enlargement of Appellate jurisdiction of 
546. 

Question re for Railway Passengers. 

FACTORY (IES)— 

Question re— कर 
Assembling of Agricultural Tractors in 

‘dnance 0-72. 
Commission to British Firm for Purchase 

of Machinery for Fertilizer at 
Sindri. 494-95. दर 

Cotton Textile ——— in India. 8-0. 
for radios, films, refrigerators and 

typewriters in India. 09-20. 
Heavy Profits to Textile on sale of 

Cloth. 755-56. 
Permission to build more in certain 

Canal Irrigated Deccan Area of Bombay 
Province. 86. 

Vegetable Ghee 285-8 
Factories (Second Amendment) Bill. 

“Bill(s)”, z 

FAMILY (LES)— 
Question re Taxation of Income of Hindu-Un- 

divided family. 943. 

FAMINE(S)— 
Q ion re subventi loans or a ces paid 

to Bengal Government by the Central Gov- 

See 

ernment for etc. 

FAN(S)— 
Question re— 

Provision of electric in Third class 
coaches on Government Railways. 544. 

Provision of and removal of other 
grievances of III Class passengers on 
Railways. 293. 

FAQIR OF I[PI— 
Question re establishment, of friendly rela- 

tions with the 378-79. 

FARE— 
Question re— 

Expenses of Journey between Hissar and 
Delhi, 788. 

Penalty on refund of 
way tickets. 762-63. 

FARMING— 
Questi 6 ti fC ti 
—— in Centrally Administered Areas. 
497. 

FAUJI AKHBAR— t: 
Q i grant of E 38 

at the instance of Directorate of Public 
Relations and Officers in the 8: 

on un-used Rail- 

903. 
FAVOURITISM— 

of colour prej and 
Sa Sin ए८७:0: (). 2 56: 
FAZL-I-HAQ PIRACHA, KHAN BAHADUR 

SHAIKH- 
Question re banking facilities to Pilgrims to 

Hejaz. 63. 

Enlargement of powers and jurisdiction of ~ 

Formation of All-India Bar Council under 
ES 

ivileges of the Judges of the s——. $27- 
28. 

Sittings of the —— during the year. $27. 

FEDERAL PUBLIC SERVICE COMMIS. 
SION— 

Question re— 
Appointment of Under Secretary from the 

Administrative Reserve made by the 
935-36. 

Policy of Government of India regarding 
filling up of vacancies in Imperial Secre- 
tariat and attached offices through the 
——~, 954-55. 

Selection for administrative 
the - 935. 

FERTILIZERS— | 
Question re chemical : 

FERTILIZER FACTORY— 

See “‘Factory(ies)”’. 

reserve by 

03I-33. 

FILM(S)— 
Question re factories for radios,—— refrige- 

rators and typewriters in India. 09- 

FINANCE(S)— 
Question re— 

Effects on Indian 
of Salt-Tax. 

Financing of India~by British Government 
from the Empire Dollar Pool for purchase 
of capital goods. 694-96. 

Revision of Convention re Separation of 
Railway from General ——. 53. 

r, 

FINANCE BILL— 
See “Indian —— ” under “‘Bill (8) ”’. 

FINANCE DEPARTMENT— 

Demands for Excess Grants for 943-44 in 
respect of . 348. 

FIRE ARM (8)-- 
Question re— ‘ 

Uniform policy re Licences for ‘under, 
the Indian Arms Act. 65-66. 

Use of by Hooligans in Bengal and 
Amendment of Indian Arms Act. 20I- 
04. 

FIRE ARMS— 
See also ‘‘Arm(s)”’. 

FIRM(S)— 
Question re— 
Employment private —— of High~ 

Government Officers, 9]]-I2 
Monopoly of certain —— for importing 

Brass Sheets. 742-43. 
tration of new —— after control of 

eal Issued. 73. 
68. War Orders placed with Indian —— 

by the abolition” 
~ 
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FISH— 
@ Question १४ transport of —— by Road and 

Rail, 772. 
FISHERY(IES)— 

Question re action for increasing the yield of 
Food from ——. 3-5. 

FITNESS— Z = 
। Question re physical and mental of 

officers granted extensions of service as 
postmasters. 560. 

FLOOR PRICE(S)— 
See “‘Prico(s)”. 

FLOUR— 
7 Question re use of deteriorated foodstuffs 

as Sizing of ——. 509-0: 

FODDER— 

Question re Livestock improvement Boards 
and and Grazing Committees. 775. 

. FOOD— 

Question re— 

Action for increasing-the yield of from 
Fisheries, 3-5. - 

American surplus stores handed over 
to Government ofIndia, 858-59. 

Deterioration of in Bengal. 58 
F Purchase of by India from abroad 

§28-3, 

Supply of by Russia to India. 628- 
30. os 

= Utilisation of deteriorated lying with 
| __ Provincial Governments. 506-08. 

| FOOD BOARD— 
| Question re— 

Selection of delegates to | Washing- 
ton World Commission. 550- 
52. 

See also “Combined see 

FOOD CROPS— 
See “Crop(s)’’. 

t 

FOOD DEPARTMENT. 
Demand for Supplementary grant for 946 

47. 262- 

Question re appointment of Sir Henry Knight 
in the for Southern India.* 9 

FOOD, INSPECTORS— 

See ‘‘Inspector(s)’’. 

FOOD SHIPS— 
See “Ship(s)”. 

Question xe— 

DETAILS 

FOOD SITUATION— 

Motion re— 

462-92, 568-608. 

Question re— == 

—— in India: 24-37, 56. 
Statement regarding —— Province by 

Province. 6-62. 

FOODGRAIN(S)— 

Question re— 
Cultivation and Movement of 

Provinces since 938. 5-53. 
Import of into India from the United 

States of America. 0-I], 
Procurement of in Provinces, 47-5]- 
Sinking of wells and procuration of 

by subsidies. _025-26 
Want of good cattle and handicap in grow- 

छू in North Kanara District in 
Bombay. 99. ‘ 

FOODSTUPFS5— 

Question re— 
Compensatory allowance to Government- 

servants in lieu of supply of at con- 
cessional rates. 

Control of Price, Supply and Distribution of 
in Bengal. 56-58. 

Removal of Controls in Commodities other 
than and promotion of Co-operative 
Societies for Supply of Essential Com- 
mouities. 38. 

Use of deteriorated 

in 

as Sizing of 
flour. 509-0. 

FORCE(S)— 
re war i to Indian. 

Personnel of Indian ——. 925-26. 

FOREIGN EXCHANGE REGULATION 
BILL— 

See “Bill(s)”. 

FOREIGN MINISTERS’ CONFERENCE— 
See ‘‘Conference”. 

FOREIGN SCHOLARSHIPS— 
See ‘“Scholarship(s)”, 

FOREIGN SETTLEMENTS— 
Question re Indians in Goa and other 

India. 836-37. 

FOREIGN STATES— 
Question re contract with —— in matter of. 

sports and athletics. 398-99. 
FOREIGNERS ACT- 

See “Registration of ——” under “Act(s)’’. 

FOREIGNERS BILL— 
See ‘Bill(s)”. 

< i 

im 

FOREST— 
Demand for supplementary grant for 946-- 

47, 257-58. 
Question re supply of timber from Burma, 

Andamans and Indian - 0L7-9. 

FORWARD POLICY— 
Question re in connection with the 

Frontier Tribes. 378, 

FORWARD TRADE— 

Question re forward trading in gold and 
silver. 20]. 

FRONTIER— 

Question re enquiry into holliganism during: 
Pandit Jawaharlal Nehru’s —— Tour.. 
]73-76. 
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FRONTIER TRIBE(S)— 
See ‘““Tribe(s)’’. 

FUEL— 
Question re action of goods Inspector Belan 
gunj’ Station, Agra in the matter, of short 
supply of and Coal.787. 

FUEL DEPOT(S)— 
Question re construction of quarters for 

labourers on the premises f —— in 
New Delhi. 93. 

FUEL OIL— 
See “Oil(s)”. 

FUNDS— 
Question re —-— for establishment of Desti- 

tute Homes. 448. 
Statement re Aviation{share of the Petrol Tax 
— laid on the Table. 0. 

FURNISHING— 
Question re Re- —— of Compartments on 

Railway trains. 40. 

G - 

GADGIL, SJT. N. V.— 

BANKING COMPANIES 
OF BRANCHES) BILL. 

Motion to consider and to refer to Select 
Committee. 06, 062, 063. 
Delhi Special Police Establishment Bill. 

886. 
Demand for Excess Grant for 943-44 in res- 

pect of Indian Posts and Telegraphs 
Department. 35l, 353. 

Demand for supplementary grant for 946- 
47. Miscellaneous, 273 

Demand for supplementary grant for 946- 

(RESTRICTION 

GADGIL, SJT. N. V. —contd. - 

Countries to which Export of Sugar and 
Cloth is permitted from India. 64 

Express Train between Delhi and Madras. . 

Licences for Export of Castor Oil. 68. 
Number of Indian Civil Service Officer in 

employment of Government of India 
after termination of normal period of 
service. 70 

Rail-Road Coordination Scheme. 6. 
Rules re military pensions, gratuities, etc. 

pi force, in U.S.A. and British Dominions, 
224, 

Supply of Railway Wagons. 0]6, l0I7. 
Supply of timber from Burma, Andamans 

and Indian forests. 0I8. 
Use of fire arms by Hooligans in Bengal and 
amendment of Indian Arms Act. 203, 

Report of the public Accounts Committee 
on the Accounts of 943-44. 340. 

SPECIAL MARRIAGE (AMENDMENT) 
BILL— 
Motion to refer to Select Committee. 
29, 32-37, 38, 50, 752. 

GANDHI, Mr, M. K.— 

Question re— 
Cost to Government of India of Special 

Train for to participate in talks 
with Cabinet Mission. 93. 

Cost to Government of India of  Speci- 
‘Train for——to participate in Simla Con- 
ference. 94. 

GANGARAJU, SRI V.— 

4227, 

Question re selection for the posts of Income- =~ 
Tax Officers. 933. 

हे At 6. के 
Sires Robes mas eu ways es ek ur re construction of a Bridge over the 

Bil, Motion to consider 805. 800-08, —— in Patna District. 505. 
Motion to pass. GARMUKTESHWAR— = 

FOREIGNERS BILL. 97-79, 974. _ Question re attack at Dasna on Pilgrim Train 

HINDU MARRIAGE DISABILITIES RE- seat a 
MOVAL BILL— 

65, 652, 654, 655, 656, 668-72. 

INDIAN TRADE UNIONS (AMENDMENT) 
BILL— 

Motions to refer to Select Committee and 
to circulate. 205, 207, 208, 25, 264, 268, 
27l, 273, 274-78, 32-25, 326, 328, 

INDUSTRIAL DISPUTES BILL— 

Motions to refer to Select Committee and to 
circulate. 409, 40, 42, 43, 4]4, 45, 
430. 

GADGIL, SJT. N. V.— 
Motion re— 

Food situation. 572, 573. 
Third Report of the Committee on Bretton 
Woods Agreement. l0, 27—30, 79, 
95. 

Question supplementary re— 
Administration of the W.A.C. (I). 

20. 
re * ts ies ins 

29- 

pp! thi 
of States and to Central Services. 28. 

GAZETTED OFFICER(S)— 
Question re extension in Service 

under Central Government. 90. 

GENERAL FINANCE— 
See “Finance(s)’’. 

GENERAL HEADQUARTERS— 
Question re retrenchment in ——, 82.86. 

GEOLOGICAL SURVEY OF INDIA—~— > ~ 
Question re expansion and re-organisation of 

. 385-89 
GERMANY— 

Question re— 
Further quota of reparations received from 

» 377. . 
Number of Indians in . 855-56. 
Restrictions on the return of Sardar Ajit 

Singh from ——. 752. 

GHAZANFARULLAH, HAFIZ M.— 

Question re— 
Import and distribution of Newsprint 

since 940, 04I-42. 
Rail Road Companies in United Provinces, 

745-47. 

to-—— 

J
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GHAZIPUR— = 

Guestion re gatemen at Level Crossings between 
4 ed aes and on 0. T. Railway. 

PE 

GHEE— 
Question re— 

Adulteration of pure . 009. 
Export of —— from India. 038-39. 
Vegetable Factories. 285-86. 

GHEE, VEGETABLE— 
See “Vegetable Ghee’. 

GHETTO BILL(S)— 
Question re ill-treatment of Indian Prisoners 

convicted in Satyagraha Moyement against 
in South Africa. 60. 

GHOSPURI— 
Question re lack of booking facilities for goods 

at Station. 043. 

GLASS BANGLES— 
See “Bangles”. 

‘' G@LOVERS, Mr. P. M— 
Question re— 

Appointment of ——. as Entomologist in 
Indian LaeResearch Institute. 302. 

Payments to by Indian Lac Cess Com- 
mittee without Central Government's 
sanction 302-03 z 
envy of Over-payments made to 

GOA— 

oe testion re— 
7 ~Anrest of Dr. Lohia by Goanese Goyern- 

ment, 645-47, 
Indians in. —— and other Foreign settle- 

ments in India, 836-37, ° 

GODOWN(S)— 
Question re 

| : 
| for storing rice in certain 

Bengal Districts. 88, ० 

SOKHALE, Mr. 8, K.— 

Demand for supplementary grant for 946° 
47 in respect of Department of Works» 
Mines_and Power. 26l, 262. 

Indian Boilers (Amendment) Bill. 
(व Motion forleave to introduce. 08. 

|S Oath of Office. I, 

ड़ GOLD— 

| Question re— » 
Forward trading in —— and silver. 20], 

i Par Value of the Rupee, 442-43. 
GOLE, Mr. P. B.— 

Hindu Marriage Disabilities Remoyal Bill. 
649—6], 669, 676. mF 

Motion re Third Report of the Committee 
on Bretton Woods Agreements, 84, 

Question re— = 

Financing of India by British Government 
from the Empire Doller Pool for purch: 

Repayment of Loan taken by ——. 303 
04. 

Introduction of Skelton’s Guideways System 
of Transport between villages by Rail- 
ways. 6525. 

Loss to Indians in South Hast Asia by the 
refusal of British Government to subs- 
titute Japanese Currency by British 
Notes. 627. $ 

Method of fixation of prices of Yarn and 
Cloth. 768-69. 5 

Passenger train at Night between Badnera 
and Amraoti on G.I.P. Railway. 0]4- 
Lb. ~ 

Permission for Publication of Newspapers 
in C.P. and Berar after termination of 
Hostilities and the Quota of Newsprint 
Demanded by the Sewak. 8. 2 

Preferential treatment of British Resi- 
dents in South Bast Asia in the matter of 
return of property by the Custodian of 
Enemy Property after reconquest. 627- 
28. 

Refusal of Permission to Re-publish the 
Sewak from Akola. 7. * 

Reports of the Labour Investigation Com- 
mittee on the condition of Labourers in 
Mica Mines and Rikshaw and Hand-cart 
pullers. 83-33. 

Representation of India on the Interna- 
tional Labour Office. 828-29. 

Shortage of Passenger Trains on Nagpur- 
Bhusawal Line of G.I.P. Railway. 
292-92. 

White Paper Scheme re Rail-Road Co- 
ordination. 52l-25. 

Question supplementary re— 
Financing of India by British Government 

from the Empire doller pool for purchase 
of cpaital goods. 695. a 

Special Marriage (Amendment) Bill. 
Motion to refer to Select Committee. ]27, 

29, 30, 4-54, 
GOoOoDS— 

Question re— 
Tnorease in carriage of by sea. )228. 
Lack of booking facilities for ——- at 

Ghorpuri Station. 043.- 4 
Responsibility for entrusted to one 

Railway for despatch to a station on 
another Railway: 764-65. 

Value of-lost in transit on Railways. 763- 
64. 

GOODS INSPEOTOR(S)— 
See “Inspector(s)’*. 

GOUNDER SRI ¥. 0. VELLENGIRI— 
Motion re Food’ situation. 572, 60]. 
Question re— 

of ‘Agricultural Tractors in 
Ordmance Factories. 770-72. 

Livestock improvement Boards and Fodder 
and Grazing Commistees. 775. ~ i 

Research work in the Agricultural Engi- 
neering Department. I05I. 

Utilisation of Deteriorated Food lying with 
ial Go = : 

of capital goods. 694-96. 

Indian interest re Trade with Ceylon in 
° Copra and Copra oil. 829—3]. 

Tnfi due to abnormal b 
rency notes in circulation. 454. 

of cur- | 

Pr 
Question supplementary re— 
Cancellation of fire Arms Licences in Delhi 

‘Provinces. 926.  . 
Studests for specialized raining scnt 

abroad by Central Government. i7-2, 
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GOVERNMENT(S)— GOVIND DAS, SETH—conid. 

Question re— 
Complaints sgainst the personnel of dele- 

gation appointed by the Interim for 
International Organisations. 54-6l. 

Profits to by Export Trade. 630. 

GOVERNMENT OF INDIA— 
Question re— 
American supine food stores handed over 

we, 8. 
Appointment of an Indian as Economic 

Adviser to 62. 
Cost to —— of Special Train for Mr. M. K. 

Gandhi to participate in talks with 
Cabinet Mission. £3. 

Cost to of Special Train for Mr. M. K. 
Gandhi to participate in Simla Confer- 
ence. 94, 

Financing of Provinces by -——for Com- 
pensating Zamindars. 30. 

Number of Indian Civil Service Officers in 
employment of after termination of 
Normal period of service. 70 

Officers of the Provincial Civil Service or on 
the listed Posts serving in 947, 
48 

Political relations of 
ernment. 20. 

Protection of lives and properties by the 
of the population“in Bengal. 222. 

GOVERNMENT OF INDIA PRESS— 
~ See ‘Press’ 

GOVERNOR(S)— 
Question re— 
Appointment of —— and future liabilities 

= @ result of Bretton Woods Agreement. 
68], 

Appointment of Provincial ——. 6-62. 

GOVERNOR GENERAL— 
—s assent to Bills. 06. 
GOVIND DAS, SETH— 
Demand for Excess Grant for 943-44 in res- 

pect of Indian Posts and Telegraphs 
Department. 352-53. 

Motion re Food situation. 474. 
Question re— 

A 

with Nepal Gov- 

ts for i Board- 
ing, Travelling and protection of Members 
of the Constituent Assembly. _ 093-95. 

ing station at Jubbulpo. 66. 

Broadcasting stations in India. 955, 
Chemical Fertilizers. 03-33. 
Gomparative prices of lac, wheat and rice 

in the Central Provinces. 300—l236. 
Creation of civic guards and Civil Defence 

Corps. 64-65. 

Decisions of the Income-tax Appellate 
‘ribunal. 233. 

D ane in local weights and measures. 

उलट of introducing Hindustani for 
अं 

Assembly. 09-92. 
ib. ofesnineraleet) ते 

Hydro Electric resources of Nerbudda 
territories of Central Proviners. 838. 

Disabilities of Indians in Commonwealth 
Countries (¢.g., Ceylon, South and Hast 
Africa, Canada, East Indies, ete.). 637- 

3 
Disposal of surpluses, obsolete stores and 

salvage by the Industries and Supplies 
पट 035-3! “व हू 

ol 

Federal Court. 846. 
Export of jute cloth and bags from India 

to U.S.A. and re-export to South Africa. 
836. 

Extension of Railway Line from Jubbulpor 
to Nagpur. 54 

Financing of provinces by Government of 
India for Compensating Zamindars. 30l. 

Formation of All-India Bar Council under 
Federal Court. 547. 

Funds for tablish t of D 
Homes. 448. 

Grant of compensation to Syt. Uttam Chand, 
Host of Shri Subhas Chandra Bose in . 
Afghanistan, 095, 

Indians in Goa and other Foreign settle- 
ments in India. 836-37. - 

Inflationary ey policy. 924 
Introd: 

Assembly based on Draft Hindu Code. 
546-47 

Liability to penal interest for non-deposit 
of advance Tax. 234. 

Location of Basic and Medium industries in 
provinces. 547. 

Loss of cattle due to infectious diseases. 
7033-35. 

Loss to Indians in Malaya due to change of 
currency. 

Maintenance of Ranchi Mental Hospital © 
exclusively for Europeans. 702- 

Nationalization of Air Transport in India. 
30l 

Nationalisation of Indian Armed Forces, 
704-705. 

ition of A.M.S. D: of the 
Benares Hindu University by Medical 
Council of India. 4200. 

Number of Indians residing in Common- 
wealth Countries (e.g., Burma, Malaya, 
Australia, etc.) before and after War, 
635-37. 

Payments made out of the accumulated 
sterling balances of India, 922-24, 

Percentage of Employees in Bengal Nagpur 
Railway from Madras Bengal and Orissa. 
54-55. 

Political Adviser to the Crown Represen- 
tative. 090-9. 

Posting of Armed Forces in Calcutta and 
Eastern Bengal. 

Preferential treatment to Angio-Indians and 
e@x-servicd men in railway services 
l037. 5 

Prices of Agricultural Produce. 750-5 
Production of Sugar and Textiles in India 

and quantity available of Kerosene Oil 
75l, 

Promotions in Bengal Nagpur Railway- 

Proposed inclusion of Hast Africa im the 
Union of South Africa. 837-38, ; 
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GOVIND DAS, SETH—conid. 

Publication of Decisions of Income-tax 
Appellate Tribunal. 553. 

Purchase of grain from United States. 

Recruitment to Indian Armed Forces. 
704, 

Reform of the Land Revenue System and 
the removal of zamindars. 300. 

Refunds of Income-Tax. 233-34. 

Release’ of Military ‘Tele-printer Lines 
between Allahabad and Jubbulpore for 
civilian use, 748-49, 

Reports of lawlessness in Calcutta and 
astern Bengal published in the Amrita 
Bazar Patrika. 953. 

Research on Atomic studies. 

Reservation of Vacancies 
I,.N.A, Personnel. 703. 

I72-73. 

in I.C.8. for 

- ial odati ore Mendb 

of the Legislative Assembly. 092-93. 

Shortage of Bookings of Timber on the 
Satpura Division. of B. N: Railway. 

R 

30I-02. 

Statement re Industries to be planned and 
developed. 547. 

Students for specialized training sent 
abroad by Central Government. 66- 
72, 

Teleprinter lines in India. 052. 
Teleprinter News Service facilities for 

Central Provinces and Berar. 748. 

Uniform policy re Licences for Firearms 
under the Indian Arms Act. 965-66. 

Use of Pi d urdu in Broad i 
Hind ews Bulletins by the All 
India Radio. 924-25. 

Acceptable vocabulary -of Hindustani. 688. 
Action for the Reduction of Losses in 

Stortage of Grain. 3. 
ppointments to the V: in Secretary 
of States and to Central Services. 25. 

Bill for the imposition in India of death 
duties. 685. : 

Corruption in the Disposals Department 
760. 

Cotton Textile Factories in India. 9. 
Cry of ‘Hindu Pani’ and “Islami Chai’ at 

Railway Stations. 754. 
De-Control of Sugar. 2, 
Derequisitioning of Propert} since 

boginning of 946, 2i0. 
Destruction of Official papers relating to 

nationalist leaders. रे 
Establishment of friendly relations with 

Faqir of Ipi. 379. 
Existence of mineral sources of Atomic 

energy in India and its control and deve- 
lopment. 389. 

Facilities for passengers in New Design 
Third and Inter Class Coaches on rail- 
ways. 498. - 

Fixation of sugarcane price. 027. 
Government plans re meeting shortage of 

accommodation and Contre] of Rents, 
50. 

the 

GOVIND DAS, SETH——contd. 

Health of Rickshaw Pullers. l74. 
Honorary Magistrates in the Centrally 

administered Areas. 705. 
Hydari Mission Report. 493. 
Indian Troops in Indonesia. 435. 
Loss to Government due to underhand 

practices in the export trade of cloth. 
394-95, f 

Medical help for people, in Rural areas. 
690. 

Monopoly of Messrs A. H. Wheeler & Co. 
for running Bookstalls on most Rail- 
ways. 50l. 

Non-Indian prisoners of war in Indis 
62 

Number of Controls under Commerce De- 
partment. 392. 

Number of tractors and ploughs received 
by Government. 3027, 028. 

Officers of the Lands, Hirings and Disposals 
Service in India, 928. 

Penalty on refund of fare on un-used Rail- 
way tickets. 762. 

Proposal for Abolition of Inter Class and 
reduction of Rates of Second Class on 
State Railways. 292. 

Protests in connection with the bombing of 
Tribal Areas in N.W.F.P. 5 

Provision for employment of retrenched 
officers of the Indian Army, Navy and 
Air Force. 92-22. 

Qualifications for posts in the Hindustani 
Programme Section of All India Radio. 
897. 

Rent of requisitioned properties. 60. 
Reservation of posts of civil surgeons for 

European I.M.S. Officers. 56. 
Situation in South Africa re Satyagrah 

struggle. 38], 382. 
Supply of kerosene oil. 834. 
Supply of sub-soil water for irrigation. 0I0. 
Supply of timber from Burma, Andamans 

and Indian forests. 08. 
Surplus Military Stores. 280. 
Vegetable Ghee Factories. 286. 
Resolution re running of Civil Aviation as 4 

State Department. 7I4-6. 

GOWALA(S)— 

Question re Allotment of cattle byres in New 
Delhi to —. 88. 

GRAIN (S)— 
Question re— = ‘ 
Action for the reduction of losses in storage 

of 
Compulsory procuration of —— from 
peasants in Usited Provinces during 
945-46, 39. 

Licences for sale of ——.743-44, 
Purchase of from United States; 458. 

GRAIN SHOP(S)— : 
Question re—— for Employees of Wasp 

India Railway. 782. 

GRANT(S)— 
Qustion re— 
—— for Impr and Prod of 

Betel-Nuts, 780. अर 
———to Muslim institutions from The 

Education Department. l76—78. 
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Cie. "= i कि गत किक 
— 

Qestion re— = x“ 3 Retirement on proportionate pension and 

| LALA DESHBANDHU— 
Motion for Adjournment re— me Rioting and Bloodshed in Delhi City. 056, gratuities to I.C.S. Officers, 90-I]. Oath of Office. , ही 

Rules re Mil itary Pensions, ——— ete. in Question re— 3 : oe force in U.S.A. andBritish Dominions, Advisory Council for the Chief Commis- 293.995. sioner of Delhi Province. 99. 
Rules re pensions, awards and —— to In- Attack at Dasna on Pilgrim Train from dian Commissioned Officers and other Garhmukteshwar. 955-57. Ranks, 2 8. Auction of the property of Ramtal Ashram GRAZING— 

Kathuria’Serai, Mehrauli, Delhi Province Question re livestock improvement Board 23552 : and Fodder and —— Committees. 778. Cancellation of Fire Arms Licences in Delhi 
Province. 926-27. 

GREAT BRITAIN— Cireuit High Court at Delhi. 99, 6 दर arse 3 
Question re statement re Conditions of Indian Serre Hocenguire nto) Thdian Press. Seamen in, —— ‘by Mr. Dhyan. Singh = Mente ey ee District Board of Delhi, 99-20: 

Enquiry into Holliganism during Pandit iN aan ier Ti 7D. GREAT INDIAN PENINSULA RAILWAY— नह 08008 8 Frontier Tour. 78 
ee “Railway(s)”’. - a दे < 

Five year plan forexpansion of Delhi 929. GRIEVANCE(S)— S Honorary Magistrates;in the centrally 
Question re =— of Hindi Speaking Public administered areas. 705. 

against the language Policy of All India Houses De-Requisitioned during the last Radio, 897-98. बन six months. 096-97. रू GRIFFITHS, Mr. P. J. Improvement of conditions of travel ‘or Deaths of Mr. Bhulabhai Desai and Mr. Has- Uae oles Bosca ts on Railyoya 54 San Suhrawardy. 95-96. Invitation to Mr. Compton Mackenzie +? aes - write History of India’s War effort. 205- Death of Pandit. Madan. Mohan Malaviya 
and Sir Sivaswami Aiyar. 958-659. Foreigners Bill, 974, z 

Indian: Trade Unions (Amendment) Bill.— Motion to refer to Select Committee and 

8. 
Kidnapping of Hindus by people of Tribal 

areas after termination of War. 834-35. 

# Municipal Corporation for Delhi. 38, 3 to circulate. 250-6I, 265, 266, 322. Non-return of Cash and the Valuablesre- ES 
Industrial Disputes Bill,— moved from persons of arrested I.N.A. ह 

Motion to refer to Select Committee and to men.  204-05, = : 
circulate. 408, 48-9. Officers’ of the Lands, Hirings, and Dis- Motion re Food Situation. 599, 604. 5 225 व व 6 28 :/522: 4 24 2 Nomination of —— on the panel of Chairman, | ss : ~ दर 09. Passports for Foreign countries to Indian GROUNDNUTS— है National Congressmen. 8358. = ye Pay of junior readers in Government of Sueshon fore ae TE India Press, New Delhi. 842-43. 

hes Speer. of <i. 2552 Provision of waiting room in-Income Tax SPONGE a 8 39348 Office, Delhi. i79-80. 4 GROW MORE FOOD CAMPAIGN— Shortage of Electric Supply in Delhi, 095- Question re sinking of Wells and Tube:Wells 96. 
eee: Be ea Steps re eradication of corrtiption in rail- GROWER(S)— ways and appointment of High Power Question re inconvenience due to instruction Committee. — 540-4I. . to to sell Tobacco before February, Sub-divisional officers in the Central Public 93. Works Department. 843-44. 

GUJRAT— Question Supplementary re— : के 
Question re facilities for Import into of Charges against eight Delhi Papers for Building Stone from Stations on Nizam दा पट of a Muslim League 8 i BPs -&.§.M. ener: 3 थे % 
te ee ees i Destruction of Official papers relating to GUNG con cas , nationalist leaders. 433. g== 

‘See “Licence(s)”* Ex-service W.A.C. (I)'s seeking employ~ e tee ment in civil life. 380. GUPTA, Mr. K. S,— Facilities for passengers in New Design Tatar ५ ion re 6 on entertainment of Third and Inter Class Coaches’ on Rail- 
-British-and-Indian Troops. 63. ways. | 499. , 
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आज nan eG LALA DESHBANDHU— 5 
Question supplementary re— 

Medical help for people in ‘Rural areas. 
69 

Police running Guards on Train Services 
7 on E.I. and O.T. Railways in Bengal 

and Bihar, 792 

Protests in connection with the bombing 
of Tribal Areas in N.W.F.P 3 

Recruitment of Buropemns and Britishers 
/to servicos in India. 685 

Reservation of posts of civil surgeons for 
European ILM 8. Officers.  ॥8 

Results of 
Notes, 

Transport Difficulties in Delhi. 4. 
niform policy re Licences for Firearms 

Demonetization of Currency 
444. 

under the Indian Arms Act. I66. 

GUR— 

Question re— "| 
Sugar, ——, Salt and Dal Quota in Assam. 

776. % 
Supply of -.. for rural areas of Ajmer- 

Merwara during last six months. 544. 
GURUSWAMI, Mr. S.— = 

Demand for supplementary grant for 946- 
47—Railways in respect of- Railway 
Board. -278-79, 

Working Expenses—Maintenance of Car- 
riage and Wagon Stock. 286. 

Indian Trade Unions (Amendmént) Bill. 
Motions to refer to Select Committee and 

to circulate. 329-3I. 

Question (supplementary) re progress of work 
by the Pay Commission, 446. 

GWALIOR NORTHERN AND INDIA 
TRANSPORT _COMPANY— f 

- Question re—monopoly of the for Run- 
ning Bus Servi 6 in Delhi Province. 8-9. 

GWILT, MR. B, L. ९: 
Banking Companies (Restriction of Branches) 
Bill. 075, 076- e 
Demand for supplementary grant for 946-47 

in respect of Food Department. 266. 
Essential supplies (Temporary Powers) Bill- 

Motion to considsr, 798-805, 
Question (supplomentary) re — 

Controls under the Industries and Supplies 
Departmnt, 542. 

Corruption in the Disposals Department. 76l- 

Desirability of introducing Hindustani for 
the condast of business of Legislative 

Assambly. 092. 

Facilities for passengers in New design Taird 
and Inter Class Coaches on Railways. 499. 

Health of Rikshaw pullers, 74. 
Prices of Articles received from and des- 

patcied to Burma. 632. 
o H 

HAMIRPUR— ८ 

Question ye absence of Railway in —— 
District of the United Provinces. 60 

37 

HAND-LOOMS— - 

Question re — 
Action on Resolution re Reservation of Mill 

yarn for use of 547. 
Reconstruction of All-India —— Board. 

548-49, - a 
HANDLOOM WEAVERS— 

See “ Weaver(s).”? * 

HANS RAJ, RAIZADA— 
Question re Dearness allo wance to Pensioners. 

4200. & ८ 

Question re expenditure on Excava- 
tions by the Director General of Archaeo- 
logy. 707-08, 

HARBOUR(S)— 
Question re Victory Bonus to Vizagapatam 
——— and Port workmen, 526. 

HARIANA— 
Question re —— Express Train between 

Motor Cars in New Delhi. 

HBAD-RESTS— 
ey tion re lack of 

6. 

496-97. 

on. New Delhi Roads. 

HEADMASTBR(S)— 
Question 7e-— 

Appointment of Junior Officers on Selection 
Board for selection of 786. 

Post. of in Provincial sehools 786, 
Selection Board for the post, ——, 
Moghulsarai School of B. T. Railway. of 

HEALTH(S)— 
Question re —- of Rikshaw Pullers. ॥74: 

HEALTH INSURANCE— 2 

Question re proposal of Prof. B. P. Adarkar 
re for Workers, ~I L04, 

HEALTH OFFICER(S)— 

Question #6 qualifications for the post of 
Chief Medical and on Railways. 
289-90. 

HEJAZ— 
Hlection of a member to the Standing Com- 

mittee on, pilgrimage to the —. 
056. . 

Motion re of a ber to Standing 
Committee on Pilgrimage to ——. 862. 

Question re— 
Banking facilities to Pilgrimage to 

HIGH COMMISSIONER(S)— 
Question re tenders by the—— for India— 

laid on the Table. 08, 36-45. 

HIGH COURT— : 
Question re Cireuit at Delhi. 99. 

HIGH COURT(S)— 
See also “* Court(s)”. 

HARAPPA— : 

Delhi and Hissar. 787. 

HBAD-LIGHT(S)— 
Question re regulations re use 06 —— in - 

63. ; ay 
Export of Benares silk to Caylon and ——. 

$28. 

a 
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HIGH POWER COMMITTEE— 

See ‘‘ Committee(s) 7. 

HINDI— 
Question re— 

Grievances of —— Speaking Public against 
the language Policy of All India Radio. 
897-98. 

and Urdu Qualifications of Hindustani 
ranslator in All India Radio. Delhi. 89. 

—— as common language for Hindustan. 

936. 
Number and qualifications of Urdu and 

Programme Assistants in All India 
Radio. 

Recommendations of the —— Urdu Radio 
Advisory Committee. 97. 

Talks in —— and Urdu from various 
Stations of All India Radio. 89. 

HINDU(S)— 
Question re— 5 

Kidnapping of by people of Tribal 
areas after termination of war 834-35 

Taxation of Income of Un-divided 
family. 943 

HINDU CODE— 
Question re introduction of Legislation in 

Legislative Assembly: based on Draft 5 
546-47, 

HINDU MARRIAGE 
MOVAL BILL— 
See “ Bill(s) ”. 

HINDU MARRIED WOMEN’S RIGHT 
TO SEPARATE RESIDENCE AND MAIN- 
TENANCE BILL— 
See ‘ Bill{s)”’. 

HINDU PANI— 
~ Question re ery of 

Railway stations. 

HINDUSTAN— 
Question re Hindi as common language for 

936 

DISABILITIES RE- 

and Islami Chai at 
753-54. 

HINDUSTANI— 

Question re— 
Acceptable vocabulary of ——. 688. 

Desirability of introducing - for the 
conduct of business of Legislative As- 
sembly. 09-92. 

—— teachers in Mauritius. 855. 

Objection by Bombay Muslims to the use 
All India Radio of Sanskritised 5 

Qualifications for Posts in the —— Pro- 
gramme Section of All India Radio. 
395-97. 

Qualifications of Candidates for News 
.  Editorship and other Posts, 73-74.” 
Restrictions on propaganda of ——language 

in Mauritius. 853-54. 

Use of Persianised urdu in Broad 
News Bulletins by the All India 

Radio. 924-25, 

HIRAY. SRJT. 8. S.— 
Question re permission to build more Sugar 

Factories in certain Canal Irrigated Deccan 

‘Area of Bombay Province. 86. 

HIRING(S)— 
Question re Officers of the Lands, —— and 

Disposals Service in India. 927-28, 

992-006. 
HIRTZEL, Mr. Mr. A. F.— 

Motor Vehicles (Second Amendment) Bill 

Motion to refer to Select Committee. 

985. 
Question re— | >: 

Rail Road dination (Suppl 

Reports of the Labour Investigation Com- 

mittee on the condition of Labourers in 

Mica Mines and Rikshaw and Hand-cart 

pullers. 832. 
Supply of sub-soil water for irrigation. 

L0I0. 
+ Value of goods lost in Transition Railways. 

764. 
Resolution re running of Civl Aviation as a 

State Department. 22-3. 

HISSAR— 
Question re— 

Composite carriage in night Train between 
and Delhi. 788. 

Expenses of Journey between and 

Delhi. 788. 
Hariana Express Train between Delhi and 
——. 787. 

HISTORY (IES)— 
Question re invitation to Mr. Compton 

Mackenzie to write —— of India’s War 
effort. 205-08. 

HOLIDAY(S)— 
to Administration Clerks 

288-89. 
Question re 

in the Sind Area of N. W. Railway. 

HOOLIGANISM(S)— 
Question re enquiry in to 

Jawaharlal Nehru’s Frontier Tour. 

HONOURS— 
Question re surrender of —— and Titles in 

946. 635. 

HOSPITAL(S)— 
Question re— 

European Mental , Ranchi. 904. 
Maintenance of Ranchi Mental —— ex- 

clusively for Huropeans. 702-03. 

HOUSE(S)— 
Question rz— 
Compensation Schedule for acquired 

——— by the Delhi Improvement Trust. 
458. 

Government —— for poor of Sarai Purani 
Tdgah, Delhi, under the Delhi Re-housing 
Scheme. 458. 

De-Requisitioned 
six months. 096-97. 

Number of for Members of the Legisla- 
tive Assembly. 644. 

Provision of electricity and water under the 
Delhi Re-Housing Scheme. 458. 

during Pandit. 
73-76 

during the last 
क्र 
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HOUSE (S) contd. 
Question re— 

Requisitioning of 

e 

after the terminay 
tion of War. 849-50. 

Steps to encotrage building of in 
India, 538 

Supply of to Members of the Legisla- 
ture. 643-44 

HOUSE RENT(S)— 
Question re exemption t6 Lansdowne Canton- 

ment Board against Defence of India 
Rules Controlling ——. § 

HOUSE RENT. CONTROL ORDER— 

Question re eviction of tennants: for Non- 
payment of Rent under New Dalhi ——. 
07. 

HOUSE TAX(ES)— 
Question re— 

Rise in in Delhi. 936. 
Schedule for fixing of -— in Delhi Pro- 
vince. 953. 

HOUSING— 

Question re— 
of Industrial workers. 46. 

Reeall of Government of India offices 
from Simla and Calcutta to New Delhi 
and pressure on in New Delhi 
850-52. 

Sarai Puranildgah —— Scheme in Delhi 
5; 

Subsidiz2d Schemes by the Labour 
Department. 24). 

See also ‘‘ House(s) ?. 

HOUSING SCHEME— 
ts See “ Scheme(s) ”’. 

HOWRAH— 

Question re— 
s Payment to Coolies for Handling of Parcels 

ab station 83. 

Running of Inter Class Sleeping Coaches 
bets B C पते 

I02-33. 

» हैं 

on E. I. Railway. 

HYDARL, MISSION(S)— 
Question re Report. 

HYDERABAD 

Question re— ’ 

493-94, 

Ioan of services of an officer as Director 
of Archaeology in State. 99-4200. 

Loan of services of an officer of the De- 
partment of Archaeology for appoint- 
ment as Director of Archaeology by 
State . 835-36. 

HYDERABAD SIND— 

Question re— interference by the Jodhpur 

ment of Station. 9-23: 
HY DRO-ELECTRIC— § 

Question re— § 
Development of mineral, thermal and 

resources of Nerbudda territories 
of Central Provinces. 838, 

projectsin Assam. 856. 

Railway Administration in, the Manage- 

i 

IMPHAL— 
Question re return to in Manipur State 

of evacuated Indian traders. 857-58. 

IMPORT(S)— f t 
Question re— 

Control on Fuel Oil ——. 772-73. 
Facilities for into Gujrat of Building 

Stone from Stations on Nizam State 
Railway, the G. I. P. and the M. & S. M 
Railways. 789. 

—— and distribution of Newsprint since 
940. l04-42, 

—— and export Control Department. 
84-42. 

—— of Foodgrains into India from the 
United States of America. 0-II. 

—— of Salt, 224. 
—— of Salt from outside and abolition of 

Salt Duty. 702. 

Licences for importing 
India. 097. : 

Monopoly of cortain Firm3 for importing 
Brass Sheets. 742-43 

Permits to Bombay Brokers to —— Glass 
Bangles from Czechoslovakia. 787. 

Profits to importers on —— of dyestuffs. 
508-09. 

IMPORT LICENCE— 
See ‘‘ Licence(s) ’’. 

IMPORTER(S)— 
Question re profit on imports of dyestuffs 

508-09. 

IMPROVEMENT ACT— 
See “ Act(s) ”. 

IMPROVEMENT TRUST— 

Question re— 
Buildings in Ward No. I4, Delhi, not 

acquired by Delhi 
C 

commodities in 

schedule for d houses 
by tho Delhi 458. 

Fulfilment of Aims of Delhi——. 83. 

INCOME-TAX— 
Question re— हे 

Clerks on Medical Leave summoned for 
the —— Department test in Sind Circle. 
234. 

Decisions of the —— Appellate Tribunal, 
233. 

—— on compensation for Lands acquired 
for War purposes in Benares. 232-33. 

on total profits of sterling and dollar 
companies in India. 89. 

Individuals and companies assessed to — 
on incomes over one Crore, of rupees during 

945-46. 690, 236. 
Liability to Penal Interest for Non-Deposit 

of Advance Tax. 234. 
New Scales of pay for old clerks in 

Office, Sind, who were reverted and then’ ~ 
promoted. 448-49. 

‘ Posts in the Sind and Baluchistan —— 
offices. 234-35. 

Provision of waiting room in —— Office, 
> Delhi. 79-80. 
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INCOMB-TAX—contd. ‘ % 
Question re— 

Publication of Decisions of Appellat? 
Tribunal. 553. + ~ 

— Refunds of ——.* 233-34. 

Selection for the posts of —— Officers. 

Taxation of Income of Hindu Un-diyided 
family. 943. 

Test for Ministerial Stafi in the —— Offices 
in Sind. 448. 

Unqualified Officers in Sind. 706-07 
Victimisation of and wrongful removal 

from ‘service of an Officer in 
Bihar. 707. 

INCOME-TAX (AMENDMENT) BILL— 
See ‘‘ Indian ——”* under “ Bills” 

INDIA— 

Question re— 
Afghan Sardars in ——. -090. 
Agreement with U. 8. A. re operation of 

American Air Services across 5 
22 

Allowance for exiled Afghan Sardars in 
~089-90, 

Broadcasting stations in ——. 95. 
Central Maritime Board for 858 

\ Constitutional Position re MembershiP 
of International bodies, ¢.g.; 

Combined Food Board. 535-36. 

Conviction of Indian enemy agents in 
397-98. 

Financing of by British Government’ 
from the Empire Dollar Pool for pur- 
chase of capital goods, 694-98. 

Non-Indian prisoners of war in 
6i-6 

Payment of subscriptions by —— to 
International organizations. 

Position of 
and hard currencies 698-70I 

Purchase of food by from Abroad. 
528-3 

Quota of reparations allotted to —— 
by the Reparations Agency, Brussels. 

Lh 

Recruitment of Europeans and Britishers 
to service in 685-86, 

Representation of on the International 
Labour Office. 828-29 

Trade Relations between —— and Burma. 
i53-54. 

INDIAN(S)— 
Motion for adjournment retreatment 

in South Africa. 96-97.3 
Question re— 5 

Annual Quota for the entry of “into 
the United States of America. 54. 

+ Disabilities of Domiciled —— in British 
Columbia (Canada). 6II. 

Disabilities of in Commonwealth 
Countries (e.g., Ceylon, South and East 
Africa, Canada, East Indies, etc.), 
637-43. 

in the matter of Dollars 

INDIAN (8) —contd. 
Question re— a 

National $i Facilities to in French 
Indo-China to send money to India 
i]4-5. 

—— in Goa and other Foreign settlements 
in India. 836-37. “3 

in Mauritius. 853. 
labourers in Mauritius. 85: 

Loss to in Malaya due to change of 
- currency. 66. 
Number of in Germany. 855-56. 
Number of residing in Common- 

wealth Countries (e.g., Burma, Malaya 
Australia, etc.) before and after War. 
635-37 

Passage and other facilities to —-— 
Nationals in Saigon. 26. 

Permanent Commission to 2I7-I8. 

Burma. 52-53., 

INDIAN ARMY ACT— 
See ‘* Act(s)’’. 

INDIAN ARMY AND THE INDIAN 
FORCE (AMENDMENT) BILL— 
See “ Billfs) ”’. 

INDIAN BOILERS (AMENDMENT) BILL— 
See “ Bill(s) **. 

up TAN CIVIL SERVICE— 

AI 

SOO re— 
Extension of service to —— men (British 

Personnel). 686-88. 

Number of Officers of Government 3 
of India after termination of normal>~ 
period of service. 70I > = 

Reeruitment to 909-0. 

Reservation of vacancies in forI. N.A. 
Personnel. 708. पी जग] 

and gratuities to —— Officers. 90-]. 
\INDIAN COCONUT COMMITTEE (AMEND- ~ 

MENT) BILL— 
|] See ** Bill(s) 

INDIAN COMPANIES — (AMENDMENT) 
\ = 

Bili(s) 33 

INDUSTRIAL DISPUTES BILL— 
See ** Bill(s) ’.4@ 

Ne EXTRADITION (AMENDMENT) 
5 . 

See “ Bill(s)”. = 
INDIAN FINANCE BILL— 

See *' Bill(s) ”. 4a 

INDIAN INCOME-TAX (AMENDMENT) 
BILL— 
See.‘ Bill(s)” 

INDIAN LABOURERS— 
See * Labourer(s) ”’. 

INDIAN LABOUR FEDERATION— 
See “ Labour Federation ue 

INDIAN MEDICAL COUNCIL (AMEND. 
MENT) BILL— 
See ** Bill(s) *’. 
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INDIAN MEDICAL SERVICE— 
Question re reseryation of posts of civil 

ey surgeons for European officers. 
4255-56. मर 

INDIAN MINES (AMENDMENT) BILL— 
See “ Bill(s).” 

INDIAN NATIONAL ARMY— 
Question re— 

Arrears of pay and the appointment of 
men in British Indian Army 

II99. 
Imprisoned or detained —— personnel. 

437-38. 
Non-return of cash and the valuables 

removed from persons of arrested —— 
men. 204-05 

Policy re military training of Indian girls 
and particulars re Indian women in 

69. \ 
Punishment to certain —— men. 90. 
Punishm 0 I: 23I. 
Repatriation and trial of Officers 

in Singapore Camp. 86. » 

Reservation of vacancies in J.C.S. and 
personnel. 703 

Restrictions on the employment in public 
service ofex——men. 232. 

Resolution re— 
Release of -—— men and_ political 
prisoners. 708. 

INDIAN NATIONAL ARMY PRISONERS— 
See “ Prisoner(s) ” 

INDIAN NAVY (DISCIPLINE) (AMEN. 
& MENT) BL 

See “ Bill(s) ”’ 

INDIAN OILSEEDS COMMITTEE BILL— 
See “ Bill(s) ४, 

INDIAN POSTS AND 
PARTMENT— 

- Demand for excess grant for 943-44 in 
respect of 350-53. 

peas for supplementary grant for 946-47. 
06. 

—— Stores Suspense (not charged to Reven- 
a Demand for excess grant for 943-44. 

02. 

INDIAN 
BILL 

See “ Bill(s) ”’. 

INDIAN SOLDIERS (LITIGATION) AMEND- 
MENT BI 
See “ Bill(s) ”. 

INDIAN STORES DEPARTMENT 

Question re revival of old ——. 
NOES TEA CONTROL (AMENDMENT) 

& Bill(s) !! ८ ५ 

उप TRADE UNIONS (AMENDMENT) 

RAILWAYS (AMENDMENT) 
2 

See “ Bill(s)”. 

INDIAN TRADERS— 
See “ Prader(s) ”’. 

TELEGRAPHS DB- 

INDIANISATION— 
Question re— 
—— of Defence Forces. 

of the Army. 898. 

INDO-CHINA— 
Question 72 facilities to Indian Nationals: 

in French to send money to India. 
2I4-25. 

NDONESIA— . 
Motion for Adjournment re withdrawal of 

Indian troops from 
Question re Indian troops in ——. 434-35, 

NDORE— 
Question re need for covered railway plat- 

forms and overbridges at level crossings 

at: *—, 58: & C.-L. Railway 
9 

Uncovered platforms at 
046, 

“87. 

Beawar and 

INDUSTRIAL COMMISSION— 
See “ Commission(s) ”” 

INDUSTRIAL DISPUTES BILL— 
See “ Bill(s) ”. 

INDUSTRIAL EMPLOYMENT (STANDING 

ORDERS) BILL— 
> See “ Bill(s) ”. 
INDUSTRIAL FINANCE CORPORATION 

BILL— 
See * Bill(s) ”” 

INDUSTRIES AND SUPPLIES. DEPART. 

MENT 

Demand for supplementary grant for 946-47 

267-68. i = 

Blection of a member to Standing Advisory 

Committee for 4 

Motion re election of a member to Standing 

Advisory Committee for 4 

Question re— 
Controls under the ——. 50- 4 

Disposal of surpluses, obsolete stores an: 

salvage by the ——: 035-36. 

Employment of superannuated officers 

in 76]. 

INDUSTRY (IES)— 
Question re— 

Applications to, T: ariff Board for protection 

by ——: 633. .. 5 

D ] for ‘Tripartite Conference on 

‘Coat: 2 in the standing Labour Com- 

70. 

into the number of workers em- 
mittee. 

Bnquir 
payed in cottage and industrial concerns. 

T235. 

Expansion of sugar-—— in Madras. 0285 

Housing of industrial workers. I6. 

Investigation into and reeommenda- 

tions by the Tariff Board. T6I. 

Legislation re Standing Orders for in- 

dustrial workers. ll]7 
Location of basi¢ and medium 

in Provinces. 547. 
397- Nationalisation of petroleum ——- 

98. के 
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INDUSTRY(IES)——consd. 
Question re— 

New —— during war in India. 67. 
Number of strikes in ——, 22. 
Numb: —— i i ° 
Soe of strikes in in provinces’ 

Recommendations of Tariff Board re. pro- 
tection to wartime 

Reports of the Rege Investigation Com- 
mittee on abuses in 

Statement re —— to be planned and 
developed. 547. 

INFECTIOUS DISEASES— 
See ‘ Diseases ”. ५ id 

INFLATION— 

Question re— 
—— due to abnormal number of currency 
notes in circulation, 454. 
Inflationary currency policy. 924. 

- INGOLDBY, Mr. ERIC— 
Oath of Office, 

INSPECTOR (S)— 

Question re— 

Action of goods ——, Belanganj Station, 
Agra, in the matter of short supply of 
fuel and coal. 787 

Appointment of untrained persons as 
Commercial and ‘Transportation on 
N. W, Railway. 305-08. 

Promotion of —— of Post Offices, 520. Selection of Food in Karachi Division, 
W. Railway. 83 

Selection of Railway Food —— at Karachi 

279 : 

INSTITUTE— 

Question +e appointment of Mr. P. M, Glover 
as SEL in Indian Lae Research 

INSURANCE— 
Question re— 

Crop and Cattle ——. Schemes suggested 
by Dr. B. V. N. Naidu to the Madras 
Government. 044, 
AER of — — business in India 

2 
Rules re compulsory 

503-04. 
of motor vehicles 

INSURANCE (AMENDMENT) BILL— 
See “ Bill(s) 

INSURANCE (SECOND AMENDMENT) 
BILL— 
See “ Bill(s) ?!, 

INSURANCE RULES — 
See “‘ Rule(s) ”’. 

INTERIM GOVERNMENT— 
Question re— 

Decision of —— re higher prices for 
Bengal cultivator. “L08: 

Non-co-operation of Ministry of Bengal 
with the presont —— of India. 384-85. 

Salaries and allowances of Ministers in 
9; 

Views of —— on nationalisation of trans- 
port services. 496-97 

INTERNMENT.- 

Question re detention and —— of Afghan 
Princes in India. 382-83. 

INTEREST CHARGES— 
Demand for excess grant for 943-44 im 

respect of ——, 402 

INTEREST FREE ADVANCES— 
Demand for excess grant for 943-44, 402, 

INTERMEDIATE BOARD— 
Seon ré monopolies in the , Ajmer, 

INTERNATIONAL LABOUR OFFICE— 
Question re representation of India on the 

~ 828-29, 
See also “ Officer(s) ”! 

INTERNATIONAL LABOUR ORGANIZA- 
TION(S) 

48 ti f of the 
concerning maritime workers, 847-48. 

INTERNATIONAL ORGANIZATION(S)— _ 
Question re payment of subscriptions by India 
to——. 68 

See also “* Organisation(s)” 
INVESTIGATION(S)— 

Question re —-— into Industries and recom~ 
mendations by the Tariff Board, 6. 

IPI, FAQIR OF— 
See “ Fagir of Ipi”. \ 

ITRAN— 5 
Question re Indian troops in ——. 45l. 

IRON— दि 
Question re licences for sale of cloth, oilseeds 

and ——. 

IRON SHEETS, CORRUGATED — 

Question re allotment to Assam of quota 
of direct supply of brass sheets, cycles, 
eloth and ——. 777-78 

IRRIGATION— 

Question re— 

Money spent on 
558. 

projects in Bengal. 

Supply of sub-soil water for ——. 009- 
I0. 

ISHAQ SETH, Hast ABDUS SATTAR 
Hasr— 

B Companies (Restricti f Branches) 
Bill. Motion to consider and to refer to 
Select Committee. 99 

Indian Trade Unions (Amendment) Bill, 
Motion to refer to Select Committee. 208, 
244-47, 338. 

Industrial Disputes Bill. 
to Select Committee and to 
086. 

Motion for Adjournment #8-- 
Protection of life and property of railway 
passengers in Bihar. 566. 

Use of tear gas outside the Council House 
07. 

Motion to refer 
circulate. 

Motor Vehicles (Second Amendment) Bill. 
Motion to refer to Select Committee. 984- 
85. 
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IsHAQ SETH, Hast ABDUL SATTAR 
कु Hast—conid. 

च्छ् 

Question re— 
Daily air service 

Madras. 02-23. 
Fast express train between Delhi and 

Madras. 767 
Elimination from documents by High 

Courts of a pirtty’s caste, sub-caste 
and religion. 755. 

Use of firearms by hooligans in Bengal 
and amendment of Indian Arms Act. 

between Delhi and 

203, 204, 
Requisitioned Land (Conti nce of Powers) 

Bill. Motions to consider and to refer 
to Select Committee. 969. 

Resolution re running of Civil Aviation as a 
State Department. 73, 7I4. 

ISLAMI CHAI—. - 
Question ré ery of Hindu pani an 

at Railway Stations. 753-54. 
ISMAIL KHAN, Hasun CHOWDHURY 
MOHAMMAD— 
Election of to the Standing Committee 

in Pilgrimage to the Hejaz. 056. 
Question re policy re retention of Royal 

Engi ingOfficers employed in Railways. 

765. 
ISTIMRARI— 

Question re abolition of Zamindari, Jagirdari 
and —— systems in Ajmer-Merwara and 
other Centrally Administered Areas. 543. 

—- tenure in Ajmer-Merwara. 047. 

A3TIMRARI ARBA(S)— 
Question re backward conditions in —— of 

Aj mer-Merwara. 542. 

J 

JAFFER, Mr, AHMED E. H.— 

© Bssontial Supplies (Temporary Powers) 
Motion to consider. 798. 

Industrial Disputes Bill. Motion to refer 
to Select Committee and to circulate. 
406-07. 

Motion for Adjourament re communal 
disturbances in Bengal, Bombay, U.P., 
Bihar, etc. 00, l02. 

Motion re— 
Election of members to Defence Consulta- 

tive Committee. 469. 

Food situation. 572, 580-82. 

Question re— 

Activities of Dr. A. Jha in connection. 
with the proposed Indian War Academy. 
688. 

Afghan Sardars in India. 090, 

JAFFER Mr, AHMED E. H.—contd. 

Question re— = 

Appointment of Provincial Governors. 
6-62. 

Appointment of Sir Henry Knight in the 
Food Department for Southern India. 9. 

Appointment to the post of Muslim Epi- 
graphist in the Department of Archaeo- 
logy. 93-I4, 

Appointments to temporary posts in the 
Department of Archaeology. 9I4-5. 

Cancellation of extension granted to 
officials. 520. 

Capital and recurring expenditure on 
pilgrims and staff at Kamaran. 69. 

Chacgés against eight Delhi papers for 
publishing speech of a Muslim League 
Leader. 693-94. 

Cloth quota for hand dyers and hand 
printers of Ajmer-Merwara, 235. 

Constructions of Chummeries in Lodi Road 
Colony. 05-06. a 

Corruption in the Engineering Branch 
of the Posts and Telegraphs Department. 
520. 

Cost of staff at Kamaran Quarantine 
Station. 69. 

Decision of Interim Government re high 
prices for Bengal cultivator. 089. 

Demobilization of Indian troops. 440. 
Detention of Afghan Sardars in Poona. 

8. 
Discrimination against Muslims in the 

Army. 456. 
Effect on Indian Finances by the abolition 

of Salt Tax. 708. 
Express Delivery of Inland Air Mail 

letters. 520-2l. 
Grant of Commission to overage Emer- 

gency Commissioned Officers. 87-88. 
High rent charged from Government 

servants for Chummeries in Lodi Road 
Colony. 06. 

Hindi as | for Hindust: 
936. e 

Increase of petrol ration of members of 

Legislative an i t Assemblies. 

500. 
Increased pay to Circle Office Officials in 

Posts and Telegraphs Department. 52]. 

Information re Subhas Chandra Bose. 

225. 
Loan of services of an officer as Director 

of Archaeology in Hyderabad State. 

99-200. 
Loan of services of an officer of the De- 

partment of Archaeology for appoint- 
ment as Director of Archaeology by 
Hyderabad State.- 835-36. ¢ 

Muslims in the Military Accounts Depart- 

ment. 88. 
ionalizati i in Ni of i bi 

Allowance for exiled Afghan Sard. 
in India. 089-90. - 

Amendments to Anglo-Dutch agreement 
and International Sanitary Convention, 
73. ५ 

Appointment of Mr. V. छू, Krishna Menon 
“as Ambassadar for Western Countries. 
626-27, 859-60. 

India. 627. 
Objection by Bombay Muslims to the use 

by All India Radio of Sanskritised 
Hindustani. 457. 

Permanent Commission in the Royal 
Indian Navy to Muslims. 456-57. 

Promotion of Inspectors of Post Offices. 
520. 
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व आर AMD Rood) TE eA Sa Mr. AHMED. E.H.—conid. 
Question re— 

Protests in connection with the bombing 
of Tribal Areasin N.W.F.P. 624-95, 

. R. M.S. Rest House in Chandni Chowk, 
Delhi. 529. 

Remarks by Honourable Member for 
External Affairs at Press Conference in 
Delhi re Tribal’ Policy. 62 

Rest and recreation leave for men in the 
office of Director General of Archaeology 
9L 

Retirement of officials on full pension 
after serving 25 years. 949. 

Retirement of officials with 25 years’ 
service on full pension. 5! 

Rule re military pensions, gratuities, etc., 
in forco in U. 8. A. and British Dominions. 

23-25, 

Rules re pensions, awards and’ gratuities 
to Indian Commissioned Officers and 
Other Ranks 3. 

Running of Civil Aviation as a State 
- Department. 76- 

Salaries and allowances of Ministers in 
Interim Government. 3. 

Selection of personnel of Indian Delega- 
tion to U.N.O. 623-24. 

Ship building yard at’ Bhatkal in Bombay 
Presidency. 4. 

Statement re visit to N.W. Frontier by the 
Honourable Member for External 
Affairs. 635. 

Strictures by Members of Parliamont on 
Judge Adoveats of India. 457 

Supply of water by condensers at Karha- 
ran, 70, 

Treatment of Indian labour in Ceylon. 
63. 

Utilization of inferior staff for coolie 
by Posts and Telegraphs officers. ठै2] 

Withdrawal of extensions granted to 
officials. 949 

Withdrawal of Indian troops from Basrah. 
438-39, 

Adiminstration of the W.A.C.(I). 29. 

Air ditioned i: b Delhi 
and Ahmedabad. 033. 

-Attack at Dasna on pilgrim train from 
Garhmukteshwar. 957. 

Blackmarketing in new motor cars sold 

JAFFER Mi. AHM 7) 7. H.—coneld. 
Question re— 

Princes in India. 382. 
Disposal of surpluses, obsolete stores and 

salvage by the Industries and Supplies 
Department. 03 
nquiries re death of Netaji Subhas 
Chandra Bose. 23 

Enquiry into=hooliganism during Pandit 
Jawaharlal Nehru’s Frontier Tour. 
I74-75, 7 

Invitation to Mr. Compton Mackonzie to 
write History of India’s War  Eiffort. 
I 

Officers of the Lands, Hirings and Disposals 
Service® in India. 9: 

Passports for foreign countries to Indian 
National Congressmen, 835. 

Proportion of Muslim officers in the Edu- 
cation Department, 79. 

Proposal for abolition of Inter class and 
reduction of rates of second class on 
State Railways. 292. _ 

Provision of fans and removal of other 
grievances of III class passengers on 
Railways. 293. 

Rent of requisitioned proparti s. 60. 

Residential accommodation for Mombers 
of the Legislative Assembly. 093 

Revision of pay of menin civiland military 
services. 440-4] 

Statement on communal disturbances: 
in Bihar. 055 % 

Supply by V.P.P. of Governmont publica- 
tions by the Manager of Publications. 
i7l. 

Supply of railway wagons, I06 

and Indian forests. I0I8. l09. 

Tour by Cabinet Ministers of the disturbed — 
areas in Bengal and Bihar. 055. 

Training of Indian personnel for the armed 
forces. 453. 

Uniform poliey re licences for firearms 
under the Indian Arms Act. 65-66 

Use of firearms by hooligans in Bengat 
and amendment of Indian Arms Act. 
7202, 203. 

Views of Interim Government on nationali- 
zation of transport servicos. 4 

a 
against Chief Comm: 8 p 
298. 

Complaints against the personnel of dele- 
gation appointed by the Interim 
G or Inter: | Organisa- 
tions. = 

Central Scheduled Castes Scholarships. 
2. 

Cotton textile factories in India. 9. 
De-rejnisitioning of property since the 

beginning of 946, 20. 
lity of introducing Hindustani for 

di of busi of Legislative 

Jand (९, of 
Powers) Bill. Motion to consider and to 
refer to Select Committes. 96-63, 969. 

JAGIRDARI— 

Abolition of Zamindari, —— and Istimrari 
systems in Ajmor-Merwara and other 

A Centrally Administered Arzeas 
JA AGJIWAN RAM, Tun 

Sur — हर 
Factories (Second Amendmont) Bill. 

Motion for leave to introdiace. 08 
Indian Trade Unions (Amendment) Bill. 

HoNoURABLE 

Assembly. 092. 
to refer to Select Committee and 

to circulate 202-04, 334-38. 

Detention and internment of Afghan 
3 

Supply of timber fron Burma, Andwunans _ 
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JAGJIVAN RAM THE HONOURABLE SHRI JHA, 98, AMARNATH— 
—contd, Question re activities of —— in connection Industrial Disputes Bill. with the proposed Indian War Academy. 
Motion for leave to Introduce 08. 688. 
Motions to refer to Select Committee and 

to circulate. 2-06, .40, 4I], 49, 
424, 427, 084 

Oath of Office. (l). 
JAT HIND— 

Question #€ taboo of the Words —— in 
the Indian Armed Forees, 238. 

JAILS AND CONVICT SETTLEMENTS 
Demands for Excess Grants for 943-44 

in respect of ——. 3. 
JAINTIA HILL STATE— 

Question re permission to Members of 
Constituent Assembly to move in ex- 
cluded and + 
Khasi and —— 

JAPAN— हे 

Question re loss to Indians in South Hast 
Asia by the refusal of British Government 
to substitute Japanese Currency by British 
Notes. 627, 3 

ANI MAKHDUM‘AT-HAJ SYED SHER AH 

areas of Assam, Manipur, 
7220-2). =; 

Q lestion re expenditure on Harappa Ex- 
cavations by the Director Genoral of Archae- 
logy. 707-08. 

JERE 
Que m re disposol of Motor Cars. 

JAHANGIR, SIR COWASJEE— 
#—Demand for supplementary grant for 945-46 

— Railways in respect of Railway Board. 282. 
dissontial Supplies (Temporary Fowers) Bill. 

Motion to pass, 824. 
Indian Trade Union (Amendment) Bill— 
Motion to refer to Salect Comunittee and to 

consider 204, 264,265, 272-74, 278. 
Industrial Disputes Bill,— 
Motions to refer to ‘Select Conimittee and 

to circulate 40, -45, 49, 428. * 

Motion for Adjournment — re-communal 
disturbances in Bongal, Bombay, U.P. 
Bihar ete. 0. 

Motion re third report of the Committed on 
Bretton Woods Agresment. 20, 399. 

Question re reduction in prices of matches. 
Question (Supplementary) re— 

Action for increasing the yield of Food 
from Fisheries. 6. 

Appointment of Army Re-organisation 
Commission for Post-war Indian Army. 
2N7 5 

> 
Leo

] 

‘inancing of India by British Government 
from the Empire dollar pooi purchase 
of capital good 695: 

Quality of Matches produced in India. 766, 
Req ed Land (Continuente of Po- 
were) Bill— 

Motion to consider and to refer to Select 
Committee. 894. 

Resulation re running of Civil Aviation as 
a State Department 720-22, 728, 733 

JHUNJHUNWALA, MR. B, P.— 

Question re-— 
Income Tax on total profits of sterling an® 

dollar companies in India, 89. 
Nuiiber and qualifications of Urdu and 

Hindi Programme Assistants in All 
India Radio. 86-87. 

Question Supyl re to which 
Export of Stigar and Cloth is permitted 
from India. 65. 

JINACHANDRAN, SRI M. K.— 

Question re— 
Cultivation of tea in India. 849. 
Stenograpners in South Indian Railway. 

l044, : 

JINNAH, MR. M. A.— 

Motion for Adjournment re bombing of 
Tribal Areas in Waziristan. 05. 

JODHPUR RAILWAY—. 
See “ Railway (8) ” 

JOGINDRA SINGH SARDAR— 

Election of to the Defence Com- 
mutative Committee, 658. é 

JOSHI, MR. ७. M.-- 

Banking companies (Restriction of Branches 
Bill— 

Motion to consider and to refer to Select 
Committee. 06I, 

Demand, for supplementary grant for 945- ६ 
46 Railways in respect of Railway Board 
J280, l28l, 283-84. 

Essential Supplies (Temporary powers) Bill.— 
Motion to consider 803-06 

HINDU MARRIAGE DISABILITIES REMO- 
VAL BILL 655. 

Indian Navy (Discipline) (Amendment) 
Bill— 

Motions to consider, circulato and to refer 
to Select Committee. 3239, 24]-42 
7243, 244. 

Indian Trade Unions (Amendment) Bill 
Motions to refer-to Salect Committee and 

to circulate. 205, 257, 268—68 333. « 
Industrial Disputes Bill— 

Motions to refer to Ssloct Committee 
and to circulate. 407-8, 
430, l084, l085, 086-87. 

Oath of Office: . 
Question re— | .... Je 

Award of Adjudicator on grievances of 
employees of Government of India Press, 
Aligarh. वी]7. _ 

Housing of Industrial Workers. 6, 
Logislation re Standing Orders for Indus- 

trial workers. I7. Rt 
Sale of copies of the Reports of Rege Com- 

mittee. l 
¥ ipartite 

‘Trips 
SS 

428, 429 

Labour Confer 26-I7, 
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JOSHI Mr. N, M.—eontd. 

Question Supplementary re— 
Adjudicators award on the dispute of the 

Government of India Press workers 
209. 

JUBBULPORE— 
Question rce— 

Broadeasting station at 66. 
Extension of Railway line from ——\ to _ 
Nagpur 54 

A) of Army R bi Com- 
mission for Post War Indian Army. 27. 

Appointment of Governor and future liabili 
ties as a result of Bretton Woods Agree: 
ment. ‘68] 

Catering and vending on State Railways 
87 

Controls under the Industries and Sup- 
plies Depzrtment. 52 

Dearness Allowance to Mint workers in 
Bombay. 929, 930. 

Fixation of sugarcane price. 026. 
Government plans re Meeting shortage of 

accommodation and Control of Rents, 
50. 

International Martime 
Seattle, U.S.A. 848 

Monopoly of Messrs. A.H. Wheeler & 
Co., for running Bookstalls on most 
Railways. 50 

Number of controls under Commerce 
Department. 390, 39]. 

Nutrition Department. 905. 
Planning Board. 098. 
Policy of Protective Tariffs and “ Discri- 

minatory Protection. I67 

Policy re Temporary brick structures 
erected for War purposes in Delhi and 
elsewhere. 48. 

Proposal of Prof. 8. P. Adarkar re Health 
Insurance for workers. 04. 

Reports of the labour Investigation Com- 
mittee on the condition of Labourers 
in Mica Mines and Rikshaw and hand 
eart pullers. 832. 

Representation of India on the Interna- 
tional Labour Office. 829. 

itioned land (Cor of powérs) 

Conference at 

R 

Bil— 

Motion to consider and to refer to Select 
Committee. 963, 965. 

Resolution rerunning of Civil Aviation as 
a State Department. 7l7, 72l, 722 
727-29, 730, 73] 

Special Marriage (Amendment) Bill— 
Motion to refer to Select Committee. 29 

JOSHI, Mr: 8. O.— 

Indian Trade Unions (Amendment) Bill— 
Motions to refer to select Committee and 

to circulate. 338. 
Industrial Disputes Bill— 

Motion to refer to Select Committee and to 
circulate. 4 

Reports of the Labour Investigation Committe 
—Laid on the table. 056«57 

JOURNEY (S)— 
Question re Break of—on Railways 

296-97. 
Instructions to passengers how to behave 

on Railway ye 

lines between 
for civilians. 748-49. 

Rel of Military 
Allahabad and 

JUDGE(S)— 
Question re privileges of the —— of the 

Federal Court. 827-28. 

JUDGE ADVOCATE— 
Question ve structures by Members of Parlia- 

ment on —— of India 457. 

JUDICIARY— 

Questionre separation of —— from the 
Executive. 238. 

JUNCTION(S)— 

Question re arrangements for connecting 
trains at —— Stations 295-96. 

JURISDICTION(S)— 

Question re Enlargement of Appellate—— 
of Federal Court. 546, 

Enlargement of powers and —— of Federal 
* Court. 304. 

JUTE— 
Motion for Adjournment re——Control. 

04, 
Question 7e— 

Control of Export Price of —— in Bengal 
69-2 

Controversy between the Central Govern 
ment and the Bengal Government over 
prices of —— and jute manufactures 
72-73 

Export, of cloth and bags from India 
to U.8.A.\and re-export to South Africa 
836 = 

K 

KAMARAN— 
Question re— 

Capital and Recurring Expenditure on 
Pilgrims and 

Cost of staff at —— Quarantine Station. 
69. 

Supply of Water by Condensers at 

KANARA, NORTH— 

Question re want of good cattle and handi- 
cay in growing food grains in 
District in Bombay. 94. 

KANARA, SOUTH— 

Question re— 
Award by Special Arbitration Court 

ji for Betel 
Gardens in ——. 84, 

Compensation for Acquired Lang in—— 
84. 
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KARA, MISS MANIBEN— 

Indian Navy (Discipline) (Amentment) 
Bil— 

फुट Motions to consider—circulate and to re- 
fer to Select Committee. 239-40, 244, 
4275, 

Indian trade Unions (Amendent) Bill— 
Motion to refer to Select Committee and 

to circulate, 206, 245, 247-50. 
Industrial Disputes Bill— 

Motion to refer to Select Committee 
and to circulate, 422-26, 429. कै 

Motion for Adjo 76 | 

KARA MISS MANIBEN—contd ८ 
Question re— 

Statement re conditions of IndianSeamen. 
in Great Britain by Mr. Dhyan Singh 
Mungat. 0-03. 

>> on South Indian Railway. 
040. 

Supply of Electricity to Gov 
Servants in Karolbagh. 04-05. 

Time sealerof pay to temporary cadre of 
Bombay Mint Employees. 93 

Q 

Disturbances in Bengal, Bombay, U.P. 
Bihar, ete. 99. 

~ Question re— 
» Adoption of Miners’ Charter by tle Inter- 

national Industrial Committee on Coal. 
69-70. 

Central Martime Board for India. 858. 
fe nt 

pe Lee o ai 
servants in lieu of supply of foodstuffs 
at concessional rates. 932. 

Cost to Government of India of Special 
Train for Mr. M, K. Gandhi to partici- 
pate in Simla Conference. 94. 

Cost to Government -0 India of Special 
Train for Mr. M. K. Gandhi to partici- 
pate in talks with Cabinet Mission, 
93. 5 

Dearness Allowance to Mint Workers in 
Bombay. 929-30. 

Demand for a Tripartite Conference on 
Coal Industry in the Standing Labour 
Committee. 70. 

‘A Emigration of Indian Workers to Burma 
andMalaya. 67-69. = 

Examination for temporary employ 
in the Ministerial Service of the Govern- 
ment of India Secretariat. 943-44. 

International Maritime Conference at 
Settle, U.S.A. 848-49, 

as Payment of interim relief to Bombay 
Mint Workers. 930 

Payment of Salaries, ete. to workers of 
the Posts and Telegraphs Department 
for the strike period. 38. 7 

Payment of War Bonus to Bombay Mint 
Employees. 93-32. 

Policy of Protective Tariffs and ‘ Dis- 
criminatory Protection”. 66-67. 

Price of Indian Silk, 5. ‘ 
Ratification of conventions of the Inter- 

tional Labour 0: izati concern- 
ing maritime workers. 847-48. 

Refusal of payment of expenses by Govern- 
ment to deputation of Bombay Mint 
Workers. 98. M 

Removal of Controls in Commodities other 
than Foodstuffs and promotion of 00- 
operative Societies for Supply of Es- 
sential Commodities, 38. 

Reports of the Rege Investigation Commit- 
tee on abuses in industries. a 

Security from the Vanguard under Press Em- 
ergency Powers Act .229-3]. 

n (Supplemertary) re— 
Appointment of a Taxation Enquiry Com- 

mittee. 436 

Charges against eight Delhi Papers for pub- 
lishing speech of a Muslim League Leader. 
693-94. 

Employment of superannuated personnel: 
in Commerce Department. 84]. 

Import of Food grains into India from the 
United States of America. 

Indians under detention as Government 
of India’s Prisoners. 2]. 

Planning Board. 098. 

Policy re-Military training of Indian girls- 
and particulars re Indian women in 
LNA. 69].y 
न of work by the Pay Commission 

46. ;| 
Proposal of Prof. B. P. Adarkar re Health ‘ 

Insurance for, workers. 04. 

Rail Road Coordination Scheme, 7. 
Repeal of Press Laws.» 692. 

Reports of the Labour Investigation Com- 
mittee on the condition of labourers in 
Mica Mines and Rikshaw and hand cart 
pullers. 832—33 

Representation of India on the 
national Labour Office. 829. 

Resolution re running of Cyil Aviation: 
a State Department. 78-20, 72, 

3. 

Inter- 

KARACHI— 

Question re— 

Broadcasting Station at 225-26. 

CG laints re inefficiency of Telephi 
system in ——— 849. 

Order by the Divisional Accounts Officers, 
N. W. Railway, to clerks studying 
in_Gollege. 58. 

Proposed Introduction of Massage Rate: 
System for: Telephone charges in —— 
Ahmedabad and Bombay. 54]-42, 

Selection of Food Inspectors in—_— 
Division, N. W. Railway. 83. 

Seletion of Railway Food Inspectors at 
—. $l.) 

Superfluous officers in —— Customs 
‘ouse. 385. 

~~ ---ल_ल_ल..... —____. 
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KARMARKAR, SHRI D. P.— e 

Essential Supplies (Temporary powers)” Bill: 

Motion to consider $0-3, 

Foreign Exchange Regulation Bill— 

Motion to refer to Select Committee. 876. 

Hindu Marriage Disabilities Removal Bill. 

650. 5 
Question re— 

@ancellation of Gun Licences by the Depu- 

ty Commissioner, Delhi, 943. 

‘Construction of a dam across the Laxmana- 

tirtha River. 235. 

Death of Mr. Xavier m Poona Mail. 8l. 

Foreign scholarships to. students from 

Bombay Province. 936-37. 

Inconvenience due to instruction to Gro- 

wers to sell ‘Tobacco before February. 

99. 
Indianisation of Defence Forces. 87. 

Lack of booking facilities for goods at 

Ghorpuri Station. 043. 
Manufacture of vegetable ghee from Cotton 

seed. 048. 

Planning Board. 098. 7 

Price of coconut. 049-50. rate of Archaeological Ad- 

visory Comimittee re prey ention of Ex- 

port of articles of artistic importance. 

i8l. 

Re-employment of demobilized Indian 

Officers. l87. हू 

Report of Mr. Pepperall on milk problem in 

India, 043, : 

Want of good cattle and handicap in grow- 

ing foodgrains in North Kanara District 

in Bombay. 
Question Supplementary re— 

Azad Hind Organization in Europe. ]]4, 
dustries an 

KHAN ABDUL GHANI KHAN— 

Questi ppl Youre. i 
of Ranchi Mental Hospital exclusively 
for Europeans. 703. 

. Resolution re running of Civil Aviation as 
a State Department. 726-27. 

KHAN, MR. DEBENDRA LAL— 
Question re— 
तक in the Bongal Telephone Service. 

6. = 

Efficiency in the Posts and Telegraphs 
Department. 6. 

Failure of Telephone Seryice in Calcutta 
during the Communal Disturbances. 
46-47, 

Platforms of the Khargpur Station and 
defective roofs of ‘[rain Compart- 
ments on Bengal-Nagpur Railway. 60. 
es of British Soldiers from Calcutta, 

Taboo of the Words ‘Jai Hind’ in the 
Indian Armed Forces. 238. 

Trains and Third Class Waiting Rooms on 
Bengal-Nagpur Railway. 60-6l. 

KHARGPUR— : 
Questin re platforms of the ——— Station 

and defective roofs of Train Compart- 
ments on Bengal-Nagpur Railway. 60. 

KHAREGAT, SIR PHEROZE— 
Motion 7४ Food Situation. 594, 597-99. 

Qath of Office, I. 
Panth Piploda Laws (Amendment) Bill— 

Motion for leave to introduce, 793. 

KHASI HILL STATE— 
Questin re to Members of 

Controls under . the d 

Supplies Department. _5I2. 

Cotton Textile Factories in India. 9. 

i d ordetained L.N.A. Per: 
4 'p) 

438. 
Tnerease of petrol ration of Members of 

Legislative and Constituent Assembly. 
500. 

Withdrawal of Indian -Troops from 

Basrah. 439. 
Resolution re running of Civil Aviation as 

@ State Department. ५ 737-40. 
KAROLBAGH— 

Question re supply of Electricity to Govern- 
mont Servants in 04-05. 

KATIHAR— 
Question re regonstruction of Junctin 

in B. A, and 0, T. Railways on one side 
of town. 92. 

KEROSENE OIL(S)— 
Question re— = 

Production of Sugar and Taxtiles in 
India and quantity available of Kero- 
sene . Tal. 

Purchase of National Savings Certificates 
as ‘condition prescedent for issue of permits 
for Sugar, and Rice. 83. ४८ 
Supply of 833-34. 

KHAALLIKOTE, RAJA BAHADUR OF— 
Motion re Food Situation. 588-89. 

Constitutent Assembly to move in ex- 
cluded and tribal areas of Assam, Mani- 

# pur, —— and Jaintia Hill States, 20- 
शा 2 ane 

KIDARPORE—. 

Question re proposal by the Commissioners 
of the Port of Calcutta for a Canal from, 

to Diamond Harbour. — 299-300. 

KIDNAPPING— 

Question re of Hindus by people of Tribal 
areas after termination of War. 834-35. 

KILLEDAR, MR. MOHAMMAD M— 
Question re facilities for Import into Gujarkt 

of Building Store from Stati on the 
Nizam State Railway, the G.I-P. and the 
M. & 8.0. Railways: 789. 

ENQIVE (8) 
Question re— 
Action by the Police and Railway Autho- 

rities regarding consignments of daggers 
and in transit. 62. 

Parcels of —— and daggers, their place 
of origin and destination. 62-63. 

KNIGHT, SIR HENRY— : 

Question re appointment of in the Food 
Department for Southern India. 9. 
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_ LABOUR(S)— 

हु Question re treatment of Indian —— रे 

Ceylon, 634. 

LABOUR COMMITTEE— 

Question re demand for a Tripartite Con- 

ference on Coal Industry in the Standing 

70. 

LABOUR CONFERENCE— 

See ‘* Conference(s) ?? 
LABOUR DEPARTMENT: 

: Question re subsidized Housing Schemes 

by the 24 

LABOUR FEDERATION— 
Question re Government contribution to 

Indian. —-. 222. 

LABOUR INVESTIGATION COMMITTEE— 

Reports of the —— laid on the Table. 056 
57, 

See also ‘‘ Committee (s) .” 
LABOUR OFFICE— 

See ‘* International 

LABOUR WELFARE FUND BILL— 

See “ Mica Mines » under ‘* Bill(s).”’ 

LABOURER(S)— 
Question re— ' 

Construction of quarters for on the 
promises of fuel Depots in New Delhi. 
9I3 

Improvement of status and position of 
and fixing of a minimum wage. 

69. 
dian ——- in Mauritius, 854. 

Letter of Government of Cape of Good 
Hope to Government of India assuring 
equal treatment to Indian ——. ]23. 

Prices of Hssential Commodities for Indian 
——in Borma. 66. 

Reports of the Labour Investigation 
Oommittce on the condition of 
in Mica Mines and Rikshaw and Hand- 
cart: pullers. $3-33. 

Shooting of an Indian 
Manager 
Assam, 

LAC— 
Question ré comparative prices of -——, 

Wheat and Rico in the Central Provinces 
300, 236. ry 

LAG CESS COMMITTEE. 

866 ५ Committee(s).”” 
| LAG RESEARCH INSTITUTE(S)— 

See ‘* Institute(s).” 

i LAHIRI CHAUDHURY, 807. DHIRENDRA 
| KANTA- 

Question re creation of Assam Postal Circle 
and certain Offic ers’ Post. 3. 

Question supplementary ‘re— 
Policy re tomporary sbrick: str: sures 

' erected for War purposes in Delhi and 
elsewhere. 48 

4 Supply of Food by Ruseia to India. 

” 

by. European 
£ the Santak Tea Estate in 

i eS 8. 

629. 

Se ee ee LAHORE— — 
Question 7 transfer of —— Mint to Calcutta. 

84, 

LALLJEE, MR. HOOSEINBHOY, 
Question re difficulties of overseas Indian 

students secking admission to Colleges in 
India. 63. 

LAND(S)— 
Qnesti 7 re— 

Acquired —— in Benares for purposes of 
~ War. 232. 
* Compensation for Acquired ——- in South 

Kenara. 
Income-Tax on compensation for 

acquired for War purposes in Benares, 
232-33. 

Officers of the , Hirings and Disposals 
Service in India. 927-28, 992-006. 

Restoration of agricultural acquired 
for War purposes in Bareilly District. 

-__ 933. 
LAND REVENUE— 

See “ Revenue(s) 
LANGUAGE— 

Question re— 
Grievances 

against the. 
Radio. 897-95. 

Hindi as common —— for Hindustan. 
936. 

LANSDOWNE CANTONMENT+— 
Question re exemption to Board against 
Defence of India Rules Controlling Hous 
Rent. 9%- 

LAWSON, MR. C. P.— 
Appointment of ——on Committee on Peti- 

tions, 255. 
Motion re Food Situation. 
Question re— 

Action for inereasing 
from Fisheries. 3-5 

Action for the reduction of losses in storage 
of Grains. I-3 

Blackmarketing in new Motor Cars sold 
ainst Chief 6; 8 Permits. 

298. 
_ Derequisitioning of Property since the 

begining of I946-209-i0 
Fresh requisitioning of dation by 

Chief Commissioner, Delhi. 5-52. 
Government plans re Meeting shortage of 

of Hindi Speaking © Public 
Policy of All India 

462, 475-80. 

the yield of Food 

accommodation und control of Rents 
49-50. 

Policy re temporary brick stru ted 
for War purposes in Delhi and else- 
where. 247-49 

Return of Requisitioned Property. 
Question (Supplementary) re— 

Shemical Fertilizers: 033. 
Control of Export, Price of Jute in Bengal. 

(oe 

62I, 
Houses De-Requisitioned during the last six 

months. 096, 209 
tioned Land (Conti of Py 

Bill. 889-94. eel 
Motion to consider and to refer to Selert 

*. Committee 890-94. 
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LAKMANATIRTHA— 

Question re construction ofa Dam across 
he River. 328; 

LEADER(S)— zn 

Question re destruction of Official paper’ 
relating to Nationalist, 432-34 

LEAVE— 

Question re rest and recreation 
men inthe office of Director 
Archaeology. 94, 

LEGISLATION(S)— 

for 
General of 

Question re Introduction of Anti-Dowry 
3L9. 

Introduction of in Legislative 
Assembly b.sed on Draft Hindu Code 
546-47. 

re Standing Orders for Industrial 
workers, | Il] 

“LEGISI ATIVE ASSEMBLY— 

Announcement re the supply of agenda, 
etc., to Members. on account of the im- 
position of Curfew Order in Delhi. 862. 

Question re— 

Desirability of introducing Hindust. for 
the conduct of business of Legislative 
Assembly. 09I-92 

Increase of petrol ration of Members of —— 
and Constituent Assembly. 499-500. 

Int odiction of Legislation in Leg’slative 
based on Draft Mifdu Code. 540-47. 

Number of Houses for Members of the 

Residential smodation for Memb 

of the 092-93. 

Teleph i for Members of 
in New Delhi. 040-4. 

See also ‘‘ Assembly(ies). 

LEGISLATURK(S)— 

Question re supply of Houses to Members 
cf the 643-44. 

LEGISLATURE, CENTRAL— 
\yuestion re free supply of Vernacular Transla- 

tion of Debates of 420. 

LETTER(S)— 

Question re of Government of Cape of 
Good Hope to Government of India assuring 

« equal treatment to Indian Labourers. 
28. 

४ LEVEL CROSSING(S)— = 

Question re— : 

Gatemen at between Allahabad and 

Ghazipur on 0. T. Railway. 92: 

Need for covered Railway: Platforms and 

(ver bri iges-at — — at Indore, B., 
SU 24 ee 2 नल पलक सब कम 5 नन्प 3 >कपम सट Railway. 9" 

LIAQUAT ALI KHAN, THE HONOURABLE 
MEMBER— 

Banking Companies Bill. 

Motion re Appointment of certain members 
to Seclect Committee. 237. 

Banking Companies (Restriction of Branches) 
Bill— 

Motions to consider and to refer to Select 
Committees. 985-87, 063, l073-76. 

Motion to pass. 076. 

Demand for excess Grant for 943-44 in 
respect of— 

Administration of Justice. 348. 

Appropriation to Reserve. 402. 

Botanical Survey. 349. 

Central Board of Revenue, 348. 

Central Excise Duties. 345. 

Census, 350. 

Commerce Department. 348. 

Hmigration—Internal. 350. 

Finance Department. 348. 

Indian Posts and Telegraphs Departs 
ment, 350, 353. § 

i ae Posts and Telegraphs—Stores Sus- 
pense (Not charged to Revenue). 402. 

Interest Charges. 402. 

Interest Free Advanees, 402 2 

Jails and Convict Settlements 349. 

Lighth and Lightship: 349. 

Ports and Pilotage. 349. 

Working Expensss—expenses of Electrical 
Department. 407, 

Working Expenses—Expenses of General ; 
Departments. 40 

Working Expenses— Expenses of - Traffie 
Department. ..40]. 

Tixsenses —Maintonance and 
40+I 

Working 
Sunovlv of Locomotive Power. 

Meteorology. 349. Saga 

AS
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LIAQUAT ALI KHAN, THE HONOURABLE 
MEMBER—contd, 

Demand for Wxcess Grant for 943-44 in 
respect of— 

Working Expenses—Miscellaneous Expenses. 
40l. 

Demand for Excess Grant for 943-44 “ Rail- 
ways” in respect of- Payments to 
Indian States and Companies, 354. 

Demand for supplementary grant for 946- 
47 in respect of — 

LIAQUAT ALI KHAN, TH! HONOURABLE 
MEMBEK—conid 

Question re— 
Notitications undor the Central Excises and 

| Salt Act—laid on the table. 237, 
I288-I306. 

Oath of Offies.._, 
Public Debt (Céntral Government) Rules 

946—Laid on the Table. 242. 
Report of the Public Accounts Committee 

on the Accounts of 943-44. 339, 346-47. 

Rossrye B of India (Amendment) Bill 
793-94, 795. 

Resolution re releasos of Indian National 
Civil Veterinary Services. 267. Army Men and Political Prisoners! 708. 

| LIBRARY(LES)— 

Commerce Department. 259, Question ve census of —— in British India 

Coastituent Assembly 259. LICENCH(S)— 

५ Question re— 
Currency. 268, 269. Cancellation of Fire Arms in Delhi 

Department of Industries 
7267, 268. 

and Supplies. 

Department of Works, Mines and Power. 
26] 

Food Department. 262. 

Forest. 257. 

Indian Posts and Telegraphs Department. 
258. 

Medical Services, 4266. 

Meteorology. 266. = 

Mint. 269. 

Miseollancous. 269. 

Panth Piploda. 4274,i275. 

Post-war Planning and Development. 274. 

E ial supplies (Temporary Powers) Bill 
Motion to pass. 825. = 

Foreign Exchange Regulation Bill— 

Motion for leave to introduce. *567- 

Motion to refer to Select Committee. 
Ti, 880-8L. i 

868- 

Industrial Finance Corporation Bill— 
Motion for leave to introduce. 566: 

Motion re— 

Election of a Member to the Public Ac- 
counts Committes. 792. 

Third report ‘of tho Committes on Bretton 
J09-i2, 97, . 200- Woods Agreement. 

2. 

Provinces. 926-2: 
Cancellation of Gun—— by the Deputy. 

Commissioner, Delhi. 64: 

—— and Facilities for Establishment of 
New Cotton Mills in India. 309-0. 

for Expo~t of Castor Oil 67-8,855 
for importing commodities in India 

09' 
for Sale of Cloth, Oilseeds, and Iron. 

7 
for Sale of Grains. 743-44. 
Radio in India. 63-64. 

Sago Flour and the import on starch. 
393-94, 

Tenders for boostall —— on railways. 
2-43. 

Uniform policy re for Firearms under 
the Indian Arms Act. 65-66. 

LIGHTHOUSES AND. LIGHTSHIPS— 

Demand for Excess Grant for 943-44 in 
respect. of ——. 34: 

LIGHTING— 
Q 

Coaches on B, A. Railway Meter Gauge - 
Section. 308-09. 

LISTED POSTS— . 

Question ve officers of the Provincial Civil 
Sorvice or on. the serving in Govern- 
ment of India. 947-48. 

LITIGATION— 
Question re expenditure incurred on 

under payment of Wages Act rogarding 
Tilegal deductions on N. W. Railway. 89. _ 

LIVESTOCK(S)— 

Questi impr Boards and 
Fodder and Grazing Committees. 775. 

sOAN(S)— 

Question re— 
Repayment of —— taken by Mr. Glover. 

303-04, + 
७2 or छत paid to 

5 Bengal Government by the Central 
242. Goavyeramant for fy nine. ate. 

> 2 ,
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LOCU sHED(S)— | SINGH, MR. contd. 
Question re tenders for work in B. I. Rail- Question re— 

way Loco Running Sheds. 82. Fixation of purchase price of paddy by 
LODHI ROAD— = Bengal, Bihar “ahd U. P. Governments. 3 

Question re-— 403-I4. 
‘Construction of Chummerioes in: -205-06 Food situation in India. 56. 

High Rent Ciarged from Government— Hoalth of Rikshaw Pullers, 74. 
Servants for Chummeries in Colony. st help for people in Rural areas, 
706. OT, 

= Number and location, of Asrodromes miain- 
390 घ 8, DRS . tained for Military purposes. 906-09. 

Question re arrest of —— by Goanoese Gov- Number of Churchos inintained for 
ernment. 645-47. British Troops in India. 98 

LONDON— Nutrition Department. 905. बज 

हु हर Policy of Government re increase in yicld 
Question eee of English’ Music from | — oP tod Crops. 302. 2223 = 

LOSS(ES) coe Political relations of Government of India 
with Nepal Government. — 720. 

Projects for opening New Lines in Bihar 

Action for the reduction of —— in storage 05-06 
of Grains. = = Sees Proposal of Prof. 8. P. Adarkar re Health 

Insurance for workers. i04 
toss to Government due to under hand Recommendations of the Bhore Committee 

न कर in the export trade of cloth. Report. 235-37. 
“anti 

Question re— 

of the Report. 

to Indians in South East Asia by the 
refusal of British Government to substi- 
ae Japanese Currency by British Notes. 

7. ; 

Rise in House-Tax in Delhi. 936. 
Schedule for ing of House Tax in Delhi 

Province. 953-5: 

Tenders for work in. 4. Railway Loco 
Running Sheds. 82. 

Value of goods lost in transition Railways a een iS 763-64. T ee bogy betw Patna and Dehra 

LUCKNOW Tour by ornare oe the. Ge urbed 
= estion re refi areas in Bengal ani nar. 52-55, 

डे Singh of ena ee oe Trade Agreement with 0. 8. A. 62I-23. x 

start India’s Voice. 93. MADRAS— का | 
Question re 

Ban against Production of Cotton in ——. 
M 770 

Crop and Cattle insurance schemes suggest- 
MACHINERY(IES)— ed by Dr. B. V. N. Naidu to the 

‘ Question re— Government. 044 कु 

Commission to British Firm for Purchase Daily Air Service between Delhi and 
of for Fertilizer Factory at Sindri. 02-23. 5 f 

494-95. Expansion of sugar industry in —— 

of Teleph and Telegraph 028. 

हे Express Train between Dolhi-and —— 
Monopoly and Price Pooling Arrangements 76-62. 
Aree re Textile and Printing Fast Express Train between Delhi and 

~ MACKENZIE, MR. COMPTON— _~ Increased supply of local yarn to weavers 

Question re invitation to to write | in Provinces. 54: is Goose 
History of India’s War Effort. 3205-08. New desis. puley. of the: ——— Govern- 

छा 2, MADANDHARI SINGH, MR.— pee Percentage of Employees in Bengal Nagpur 
Hindu Marriage Disabilities Removal Bill , Bangal and Orissa. S 5 Railway from 

677 - 54-55. # 
Question re— | by Bengal Nagpur Railway to 

Census of libraries in British India. 692-93. 2 27 he divert 
aS and Caleutta from Simhachalam 

; Construction of a Bridge over the Ganges to Anakapalli direct. 527. अर 

in Patna District. 505. : S 

== - €ontrol on sale of Motor Cars. 773. sR ed me ee ae aday oor 

Culsyericn near Queensway in New Delhi ton, 043-44, 

Detenus and Political Prisoners in British Running ote at train between Delhi and 

India Prisons, 237. 
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way. l045. 

Railway bridge over the river Bengauli 
near——Station on Benga!eAssani Railway, 
044.46, 

MALAKWAL-SHORKOT ROAD LINE(S)— 

Question re shortage of Third Class Ticket? 
——on N. ४४. Railway. 774 

MALAVIYA, PANDIT GOVIND— 
Motion for adjournment re Communal Dis- 

turbances in Bengal, Bombay, U. | 
and Bihar, ete. 00-L0I. 

Question re— = 

Hindi and Urdu Qualifications of Hindustani 
‘Translator in All-India Radio, Dehli. 89, 

Talks in Hindi and Urdu from various 
Stations of All-India Radio. 89, 

Question -(Supplementary) re— 
Enquiry into Hooliganism during Pandit 

Jawaharlal Nehru’s Frontier Tour. 776 

Late running of Railway trains. 293. 

Running of E. I. Railway ०७७ G. I. P 
Railway -Bombay-Calcutta Mails via 
Benares Cantonment between Allahabad 
and Moghulsarai. 295 

Report of the Public Accounts Committee 
on the Accounts of 943-44 4 

a MALAVIYA, PANDIT 
Deaths of 

a 

MADAN MOHAN— 
and Sir Sivaswami_ Aiyar. 

Question re— 

Emigration of Indian Workers to Burma 
and. I67-69. 

Loss to Indians in—— due to change of 
currency. 66. 

Number of Indians residingsin Common- 
wealth Countries (e.g., Burma, > 
‘Australia, etc.) before and after War. 
635-37. 

MANDAL, THE HONOURABLE MR. 
JOGENDRA NATH— 

Oath of Office: 483. e 
d Land (6 of Powers) 

Bil— 
Presentation of the Report of the Select 

Committee. :40. ४ 

Question re— 

Special Marriage (Amendment) Bill, 53. 

Special Tribunals (Supplementary Pro 

visions) Bill, 462, 979-80, 98-82, 983. 

INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES 

MADRAS AND SOUTHERN MAPRATTA | MANGAL SINGH, SARDAR— 
न न ese क Appointment of on Committee on 

See “ Railway. Petitions. 255. 

MAGISTRATE(S)— Monon for adjournment re— es 
Question re Honorary —— in the centrally reatment of Indians in South Africa. 97. 

administeréd areas. 705. Withdrawal of Indian Troops from Indo 
# nesia, 03. 

MAHIMGANJ— Motion re Food situation. 470. 490-92. ~ 
Question re— Questi Z Mohammsdan applicant for stall in—— ai hes 

railway station on Bengal Assam Rail- A “to Members of the C. 
Assembly. 60-. 

Annual quota for the entry of Indians 
into the United States of America. 54, 

Appointment of a Taxation Enquiry Com- 
mittes. 436-3 

Appoi of Army Re Com- 
mission for Post War Indian Army, 
26-7. 

Appointment of Governor and future 
liabilities as a result. of Bretton Woods 
Agreement. 68] 

t of Under Si from the 
Administrative Reserve made by the 
FSP.S. C. 935-36 

ppoi 0 the ies in Secre= 
tary of States and to Central Services, 
244-5. 

Assistants in thé Government of India 
Secretanat—094-39,_———— फज 

Bill for the imposition in India of death 
duties. 684-85 

Candidates of Posts and Telegraphs De- 
partment sent Overseas for specialized 
training. 029-30. 

Catering and Vending on State Railways, 
287-88. > 

‘ivil Aviation Conference. 495-96. 
Commission to British Firm for Purchase of 

Machinery for Fertilizer Factory at 
Sindri, 494-95. 

Complaints against the personnel of deles 
gation appointed by the Interim Govern- 

0. ment for 
54-6 : 

Corruption in Railway Department 
Employees. 497. 

Cotton Textile Factories in India, 8-0, 

Creation of a new portfolio to look after 
the interests of Scheduled Castes. 378, 

De-Control of Sugar. 4-2. 

Demonetisation Ordinance. 25-6 

Destruction of official papers relating to. 
Nationalist Leaders. 433-3: 

Diplomas of the Delhi Polytechnici 288- 
89. = 

Disabilities of Domiciled Indians in Briteh’ 
Columbia (Canada) l 

Enquiries re death of Notaji Subhash 
Chandraer. Bose *2i2-3. 
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MANGAL SINGH, SARDAR —contd 

Question re— 
Enquiry into circumstances of death of 

Major Donald, Political Agent, Waziris- 
‘tan. 
Establishment of Indian Diplomatic 

Service, 383-84. 

Export of Gheo from India. _038-39, 
Further quota of Reparations received 

from Germany. 377. = 

Grant of Emergency Commission at the in- 
stance of Directorate of Public Relations 
and Officers in the Mauji Akhbar. 898-903. 
Hydari Mission Report. 493-94 

Tll-treatment of Indian Prisonérs conyieted 
in Satyagrai Movement against Ghetto 
Bill in South Africa, 620. 

Import of Foodgrains into India from the 
United States of America. 0-I) 

Importation of engineers in the Posts and 
Telegraphs Department. _030-3l-. 

Imprisoned or detained I. N. A. Personnel. * 
437-38. 
Indian Delegation to United Nations 

Economic and Social Couneil, 62-2 

Indian Troops in Indonesia. 434-35. 
Industrial Commission. 7-8. 
Introduction of Co-operative farming in 

Centrally Administered Areas, 497. 
Investigation into Industries and recom- 

mendations by the Tariff Board. 6l. 
<“Ticences for importiig commodities in 

India. 097. 
Manufacture of telephone and telegraph 

machinery, _030.— ~ 

Payment of subscriptions by —India to 
International Organizations. 682-84. 

Permanent Commissions to Indians. 27- 
i8, 

Permanent Officers in -branches of Posts 
and Telegraphs Department. 028-29. 

Politicnl pensions to foreign refugees and 
others. 47-76. 

Profiteering by Government in the Disposal 
of certain articles, 28-82. 

Quota of reparations allotted to India by 
the Repxrations Agency, Brussels. 
377 

Rail Road Coordination Scheme, 65-7. 
f ani ish 

to services in India. 686. 

Re-employment of released Army 

MANGAL SINGH, SARDAR—contd. 

Question re— 

Surplus Military Stores. 279-80. 
Talks re of ling Bala: 

435-36. 

Telephone Connections in Delhi. 040. 
Trade Relations between India and Burma. 

753-54. 

Transfer of Lahore Mint to Calcutta. 684. 
Vegetable Ghee Factories, 285-86. 
Views of Interim Government on Nationali- 

zation of Transport Services. 496-97. 

Question (Supplementary) re— 
Action for the Reduction of Losses in 

Storage of Grain. 3. 
Azad Hind Organization in Europe. I4. 
Countriss to which Export of Sugar and 

Cloth is permitted from India. 64. 
Disabilities of Indians in Commonwealth 

Countries (e.g., Ceylon, South and 
Host Africa, Canada, Hast Indies, etc.). 

Enquiry into Hooliganism dur Pandit 
074 Nehru’s ‘prodte ‘Tour. 

०. 

Health of Rikshaw Pullers. ॥74, 
Price of Indian Silk. 5, 
ee enone to Indian Armed Forces. 

“Rent of requisitioned properties. /I6I. 
Training—of—Indian Personnel for the 

Armed Forces. 453. 7 
Tribal Areas in Assam.—I65. 

_Resotution re running of Civil Aviation as a 
State Department. 709-2, 7I5, 78, 738, 
I2I3, 28, 29-20. 4 

MANIPUR— 

Question re— हे os 52 

Permission to Members of Constituent 
Assembly to move in excluded and tribal 
Areas of Assam, ——, Khasi and Jaintia 
Hill States. 20-2. 

Re-entering of inhabita nts in British 
Reserve, -——. 02283-24. 

Return to Imphal in —— State of evacuated 
Indian traders. 857-58. 

MANU SUBEDAR, MR.— 

Baking Companies (Restriction of Branches) 
Motion to consider and refer to Select 

by the Resettlement Directorate. 377-78. 
Reorganization of Central Services. 2i3- 

+ 

Restrictions on the\entry of Indians into 
Burma. 52-53 

Restrictions on the return of Sardar Ajit 
Singh from Germany. 52 

Retrenchment in General Headquarters. 
382-86. 

Selection for administrative reserve by the 
P.8.C. 935. 

Sinking of Wells and Tube-wells asa result 
of “Grow more Food” Campaign. 282-35. 

988, 062, 065-69. 

Demand for supplementary grant for 
946-47— 
Panth Piploda. 274-75, 

Essential Supp (Te ary p ) 
i— : 

Motion to consider. 800-02, 804. 
Foreign Exchange Regulation Bill— 

Motion to refer to Select Committee. 
87-76. : 

Foreigners Bill. 972-73. = 

Lee Tea Control (Amendment) Bill, 
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_MANU SUBEDAR, MR.—contd. 

Question re— ‘ 
indian Trade Unions (Amendment) Bill— 

Motions to refer to 80806 Committee 
and to consider. 264. 

Motion re— 

Payment to United Nations ‘relief and Rohabilitati woe : 

32852-585. $ 
Third report of the Committee on Bretton 
_ Woods Agreement. 2- 2]. 

Question re— 
Applications for naturalization from “¢x- 

énemy aliens, refugees, ete. 92-3. 
Applications to Tariff Board for pi 

MANU;SUB 
Number of Houses for Members of the es 

Legislative.Assembly. 644. 

Number of Indian Givil Service Officers 
in employment of Government of India 
after termination of normal period of 
service. 70l, ; + 

Position of India in the matter of Dollars 
and Hard Currencies. 698-70I. 

Posts above Rs: 500 in Civil Aviation 
Directorate. 224-34, 

Eee os wera in India and brought 
under the Silver Agreement during the 
War. 227. हु 

Prices of Articles received from and 

by Industries. 633. 
Assots in India of United 

Nationals. 696-97. 
Burma refugees serving in Central Gov- 

, ornment. 62-63. 

Complaint re export of timber, steel, cloth 
and cotton fromIndia, 838-39. 

Constitutional position re Membership of 
India of International bodies, ¢.g., Com- 
bined Food Board. 635-36. 

ny at «Hindu’ Pani’ and ‘Islami Chai’ at 
allway Stations, 753-54. 

mess All to Pensi 950. 
bilization and ployment of 

Indian Army Officors-since V. J. Day. 
950, 

Disposal of Textiles by Disposals Board. 
536-37, 

from D. by High 
“Courts of a Party’s Caste, Sub-Caste 
and Religion. 754-55. 

Employment in private firms of High 
Government Officers, -9]]-2. 

Expansion of Tariff Board and existing 
‘Tariff inequalities, _ 634. 

Expenditure on Refugees, Byacuees, etc., 
in India. 8-20. ves 

Export of groundnuts. 839-40. 
Factories for radios, films, refrigerators 

and typewriterg in India. 209-20. 

Forward trading in gold and silver. 20I. 
Gold Par Value of the Rupee. 442-43. 
Heavy Profits to ‘Textile Factories on sale 

of Cloth, 755-56, 

Import of Salt from outside ahd abolition 
of Salt Duty. 702. 

~-Tncrease in Carriage of goods by Sea. 
Manufacture of Radios in India. -72. 

Mi of teleph quipment in 
India. 020-22, 

Military Traffic on Railways. 756-58. 
Modification of certain Sections of Reserve 

Bank of India Act. - 228. 

Money realised by Disposals. , 538. 
Monopoly and Price Pooling angements 

in U. K. re Textile and ~ Printing 
Machinery. 630-32. 

‘Non-Indian prisoners of war in India. 
46-62. 

“Number of Food Ships which arrived in 
India since January 946. 534-35. 

Kingdom 

©: 

D 

Dei 

spi dto Burma. 632-33. 
Prices of Cotton. 769. सर 
Se to Government by Export Trade. 

630. 

Purchase of cotton by the U. K. Govern- 
ment. 633. 

Purchase of Cotton by U. K. Govern- 
ment. 780, 

Purchase of food by India from Abroad. 
528-3l. 

Quality of Matches produced in India 766. 
Radio’ licences in India. 63-64,; 
Reasons for maintaining Capital Control. 

455-56. 

Recall of Government of India offices 
. from Simla and Caleutta to New Delhi 
and pressure on housing in New Delhi. 
850-52. 

Recovery of expenditure incurred in India 
on behalf of U. K. and Basteri group 
countries. 56-57. 

Recruitment to Indian Civil Service. 
909-0, 

Beloying of English Music from London, 
ole 

Rent of requisitioned properties. 57-6. 
Repayment of Sterling’ Balances and 

Repeal of Section 4 of the Reserve Bank 
of India Act. 697. 

Retirement on proportionate pension and 
gratuities to I. 0. 8. Officers. 90-I]. 

Return on Outlay on Aerodromes in 
India. 73. 

Revival of Old Indian Stores Depart- 
ment, 82: ९; 

Silver Jized from the withdrawal of 
Silver coinage. _ 227-28. न 

Steps to check the rising of prices and 
wages. 455. 

Steps to encourage building of houses in 
India. 538. 

Binks by the Naval Ratings in Bombay, 
50-5.. 

SUED of Food by Russia to India. 628- 
D 

Supply of Houses to Members of the i 
Legislature. 643-44. Bs 

Supply of railway wagons. 05-l7. 
Supply of timber from Burma, Andamans 

and Indian forests, 07-9, 
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MANU SUBEDAR, MR. —contd. 
Question re — 

Teleph ious f r Members of the 
Legislature in New Delhi. 040-4I. ; 

Time given to Broadcasts of English 
and Indian Music and talks. 95-52. 

Waugh Mission to U.S. A. 226, it 
Waugh Mission'to U. 8, A. and the obli- 

gation to pay silver in kind. 226-27. 

Question (Supplementary) re— 
Abolition of Salt Tax, 445. 
Administration of the W. A. 0, (I). 220. 

Appointment of Army Reorganisation 
40258: for Post War Indian Army. 
I7, 

Census of libraries in British India. 693. 

Chemical Fertilizers. 033. 

Commission to British Firm Purchase of 
Machinery for Fertilizer Factory at Sindri. 
494, 

Soul of Export Price of Jute in Bengal. 
623. 

Controls under the Industries and Supplio® 
Department. 52. 

Countries to which Hxport of Sugar and 
Cloth is permitted from India, 6]4. 

Derequisitioning of Property since the 
beginning of 946. 209. 

MANU SUBEDAR, MR.—concld. 
Qustion re— 

Monopoly of Messrs A. H. Whovler & Co. 
for running Bookstalls on most Rail 
ways. 50l. 

Nationalisation of petroleum Industry, 

Number and location of Aerodromes main- 
tained for Military purposes, 909, 

Officers of the Lands, Hirings and Dis- 
posals Service in India. 927, 928. 

Payments made out of the accumulated 
sterling balances of India. 923. 

Petty Balance left over unclaimed with 
he Manag of Publicati after 

ting orders for G it Publi- 
cations from the Public. 779, 

Policy for Protective Tariffs and “ Dis- 
criminatory Protection.” 67. 

Policy re temporary brick structures ; 
erected for War purposes in Delhi and 
elsewhere, 48. 

Profiteering by ७; in the Dis. 
posal of certain articles. 4.8 . 

Proposal for abolition of Inter Class and: 
reduction of rates of Second Class on 
State Railways. 292, . 

Provision for employment of  retrenched 
Officers of the Indian Army, Navy and 
Air Force, 922. 

Reduction in prices of matches. 86. 
Remarks of Br. Hugh Dalton, Chanosllor 

of Exchequer re recovery of Sterling 
Bal 44]-42. Employment of sup Pe )॥ 

in Commerce Department. 84I. 
Establi of Indian Dipl Ser- 

vice. 384.3 
Existence of mineral sources of Atomic 

energy in India and its control and 
development 389. 

EE: i of Geo- xp: an i i 

logical Survey of India. 388, 

Extension of service to I. C. 8. men (British 
Personnel). 688. 

Financing of India by British Govern- 
ment from the Empire dollar pool for 

- purchase of capital goods. 694-695. 
Hydari Mission Report. 493, 
Increase of po ration. Mombers of 

ive and i Assembl, Legisla ly. 
399. 

Indian interest re Trade with Ceylon in 
89]. Copra and Copra oil. 

Indian Troops in Indonesia. 835. 

Indian Troops in Iran. 45], 

Indianisation of the Army. 898. 

Inflationary currency policy. 924. 

International Maritime Conference at 
Seattle, ए. 8, A. 849, 

Late running of Railway Trains. 297. 
Loss to G it du underhi 

Residential dation for Memb: 
of the Legislative Assembly. 092-93, 

Rules re Military Pensions, Gratuities 
७00., in force in U. 8. A, and British 
Dominions. 224. 

Rules re pensions, awards and gratuities 
to Indian Commissioned Officers and 

_* Other Ranks, 223. हे 
Supply ofkeroseng oil. 834. 

Surplus Military Stores. 279-80. 
Talks re Settlemont of Sterling Balances 

435, 5. 

Trade Agreement with U.S.A. 623, 
Trade Relations between India and 

Burma. 54. 

Transfer of Lahore Mint to Calcutta, 684 
Value of goods lost in Transition Rail 

ways. 763. 
Vegetable Ghee Factories, 286. 
0 54205 of Indian Troops from Basrah, 

9, 
t fe i i of red 0, 

(Amendment) Bill. 248, डर 
Requisitioned Land (Continuance of 

Powers) Bill— 
Motion to consider and to refer to Select 

Committee. 967, 968, 969. 
Reserve Bank of India (Amendmont) 

Bill, 794-95. 
MANUFACTURE— 

Quosti . C ie to 
practices in the export trade of cloth. 
394, 

re— = 

—— of by-products of coal. 395. 
of Power Alcohol in Bengal. 6528, 

—— of Radios in $$ Ratios in India 72 72. 

4
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MANUPFACTURE—conid. 
MATTHAI, THE HONOURABLE 

SS 
AL TH RONOURABLD DR. 

¥ 6 Question re— JOHN—oontd. 

of teleph and telegraph Machinery. Workmen's State Insurance Bill— 

4030. {; : Motion for leave to introduce. 8: 

of telephone equipment in India. | MAURITIUS— 

3020-2I- Question re— 

MARITIME BOARD(S)— — Hindustani teachers in ——. 855. 

Question re— Indian labourers in 54, 

Central ——forIndia. 558. Indians in——. _ 863. ‘ : 

MARITIME CONFERENCE(S)— Represenation of Indians on public bodies. 

Question re International ---- at Seattle, R in ——. 853. da of Hi 

U.S. A. 848-49. ins OF 0222 77077 ae es 
language in ——. 853-54. 

MARITIME WORKER(S)— i 5 

Question re ratification of conyentions of Se di ड़ | ight a” 

the International Labour Organizati Tees in local weights ant 

concerning ——= 84/2 MEDICAL COUNCIL— 
MARKETING— ; Q i 6 of A. M.S: 

Question re improvement and —— of Betel- BS Diploma of the Benares Hindu Univer- 

Nuts, 449. zs sity by of India. 200. 

MARRIAGE (AMENDMENT) BILL— 
See “ Special 29 under “ Bill(s)”’. 

MARRIAGE DISABILITIES REMOVAL 

BILL— 
See“ Hindu ” under ** Bill(s).” 

MASANI, MR. M. R.— 
Motion re Food Situation. 480-86. 
Question re— 

Agreement with U. 8. A. re Operation of 
‘American Air Services across India. 
i22]. 

Arrest of Dr. Lohia by Goanese Govern- 
ment. 646-47. 

Question (Supplementary) re— 
Use of persianised urdu in Broadcasting 

Hindustani News Bulletins by the All 
India Radio. 925. 

Resolution re running of Civil Aviation 
a State Drpartment. 209-II. 

MATCH(ES)— 
Question re— : 

Quality of produced in India. 766. 
Reduction in prices of ——, 860-6l. 
Shortage of in Bengal. . £67, 789. 

MATTHAT, THE HONOURABLE 

JOBN— 

Coffee Market Expansion (Amendment) 

Bill— 
Motion for leave to introduce, 

DR. 

५207: 

Essential Supplies (Lemporary Power) Bill— 
“Motion for leave to introduce. 567. 
Motion to consider. 796-98. 
Consideration of clauses. 87-9. 
Motion to pass. 

Motion re— 
Blection of a Member to Standing Ad- 

visory Committee for ० tb of a 
Industries and Supplies. हट 

Third report of the Committee on Bretton 
Woods Agreement. 2I-25, 

Oath of Offios. I. 

MEDICAL COUNCIL (AMENDMENT) BILL—- 

See “ Indian » under 5 Bill(s).” 

MEDICAL HELP(S)— 

Question re for people in Rural areas. 
690-9l, 

MEDICAL OFFICER— 

Question re qualifications for the post of” 

Chief and Health Officer on Rail- 
ways. 289-90. 

MEDICAL SERVICES— 

Demand for supplementary grant for i946- 

47. 266-67. 

MEHRAULI— = 

Question re auction of the property of Ramtal” 

Ashram, Kathuria Serai , Delhi Pro- 

vince. 95-9. 

MEMBER(S)— 
Question re— 

Allowance to ¥ of the Constituent - 
Assembly. ,620-Il. 

Number of Houses for 
tive Assembly. 644. 

Statement re visit to N. W. Frontier by 

of the Legisla- 

the Honourable for 3 External) — 
Affairs. 635. , 

Supply of Houses to ——— of the Logisla-- 
ture. 643-44. s- 

MEMBERSHIP— 

Q re constitutional p re 
of India of International bodies, eg,, 
combined Food Board. 535-36. 

MENON, SRI A. K. 

Question re— g 
Asst t of di es on De-Req a 

Properties. 84. 
Award by Special Arbitration Court re- 

garding compensation for Betelnut 
Gardens in South Kanara. 84, 

Compensation for Acquired Land in South - 
Kanara. 

Grant for Improvement and Production. 
हर of Betel-Nuts. 780. 

irate of Batel- Yenders by the High 6: isgi for 
India—laid on the Table. 08, 36-45. 

$ and = Sg im 
Wate, 449. 
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MENON, Sir A. K.—conid. 
Question re—contd. 2 

Purchase of National Savings Certificates 
~ asgondition pr [6 for issue of pi ts 

fol Sugar, Kerosene and Rice. 83. 

Restrictions on Export of Plywood from 

dia. 
Ktules for filling 

State Managed Railways. 
of Selection Posts on 

83. 

MINE(8)— 
Quostion re— 

Names of ——— and Expenditure incurred 
by Government in working open Cut 

Coal Mining Plants. 84-85. 
Reports of the Labour Investigation Com- 

mittee on | the condition of Labourers 

in Mica —-— and Riksheaw and Hand- 

cart pullers. 83-33. 

MINES (AMENDMENT) BILL— 
MENON, MR. V. K. KRISHNA— ‘See “Industries? under “ Bill(s).” 

Question re appointment of Mr. as | MINER(S)— 
Ambassador for Western Countries. 626-] @ ome 
27, 859-60. Adoption of ——Charter by the Interna. 

MENTAL HOSPITAL — 

See “ Hospital.” 
MERCHANT SEAMEN 
BILL— 
See “ Bill (8) ”. 

MESSAGE RATE SYSTHM(S)— 
Question re proposed Introduction of —— 

for Telephone charges in Karachi, Ahmeda- 
bad and Bombay. 84-42. “8 

METEOROLOGY— 
Demand for Excess 

respect of Sees, 
Demand for supplementary grant for I946-47. 

266. 

(bITIGATLON) 

Grant for 943-44 in 
4.9. 

MICA MINES— 
See “ Mine(s).”’ ~ 

MICA MINES LABOUR WELFARE FUND 
BILL— 

See “ Bill(s).” 

MILITARY— 

Question ॥४ surplus —— Stores. 279-80. 

-MILITARY ACCOUNTS DEPARTMENT— 

Question re— : 

Muslims in the i788. 
Supervisory allowance to clerks of—. 

952-53. 

“MILITARY TRAFFIC— 
See ‘ Traffic.” 

MILITARY TRAINS 
‘See © Train(s).” 

tion ५ Industrial Com nittee on Coal. 6 9-70. 

MINERAL(S)— 

Question re— 
Development of thermal and Hydro 

Blectric resources of Nerbudda  terri- 
tories of Central Provinces. 838. 

State acquisition of rights in Bengal 

and Bihar. 09 37-98. 
MINERAL SOURCES— 

Question re— 
Existence of of Atomic energy in India 

and its control and development, 389-90. 
MINISTER(S)— 

Qnestion re— 
Salaries and allowances of —— in Interim 

Government. 693. 
‘Tour by Cabinet —— of the disturbed areas 

in Bengal ond Biliar. 052-55. 
MINISTRY— 

Question re— 
Non-to-operation of —— of Bengal < 
with the present (Interim) Goy--~ 
ernment of India. - 384-85. 

MINT— 

Demand for supplementary grant for 946-47. 

4269, के के 

Question re— 
Desarness Allowances to 

Bombay. 929-30. 
Payment of interim rolief to Bombay —— 

workers. 930. 
Payment of War Bonus to Bombay —— 

Enployees.. 934-32. 
Refusal of payment of expenses by Gov- 

ernment to deputation of Bombay 
Workers. 93l. i 

Workers in , 

MILITARY TR I : 
See“ cae Tse scale of pay to temporary cadre of 

2 ombay —— Employess. 93f. */ 

Se ‘Transfer of Lahore Mint to Caloutts. 
estion ॥6--- 684. 

Increased production of —— 88 recom- MISCELLANEOUS— f 

mended by Bhore Committee. 779. Demand for supplementary grant for 946-47. 

Report of Mr. Popperall on problem 269-74. ITURE— 
का कि 047: MISCELLANEOUS EXPENDITURES 

MILL(S)— Demand for supplomentary grant for I945-46. 

5 E Railways. 285. 
Question re— MOGHALSARAI— 

Allotment of Textile for the Cotton | ~ Question te— दर ५ 
=, producing Provinces. 774. : Running of E. i. Railway cum G, I. P 

Licences and Facilities for establish Bail Calcutta Mails ad 
ment of New Cotton in India. Benares C: Alisha 

: 309-0. ~ . 5 and =a Cea nee 

८ election Board for tho posto ‘ead 

ae master, School of BH. I. Railway. 
ee ‘arn.”” = 786.0 

a
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MOLOTOV, M.— 
Question re remarks of re Indian Dele- 

gates in Paris ‘Peace Conference. 846-47. 

MONEY — 
Question re facilities to Indian Nationals 

in French Indo-China to send to 
India. 4]4- 

MONOPOLY(IES)— 
“Question re— 

and Price Pooling Arrangements 
inU.K.re ‘Textile and Printing Machi- 
nery. 630-3: 

— in the Intermediate Board, Ajmer 

ag 

—— ofcerfain Firms for importing Brass 
‘Sheets. 742.43. 

of Messrs, A. H. Wheoler & Co. for 
running Bookstalls on most Railways 
600-0L 

of the G. N. I. T. Co. for Running 
Bus Service in Delhi Province. 8-9. 

MONTGOMERY— - 
Quostion re transfer of stations of the Army 

*S&Roemount Department from Chenab Area 
District. 933-34 

MORRIS, MR. R. C.— 
_ Question re— 

Allotment of New Motor Cars to Coorg. 
43. 5 

Express Train between Delhi and Madras. 
6: 

New textils policy of the Madras Govern- 
ment. 

Transport of Fish by Road and Rail. 772. 

Se Question (Supplementary) re — 
Loss of Cattls due ४० inf ectious diseases. l035 

MOSCOW— 
Question re resolutions of the Second Foreign 

Ministers’ Conference in + 66. 
MOTION FOR ADJOURNMENT- 

See “ Adjournments.”” 

७. Motion re— 
५; Food Situation. 462-92. 

Adopted as Amended. — 568-608. 
Payinent to United Nations Relief anc 

rehabilitation — Administration — with- 
drawn |29-57. 

Third Report of the Committee on Bretton 
Wools A zreoments. 09-3l, 77-202. 

MOTER CARS— 

Question re — ‘ 
Allotment of new —— j@ Coorg. 043. 

meee Blackmarketing in ne sold against 
=: Chi 298. 

«a 

3 ef Commissioner’s permits. 
Control on sale of ——. 773. 
Disposal of Jeep 76 
Regulations re us9 of hand lights in—— in 

New Delhi. 96-97- 

MOTOR TRANSPORT— 
See “Transport.” 
MOTOR VEHICLES— 
See ‘* Vehiclo(s).” + 

MOTOR VEHICLES RULES— 
See “ Rulo(s) 
OTOR VEHICLES (SECOND AMEND- 
MENT) BI 
See “ Bill(s).” 

MUKUT BIHARI LAL BHARGAVA, PANDIT 

Question re— 
Abolition of Zamindari 

i 8 3 in Ajmer-Merwara 
ly administered Areas. 

Jagirdari and 

Adoption of United Provinces Code of 
Education in Ajaier-Merwara Curriculum. 
938-39. 

Backward conditions in Istimrari areas of 
Ajmer-Merwara. | 542 

Damage to crops by domesticated wild 
boars kept by Istimrardars of Ajmer- 
Merwara 548 

Dissatistaction against the ad: 
of Chief Commissioners. 

Dropping of English as optional subject 
in. certain schools in Ajmer-Merwara. 
93 

Expenditure of Beawar Municipality on 
Primary Education. 939. 

Extreme shortago of sugar quota for rural 
population of Ajmer-Merwara. 

Future recruitment to Services m Ajmer- 
Merw 706. 

Istimrari Tenure in Ajmer-Merwara. 047. 
Need for covered Railway Platforms and 

Overbridges at Level crossings at Indore, 
B.. B. T. Railway. 9 

Optional Subjects in Secondary Classes in 
Ajmer-Merwara. 937-38.” 

Policy re Motor transport business and 
‘Railzoad Coordination Scheme in 
Ajmer-Merwara, Delhi, etc. i046. 

Provision of Government Buildings for 
Schools in Rural Areas in Centrally 
Administered Areas. ~939- 

Seales of pay and dearness allowance of 
staff in Settlen.ent Operations in Ajmer- 
Merwara. L046-47. 

Supply of Gur for rural areas of Ajmer- 
Merwara during last six months. 544. 

ministration 

Uncovered platforms at Beawar and 
Indore, 046. 

Working hours for clerks in Stores De- 
partment. of B. & 0. I. Railway, 
Ajmer. [045-46. 

MUKHOPADHYAY, MR. NAGENDRA- 
NATH— 
Question re— 

Coal for Railways. 78I-52. 
Grain Shop for Employees of East Indinn 

Railway. 782. 
i of Old Bi Road bi 

Chanditala and Sheakhala. 78l. 

MUNGAT, MR. DHYAN SINGH— 

Q ion re re diti of Indian 
Seanon in Great Britain by ——. 20]- 
03. ५ 

MUNICIPALITY (IES)— 
Quostion re— 

Expenditure of Boa ——— on Primary 
Education. 939. 

_ Now Delhi ——. 229: 

( MUSEUM— < 
Question re S: th —— of B 904. 
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MUSIC— $ NAIRANG, SYED GHULAM BHIK—---contd, 

Question re time given to deasts of क्री लिप पु 
English and Indian and talks, 95l- DRS Oe 2 Deneliof: Chats: 

52. ee a . 5 5 
g Resolution re running of Civil Aviation as a 

MUSLIM(S)— State Department. 740. 

Question re— 
Application of Sargent Scheme of educa- 

tion to ——-. 75-76. 
Appointment to the Post of Epi- 

graphist in the Department of Archaso- 
logy. 93-I4. 

Discrimination against ——— in the Army. 
456. 

Grant to institutions from the Educa- 
tion Department. 76-78. 

Mohammedan applicant for stall in Mahima- 
ganj railway station on Bengal Assam 
Railway. 4045. 

i88. 
—— temporary engineers on N. W. Rail- 

way. 024-25. ; 

Objection by Bombay to the uso by 
All-India Radio of Sanskritised Hindus- 
tani. 457. 

Permanent Commission 
_ Indian Navy to 

MUSLIM LEAGUE— 
Question re— . 

Charges against eight Delhi Papers for 
publishing speech of a Leader. 
693-94. 

Public Speeches by Muslim Leaguors and 
the Disturbances in Bengal. 2)4-I2. 

MUSTARD OIL— 
See ** Oil(s).” oe 

in the 
456-57. 

Royal 

N 

NAGPUR— 
Question re extension of Ruilway Line from 

Jubbulpore to 
NAGPUR-BHUSAWAL LINE— 

Question re shortage of passenger Trains on 
of G. I. P. Railway. 29-92. 

WAGPUR-BOMBAY EXPRESS— 
Question re cancellation of —— Trains, .544- 

45. 
NAIDU, DR. छ. ५. ७. 

Question re— ' 
Crop and Cattle insurance Schemes sugges 

by ——— to the Madras Government. 
I044. is 

Report of —-— to Madras Government re 
prices of paddy and rice. 043:44. 

NAIRANG, SYED GHULAM BHIK— 

Appointment of —— on Committee on 
tions. 255. 

Election of ——- to the Public Accounts 
2 Conimittee. 056. 
Indian Trade Unions (Amendment) Bill— 

Motions to refer to Select Committee and 
to circulate. 328. 

in the Military Accounts Department. , 

NARAYANAMURTHI, DR. N.—- 

Question re— 
Buildings in Ward No. I4, Delhi, not 
acquired by Delhi Improvement Trust. 458, 

Comp: Schedule for acquired houses 
by tho Dolhi Improvement Trust. 458. 

Details re Strike on Railways. 7-28. 
Government houses for poor of Serai Purani 

Tdgah, Delhi, under the Delhi Re-housing 
Scheme. 458. 

Permanent location in Delhi of the Offices 
of Auditor General, Director of Railway 
Audit and Accountant General, Posts and 
Telographs. 928-29. : 

Policy of Government of India regarding 
filling up of vacancies in Imperial Secree 
tariat and attached offices through the 
¥F. P. 8. 0. 954-55. > 

Proposal by Bengal Nagpur Railway to 
divert through passenger trains between 
Madras and Calcutta from Simhachs lam 
to Anakapallidireet, 527. 

Provision for accommodation of residents of 
Sarai Purani Tdgah, Delhi. 458. 

Provision of Electricity and water under the 
Delhi Re- Housing Scheme. 458. 

Reduced Interim Relief paid to Vizagapa- 
tam Port workmen. 526. 

Victory Bonus to Vizi 
Port Workmen. 

NATIONAL(S)— 
Question re assets in India of United Kingdom: 

96-9) हे 

#20. 

NATIONAL SAVINGS CERTIFICATES— 
Question re purchase of —— a8 condition 

procedent for issue of permits for Sugar, 
Kerosene and Rice. 83. 

NATIONALISATION 

Question re— 
Extension of slectricity to rural and semi- 

urban areas and —— of power. 395- 
97. = 

—— of Air Transport in India. 30].. 
-—— of Indian Armed Forces. ~ 704-705. 
—— of Iosuranco Business in India. 627. 
----- of petroleum companies. 856. 
———= of pstroleum Industry. 397-98: 

Views of Interim Government on —— of 
Transport Services. 496-97. 

NATURALIZATION— 

Question re applications for —— from ex-= 
enenty aliens, refugees, ete. 92-3. 

NAVAL DOCKYARD(S)— 
Quostion १6 invitation by the Government of 

General Designate of ——. 925. _ 

NAVAL RATING(S)— 
Question re strike by the —-— in Bombay. 

950-5i. . j 

x 
agapatam Harbour and” 

India to Admiral C. B. Barry, Director’ 
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NAVY 

‘Question re—provision for employment of re- 

trenched officers of the Indian Army, 
Y = and ArrForee. 920-22. 

Navy (Diseipline) (Amendment) Bill— . 
See i Indians > under “ Bill(s) ”. 

NAVY, ROYAL INDIAN— 

Question re permanent Commnssion in the 
to Muslims. 456-57. 

NAUMAN, MR. MUHAMMAD— 

Indian ‘Trade Unions (Amendinent) Bill— 
Motions to retér to Select Committee and 

4 fo consider. 248, 268-72, 276. 

| Motion(s) for Adjournnient re— ae 
Bombing of Tribal Aroas in Waziristan. 

i76. 

Uo 9 vunal disturbances in Bangal, Bombay, 
U..P., Bihar, vle.— W0t-02, = 

Use of Tear Gas outside the Council House, 
I07, एप. 2 न 

Withholding of telegrams in Bihar on 
eommunal riots. 400. 

Motion re third report of the Committee on 
Bretton Woods Agreements. 96. 

Question re Control Prices of Sill Cloth and 
Avtificial Silk: Cloth manufactured in 

| India. 82. घर 

Question supplementary re— 

Ostering and Vending on State | 
287, 25: 

Cloth and yarn position. 64. : 
Establishment of friendly relations with the 

Fagir of Ipi. 379. 

oa Government plans re Meeting shortage of 
accommodation and Control of Rents. 

Import of Foodgrains into India from the 
United States ०६ America. L. 

Number of Controls under Commerce De- 
q partment. 39]. 

= Policy of Protective Tariffs and “‘ Dis- 
crirninatory Protestion ”’. 367: 

NAZIMUDDIN, KHWAJA— 

+ Election of to the Defonce Consultative 
Cominities,- 658. 

Oath of office. 089. 

= NEHRU, THE HONOURABLE PANDIT 
i ~ JAWAHAR LAL— \ 

Deaths of Mr. Bhulabhai Desai and Dr. 
Hassan Suhrawardy. 94, 95. 

Deaths of Pandit Maden Mohan Malaviyo 
3 and Sir Sivasawami Aiyar. 958. 

| Indian Navy (Discipline) (Amendment) Bill— 
4 Motion to consider, circulate and to refer 
i to Select Committee. i244. 

| Motion for adjournment re— 

i Communal Disturbances in Bangal, Bom- 
bay, U. P., Bihar, ete. 0l., 

Communal Disturbances in Caleutta. 06, 

Bombing of Tribal Areas in Waziristan. 
5. 

| Motion for adjournment re— 
Treatment of Indians in South Africa. 97 

NEHRU, THE HONOURABLE PANDIT 
JAWAHARLAL —conid. 

Motind for anjournment re—contd. 

Withdrawal of Indian Troops from In- 
donesia. 03. 

Oath of office. I. 
Question re remarks by Honourable Member 

for External Affairs at Press Conference in 
Delhi re Tribal Policy. 626. . 

Question re Statement re Visit to N. W. 
Frontier by the Honourable Meher for 
External Affairs. 635. 

Reports on the work of Indian Delegation to 
the Preparatory Commission.and General 
Assembly of the United Nations—Laid on 
the Table. 77, 

Special marriage (Amendment) Bill— 
Motion to refer to select committes, 40- 

4l. 
State ont of Business. ~ 8]8, 

NEOGY, MR. K.C.— 
Bretton Woods Conference Agreements.— 

Presentation of the Third Interim Report of the 
\ Committee 07,32385 

Motion for Adjournment re— 
Collection of Arms and other lethal Weapons 

for violence and Terrorism. 04. 
Nomination of —— on the panel of Chair- 

men. 09. 
Question re— 

Action by the Police and Railway Authori- 
ties regarding consignments of Daggers 
and Knives in transit. 62. 

Appointment of Sir Patrick Spons, Chief 
Justice of India as Chairman of Calcutta 
Disturbances Commission. 385. 

Casualties among Railway Staff during 
092 wunal distutbances in Bengal. 782- 
83. 

Closed and reopened railway stations. 65. 
Controversy between the Central Govern. 

ment and the Bongal Government over 
prices of jute and jute Manufactures, 
472-73. 

Development Scheines to cre, 
ment at short notice. 24], 

Effect of Communal disturbances | 
67 Railway Activities. 4]-42. 

Effect of communal disturbances in Bengal 
on the working of Railways. 783-84. 

Effect of Communal Distunthances on the 
OTE, of Calcutta Telephone System. 

5. 

ate employ- 

in Bengal 

Effect of communal riots in Noalhali and 
Tippereh in Bengal on the Activities of 
Central Excise Department. 952. 

Effect on tho Activities of Posts and Tele- 
graphs department asa result of Commu- 
nal Distrurances in Provinces. 44-45. 

Existence of inineral sources of Atomic energy in India and its control and deve- 
lopment. 389-90. 

xpi and isation of Geologi- 
cal Survey of India, 3385-89. 

Government assistance to private building 
activities. 24], 

Lawlessness on the Dacca-Mymensingh and 
Tipperah Sections of Bengal Assam Rail- 
way. 43-44. 

«Licences and Facilities for Establishment 
of New Cotton Mills in India. ee नमक 27 पक पल 7: 
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NEOGY MR. K. C.—contd. 

Question re— ५ 
Lighting Arrangement on passenger Coaches 

on B.A. Railway Meier Gauge Section» 
308-09. 

Parcels of knives and Daggers their placo of 

hi origin and Destination., 62-63. 

Particulars of Public killed or injured while 
travelling on Railways during communal 

riots in Bengal. 784. 

Priority of construction of New Railway 

Lines. 554-58. 

Production and Supply of Cotton Textiles 

and Cotton Yarn in India. 3]l-]9- 

Proposed electrification — of Hast Indian 

Bengal Nagput and Bengal Assam Rail- 

ways. 5i3-I4. 

Protection of Railway Staff in Noakhali and 

‘Tripperah Districts. 785. 

Recommendations -of the Roads Roller 

Commission, 54-I7. 

Relaxation of Control on Building mate- 

rials. 560-65. —- ‘ 3 

Report on the Communal Disturbances in’ 

Bongal. 240. 

Resumption of Normal functions of the 

Post: and ‘Telegraphs Department since 

tho sottloment of Strike. 46. 

Revision of Convention re Separation of 

Railway Finance from General Finance. 

5i3. 

Revision of rating policy of Railway>. 

54, 
Sta‘erment regarding Food situation Pro 

wince by Province. 6-62. 

Steam vessels plying in Inland waters 

298-99. Z 

Strength of the Railway Police in the 

Metre Gauge Soction of Bengal Assam 

Railway. 42-48. 
Subsidized housing schemes by the Labour 

Department. 24I- i 

Subventions, loans or advances paid to 

Bengal Government: by the Gentral Go- 

vernment for famine ete. 242. 

Use of firearms by Hooligans in 

and Amendment of India Arms Act. 

20I-04, 

Question (supplementary) re— . 

‘Action for increasing the yield of Food 

from Fisheries. 4. : 

Government plans re Meeting shortage of 

accommodation and Control of Rents. 

50. 

_« Invitation to Mr. Compton Mackenzie to 

write History of India’s War effort. 

207. 
Resoliation of the Second Foreign Ministers’ 

Conference in Moscow. 66. 

NEPAL— E 

Question re— R 

Goodwill Delegation to ~ 628. . 

Political rolations of Government of India 
with Government. 420. 

_ Restrictions on entry of Indians in Nepal 

=f कक ee SS नमन मन bo 

NERBUDDA— 
Question rd Development of mineral, thermal 
and Hydro Electric resources of 
territories of Central Provinces. 838. 

NEW DELHI— 
Question re— 

Allotment of Cattle Byres in —— to 
Gowalas. 85, 

Construction of quarters for labourers on 
the premises of fuel Depots in ——, 
93. = 

Cultivation near Queensway im 
7052. 

Cultivation of Land near, Secretariat and 
War Memorial Arch ——. 38-39. 

Hviction of tennants for Non-payment of 
Rent under the —— House Rent Control 
Order. वा07: 

Leer of Head-Rests on —— Roads. 
6. 

--+-+ Municipality. 229. 
Pay of junior readers in Government of 

India Press, New Delhi. 842-43. 
Provisions of the Reat Control Order. 

06-07. 
Recall of Government of India offices 

from Simla and Calcutta to and 
pressure on housing in ——. 850-52. 

Rogulations re uso of head lights in Motor 
Gars in I96-97. 

Sub-divisional officers in the Central Public 
Works Department, 843-44. 

Telephone connections for, Members of the 
Legislative in 7040-4I. 

NEWS BULLETIN(S)— 

Question re use of persianised urdu in Broad~ 
casting Hindustani —— by the All-India. 
Radio. 924-25. 

NEWS EDITOR— 

Question re qi alifi of Candidates for 
* Hindustani’ News Editorship and other 
——. 573-74. 

NEWSPAPER(S)— 
Question re— 

Charges against eight Delhi Papsrs for pub- 
lishing speech of a Muslim League Leader. 
693-94, 

Free Postage for —— weighing upto Four 
‘Tolas. ७ T4I. 

» 504 i English 
Permission for Publication of 

and Becar afier termination of Hos 
and the quota of Newsprint Demanded 
by the Sewak. 8. 

MEWSPRINT(S)— 
Question re— : 

Grant of Quota to Indian and Mnglish 
Newspapers: 504. 

Import and distribution of since 940.. 
304-42. 

Supply of —— to the Riyasati Dunniya 
03i — 

NEWS SERVICE— 
re— toleprinter —— facilities for 

Central Provinces and Rerar, 748. 

Grant of newsprint Quota to Indian and 
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NISHTAR, THE HONOURABLE SARDAR 

ABDUR RAB— 

Resolution re running of Civil Aviation as a 

a State Department. 424-8, 29. 

NIZAM STATE RAILWAY— 

Seo * Railway(s) ” 

NOAKHALI— 
Question re— 

Effect of communal riots ins —-— and 

Tippoerah in Bengal on the Activities of 

Ceniral Excise Department. 952: 

Protection of Railway Staff in —— and 

Tipperah Districts. 785. 
Rice situation in —— District. 

NOMINATION(S)— 
—— of the panal of Chairmen. 

NORTH WEST FRONTIER— 
Question re Statement re Visit to —— by the 

Honourable Member for External Affairs. 

635. 

NORTH WEST FRONTIER PROVINCE— 

Question re— 
Gonsumption of Cloth in ——~. 82, 
Protests in tion with the |: bi 

of Tribal Areas in———. 624-25. 

NORTH WESTERN RAILWAY— 

ae Railway(s) ” 

i235. 

i09. 

NOTES— 
See “ Currency Notes "’. 

NOTICE(S)— 

Question re —— under U. P. Town Improves 
mont Act on residents of Delhi, Ward No. 
4 (Serai Purani Idgah Scheme), 454. 

NOTIFICATION— 
Quastion-xe —_— under the Central Excises 

and Salt Act—laid on the Table.  4287, 
4288-306, 

NUTRITION— Z 

> Question re ——Department. 9055 

+ Rass 

09 

OATH OF OFFICE— 
Ansari, Mr. M. Abdul Aziz. 22. 
Asaf Ali, The Honourable Mr. M. . 

Bholja, Mr. 6. 8. I. + 
Cayley, Mr, H.D. 827. 

Chanda, Mr. Arun Kumar. 493.» 
Chundrigar; The He ble Mr. I. I. . 
Chundrigar, TheHonourable Mr. I. I. 
Gokhale, Mr. B. K, ie PE ye! 
Gppte, Lela Deshbandhu. . 

Ingoldby, Mr. Eric. 279; 
Jegjivan Rain, The Honourable Shri. I. 
Joshi, Mr. N. M, l. . 

Kharogat, Sir Pheroze. . 3 
Liaquat Ali Khan, The Honourable Mr. . 
Mandal, The Honourable Mr. Jogendra Nath. 

an SARDAN | OATH OF नि = OF OFFICE contd, 

Matthai? The Honourable Dr. John. 4. 
Nazimuddin, Khwaja. _089. 
Nehru, The Honourable Pandit Jawaharlal 

Ormiston, Mr. J. F. 009. 
Pai, Mr. M. P. 74, 009. 2 

Patel, The Honourable Sardar Vallabhbhat. 

Rajagopalachari, The Honourable §rid. FE. 

Russell, Mr. H.G. 895. 
Sheehh, Sir John. 433. 

Shoobert, Sir Herold. I. 
Turner, Mr. A.C. 224. 
Weightnian, Mr. H. 609. 

OPFICE(S)— 

Question re— 

Introduction of unified scales of pay in —— 

under controller of Printing and Sta- 

tionery. 844-45. है 

Recall of Government of India from 

Simla and Calcutta to New Delhi and’ 

pressure on housing in New Dolni. 850 

52, 

OFFICER(S)— 

Question re— 

> Appointment of Junior on Selection: 
Wesdinaste 

A 

Board for ti 
786. 

Employment in private firms of High Go-- 

yernment — + शभ]-2- 

Per: +t —— in b hes of Posts and’ 
Telegraphs Department. 028-29. 

Proportion of Muslim —— in the Hduca- 
tion Department, 79. 

Rules re Pensions, Awards and Gap 
4 to Indian’ Comissioned —— an 

tuities 
Other 

Ranks. 222-23. 

Superfluous 
House. 

OIL— 

Question re— 
Ban on export of groundnnt ——. !028. 
Control on Fuel Imports. 772-73. 

Indian interest re Trade with Ceylon in: 
Gopra and Copra . $29-3L. 

Scarcity of Mustard —— in Benga 3 
559. es 

OILSEED(S)— 
Question re licences for Sale of Cloth, —— 

and Iron, 743. 

OTLSEEDS COMMITTED BILL— 
See “ Indian ——~ ” uncer “ Bill(s).”” 

OPIUM— \/ Z Gos 
Question re Ciltivation and manufacture of 
—— in India. 447. 

ORDER(S)— 
Quostion re— 

in Karachi Customs 
385. 

n 

Supply of Conies of —— to illiterate Rail- 
way Emnlovess,- 288. 44526 

८ War —— ए७65त with Indian Firms. 6. 

c~ 

w} 
Wes
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Wi A 
-QRDINANCE(S)— 

Question re— : =) 

Demonetization ——. 25-I6.. 3. 
Retention of some of the Rules of Defence 

of Indian Act under special ——. 539- 
40. : 

‘ORDINANCE FACTORY (IES)— 
‘See “ Factory(ies).” 

ORGANISATION(S)— 

PALIWAL, PANDIT SRI KRISHNA DUTT— 

Question re— 
Absence of Railway in Hamirpur District 

of the United Proviness. 60. Aceoptabl. ulacy of Hind 688, 

Action of goods Inspector Belangunj Sta- 
tion, Agra in the matter of short supply of 
Fuel and Goal. 787. 

Adulteration of pure ghee. 009. 
हे noimtment : 

Question re complaints against the pe n 
of delegation appointed by the Interim 

\Goyernment for International ——. l54- 

6l. 
<ORISSA— 

Q ion re percentage of Employees in Benga 

Nagpur Railway from Madras Bengal and 
55-56. 

\ORMISTON, MR. J. F.— 
Oath of office. 009. 

OTHER RANKS— 

Question re rules re Pensions, Awards and 
Gratuities to Indian, issioned Officers 
and——. 222-23. 

* OUDH TIRHUT RAILWAY— 
See ४ Railway(s) ”- 

~ OULSNAM, MR. 8. H. Y.— 
Demand for supplementary grant for 946-47. 

in respect of Medical Services. . 266-67. 

{indian Medical Council (Amendment) Bill— 
“Motion for leave to introduce. 08. 

AOVERBRIDGE(S)— 
Question re— 

Weed for covered Railway Platforms and 
> at Level crossings at Indore, B. 8. 

2& G.I. Railway. 9l. : 
_—— on the Agra Jogner Road crossing of 

Agra Cantonment Railway Station on the 
G. I. P. Railway. 59. 

OVERCROWDING— 
Question re —— on Railways. 294. 

‘OVERPAYMENT(S)— 
Question re rocovory of -- made to Mr. 

Glover. 303. 

PADDY— 
Question re— 

Fixation of purchase price of —— by Bengal 
Bihar and U.P. Governments. 03-4) 
i4, 

Low Control prices of —— and Rice in 
Assam. 776-77. 

* Report of Dr, B. V. N. Naidu to Madras 
Government +6 prices of —— and rice. 
043-44. 

PAI, MR. M. P.— 
Oath of Office. 74, 009, 

pp of an Indian as Beonomic Ad- 
viser to Government of India. 69. 

Appointment of Junior Officers on Selection 
Board for selection of Headmasters, 786. 

Ban on Netaji Subhas Chandra Bose. 
23 

। Banaed books and publications under sec- 
tion 9 of Sea Customs Act. 229. 

Central Railway Station at Agra. 59. 
Cortifizate from candidates for Government 

service, 685. 

Countries to which Export of Sugar and 
Cloth is permitted from India. 6i2-l5. 

Duties of Assistant troller of Sal 
953, * 2 

Establishment of friendly relations with 
the Faqir of Ipi. 378-79. 

Extension of service to I. 0, 8. men (British 
Personnel). 686-88. 

Facilities for passengers in New Design 
Third and Inter Glass Coaches on Rail- 
ways. 498-99, 

Fixation of Price of Wheat in U. P. 
Food Situation in India. 24-37, 
Forward Policy in connection with the 

Frontier Tribes. 378. 

Free Postage for Newspapers weighing upto 
Four Tolas. . 

Grievances of Hindi Speaking Public agninst 
the language Policy of All-India Radio. 
897-98. = = 

Hindustani Teachers in Mauritius. 855. - 
Increase of petrol ration of Members of 

Legislative and Constituent Assembly. 

29. 

24, 

499, 

Increaso of Wheat Ration in Wheat eating 
Provinees. 74]. > 

Indian Labourers in Mauritius. 854. 
Indianisation of the Army. 898. 

Indians in Mauritius. $53. 
Molestation of women by Railway poliee 

at Victoria Terminus, Bombay. 009. 

Monopolies in the Intermediate Board 
Ajmer. 443. 

Monopoly of Messrs. A. H. Wheeler & Co, for 
running Bookstalls on most Railways. 
500-0I, 

New Delhi Municipality. 229. 
Over-bridge on the Agra Jogner Road 

ing of Agra (2: Railway Sta- 
tionon the G. I. P. Railway. 59.  +- 

Overcrowding on Railways. 294, ee 

Permits to Bombay Brokers to Import Glass 
Bangles from Czechoslovakia. 787. 
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PANDIT SRI KRISHNA 

DUTT—s2td. 

Question re—contd: 

Post of Headmaster in Provincial 

286. + 

PALIWAL, 

Schools. 

Proposal for Abolition of Inter Class and 

~ reduction of Rates of Second Clas# on, 

State Railways. 292-93, 

Provision of Fans and removal of other 

grievances of ITI Class passengers on Rail- 

ways. 203. seat: 

Qualifications for Posts in the Hindustani 

Programme Sovtion of All India Radio. 

=, 895-97. 
Qualifications of Candidates for ‘ Hindus- 

tani’ News Editorship and other Posts 

78-74. 
Recommendations of the Hindi Urdu Radio 

Advisory Committee, 97. 
Recruit: tr and to OP 

servicesinIndia. 685-86. 
Removal of colour prejudice and favouri- 

tism in W. A. 0. (3). I256. 

Removal of Controls. 37. 
Representation of Indians on public bodies 

in Mauritius. 853, — 
Reservation of posts of civil sergeons for 

Buropeans I. M. §. officers. 55- 
56. 

Restoration of Pre-war Railway Conces- 
sions to Passengers. 293. 

Restrictions on Export of Indian Cattle 
after lapse of Defence of India Rules. 74. 
Restrictions on propaganda of Hindustani 

language in Mauritius, 853-54. 
Sarai Purani Idgah housing scheme «in 

Delhi. 486. 

Selection Board for the post of Headmaster, 
Moghulsarai School of E. I. Railway. 
786, = 

Strike in the Posts and Telegraphs Depart- 
ment. I05l, 

833-34. 
‘ater for irrigation 

Teachers in Railway Schools 
from one Province to another. 785-86, 

Wages to strikers in the Posts and Tele- 
: yphs Department for strike period. 
408, 

PANDE, PANDIT BADRI DUTT— 

Question re Government contribution 
Indian Labour Federation, 222. 

OF GHAIRMAN(EN 
Nomination of the न, 

PANTH-PIPLODA— - ‘ 
poe for supplementary grant for 946-47. 

: 274-75, = हु 
Question re decision re Provinces of Panth- 

Piploda, 689. 
Panth Piploda Laws (Amendment) Bill— 

See “' Bills’, bs 

PARIS——_— 
Question re remarks of M. Molotov re Indian 

to 

| 

PARLIAMENT— 
& 

Question re strictures by. Members of ———~ ०70 

Fudge Advocate of India. 467. 

PASSAGE(S)— 
Question re— : : 

and other facilities to Indian Nationals 

is Saigon. 25- ee 

—— to ts awarded larships for 
studies abroad. 689, 

PASSENGER(S)— 
9. of Life 

Motion for Adjournment re protectio: 

and Property of Railway —+— * 
565-66. 

Question re 
Facilities for Be 

Inter Class Coaches on Railways: 

99. 
Facilities for Railway ——- 46-l7. = 

Improvement of conditions of travel for 

on Railways. 54I. 

Bihar. 

i Design Third and is New Design fae 

third class 
Z 

Instructions to how to behave oD 

Railway journeys, 500. Ree ‘ 

Tague of ticketsby Travelling Ticket xami- 

T0lL ners to bona fide ——+ eee पका लटक 

Protection of Railway 
ness in Caleutta. 773 

Provision of Fans and removal of other 

grievances of TIT lass —— on Railways | 

293: 
Restoration of Pre-War Reilway concessions 

to——. 293. : 

PASSENGER TRAIN— 

See Train”. 

PASS PORT(S)— 
# Question re for Foreign countries to 

कक in —— peace conference. 846 

Indian National Congressmen. 835. 

PATEL, THE HONOURABLE SARDAR 
VALLABHABHAI— ‘ 

Declarations of exemption under the Regist- 

ration of Foreigars Act-la id on the Table. 

960, 2006-08. 

Delhi special police establishment Bill— 
Motion for leave to in troduce made by the 

The Honourable Sri C. “Rajagopalachari 

46, 88I-83, 886-88. - z 

Foreigners Bill— 
Motion for leave to introduce (made by the 

Honourable Sri C. Rajagopalachari)" ~ 

46l, 970-73, 937-74, 975, 977, 978, 979. 

Indian Extradition (Amendment) Bill— 

Motion for leave to intraduce (motion made 

by ‘The Honourable Sri 0५ Rajagopslachari). 
46l. 

ay 

Motion for adjournment ra— 
Collection of Arms and other lethal Weapons 

for violenco and ‘Terrorism. 03-04. 
‘Communal Disturbances in Caleutta. 06- 
Gommunal Disturbances in Bengal, Bombay 

U. P., Bihar ete. 04-02, ae 

Use of tear gas outside the Council House 
on the 28th October 946. 76, I77, 

Withholding of telegrams in Bihar on com- 
- -munal riots, 400. 

* Oath of Office, . 

ae 
= 
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PETEL THE HONOURABLE SARDAR 
॥। VALLABHA BHATHA—conid. 

Prevention of Corruption Bill— 
Motion for leave to introduce. 287. 

Resolution re— 
‘Release of Indian National Army Men and | 

Political Prisoners. 5 
Running of Civil Aviation as a State De- 

partment. 722-23. 
PATNA— 

Question re— 

Construction of a Bridge over the Ganges in 
District. 505.4 

Through bogy betwoen —-— and Dehra 
Dun. 038. हू 

PANRI (GARHWAL)— : 
/ Question re embezzlement in the Post Office 

at ——. 560. 

PAY(S)— 
Question re— 

Arrears of and the appointment of 
Indian National Army Men in British 
Andian Army. 499. : 

Basie salary of junior clerks under the De- 
Bey. Controller of Stationery, Calcutta. 

Denial of relief of Rs. 4-8-0 In —— to Rail- 
way Employees who cease to be in Ser- 
vice after Ist July, 945. 23-24. 

nereased —— to Circle Office Officials in 
Posts and Telegraph Department. 52I, 

Introduction of unified scales of —— in 
offices under controller of Printing and 
Stationery. 844-45. 

New Scales of ——- for Old Clerks in In- 
come-Tax Office, Sind, who were reverted 
and then promoted. 448-49. 

—— of Employees of Posts and Telegraphs 
Department for strike period. 775. _ 

of Go i ppointed 
after 4th August 93] to Posts on New 
scales of —— and their eligibility on 
ean to scales of —— of higher posts 

—— of junior readers in Goyernment of 
India Press, New Delhi. 842-43. 

Promotions of Non-Matriculates to * छू? or 
A” Grade of unified Scale. 848. 

Revision of of men in Civil and Military 
Services. 440-4]. 

Seales of and dearnoess allowance of 
staff in Settlement Operations in Ajmer- 
Merwara. 046-47. 

State Railway Grades of —— allowances for 
officers of U. T. Railway. 88. 

Time scale of to temporary cadre of 
Bombay Mint Employees. 93]. 

Unified Scales of for Non-Matric 
Clerks under the Controller of Printing 

and Stationery. 845-46. 

PAY COMMISSION— 
Question re progress of work -by th 

445-46. 259 डर 
Recommendations of 
RIAF, 796. 

re personnel of 

PAYMENT(S)— 

Question re— 
—— male out of tho accumulated sterling 

balances of India. 92 : 
—— to Coolies for Handling of Parcels at 

Howrah Station, 88: 

PAYMENT OF WAGES ACT— 

See“ Acts ”’ = 

PAYMENTS TO INDIAN STATES AND 
COMPANIES— 
Demands for Excess Grants for 943-44— 

Railways in respect of ——,, 354-66. 

PEACE CONFERENCE(S)— 
Question re remarks of M. Molotov re Indian 

Delegates in Paris ——. 846-47 

i(S)— 
Question re compulsory procuration of grain 

from - in United Province during 945- 
46. 39. 

PEDESTRIAN(S}— 
Question re provision for —— Traffic by. the 

side of all Railway Culverts and Bridges. 
294. 

PENAL INTERBST(S)— 
Question re liability to —— for non-deposit 

of advance Tax. 234. 

PENALTY — 
Question re— 

7 

Liability to Penal Interest for Non-Deposit_— 
of Adyance Tax. 234. डा 

on Tofund of fare on un-used Railway 
tickets, 762-63. 

PENSION(S)— 

(२००४४ ७०४-३५--२२०७- «छू 
Political —— to foreign refugees and others 

37I-76. 
Retirement of Officials on full —— after- 

serying 25 years. 949. 

Retirement of Officials with 25 years’ ser- 

vice on full 59. 

Retirement on proportionate —— and gra- 

duities to I, ©. -S. Officers: 90-II. 

Rule re ——; Awards and Gratuities to 

Rariks~ 222-23 ४० 

Riles re niilitary ——, gratuities tein 
force'in U. 8. A. and British Dominions 

223-225. 

PENSIONEER(S)— 
Question re dearness allowance to ——? 

7200. 

PEPPERALL, MR.— 

Question re report of —— on milk problem in 

India. 043. 
PERMISSION(S)— ' 

Question re 
in ©. 9: i 
Hoatilities and the Quota of Ni 
Demanded by the Sewak. 8. 

Tndian Commissioned Officers and Other 

950, 

and Berar after termination of 
sprint 

for Publication of Newspapers ८ 

कक 
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PERMIT(S)— PLATFORM(S)— 
Question re— Question re 

Blackmarketing in new Motor Cars sold 
against Chief Commissioner's ——. 298 

to Bombay Brokers to Import Glass 
Bangles «from Czechoslovakia. 787 

Purchase of National Savings Certificates 
as condition prescedent for issue of 
for Sugar, Kerosene and Rice. 83. 

PERSIA— 

Question re expenses on tour of Director 
General of Archaeology to and Afgha- 
nistan. 90-9I. 

PERSPEHOTIVE— 

Question re editor of ——. 66. 
PETITION(S), COMMITTEE ON— 

Appointment of 

PETROL— 

Question re increase of 
f and 

ration of Members 
Assembly. 

499-500. 

PETROL TAX FUND— 

See “* Fund(s) ”’. 

PETROLEUM es 

22003 re nationalization of —— companies. 
5B. 

PETROLEUM INDUSTRY— 
“See “ Industry(ies) ”. 

PILGRIM(S)— 

Question re— 

Banking facilities to to Hejaz. 63. 
Capital and Recurring Expenditure on —— 

and Staff at Kamran. 69. 

PILGRIM TRAIN— 
See “ Train(s) ”. 

PILGRIMAGE— 
Election of a member to the Standing Commi- 

ttee on to the Hejaz. 056. 
Motion re— 

Hlection of a member to Standing Commi- 
686 on —— to Hejaz. 862 

PLAN(S)— 

Question re— = 

Bive year —— for expansion of Delhi. 
२927: 

Government ——— re Meoting shortage of 
accommodation and Control of Rents. 
349-50. 

Short term —— for implomenting the re- 
Sis eee of the Bhore Committes. 
38- 

PLANNING— 

i to be 
planned and Developed. 547 

PLANNING AND DEVELOPMENT: 
“« ” See also “‘ Postwar —— 

PLANNING AND DEVELOPMENT DEPART: 
MENT- 

Question re abolition of ——. 

PLANNING BOARD— 
Question re ——. 2098., 

220-02. 

Noed for covered. and Overgridges at 
Level crossings at Indore, B. 8, & 0. I. 
Railway. 9. 

of the Kharagpur Station and defective 
roofs of Train Compartments on Bengal 
Nagpur Railway. 60. 

Uncovered at Beawar and Indore. 
l046. 

PLOUGHS— 
Q jon ré number of tractors and — —_re- 

ceived by Government. 027-28. , 
PLYWOOD— 

Question re restrictions on Export of from 
India. 03. 

POLICE— 

Question re— 

Action by the and Railway Authori- 
ties regarding consignments of Daggers 
and Knives in tynsit. 62. 

Molestation of women by Railway —— at 
Victoria Terminus, Bombay. 4 

—~——Tunning guards on Train Services on 
E.I. and 0.7. Railways in Bengal and 

Bihar. 790-92 

Strength of the Railway —— in the Metro 
Gauge Section of Bengal Assam Railway 

43. 
Police Establishment Bill— 

See “ Delhi Special > under “ Bill(s) ?, 
POLICY—. 

Question re— 

Now textile —— of the Madras Government. 
2042. 

—— of Protective Tariffs-and ‘“ Discrimi- 
nation Protection’. 66-67. ~ 

re Temporary brick structures erected 
for War purposes in Delhi and elsewhere 
I47-49. 

Uniform re Licences for Firearms under 
the Indian Arms Act. 65-66. 

POLITICAL ADVISOR(S)— न 
Question re to the Crown Representative. 

090-9. 

POLITICAL AGENT— 

Question re enquiry into circumstances of 
death of Major Donald, » Waziristan- 

609. : 

POLITICAL PRISONERS— 
See ‘* Prisoner(s) ’’. 

POLITICAL RELATION(S)— 
Quostion re of Government of India with 

Nepal Government. 420. 

POLYTECHNIC— 

Question re diplomas of the Delhi_—. 
88-89. 

POONA— 
Question re apteytion of Afghan Sardars in 

939- 

POONA MAIL— 
8l. Question re death of Mr. Xavier in ——. 

¥
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PORT(S) 
Question re— | ; 

Proposal by the Commissioners of the —— 
of Calcutta for.a Canal from Kidderpore 
to*DiamondHarbour. 299-300. 

Reduced Interim Relief paid Vizagapatam 
worknien. 526. 

Victory Bonus to Vizagapatam Harbour 
- - and —— workmen. 526. 

PORTFOLIO— 
Question re creation of a new —— to look after 

the interest of Scheduled Castes. 378. 

PORTS AND PILOTAGE— 
Demands for Excess Grants for 943-44 in 
respect of ———. 349. = 

POSTS— 

Question re— 
above Rs. 500 in Civil Aviation Di- 

rectorate. 224-34. 
Creation of Assam Postal Circle and certain 
. Officers’ - 9 हे ३ 
Pay of Governnient servants appointed 

after 4th August 93] to on Now 
7 seales of pay and their cligibility on pro- 
_-— motion to scales of pay of higher ——- 

706. : 

ay in the Sind and Baluchistan’ Income- 
Sa Tax Offices. 234-35. 

Rules for filling of Selection 
Managed Railways. 83. 

Sanctioned in certain categories of 
Railway Staff 75-80. 

POST OFFICE(S)— 

Question re— 
Embeazlement in the 

wal). 560. 
Petty Accounts lying in —— as unclaimed. 

502-03 : 

on Stato 

at Pauri (Garh- 

_ Promotion of Inspectors of ——. 520. 

POSTAGE— 
Question re free 

ing upto Four Tolas. 

POSTAL CIRCLE(S)— 

Question re Creation of Assam —— and cer- 

tain Officers’ Posts. 93. 

POSTAL CLERK((8)— 
See * Clerk(s) ”. 

POSTMASTER (S)— 
Cuestion re— 

Grant of extensions to —— and:/postal 

clerks, 580. = 

Vhysical. Fitness and Mental Vitnoss 
officers granted extensions of service as 

560. 3 

for Newspapers weigh- 
पी. 

छेछ्य'8 AND. THLEGRAPHS— 

Cnsstion re— 
Vermanent location in Delhi of the Offices 

of Auditor General, Director of Railway 
Audit and Accountant General, ——. 

928-29. के 

६ tilisation of Inferior staff for coolie jobs 

POSTS AND TELEGRAPH Shi ए BOTS AND THLEGRAPH DEPARTMENT— 
Question re— 

Candidates of 
lized training. 029-30. 

Corruption in thé Engineering Branch of the 
>> 520: 

Effect on the Activities of as a result 
of Communal Disturbances in 
Provinees. 44-45. 

Wficiency in the —=. 6]. 
Extension of service to men in Lower and 

Higher in Sind and 
Baluchistan Circle of 767. 

+ Inmportation of Engineers in the —— 

2030-3I. 
Tnereased pi y to Circle Office Officials in 

of Bmployees of —— for strike period. 
775. 

Payment of Salaries, etic. to Workers of the 
for the Strike Period. 38. 

- Permanent Officers in branches of ——- 

. 3028-29. कर 
Resumption of Normal functions of th 

since the settlement of Strike, 46. 
Strike in the I05]. 
Wages to strikers in the 

period. 05I. 

POST-WAR PLANNING AND DEVELOP” 

MENT— 
Demand for supplementary grant for 946-47. 

, (274. : 

POWER— 

Question re extension of electricity to rural 
and semi-urban areas and nationalisation ~ 
of ——. 395-97. 

POWER ALCOHOL— 

See “ Alcohol *. = 
PREFERENCE— Sa ea 

Question re pref + of British >> 
Residents in South East Asia in the matter 
of return of property by the Custodian of 
Enemy Property after reconquest. 627- 

for strike 

tial treat: 

PREPARATORY COMMISSION(S)— 
Reports on the work of Indian Delegation to 

the —— and General Assembly of the 
United Nations—Laid on the Table. 777 

PRESIDENT, Mn. (THE HONOURABLE Mr 
@. Vs MAVALANKAR)— 

Deaths of Pandit Madan Mohan Malaviya 
and Sir Sivaswami Aiyar. 960. 

Observations by short notice questions 
which were simply request for statement® 
from Government were not to be treated 85 
ordinary question and as such no supple- 
mentary question were to be allowed. 
3055. 

PRESS(S)— 
Question re— _ 

As aaa award on the dispute of the 
jovernment of India ——— workers. 

209. 2 x by. officers, 62L. 

sent Overseas for specia- - ¥ 

५७
७४
७ 

ih
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PRESS(ES) Contd: 
Award of adjudicator for grievances of em- 

ployeer of Government of India के 
Aligarh. 7. 

Commission to enquire. into. Indian 
वा87. 

Enquiry into the affairs of Government of 
India ——, 440 

Pay of junior readers in Government 

| ws 

of 
india , New Delhi. 842-43 

PRESS EMERGENCY POWERS ACT(S)— 
See “ Act(s) 

PRESS CONFERENCE— 
Question fe remarks by Honourable Member 

for Bxternal Affairs at ——- in Delhi-re 
Tribal Policy, 0820 

PRESS LAW(8)— 
Question re के of 5= 69592, 
Prevention of Corriyption Bill 
See “ RBill(s) 

PRICH(S)— 
Question re— 

Comparative 
the Céntral Provinces. 

Control of Export 
३. 

Control Supply and Distribution 
of Food-stuffs in Bengal. 56-58: 

3 Control of Silk Cloth and Artificial Silk 
’ Cloth manufactured in India, 82. 

Controversy between the Central Govern- 
ments and the Bengal Government: over 

of Jac, wheat and rico in 
300, 4236. 

of Jute in Bengal. 

PRICE(S)— A dS 
Reduction in —— of matches. 860. 5 _ 

Report of Dr. 8. V. N. Naiduto Madras 
Government re of paddy and rice. 
043- 

Steps to check the rising of —— and wages- 
z 

| ERS— = 

Question re cloth quota for hand dyers and as 

hand of Ajmoer-Merwara. 235. 

PRINTING AND STATIONERY, CONTROL. 
LER OF— = 

Question re 8 ६:02, नस = 

Tntroduction of unified scales of pay in 

offices under 
Tender Notice for articles-of Indian Manu-~ | _ 

facture by the T : 
Unified Seales of pay for Non-Matric Clerks |. || 

winder the Controller- of “Printing and 
Stationery. 845-46. हि = 

Printing Machinery— ts 
See ‘* Machinery (ies) = 

PRIORITY (TES)— 

Question re—of construction of New Railway 
Lines. 654-58. : 

PRISONER(S)— E ee 

Question re— co 

Classification of I. N. A. : 

Detenus and Political in British India 

Prisoners; 237. S 

- Il-treati $ of Indian convicted in 
of jute-and jute M tures 

2 I79-73.-- 
= Decision of Interim Government re Higher 

2 for Bengal cultivator. 089. 
of paddy by Ben- 

I0I3- 
Fixation of purchase 

gal, Bihar and U, P: Governments. 
44. 

of Wheat in U.P. 24. 
4026-27: 

Fixation of 
Fixation of -sugarcane---—; 

Method of fixation of -—— of Yarn and 
Cloth: —768-69. 

Monopoly and ——— Pooling Arrangements: 
= in U, K. re Textile-and: Printing Ma- 

chinery. 630-32 
Percentage Rise in. ———- of Sugar and 

cane, 552-53 

Agricultural Produce. 750-5 

of Articles received from and 668- 
patched to Burma. 832 

of Building material in Delhi. प्छप 

-—— of silver sold in India and brought un- 
der tho silver agreement during the War. 

Se न न नल 5. रू 

08. 

—— of Coconut. 049-50. 
of Cotton. - 769 

—— of Hssential Commodities for Indian 
Labourers in Burma, -66. Peace. 

—— of Indian Silk. l4-l0. = 

Satyagraha Movement against Ghetto 

Bill in South Africa. 640. 

Indians under detention as Government of 

India’s O-T. 

Non-fndian of war in India, 4i6l- 

6 

Repatriation of: Indian ——— in Allied 
hands. 447-48. 

‘Repatriation to India of Indian Exiles’and — 
ied hands outside Indi छः 

: : 2 

Resolution re release of Indian National Army ~ 

» Men and. Political OS ee 

PRISONER OF WAR— yi 
Question re. reloase of Tndian: 
Government of India, 932-53. — 

PROCURATION—~—— 2 
Question #2 compulsory of grain from 

peasants in United Provinces during 945- 
46. 39. 

PROCUREMENT: 

Question re ——— of foodgrains in Pr 

47-5 Se 
PRODUCTION(S)— : = 

Question re— 

-\ Ban. agains —— of Cotton in Madras 

E if 

si of tho 

-—— and Supply of Cotton Textiles 
ton Yarn in India.  34I-9. 
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PRODUCTION(S)——contd, 

of Cloth and Yarn. 744-45. 
i Tax Limitati (A 

Bill— ] 
See “ Bill(s).” 

PROFIT(S)— 
Question re— 

Heavy to Textile Factories on sale of 
Cloth. 755-56. 

—— to Government by Export Trade. 
630. 5 

to importers on imports of dyestuffs. 
(508-09. 

PROFITEERING— 
Question re by Government in the Dis- 

posal of certain artzeles. 28-82. 

PROGRAMME ASSISTANTS— 
d ti of Urdu 

and Hindi in All India Radio. 86 

PROJECT(S)— 
Question re for opening New Lines in 

Bihar. 505-0 
Pay of G it servant inted 

after 4th August 93] to Posts on New 
Scales of pay and their eligibility on 
to scales of pay of higher posts. 706. 

in Bengal Nagpur Railway. 55. 

of Inspectors of Post Offices. 520. 
of Non-Matriculates to “B’ or * A’ 

Grade of unified Scale. 845. 

of unqualified Anglo-Indian and 
Christian Inspectors of Accounts to the 
Posts of Assistant Commercial Officers 
on N. W: Railway. 290-9I. 

PROPAGANDA(S)— 

Question re— 
in Tribal Areas re Bombing. i2I- 

Restrictions on. of Hindustani language 
in Mauritius. 853-54. 

PROPERTY (IES)— 
Question re— 

Derequisitioning of —— since the beginning 
of 946 209-0 

xs of British Resident 
~ in ‘South East Asia in the matter of re- 

urn of by the Custodian of Enemy 
Property after reconquest, 627-28 

Protection of Lives and by the Govern- 
ment of India of the Population in Ben- 
gal. 222 

Rent of requisitioned l57-6l, 
Return of Requisitioned ——. 74. 

PROTECTION(S)— 
Motion of Adjournment re of Life and 

property of Railway passengers in Bihar. 
565-66. 

Question re— 

Applications to Tariff Board for by 
Industries. 633. F 

Arr te for odati | 
ing, Travelling and ——- of Members of 
the Constituent Assembly. 093-6. 

Policy of Protective Tariffs and ‘* Disorimi- 
nation =.? 66-67. 

PROTECTION (8)—— 

of lives and properties by the Govern 
ment of India of the population in 
Bengal. 222. 

—— of Railway Passengers from lawlessness 
in Calcutta. 773. 

of Railway Staff in Noakhali and Tri- 
ppersh Districts. 785. 

Recommendations of Tariff Board re —— 
to War Time Industries. 852. 

Protective Duties Bill=- 
See “ Bill(s).” 

Protective Duties Continuation Bill— 
See “४ Bill(s).”’ 

PROTECTIVE TARIFFS— 
See “ Tariff(s).” 

PROTEST(S)— 
Question re— 

against the Sarai Purani Idgah Scheme, 
Part I, in Delhi. - 454-55. 

in connection with the bombing of 
Tribal Areasin N. W. F.P. 624-25. 

Provident Funds (Amendment) Bill— 
, See “ Bill(s) ”’. 

PROVINCE(8)— 

Question re— 
Deputation of 0. I. D. Officers of the Centra 

Government to for detection of 
eases of corruption ; etc 948-49. 

Financing of by Government of India 
for Compensating Zamindars. 30I. 

Housing accommodation in for offices 
of the Central Public Works Depart- 
ment. 849. 

Location of Basic and Medium industries 

Number of Strikes in Industries in ——. 
LL22. 

Procurement of Foodgrains in ——. 47- 
5L 

Supply of Quinine -and Cinchona —— 
TI9-95. * 

PROVINCIAL CIVIL SERVICE— 
Question re officers of the ——— or on the 

listed Posts serving in Government of 
India. 647-48. 

PROVINCIAL GOVERNMENT(S)— 
Question re utilisation of Deteriordated Food 

lying with 506-08. 

PUBLIC ACCOUNTS COMMITTEE— 
See * Committee(s) 

See “* Rule(s) ”. 

PUBLIC RELATIONS, DIRECTORATE— 
Question re grant of emergency commission 

at the instance of and Officers in the 
Fauji Akhbar. 898-903. 

PUBLICATION(S)— 

Question re-— 
Banned books and —— under section l9 of 

Sea Customs Act. 228. 

Delay by Manager of Publications in attend- 
ing to orders for Government ——. 
67. 

PUBLIC DEBT (CENTRAL GOVERNMENT 
RULES— = . 

~d
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PUBLICATION(S)—contd. 

Permission for of Newspapers in C. 
and Berar after termination of Hostilities 

d the Quota of News Print Demanded 
by the Sewak. 48. 

Petty Balance left over unclaimed with the 
Hier Ve after 

orders for Government from the 
Public. — 7-72. 

—— of Decisions of Income-tax Appellate 
Tribunal. 553. 

Refusal of permission to Re-Publish the 
Sewak from Akola. 

Supply by V. P. P. of Gov ernment —— by 
the Manager of Publications. 70-7] 

PUNISHMENT(S)— 
Question re— 
—— to certain I. N, A. Men, 90. 
—— to I. N. A. Personnel. 23. 

PURCHASE(S)— . 

Question re— श्र 

of cotton by the U.K. Government, 
633, 780. 

—— of food by India from Abroad, 528- 
3i 

PURI, MR. I. 5.— 

Demand for Excess Grant for 943-44 in 
respect of Railways 
Payments to Indian states and Companies. 

354-56. 
Demand for supplementary grant for 945-46 

Railways in speed of Railway Board, 284. 

PURNEA DISTRICT(S)— 

Question re erasing of Names of Railway 
Stations written in Urdu Script in the 

_on B, A. Railway, 304 

Q > 

QUALIFICATION(S)— 
Question re— 

for Posts in the Hindustani 
gramme Section of All India Radio 
895-97. 

of Candidates for ‘Hindustani’ News 

R 

RADIOS—— 

Question re 

Factories for —-— films, refrigerators and 
typewriters in India. 09-20, 

Manufacture of in India. 72. 
licences in India. 63-64. 

Recommendations of the Hindi Urdu —— 
Advisory Committee. 97. 

ALL INDIA RADIO— 

Question re— 

Grievances of Hindi speaking public against 
the language policy of 897-98. ~ 

Hindi and Urdu Qualifications of Hindus- 
tani Translator in + Delhi. 89. 

Number and qualifications of Urdu and 
सा Programme Asisstants in ---- + 

Objection by Bombay Muslims to the use 
by. of Sanskritised Hindustani 4.5. 

Qualifications for Posts in the Hindustani 
Programme Section of —— . 895-97. 

Talks in Hindi and Urdu from various 
Stations of 8 

Use of Persianised Urdu in Broadcasting 
Hindustani News Bulletins by the 
924-25 

RADIO AND CABLE 00 ATT aaa MMUNICATIONS 

‘See “Company 

RAHMAT-ULLAH, MR. MUHAMMAD— 

Election of to Standing Advisory Com- 
mittee to Industries and Supplies Depart- 
ment. 647. 

Question re— 
Expenses on tour of Director General of 

Archaeology to Parsia and Afghanistan. 

Post of Joint Director General in Office of 
Director General of Archaeology. 89- 
90. 

COMPANY (IES)— 

Question re—_ 
in United Provinces. 

Editorship and other Posts. 73-74. Teron Coo Br ne ee 

SET कद = Question er— 

320 विस re of Marshes pee a Policy re Motor transport business and 

: i Scheme in Ajmer-Merwara, Delhi, otc. 
QUARANTINE STATION(S)— 0467 7 

Question re—Cost of staff at K 69. Seh 57 
White Paper Scheme re 52-98. 

QUARTER(S)— RAILWAY—BENGAL ASSAM-— 

Question re construction of for labourers | Question re— 

on the premises of fuel Depots in New 
Delhi. 93. 

QUININE(S)— 
Question re supply of —— and Cinchona to 

Provinces, 9-95. 

QUOTA(S)— 
Question re annual for the entry of In- 

dians into the United States of America. 

Erasing of Names of Railway Stations 
written in Urdu Seript in the Purnea 
District 304. 

Extension of Line from pe pare 
to Tezpur Town, 778-7 2 : 

Lawlessness on the Dacca-Mymensingh - 
and Tiperah Sections of ——. 43 

* Lighting led Coach 
on —— Meter Gauge Section, 308-09. 
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“RAILWAY ——BENGAL ASSAM ——oonid. 
Mohammadan applicant for stall inMahimea- 

ganj railway station on » 045. 

Proposed electrification - of Hast India, 
Bengal Nagpur and ~ 5I3-l4, 

Railway Bridge over the River Bengauli 
/ 

near Mabimaganj 80७७०॥४ on —— 
044 = 

Reconstruction of Katihar Junction in —— 

and 0. Tf. Railways on one side of town. 

92; ; 
Strength of the Railway Police in the Metre 

Gaugo—Section of —— - 42.43. 

BENGAL NAGPUR.——— 

~ Question re— 

Percentage of Hmployees in from 

Madras Bengal and Orissa. 54-55. 

Platforms of the Kharagpur Station and 
defective ele of Train Compartments 

SS bn 

== Promotion in ~ 65. 

४4 ~~ Proposal by —— to divert through passenger 
trains between Madras and Caleutta from 

~~ Simhachalam to: Anakapalli direct. 

Proposed. electrification of Bast India 
and Bengal Assam 5I3-44. 

Shortage of Bookings of Timber on the 
Satpura Division of ——. 30I-02. 

Trains and Third Class Waiting Rooms on 
ze 60-6l. 

BOMBAY BARODA AND.CENTRAL INDIA 

~ Question re— 

Need for covered Railway Platforms and 
overbridges at Level Crossings ४४ Indore, 

oz see ee ee 

2 <= pe Sout! 

527. 

h Indian —— - 
Working hours for clerks in Stores Depart 

ment of Ajmer. _ 045-46. 

Grain Shop for Hmployees of —— . , 

Police running guards of Train Services on 
and 9. 75 Railways in Bengal and 

Bihar. 790-925 

Proposed electrifieation of — 
Nagpur and Bengal! Assam: 
5i5-L4. ५८ 

z 
—-Running of 

- Bombay-Caleutta Mails via Bonares Cantt. 
between Allah and if i 

782. 

Mi Mo; 

294-95. 
Running of Inter Olass Sleeping Coaches 

het Benares. C nt 
_ Howrah on + I02-3. 

slaction Board far the post of Headmaster, 
“Moghulsarai School of ——. 786, 

- —_-Shortage of printed tickets at 

tun G. T, P. Railway | 

GREAT INDIAN PENINSULA— 

_ Question re— 
Facilities for import into 

Stone from Stations on 
Railway, the and 
Railways. 789. = 

Over-bridge on the Agra Jogner Road 

crossing of Agra Cantonment Railway 

Station on the 

Gujrat of Building 
the Nizam State 
the M. & S. M. 

¥ | 

Passenger train at Night Lei Badnora = tone 
-l6, and Amraoti on 

Running of .T. Railway cum 
Caleutta Mails via Benares 

Allahabad and Moghulsarai. 

Shortage of Passanger Trains on Nag 

Bhusawal Line of «- 203+02. 

JODHPUR—— z 
Question re Interference by the Adminis- 

tration in tho Management of Hyderabad 

(Sind) Station.  9.23- 

MADRAS AND SOUTHERN MATERATTASss 

~ Question re—~ ae 

‘ Pacilities for import into Gujrat of wilding 

Stone from Stations on the Nizam State 

Railway, the G. T.P. and the हे (89 

Recruitment of Subordinate stafrou 66 

Motion of Adjournment re protection of Life 

and property of assongers in —Bihar- 

565-66. 

NIZAM STATE ————_ a5: 

Question re facilities for import into Gujrat 

of Building Stone from Stations on the 

the G.I. 2. and the (५ 5 8. M. 

789. Railways. 
NORTH WESTERN 

Question re— sy 

Appointment of untrained persons 83 

commercial and transportation Inspectors 

30; 

“ae 3 ti 
at Tando Adam Station 

8 against Contractors of 
supply on @, Section of —— 

penditure: ineured on litigation under 
payment of wages Act re THogal aédus- 
tions on" 9. 

Holidays to administrati the Sind 
ven of —=— -2- 288-89: 
Muslim temporary enginge®s on. 

+024-28,. ee = 
- Order by the Divisional 

z = ‘Karachi to Clerks 
58. 
of 

Colleges. 
Promotiony unqualified -Anglo-Indian 

and Christian Inspectors of Accounts to 

जल fB.T, Railway. I02.. हि 
=~. Tenders for ७०४८ in ——— Loco Running 

Sheds, $2. _.. Z 
‘Transfer of —— Claims Office from Benares 

to Calcutta. Sl. - =~ =a 

and fhe Posts of Assistant Commercial Officers 
on 290-9%. — 

Rivaz Bridge on -——. गा 
: Selection for Posts on ——.  8I- 

हे 8 lection of ood T. tors in Karachi 
Division, —— 83. S viens 

Séparsic Service for Transit Clerks and 
‘an Sorters on ——. 58-56 Se 

_ Shortage of Third Class Tickets on Malalc- 
wal-Shorkot Road Line on ——. 774, 
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RAILWAY (8)—contd. a 
OUDH AND TIRHUT— 

Question re— 

Gate-men at Level Crossings 
Allahabad and Ghazipur on 
Police running Guards on Train services 

on B.T. and in Bengal and Bihar 
790-92. 

Reconstruction of Katihar Junction: in 
B.A. Railway and —— om ‘one side of 

59 

way grades of pay and allowances 
‘ers of ——. 58. 

between 
92. 

“Question re— 
Absence of —— in Hamirpur 

of the United Provincés. / 60: 

Action by the Police and ——~ authorities 
regarding consignments of Daggers and 

District 

Knives in transit. 62. 

Advisory Committees on 238. 

Break of Journey on 296-97. 

Catering and Vending on State —— 
287-88 : 

Closed and reopened —— stations. 65. 
Coal for 78i-82. 

Doetails're Strike on 27-23. 
Effect. of Communal Disturbances in Bengal 

Activities. 4I-4 

of communal disturbances in 
zat on the workimg of 83-84 

EByiction of refugees from Chandpur Station 

RAILWAY (8)-- 
OUDH AND TiRHUT —contd 

Provision of electrie fans in third class. 
coaches on Govt. 

Provision of fans and removal of other 
grievances of IIT Class Passengers on 

»- 203, 
Qualifications for the Post of Chief Medical 

and Health Officer on + 289-90. 
Re-introduction of return and zone tickets 

on - 400. 

Responsibility for goods entrusted to one 
for despatch to a station on another 

* 764-65. 
Restoration of Pre-war 

passengers. 293: 
Revision of rating policy of OIE = 
Rules for filling of Selection Posts on 

State-managed --+--- _ 83. 
Sainthia-Bheramara 

60. 

concessions to 

in Bengal. 559-— .. 

Selection of —— food inspectors at Karachi, 
8l. जप 

State—— gr 
officers-of © 

Steps: releradication of corruption in —— 
and¥appointment. of High Power Com- 
mittee. — 540-4]. हि 

Supply sof wagons, _l055-i7. 
‘Yenders for Bookstall Liconees on ——- 

i2- 
Value of goods Jost in transition 

783-64. 

of pay and allowances for 
88 

SOULE 77770 Se 

Reeruitment of Subordinate Staff on By 78, 

af 0st, = 
RAILWAY ACCIDENTS— ee 

Stenographers on —— , 

= by authorities, 399-400. 

SS) _ Facilities for Passengers. 6-77. 
Ne ८ Improvement of conditions of travel fot Question re— 

third class passengers on 

Tnconveniences existing in Third Class and C. 4. and, 64. 
waiting rooms on - different. ——.- 545 

instructions. to passengers how to behave 
on journeys. - 503: 

7 s 

Late running of —— 
Military Traffic on 5 
Molestation of Women by police at 

Victoria Terminus, Bombay.— 00 

Monopoly of Messrs A. Hf. Wheeler & Oo. for 
running Bookstalls on most. 500-0॥ 

;Overcrowding on 20M: 
arsof Public killed or injured while 

‘See ‘“Avoident(s)”: = 

‘DIT, DIRECTO 
Delhi 

the Offices of Auditor General, —— and 
Aceountant Genoral, Posts and = Tele- 
graphs, 925: हे 

RAILWAY BOARD— 

Demand for supplementary grant for I946-47. 
—Railways. “I278-S¢. 

Q i 6 
riots 

en 
tickets 

Policy re retentic 
Officers employed in ——, 

Preferential treatment to Anglo-Indians 
eee x-Service Men in ——= services 

vin 
zs _ Proposal for Abolition of Inter Class and 

- reduction of Rates of Second Class on 
State ——.__ 292-93. 

Provision for peor अली by the sid® 
~~ of all ulverts and Bridges. 294. 

—— by outsiders and Juniors. ~758r.59" 

RAILWAY BRIDGE— 
See “‘Bridgo(s)”. : कु 

RAILWAY COACH(ES)— mae 
See “Coach (es) 

RAILWAY COMPANIES | (SUBSTITUTION 
OF PARTIES IN CIVIL PROCEEDINGS) 
BILL— 
See “Bill(s)". 

WAY COMPARTMENT— 
“Compartment””, 
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RAILWAY EMPLOYEES— ; 
See “Employee (s)”,— 

RAILWAY FINANCE— 
See ‘‘Binance(s)’’, 

RAILWAY LINE(S)— 
Question re— 

Extension of 
Nagpur. 54. 

from Jubbulpore to 

Priority of construction of New ——. 554- 
8. 

Projects for opening New —— in Bihar 
50: 

—— dismantled during War. 50l-02 

RAILWAY MAIL SERVICE— 
Question re Rest House in Chandni 

Chowk, Delhi. 59. 

RAILWAY PASSENGER(S)— 
See “‘Passenger(s)”” 

RAILWAY POLICE— 
See ‘Police’ 

RAILWAY SCHOOL(S)— 
See “School(s) 

RAILWAY STAFF- 
See “Staff”, 

RAILWAY STATION(S)— 

Question *e— \ 

Central at Agra. 59 
Cry of Hindu Pani and Islami Chai at ——. 

753-54. 

~ RAILWAY STATIONS— 
See also “Station(s)”’. 

RAILWAY TRAIN(S)— 
See “Train(s)" 

RAILWAYS (AMENDMENT) BILI,— 
See “Indian * under “Bill(s)”’ 

ee ee THE HONOURABLE 
RI O— 

DELHISPECIAL POLICE ESTABLISHMENT 
BILL— 

Motion for leave to introduce (on behalf of 
the Honourable Sardar Vallabhbhai Patel) 
46 

FOREIGNERS BILL— 
Motion for leave to introduce (on behalf of 

the Honourable Sardar Vallabhbhai Patel) 
46l. 

HINDU MARRIAGE DISABILITIES RE- 
MOVAL BILL— 

66-64 678-79. 

INDIAN EXTRADITION | 
BILL— 
Motion for leave to introduce (on behalf of, 

the H ible Sardar Vallabhbhai Patel). 
46l. 5 

Oath of Office. I. 
Special Marriage (Amendment) Bill— 

Motion to refer to Select Committee. 24 
3325, 280-32, 44, ]47, II50, 52. 

RAJENDRA PRASAD, THE HONOURABLE 

Dr.— 

Motion for Adjournment re rice shortage in 
Bengal. 05. 

Motion re Food situation.463- 

RAM NARAYAN SINGH, BABU— 

Motion re Food situation. 475, 477. 
Question re— 5 

Appointment of Mr.P. M. Glover as Ento- 
mologist in Indian Lae-Reséarch, In- 

stitute. - 302. 
Payments to Mr. Glover by Indian Lac 

Cess Committee without Central Govern- 
ment’s sanction. 302-0; 

Recovery of Over-Payments made to Mr., 
Glover. 303. 

Re payment of loan taking by Mr, Glover 303-04 
War compensations to Indian Personnel of 

Indian Forces. 
Question (Supplementary) re— 

Construction of a Bridge over the Ganges 
in Patna District. 505. 

Indian Troops in Indonesia. 435. 
Projects for opening New Lines in Bihar. 

506. 900. 

Removal of colur prejudices and fuyouritism 
in W. A. C.(L). 56. 

Special marriage (Amendment) Bill— 
Motion to #efer to select committee, I5l. 

RAMJAS COLLEGE— 

Question re requisitioning of Anand Parbat 
(Ramjas Gollege and School) Estate, Delhi 
by Government. 

RAMTAL ASHRAM— 
Question re auction of the property of —— 

Kathuria Serai Mehrauli, Delhi Province 
9I5-9. 

RANCHI— 
Question re— 

European Mental Hospital, ——. 904. 
* Maintenance of —-— Mental Hospital ex- 

clusively for Europeans. 702-03. 

RANGA, PROF. N. G.— 

Demands— 

for Excess Grant for I943-44 in respect of 
Indian Posts and Telegraphs Department. 
352. 

for excess grant for 943-44 .‘‘Ruilways 
in respect of payments to Indiin Stites 

for supplementary grant for 946-47 in 
respect of Commerce Départment.l260. 
for supplemesntary grint for |946-47 in 

respect of Department of Works, Mines 
and Power. !26]. 

Demand for supplementary grant for 946- 
47 in respect of Food Department. l263 

Demand for supplementary grant for 946-47 
in respect of laneous. 269-72, 
278. 

8 0 ial Supplies (‘Temp ‘y Powers) Bill— 
Motion to pass. 865-68.” 

878- 
Foreign Exchange Regulation Bill— 

Motel to refer to Select Committee, 
79. 

and companies 354-366, ee 

ः
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| RANGA, PROF. N. G: —Contd. 

|. 

(५
 

Indian Trade Unions (Amendment) Bill— 

Motion to refer to Select Committee. and 

to circulate 206,208, 242-44, 268, 270. 

Industrial Disputes Bill —402-43. 

Motion to refer to Select Committee and to 

circulate, 44, 425. 

Motion re— 5 

Election of bers to Defence © lt 
tive Committee. 460. 

Food Situation. 465, 469, 470; 479. 

Third report of the Committee on Bretton. 

Woods Agreements. 96. 

Question re— 
Abolition of Death Penalty. 482. 
Action on Resolution re Reservation of Mill 

yarn for use of Hand-Looms, 547. 

Ban against Production of Cotton in 
Madras. —770. 

Crop and cattle insurance schemes suggested 
by Dr. B. V. N. Naidu to the Madras 
Government. l044. 

Enquiry into the number of workers em- 
oly ed in cottage and industrial concerns 
4285, 

‘Floor Prices’ of Cotton. 769-70. 
Tnorea:ed supply of local yarn to weavers 

in Madras Province. 548. ’ 

Invitation by the Government of India to 
Admiral. C. B. Barry, Director General 
Designate of Naval Dockyard. 925. 

P -reentage Rise in price of Sugar and sugar- 
cane, 552-53. 

Prices of Essential Commodities for Indian 
Labourers. in Burma. 66. 

Reconstruction of All-India Handloom 
Board. 548-49. 

Red in prices of match 86l. 

Relationship between the Rwy 
Sterling. 925. ' Eee 

GA, PRO. RANGA, PROP.N.G@ Ont _N. G.—Contd. 
Question (Supplementary) re— 

‘Abolition of Salt Tax. 445. 

‘Action for thé Reduction of Losses in Stor- 

age of Grain. 2. c 

Appointment of a ‘Taxation Enquiry Com- 

mittee. 436. i 

Appointment of Army Reorganisation Com- 

tission for post war Indian Army. 2I7. 

Auction of the property of Ramtal Ashram, 

Kathuria Serai Mehrauli, Dolht Pro- 

vince. 9l9. : 

Daily Air Service between Delhi and 

Madras. 022, 023. : 

Desirability of introducing Hindustani for 

the conduct of business of Legislative 

Assembly. , L09]. 

Difference: in lo@al weights and measures. 

036 
District Board of Delhi. 920. 
Editor of Perspecyive. 66. 

Emigration of Indian Workers to Burma 

and Malaya. 69° है 

Bstablishment of friendly relations with the 
Faqir of Ipi. 379. 

Fixation of sugarcane price 026, 027. 

Imprisoned or detained I. N. A. Personnel. 

437, 438. 

Indians under detention as Government 

of India’s Prisoners. 2I. 

New Industries durmg War in India. 67. 

Number and location of Aerodromesmain- 

tained for Military purposes. 909. 

Nutrition Department. 9 2 

Officers of the Lands, Hirmigs and Dis- 

posals Service in India. 928. 

Profiteering by Government in the Dispose 

of cértain Articles. 28]. 

Provision for employment of retrenched 

officers of the Indian Army,’ Navy and 

Air Force. 92). 

Publication of reports and recommendations 

of Tariff Board. 862. 

Refusal of p to Mr. Anand Singh 
Remarks of M, Molotov ve Indian Dele; 

in Paris peace conference. 846-47. 

SeEoee of Dr. 8. V. N. Naidu to Madras 
oyernment re prices of padd. i Sea Pp paddy and rice. 

Representation of tribal people in the Ad- 
rey Council of Constituent Assembly. 
347. अ र- 

Representation of tribes in excluded and 
partially excluded areas in the Advisory 
Council of the Constituent Assembly.847. 

Representation of Weavers, etc. on the 
Ate Council of Constituent Assem- 

ly. 847. 
tations by the (6) Rep 

549-50. 
Pea een tn Moscow: Foreign Ministers’ 

Tose el Cane “tee 
Rests aca ulel On ctanineral rights in Bengal 

of Ganeshgunj Nawaiya, Lucknow to 

start India’s Voice. : 

Restrictions on the entry of Indians into 
Burma. 53. 

Sinking of Wells and Tubo-wells asa result 

of “Grow more Food’ Campaign. 285. 
Situation in South Africa re Satyagraha 

struggle. 38]-. 

Superannuated Officers in Communications. 

Department. 024. , 

Supply of timber from Burma, Andamans 
and Indian forests, 029, 

Withdrawal of Indian Troops from Basrah. 
439. % 

Report of the Public Accounts Committee: 
on the Accounts of 943-44. 339-42. 

RANGAPARA— 

Question re extension of Bengal Assam Rail~ 
‘ way Line from to Tezpur Town. 778 

x 
>
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RATEH(S)— 4 
Question re— 

Proposal for Abolition of Inter Class’ and 
tedhiction * of of Second Class on 
State Railways. 292-93 

Reyision of rating polity of Railways, 54. 

RATINGS— : 
“See “Naval “=—". 

RATION— : = 
Question ve incroase of wheat —-— in wheat 

: @ating Provinces. 74. 

READER(S)— 
Question re pry of junior —— in Government 

of India Press, New Delhi. - 842 43. 

RHCOGNITION(S)— 
Question re non- —— of A.M. Diploma of 

the Benares Hindu Uni 
= = Counsil of India. 2200. 

~~“ RECGOMMENDATION(S)=— 
Question re— é 

.. Publication of reports: and of 
= Board. 86i-62. 

by the Indian’ Coalfield commission 

sity by Medical 

= of Archasological Advisory Committes 
Te prevention of Export. of articles of 
artistic importance AI8h 

—-— of Tariff Board re protection 66 War 
८ Time Industries-— 852: < 

235-37. 
का of the Roads Roller Commis: 

5l4-L7. 
of the Report 449-50 

Short tern p' mplsmenting the —— 
of the Bhore Committes. - 238-40 

re-a 
Telating- to Nationalist Loaders. के 433-34, 

RECOVERY: 
Question ré —— of Over-Payments made to 

Mr. Glover, 898. 

—RECRUITMDNT(S)— 
~ Question re 

Future 
706. 

Se - OEE 
= to Services in India. 6: = 

of Subordinate Staft on B. B. and GT, 
mid South Indian Railways. 05% 7 « 

६ Subordinate Staff on Mo & S.-M. 

£9 Services in Ajmer-Merwara, 

Rai 
——— to Indian: Armed Forces: 704 

“= — 0 tadian Civil Service. 909-0. 

DIAR, SRI R.VENKATASUBBA— 
fotion re Food Situation, —58£-S6 — 

Zz 

of the Bhore Committee Report. 

SES SRI_R. VENAKATASUBBA — 

Question re— 

Fixation of sugarcane price. 
Notices undor U. P. Town Tinprovenient Act 

on Residents of Delhi, Ward No. l4 
(Serai Purani Idgah Scheme). 454 

Number- of "3 and Tr 
by Government. 7027-28, ~~ 

- Protest against the Serai Purant<Tdgah 
Schome, Part I, in Delhi. 45£65« 

Recruitment of Subordinate Staff on Bibs 
and G.I* and South Indian Railways. 645 

Repatriation-and ‘Trial of InN. A. Officers 
in Singapore Camp: 86. 

Representations agi Tat Purani 
Tdgah Scheme in Dethi:— Pages 

Running of a fast train between Deli and 
Madras 

Sinking of wells and procuration of food= 
025-26. 

= rmination of certain Officers’ services im 

=e jeoretariat and afitached offices. _ 88. 

RE-EMPLOYMENT— Sees 
Question re— 

Demobilization and — — of Indian Army 

Officers since V. J. Day. 950 
of released Army personnel by the 

“Resottlament . Directorate. 377-75. 

REFRIGERATORS—< 
Question 72 factories -for 

and typawriters in India.  व09: 

REFUGEE(S)— 

Question re— 

ficial Papers : 

for natural li 

_snomy alliens, ete. 
sorving in Contral Government 

92-3.. Burma 
I]62- 

fi “ou 
Expenditure ता 

India, l48- 
Political pensions to foreign 

37I-76. 

REFUND— i 

Question: 72— - — > 3 mae 

Ponalty of fare on tinuséd railway 
«tickets. 

Industries. 

REGISTRATION(S)— 

Question re of: 
of capital issu 

REGISTERATION 0 

See (30० (38)7?-- v3 

‘REGISTRATION OF TRANSFERRED 
2 ( 
See Bill(s)”’ 

* 

L02627 

fi 
ti from, 6x-— 

and others. = 

vs 
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REGULATION(S)— 
Question re— 

¥ ve use of head lights in Moter Cars in 
. New Delhi. 96-97. 

Repeal of “Chil Hill ——’’ 

RELAYING— 
Question re ——of English Music from London, 

95I. 

857. 

i 
RELEASE (S)— 

Resolution re— 
—— of Indian National Army men and 

Political Prisoners. ~ 708. 
—— of Indian Prisoners of War of the 
Government of India, 932-33 

RELIEF— 
Quoastion re— < 
Denial of —— of Rs 4/8/- in Pay to Railway 

Employess who cease tobe in service 
after-ist July, 945. 23-24. z 

Payment of interim to Bombay Mint 
Workers, 980, 

Reduced interim —— paid to Vizagapatam 
port workmen. 526. 

LELIGION(S)— : 
Question re ‘elimination from documents by 

High Courts of a Party*s-Caste, Sub-Caste 
and —— ... 75455. 

REMOUNT DEPARTMENT— z 

Question re fer of stati of the Army 
from Chenab Area to Montgomery 

District. 933-34. 

RENT(S)— 
Question re— 
Eviction of tenants for non-payment of —— 

under the New Delhi House Rent Control 
4407 

* 
— Order. 

accommodation and Control of ——. 
49-50 

High charged from Government 
Servants for Chummeries in Lodi Road 
Colony. 06. 

-  -—— of requisitioned properties. 57-6. 

RENT CONTROL ORDER— pesos 
Question re provisions of the New Delhi —— 

IL06-07 

REORGANISATION— 
Question 7७ expansion and ——of Geological 

Survey of{ndia. 385-89 
of Central Services. 23-T4 

REORGANISATION COMMISSION #8)-- 

See ‘‘Cominaission(s)**: 

Further ~ quota--of ——— received G from 
ermanys 377 ऊ = = 

Quota of —— allotted to India by the —— 
Agency, Brussels, 

REPATRIATION(S)— 
am Question fe-— 5 

5 —— 4nd Trial of I. N. A. Officers in Singa- 
pore Camp. 86. 

—— of Indian prisoners in Allied hands. 
447-48, 

& —- -to India of Indian Exiles and Prisoners 
in Allied hands outside Indu.. 644-45. 

377. 

Government plans re meeting shortage of 

REPEAL— 

Question re— 
—— of “Ghil Hill Regulation”. 856." 
Repeal of Press Laws, 693-92. 

REPORT(S)— 
Question re = 

Hydari Mission 493-94, 
Publication of and recommendations 

of Tariff Board. 86-62, 
—— ‘of Mr. Pepperall on milk problem in 

India, 043. 
—— of the Rege Investigation Committes: 

on abuses in Industries, 850. 
on the Communal Disturbances n 

~ Bengal. 240. 
’ Sale of copies of the —— of Rege Committee 

Ill7. 
—— of the. Labour Investigation Commit- 

tee—Laid on the Table. 056-57. 
of the Public Accounts Committes 

the Accounts of 943-44.~ 339-47. 

on the work of Indian Delegation to 
the preparatory commission and General 
Assembly of the United Nations—Daid 
on the Table. 77. 

REPRESENTATION (S)— 

Question re — f 
gainst tho SeraiPurani Idgah Scheme 

in Delhi. 455. : 
——— by the weavers Congresses, 549-50. - 
—— of India on the International Labour 

_ Office. 828+29. 
—— of Indians on public bodies in Mauri- 

tius, 853. 
—— of tribal people in the Advisory Qouncil 

of Constituent Assembly. T 
partially —— of tribes in excluded and 

excluded areas in the Advisory Council 
of the Constituent Assembly. 847. 

—— of Weavers, otc. on the Advisory 
Council of Constituent Assembly, 847. 

REQUISITIONED LAND (CONTINUANCE 
OF POWER) BILL— 
See “Bills”. 

REQUISITIONING— Clean nena 
Question re— f= 

Fresh —— of accommodation by Chief 
Commissioner, Delhi. -82. न 

. Rent of requisitioned properties. 57-6I. 
Anand Parbat (Ramjas College and 

School) Estate, Delhi by Government. 
88. 

—— of houses after the termination of War. 
849-50. 

Return of requisitioned property. 7, 
RESEARCH (ES8)— 

Question re— 

on Atomic studies. _i72-73. हे 

—— Work in the Agrioultural Engineering 
Department. I05I. 

RESEARCH INSTITUTE— 
See “Institute ’’. 

RESERVATION(S)— 
Question re— 
—of posts of civil 

IM. 8. officers. 
vacancies 

cS 

दि ‘for European 
455-56. 
I. 0. 8. for I, श्र, A. — ० 
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RESERVE BANKE INDIA ACT— . 
Sea Act(s)”’. 

RESERVE BANK OF INDIA!(AMENDMENT) 

BILL— 
Seo.“Bill(s)””. 

RESETTLEMENT— 
Question re re-employment of released Army 

personnel by the —— Directorate. 377-78, 

RESIDENCE— ८ 
Quesvion re provision for accommodation of 

—.— of Sarai Purani Idgah, Delhi. 458. 

RESIDENT (S)— 
Question re notices under U. P. Town. Im- 

provement Act on —— of Delhi, Ward 

No. I4 (Serai Purani Idgah Scheme). 454, 

RESOLUTION(S)— 
Question re— | 

Action on regarding more yarn for 

Handloom Weavers. 62. 

of the Second Foreign Ministers’ Con 
ference in Moscow. 66. 

__re release of Indian National Army men and 
Qolitical Prisoners. (Postponed). — 708. 

—re running of Civil Aviation as.a State Deptar- 
ment. Withdrawn. 709-40. 209-20. 

" REST AND RECRHATION LEAVE= 

‘Seo ‘‘Leave’’. 

REST HOUSE— 
Question re R. M. S: —— in Chandni Chowk» 

Delhi. 5I9. 

RESTRICTION(S)— 
Question re— 

— on the entry of Indians into Burma. 
52-53. 

on the return of Sardar Ajit Singh 
from Germany. 52. 

RETIREMENT(S)— 

Question ro— 
—— of Officials on full pension after serving 

25 years. 949. 
of Officials with 25 years’ service on 

fullPension. 59. 

RETRENCHMENT— 

Question re— 7 
Provision for employment of rotrenched 

officers of the Indian Army, Navy and 
Air Fores. 920-22. f 

—— in General Headquarters. 

RETURN (8) — 
Question re— restrictions in the —— 
of Sardar Ajit Singh from Germany. 52. 

RETURN TICKETS— 
Ses “Tickets”. 

gg oh iba 
nestion re reform of the Land —— ti 
इक 85 ores to 

I82-86. 

REWARI— 

Question re direct trains between Delhi and 

Bhatinda via 787-88, 789. 

RICE— 
motion for adjournment re —— shortage 

Bengal. 04. ~ 

Question re— 
Comparatiye prices of lac, wheat andi—— 

in the Central Provinees. 236, 300. 

Godowns for storing —— in certain Bengal 
Districts. 88 

Low Gontrol Prices of Paddy and —— i 
Assam. 776-77. = 

Purchase of National Savings Certificates as 

condition precedent for issue of pormita 

for Sugar, Kerosene and . 83. 

Report of Dr. B. V. N. Naidu to Madras 

Government re prices of paddy and ——- 

043-44. 
—— situation in Noakhali District. 238. 

RIKSHAW(S)— 
Question re— 

Health of ——- Pullers. l]74- 
Reports of the Labour Investigation Com~ 

mittee on the condition of Labourers in 

Mica Mines and —— and Hand cart 

pullers. $3-33. 

RIOT(S)— 
Motion for adjournment re withholding of 

telegrams in Bihar on communal 400 

Question re effect of communal ——in Noakhali 

and Tipperah in Bengal on the activitios~ 

of Central Excise Department. 952. = 

RIOTS— 
‘See also ‘‘Disturbances’’. 

RIOTING— 
arid blood- Motion for Adjournment re 

shed in Delhi City. 055-56. ६ . 

RISE— = - 

Question re steps to check the rising of prices 

and wages. 

Z BRIDGE(S)—\ N 
“Bridge(s)”. रे 
a 

Question re— 
Construction of a Dam across the Lax- 

manatirtha ——. 
Railway bridge over the Say ix 

Mahimaganj Station on Bengal Assam 

Railway. l044-45. 

RIYASATI DUNIYA— 

Question re supply of newsprint to the —— 

03l. 

ROAD(S)— 

Question re— 
Construction of —— in Bengal. 62. 

Impr & of Old bet 
Chanditala and Shoakhala. 78l. 

Lack of Head-Rests on New Delhi ——. 

706. 
ROAD ROLLER COMMISSION— 

Ses “Commission(s)’’. 
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ROYAL ENGINEERS— 
See “Engineers”. 

é 
~ ROYAL INDIAN AIR FORCE— 
¥ See “Air Force, Royal Indian * 

ROYAL INDIAN NAVY— 
See “Navy, Royal Indian”. 

. RULE(S)— 
DEFENCE oF INDIA— 

Question re— 
Exemption to Lansdowne Cantonment 

Board against Controlling House 
Rent. 93. 

Restrictions on export of Indian Cattle 
: after lapse of ——. 74] 

Motor vehicles (Third Party Insurance) 
Laid on the table. 320, 362-70. 

ation re Amendments to Coorg Motor 
Vehicles ——, 940 . Laid on the 
Table. 320, 362-70 

Notification re Amendments to Indian Air- 
craft —-—, Laid on the table. 320, 
357-62. . 

Public Debt (Central Government) —— 
és 946—.Laid on the Table. 242. 

Retention of some of the of Defence of 
India Act under Special Ordinances. 

\ _ 539-40. 

for filling of Selection Posts on State 
Managed Railways. 83. 

—— re compulsory insurance of 
vehicles. 503-04. 

—— re Military P, 

RURAL AREA(S)— 

Question re— 
Medical hélp for people in ——. 6990-9L 
Provision of Government Buildings for 

Schools in —— in Centrally Adminis- 
tered areas. 939. 

RUSSELL, MR. H. G.— 
Oath of Office. 895 

RUSSIA— 
Question re— 

Indian Ambassadors in U. 8. A., Soviet 
Tie and other European Countries. 

Supply of Food by — to India. 628-30 

Ss 

SAGO FLOUR— 
Question re —— and the import licences on 

starch. 393-94 

SAIGON— 
Question re passage and other facilities to 

Indian Nationals in ——, ll 

SAINTHIA—BHERAMARA— 

Question re 
559-60- 

SAKSENA, SHRI MOHAN AL 
BANKING COMPANIES (RESTRICTION 

OF BRANCHES) BILL 

Railway project in Bengal 

i if 
in force in U. 8. A. and British Domi- 
nions. 223-25 

—— re Pensions, Awards and Gratuities to 
Indian Commissioned Officers and Other 
Ranks. 222-23. 

Store purchase followed by the Army 
Department. —I208. 

RUEING(S) BY MR. PRESIDENT (THE 
> HONOURABLE MR. G. VY. MAVALANKAR)— 

Amendments— = + 
A negative to a motion cannot) 

be moved and an H ble. Member 

(५
 

Committee. 987,l06] 
Indian Trade Unions (Amendment) Bill. 
Motions to refer to Select Committee and 

to circulate. 245. 

Moti ider and to. refer to Select 
065. 

INDUSTRIAL DISPUTES BILL— 

Motions to refer to Select Contmittes and to 
.. circulate. _4l0, 4. 

Motion re Food Situation. 

MOTOR VEHICLES 
Bob -- = ee 
Motion to refer to Select™Committes. 984. 

574, 599. 

(SECOND AMENDMENT) 

has a right to oppose it. Substitution 
of a: motion which does not mean a 

| negative of the original proposition can 
bemoved. 7l4 

Questions and Answers— 

If a member remains absent *when his 
question is called but authorises another 

» member to ask his question , he will be 
given a chance of having his question 
put only after other members who are 
present have been given ७: chance 
74-49, > 

RUPEE(S)— 4 7 
Question re—- 

Gold Par Value of the ——. ~ 442-48. 
Relationship between the and Sterling, 

925. 
RUPEE, PAPER— 

Question re steps to increase the purchasing 
power of 237. 

re— 
Abolition of Planning and Development 

Deparment. 00-0 
Diplomas of the Delhi Polytechnic. 939- 

Embezzlement in the Post Office at Pauri 
(Garhwal). 56 

Byiction of tenants for non-payment of 
Rent under the New Delhi House Rent 
Control Order. —07. 

Goodwill Delegation to Nepal. 628, 

Grant of extensions to postmasters and 
postal clerks. 560. 

Indian Ambassadors in U.S.A., Sovieb 
une and other European Countries 

Physical fitness and mental fitness of 
officers granted extensions of service as 
postmasters. 56! 

दर pues of Building material in Delhi. ॥07- 

TG
 a
e
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SAKSENA SHRI MOHAN LAL—contd. 
Provisions of the New Delhi Rent 

Order. 406-07. va 

Refusal of permision to Mr. Anand Singh of 
Ganeshgunj Nawaiya, Luelmnow to start 
‘India’s Voice. 93. 

Requisitioning of Anand Parbat_ (Ramjas 
: College and School) Estate, Delhi, by 

z= Government. 88. 

Restrictions on entry. of Indians in Nepal 
628. 

Supervisory allowance to clerks of Military 
Accounts Department. 952-53. 

Question, Supplementary re— 

Administration. of the W.A.C. (I). 29 
Catering and vending on State Railways. 

87. 
orruption in the Disposals Department. 
760-6 

Express Train between Delhi and Madras. 

~ Iex-ssrvieo W.A.C. 
ment in Civil life 

Facilities. for passen; neers 
‘Third and Inter Class-Coaches on Rail- 

«ways. 499. . 
“Honorary Magistrates in the Centrally 

administered Areas. 705 
Houses de-requisitionsd during the last six 

(I)'s seeking employ- 
380. 

in New. Design : 

SALT— 

Question re— 

Abolition of Tax. 445, 453. 
Tinport of ——.° 4224. 
Import of from outside and abolition 

of —— duty. 702. 
aoe Gur and Dal Quota in Assam. 

SALT ACT. : 
See “Central Excises and 7 ‘under 

“Acti(s) 

SALT. TAX— 
Question re effects on Indian Finance by the 

abolition of 

SALVAGE—ASSIS 
OF— 

ANT CONTROLLER 

Question re duties of —— 953. 

SALVE, Mr. P. K— _ 
Question re— 

Arrest of Dr. Lohia by Goanese Govern- 
ment. 645-46. 

Cancellation of Nagpur— Bombay Express 
Trains: 544-45. : 

Inconyeniences existing’ in. Third Class 
waiting rooms on different Railways 
540. 

Increased production of miik as recommen- 
ded by Bhore Committee. 779. 

Provision of electric fans in. Third class 
months. 097 hes on Gov 544, 

> Military Traffic on Railways. 758. Running of Military syecial. trains. 54d~- 

Number of Controls under 0 der of He and Titles in 945. 
Department. 39]. 635. S 

Sel eo ee SAMPURAN SINGH, SARDAR— to U.N. 0. 624. 
Training of Indian Personnel for the Armed 

Forces. 453. 
AF of Interim Government on Nationa. 

lization of Transport Services. 497. 
Withdrawal of Indian Troops from Basrah: 

REQUISITIONED LAND (CONTINUANCE OF PO: 
WER) BILL— 

Motion to consider and to refer to Select 
Committee. 89, 

SALARY (INS)— 
Question re— 

Payment of ete. to workers of the 
Posts and Telegraphs Department for 
tho strike period 

—— and allowances of Ministers in Interim 
Government. 693. 

,. SALE(S)—- 
Question #6--- = 

Control on of Motor cars, 773. 

Heavy profits to Textile factories on —— 
‘of Cloth. 755-56. 

of Cloth, oilseeds, and 

Grains. 743-44.~ 

Committee. 

Foreigners Bill. — 97: 
Question re tenders for Bookstall Licences on 

Railways. 2-3. 
REQUISITIONED LAND (CONTINUANCE 

OF POWERS) BILL— 
Motion to consider and to 

Committee. 964-65. 

SANSKRIT— 

Question re— 
Coordination of 903-04. 

—objection by Bombay Muslims to the uss 
studies, 

by All-India - Radio 
Hindustani. 457. 

SANITARY CONVENTION— 

of Sanskritised 

SASANKA SEKHAR— 

BANKING COMPANIES (RESTRICTION 
OF BRANCHES) BILL— 
Motions to consider and to refer to Select 

7 SANYAL, Mr. 

Comunittee. 987-9l, 057-60,  063, 
064, 065, 0: 

Election of —— to the Defence consultative 
Committee. 658. _ 
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SANYAL, Mz, SASANKA SEKHAR—conid. 

Hindu Marriage Disabilities removal Bill—. 
678, 680. 

Motion for Adjournment re— 
Communal Disturbances in Bengal, Bombay, 

U. P., Bihar, ote. 99, 02. 
Jute Control. 04. 

Question re— 
Abolition of Capital Punishment. 23I. 
Abolition of Salt Tax. 453. 
Action on Resolution regarding more yarn 

for Handloom Weavers. 62. 

Administration of the W. A. ७. (I). 28- 
220. 

By-products of Coal. 553-54. noe 
Constitution uf Independent Bar Council. 

59. 
Construction of Roads in Bengal. 62. 
Contact with foreign states in matter of 

aports ,and athletics. 398-99. 
Control of Export Price of Jute in Bengal. 

6I9-2, 
Deterioration of Food in Bengal. 58. 
Enlargement of Powers and Jurisdiction 

of Federal Court. 304. 

Eviction of refugees from Chandpur Station 
by Railway authorities. 399-400. 

Extension of olectricity to rural and semi- 
urban areas and nationalisation of power. 
395-97. 

Facilities for Railway Passengers. 6-7. 
Improvement of status and position of 

labourers and fixing of a minimum wage. 

Indians under detention as Government of 
India’s Prisoners, 20-l]. 

Installation of Telephone Lines in all Towns 
where Electric Supply is available, 785. 

Introduction of Anti-Dowry ~ Legislation. 
i9. 

Manufacture of by-products of coal. 395. 
Manufacture of Power Alcohol in Bengal. 

538. 

Money spent on irrigation projects in 
Bengal. 558, ~ 

Petrol Industry. 
397-98. 

WNon-eo-operation of Ministry of Bengal with 
the present (Interim) Government of 
India. 384-85. 

Permission for Capital Issues. 453,54. 
Policy re Military training of Indian girls 

and particulars re Indian women in I.N.A 
69. 

Price of Indian Silk. 4-5. 
Proposal by the Commissioners of the Port_ 

of Calcutta for a from, Ki 
to Diamond Harbour. 299-300. 

Protection of Railway Passengers from 
lawlessness in Calcutta. 773. 

Public Speeches by Muslim Leaguers and 
the Disturbances in Bengal. 2I-2. 

Punishment to certain I.NvA, Men, 90-9. 

Release of Indian Prisoners of War of the 
Government of India. 932-33. 

Repatriation of Indian prisoners in Allied 
hands. 447-48. 

Repatriation to India of Indian Exiles and 
Prisoners in Allied hands outside India. 
644-45. 

Repeal of Press Laws. 69-92, 

Sainthia-B) yy project -in 
Bengal. 559-60. 

Scarcity of Mustard oil in Bengal. 559. 
Soperanion of Judiciary from the Executive. 

i 5 

Short term plan for implementing the re- 
commendations of the Bhore Committes. 
238-40. 

Shortage of Matches in Bengal. 457,789, 

Transport Difficulties in Delhi. 38-4. 

Question (Supplementary) re— 
Action for nereasmg the yield of Food from 

Fisheries. 4, 

Adjudicators award on the dispute of the 
Covenmneny of India Press workers. 
iL09. 

Appointment of Provincial Governors 

poi’ to the ies in Secre- 
vaty of States and to Central Services, 

Oe 

Azad Hind Organization in Hurope. ॥8, 
lil4. 

Cloth and Yarn position. 64. 
Cotton Textile Factoriesin India. 9. 

Creation of civic guards and civil defence 
Corps. 65, 

Destruction of official papers relating to 
nationalist leaders. 433. 

Fixation ef sugareane price. 026. 
Import of Salt from outside and abolition 

of Salt Duty. 702. 

Indianisation of the Army. 898. 

Police running Guards on Train Services 
on EB. I. and 0. T. Railways in Bengal 
and Bihar. 792. --_ > 

Provision for employment of retrenched 
officers of the Indian Army, Navy and 
Air Force. 92I. 

Release of Military Tele Printer Lines bet- 
ween Allahabad and .Jubbulpore for 
civilian use. 749. 

Retirement of Officials with 25 years’ ser- 
vice on full Pension. 

Transport difficulties in Delhi. 3. 

Uniform policy re Licences for Firearms 
under the Indian Arms Act. 66. 

Use of fire arms by Hooligans in Bengal and 
amendment of Indian Arms Act. 203. 

Reserve Bank of India (Amendmont) Bill 
794. 

Resolution re running of Civil Awation as a 
state Department. 723-25. 

Special Tribunals(supplementary provisions) 
33 ill, 982. _ 
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Question re— 
Government houses for door of Delhi, 

४ the Delhi Re-housing Scheme. 

Notices under U. P. Town Improvement aot 
on residents of Delhi, Ward No. l4( —— 

: OOLS—contd. 

Question re— 
Numbers of —— in Centrally Administered 

Areas. 3 

Post of Headmaster in Provincial 

scheme), 454. Provision of Government Buildings for 
Protest against tha —— Scheme, Part I in Rural Areas in Contrally Adminis- 

in ‘Delhi. - 454-56. tered Areas. 939. 

Provision for di of residents of T fers of Teachers in Railway = from 
Delhi. 458. one Province to another, 785-86. 

Representations against the —— Schome | SEA— 
in Delhi. 455. Q ion #6 i of goods by 

housing scheme in Delhi, /55. ——. 7223. 
SEA CUSTOMS ACT— 

SARGENT REPORT See vate) : 
di of the —— के बह SEAMAN(EN)— Pies. 

SARGENT SCHEME— 23 eo 0 
Question re application of of educa- Sin; AoE Soe ee by 

tion to muslims. 275-76. Al aa coe : 

SARNAT a oy es gos,| Question re International Maritime Conf 
a D at —— U.S. A. 848-49. 

SATAKOPACHARI, SRI T. V.— SECONDARY CLASSES— 
on litiga- “Cla eee 

tion under Payment of Wages Act regarding See 88 (९४) 
Tllegal Deductions on N. W. Railway. | SECRETARIAT— 
69. 

~ SATPURA DIVISION(S)— 
Question re shortage of Bookings of Timber on 

the of 8. N. Railway. 302-02. 

SATYAGR. A— 
Question ue 

Tit- treatment of Indian Prisoners convic~- 
—— movent against Gheito 

Bill in South Africa. 60. 4 
Situation in South Africa re —— struggle. 

380-82 

SCALES OF PAY— 

See “Pay” 
SCHEDULE(S)— 

Question re for fixing of House Tax in 
Delhi Province. 953-54. 

SCHEDULED CASTES— 

Question re— 
Central —-— Scholarships. 220-22, 
Creation of a new portfolio to look after the 

interest of ——. 378 

SCHOLARSHIP(S) 
Question re— 

Central Scheduled Castes ——. 220-22. 
from Bombay 

Province. 936-37 

Passage to students awarded for studies 

abroad. . 689. 

‘sCHOOLS— 
Question re ee 

pointment of Junior Officers on Selection 

Bonid for selection of Hi । 

786. 

Dropping 
[i ee Se 

of English an optional subject in 
in Ajmer-Merwara. 938. in —— 

Question re— 

Assistants in the Government of India 

Cultivation of Land near —— and Wi 
Memorial Arch, New Delhi. 38-39, 

ixamination for temporary employees im= 
the Ministerial Service of the Goyern-»: 
ment of India » 943 

Policy of G of India regardi 
filling up of vacancies in Imperial —— 
and attached offices through the F.P.8.C, 
954-55. ४ + 

“Yermination of certain Officers’ services in 
——— and attached offices. 88 = 

SECRETARY OF STATE— 
Questi $3 to the 

avd to Central Services. .2i4-I5. 

SECURITY— 
Questionre ——-from the vanguard under 

Press Emergency Powers Act. 229-3l, ~ 

SELECT COMMITTEEH(S)— — 

Si mimittee(s)’’ = one 

SELECTION(S)— ५ 

Question re— 
for administrative reserve by the ¥ 

Pp. 8. 0 

for posts of Income-tax Officers. 

for Posts on N. W- Railway. 8l 

_— of Food Inspectors in Karachi Divi- 

sion, N. W. Railway- 83. 

__— of personnel of Indian Delogation to 

U.N. O. 623-24. 

chi. 8. 

998.” | 
. 
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SELECTION BOARD(S)— 
Question re— 

Appointment'?of Junior Officers on Seleo- 
tion —— for selection of Headmasters. 
‘786. 

—— for the post of Headmaster, Moghal- 
garai School of H. I. Railwazy. 786. 

SELECTION POSTS— 
See “Post(s)” 

SEN Mr. 8. R.— 

Demand for supplementary grant [for 7946- 
47 in respeot of Food Department. 263- 
66. 

Demand for supplementary grant for 946- 
47. in respect of Forest. 257 

Demand for Supplementary, grant for 946- 
47 and respect of Miscellansous. 273-74. 

Motion re Food situation. 462-492, 574, 585, 
592, 599- 607. 

SERVIO“(S)— 
Question re— 

SHARMA, PANDIT BALKRISHNA—con’ 

Question 7e— 

Indian Trade Unions (Amendment) Bill 
Motions to refer to Select Committee and 

to circulate. 26-63. 

Industrial Disputes Bill. 
Motions to refer to Select Committee and 

to circulate. 409,428-3I. 

Question re— 
Destruction of Aer: 

after the close o: 
Disposal of Jeep Motor Cars. 765. 

Penalty on refund of fare on un-used Rail- 
way tickets. 762-63. 

Responsibility for goods entrusted to ons 
Railway for despatch to a station on an- 
other Railway. 764. 65 

Value of goods lost in transition Railways 
63-64. 

Question supplementary re— 
Use of persianised urdu in Broadonst! 

pie by Government 
i29l. 

Appointments to the v. in 8 ry usti News Bulletins by the ri 
of States and to Central 2i4-I5. India Radio. 925. : 

Certificate from candidates for Government | gumAKHALA— 

~ 685. Question re improyement of old Benares 
Future recruitment—to --— in Ajmera Road between Chanditala and ~ 78%. 

Merwars 08: SHEEHY, SIR JOHN— 
Reorganization of Central ——. 2I8-l4. Oath of Office, 433 

on the in Public | SHIP(S)— 
of Ex-I. N. A Mon 2 

Revision of pay of Men in Civil and Military 
440-4, 

Termination. of certain Officer's 
Secretariat and attached offices. 

SERVICE SUPPLY(IES)— 
f Question re from Australia. 

SETTLEMENT— 

Question ve sclaes of Pay and Dearness allo- 
wance of staff in ——Operations in Ajmer 
Merwara. 046-47. 

SEWAK— hh 

Question +e— = 
Permission for Publication of New 

in 
88. 

67-68. 

Question re number of Food —— whioh 
arrived in India since January, 946 
53-35. 

SHIP BUILDING— 

Question re Yard at Bhatkal in Bombay 
Presidency. 042. 

SHOOBERT, Sir, HAROLD— 
Demand for Excess Grant for 943-44 

in respect of Indian Posts and Telegraphs 
Department. 35-53. 

Demand for supplementary grant for 946- 
47 in respect of Indian Posts and Tele- 
graphs Department. 258 

Motion for adjournment te withholding of 

in 0. P. and Behar after termination of 
Hostilities and the Quota of News Print 
Demanded by the ——. १ 

Refusal of Permission to Re-Published 
—from Akola. 47: 

SHARMA, Mr. KRISHNA CHANDRA— 
Hindu Marriage Disabilities Removal Bill. 

- Motion re Food situation. 486-90. 
‘Question #6-- — 

Allotment of Cattle Byres in New Delhi to 
Gowalas. 

Private Ownership of Aeroplanes from U.S. 
A.’s Disposals. 72. 

Motion to refer to Select C i48- 

in Bihar on communal riots. 
400. 

Notificati तन अत 
eraft Rulee— Laid on the table, 320. 
357-62 3 

\ Oath of Office. 
Resolution re ing of Civil Aviation as 

a State Department. 78- 
Statement re aviation Share of the Petrol 

de 

Special Marriage (Amiendment) Bill— 
६ 

ii53. 

SHARMA, PANDIT BALKRISHNA— 

Hindu Marriage Disabilities Removal Bil; 
664-65, 674, 677, 679. 

Tax Fund—Laid on the Table. 320, 

SHOOTING(S)— 
Question re ——— of an Indian Labourer by 
Huropean Manager of the Santak Tea Nstate 
in Assam, 47-L! 

SHORTAGE— 
Q ion re —— of Matches in Bengal. 789. 

SIDDIQ ALI KHAN, Mr.— 

Question re— 
Application of Sargent scheme osfdueation 

€ to muslims. 75-76. 
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8IDDIQ ALI KHAN—contd. 

Grant to Muslim institutions from the 
Education Department. 76-78, 

Indian Radio and Cable Communications 
Company Limited. 767-68. हर 

Muslim temporary Engineers on N. W. Rail- 
way. 024-25. 

Proportion of Muslim officers in the Educa- 
tion Department. 79. 

Recommendations of Tariff Board re protec- 
. tion to War Time Industries. 852. 
Supply of Newsprint to the Piyasati Dunniya 

O35, : 
~ Resolution re running of Civil Aviation as 

a state Department. 7I4. 

SIDDIQI, Mr. ABDUR RAHMAN— 

Delhi Special Police Establishment Bill. 
885-86, 887. 

(Temporary p ) saat toe PP 

Motion to consider. 8I5-7, : i disabiliti al Bill. indu 
672-74. c 

Industrial disputes Bill. 
Motion to refer to Select Committee and 

to circulate. 49,426-28. 
Motion for Adjournment re—. 
Bombing of Tribal Areas in Waziristan. 05. 

Communal disturbances in Bengal, Bombay 
. P., Bihar, etc. 302. 

Withdrawal of Indian Troops from Indone- 
sia. 03. 

Motion re— 

Food Situation. 586-88. 
Payment to United Nations Relief and 

Rehabitation Admini i 255-56. 
Third report of the Committee on Bretton 
Woods agreements, 89-92. 

५ on Ci 

053-55. 

Question (Supplementary) re— 
Action for increasing the yield of Food from 

Fisheries. 5. 
Appointment of Mr. V. K. Krishna Menon 

jon re | distur- 
bances in Bihar. - 

SIDDIQI, Mr. ABDUR RAHMAN—contd. 

one to Government by Export Trade. 

Proposed inclusion of Hast Africa in the 
Union of South Africa. 837, 838. 

Protests in tion with the bombi 
Tribal Areas in N.W.F.P. 625- 

Selection of personnel of Indian Delegation 
to U, » 624. है, 

of 

Training of Indian Personnel for the 
Armed Forces. 452. 

Utilisation of Deteriorated Food lying 
with Provincial Governments. 507. 

Value of goods lost in Transition Rail- 
ways. 764. 

equisi d Land (0 of Powers) 
Bill— 3 

Motion to consider and to refer to Select 
Committee. 965-66. 

Resolution re running of Civil Aviation as a 
State Department. 7l4, 2I3-l4. 

SILK(S)— 

Question re— 
Bxport of Benares —— to Ceylon and 

Hejaz. 828. 
Price of Indian ——. 

SILK CLOTH— 
Question re control prices of 

i4-5, 

and Arti-~ 
ficial manufactured in India. 82. 

SILVER— 

Question re— 

Forward trading in gold and 20l.. 

realized from the withdrawal of silver 
coinage. 227-28. 

‘Waugh Mission to U. 8. A. and the obli- 
gation to pay in kind. 226-27. 

SIMHACHALAM— 

Questi Is by Bengal Nagpur 
as Ambassador for Western C 
860. 

Arrest of Dr. Lohia by Goanese Govern- 
ment. 647. 

Catering and vending on State Railways. 
288. है 

Commission to British Firm for Purchase of 
Machinery for Fertilizer factory at 

Control of Export Price of Jute in Bengal. 
620, 62I. 

ch tok ted P Lin 

Commerce Department. 84}. 

Enquiry into Hooliganism during Pandit 
Jawaharlal Nehru’s Frontier Tour. 45. 

Monopoly of Messrs A. H. wheeler & Co, for 

re p yp 

Railway to divert through passenger 

,trains between Madras and Calcutta from 

—— to Anakapalli direct. 527. _ 

SIMLA— 

Question re— 
Cost to Government, 

train for Mr. M. 

of India of special 
K. Gandhi to parti- 

cipate in Conference. 94. 

Recall of Government of India “offices: 

from ——— and Calcutta to New Delhi 

and pressure on housing in New Delhi. 

850-52. 3 

sSIND— 
Question re— 

okatalls on most 
50l. 

Police running Guards on Train Services on 
छा. I. and 0. T. Railways in Bengal and 

Se SS SS 792. 

Clerks on Medical Leave summoned for 

the Income-Tax Department test in 

Circle. 234. 
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SIND—contd. = 

5 Question re—conitd . 
Extension of service to men in Lower 

and Higher Selection Grades in 
and Baluchistan Circle of Posts and 
Telegraphs Department. 767 

Holidays to Administration Clerks in the 
—— Aroa of N. W. Railway. 288-89. 

Now Scales of pay for old clerks in Income- 

SOUTH AFRICA— contd. 

Question re—contd. 

Letter of Government of Cape of Good 
Hope to Government of India assuring , 
equal treatment to Indian Labourers. 

Proposed inclusion of Hast Africa, inthe 
Union of . 837-38 

Situation in re Satyagraha struggle. 
3} Tax Office, ——. ho were reverted 80-82. 

and then promoted. 448-49 EAST ASTA— 
Posts Ha the and Bah Tneome- Question re— 

tax Offices. 284-35. taal 
7 Test for Ministerial Staff in the Income- Loss to. Indians’ in iby, the rei . of British Government to substitute 

SOS 2 करन Japanese Currency by’ British Notes. 
Unqualified Income-Tax Officers in + 6 

706-07. Preferential treatment of British Residents 
SINDRI— in in the matter of return of 

Question re commission to British Firm 
for Purchase of Machinery for Fertilizer 
Factory at 494-95. 

SINGAPORE— == 
Question re repatriation and Trial of I. N. 

A. Officers in Camp. 

SINHA, SHRISATYA NARAYAN— 

Question ré transfer of HB. I. Railway Claims 
Office from Bonares to Calcutta. 8I. 

Requisitioned land (Continuance of powers) 
Bill— 
Motions to consider and to refer to Select 

Committee. 

property by the Custodian of Enemy 
Property after reconquest. 627-28. 

SOUTH INDIAN RATLWAY— i 
See “ Railway(s).” 

SOUTH KANARA— 

See ‘‘ Kanara, South.” 

SPECIAL MARRIAGE (AMENDMENT) 
BILL— 

See “ Bill(s).”” 
SPECIAL TRIBUNALS (SUPPLEMENTARY 
PROVISIONS) BILL— 
See “ Bill(s).”” 

s Resolution re running of Civil Aviation as @ SPEECH(ES)— 

K2 State Department. 2: Question re— ea - 
Charges against eight Del papers for 

SIVARAS, RAO BAHADUR N.— =i publishing of a Muslim: -Eeapue 

Resolution re running of Civil Aviation as a Leader. 693-94. 
State Department. 733-35. Public by Muslim Ueaguers and the 

SIZING FLOUR— Disturbances in Bengal, 2I-2. 

es Tae SPENCE, SIR GHORGE— 
> SLAUGHTER— = I lies (Te ) Bill— 

Question re of Cattle. 048. Consideration of clauses, 89-20. 
SLEEPING COACHES— Motor Vehicles (Second Amendment) Bill— 

See ‘‘ Coaches.” Motion to refer to Select Committee. 

SOLDIER(S)— 984. 
Question ré removal of British —— from Special Tribunals (Supplementary Provisions) 

Caloutta. 233. Bill. 9 

SOLDIERS (LITIGATION) AMENDMENT SPENS, SIR PATRICK— 
BILL— Question re appointment of ——, Chief 
T PASM या > under “ Bill(s).” Justice of India as Chairman of Calcutta 

SOUTH AFRICA— हा ne Commission. 385. 

Motion for adjour re treat 5 of SPORT(S)— 

Indians in ——. 96-97. 

Question re— 
Disabilities of Indians in Commonwealth 

Countries (e.g., Ceylon, and Fast 
Africa, Canada, Rast Indies, ote.). 637-43. 

8. A. and re-export to 886. 
ll-treatment of Indian Pri m- 

getter of jute cloth and bags from India |. 

re contact with foreign states in 
matter of and athletics. 398-99. 

‘SRI PRAKASA, SHRI— 
Appointment of 

Petitions. 255. 
Industrial Disputes Bill— 

Motion to refer to Select Committee and 
to oitculate. 46. 

Question re— 
Abolition of Salt Tax. 445. 

on Committee on 

vieted in Satyagraha Movement against 
hetto Bill in—— 20. 

Abolition of System of Grant of Titles. 
67. 
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SAI PRAKASA, SHRIond. (| SRIPRAKASA’SHAT—cnd. 7 7 PRAKASA, SHRI—contd. 

Question re—conid. 
A d lends in Bi 

of War. 232. 

An for ti 
Junction Stations. 295-96. 

Soe of Tribal Areas in Waziristan 

Break of Journey on Railways. 296-97. 
Gensor of correspondence. 905. 
Classification of I. N. A. Prisoners. 72. 

Compulsory Procuration of Grain from 
peasants in United Provinces during 
4985-46. 39. हे हर 

Coordination of Sanskrit studies. 903-04. 

for purposes 

Trains at 

Cultivati, : 
cach and fact of opium 

in India. 447. 2 
Cultivation of Land near iat and 

SRI PRAKASA’ SHRI—conid 
Question re—conid. 

Payment of bills for trunk telephone calls 
to the Accounts Officer, Central Tele- 
phone Revenues Accounting Office, Delhi 
I0II-I2. 

Petty Accounts lying in Post Offices as 
unclaimed. 502-03. 

Petty Balance left=over unclaimed with 
the Manager of Publications after meeting: 
ordera for Government Publications from 
the Public. _7-72. 

Privileges of the Judges of the Federal 
Court. - 827-28, 

Progress of work by the Pay Commission 
445-46 

Provision for Pedestrian Traffic by 5 he 
side of all Railway Culverts and Bridges 
94, 

War Memorial Arch, New Delhi. 38-39. 

Date of Session of the Constituent As- 
sembly. 66-I7. 
ee te Province of Panth-Piploda. 

Delay by Manager of Publications in 
attending to orders for Government 
Publications. 67. 

Detention and internment of Afghan 
Princes in India. 382-83. 

isall of alt tit Electrio 
Current for domestic use. 099-00. 

European Mental Hospitel, Ranchi. 904. 
bois पर of Benares silk to Ceylon and 

jax. 828. 

Ex-service W. A. 0. ()'8 seeking em} B 
ment in Civi] life. 379-80. Late 

Gatemen at Level Cro: bei 

Punishments toT.N/A, Personnel. 23756 
Railway Accidents and Enquiries during 

the year, 39-4 
Railway Lines dismantled during War 

50l-02 
Refurnishing of Compartments on Rail- 

y Trains, 5 
Regulations re use of head lights in Motor 

Cars in New Delhi. 96-9 

Re-introduction of return and zone tickets 
on ratlways. 70१0. 

Renovation of Dufferin Railway Bridge at 
Benares. 40-4. < 

Restricti on the it in Publics 
Service of Hx-I. N. A. Men. 232. 

Results of 0, €£ Car 
Notes. 444-45. 

Rules re 0: ulsory insurance of Motor 

Allahabad and Ghazipur on 0. T 
Railway. 92 

Grant of Newsprint Quota to Indian and 
English Newspapers. 504. 

3-04. 

Running of HE. I. Railway cum G. I. Pe ह 
Railway Bombay-Calcutta Maile vse 
Benares Cantt. between Allahabad and 
Moghulsarai. 294-95 

Running of Inter Class slesping coaches 
between Benares Cantonment and 
Howrah on BH. I. Railway. 02-43. 

Ink a Tax on pt ion for lands 
d for War purp in Bi 

232-33. 

“Individuals and i ased to 
income-tax on incomes over one cro; 
of rupees during 945-46. 690, I236. 

Instructions to passengers how to behave 
on Railway journeys. 508. 

Issue of tickets by ‘Travelling Ticket 
Examiners to bona fide Passengers. 
I0l4. 

Lack of Head-Rests on New Delhi Roads. 
706. 

Late running of Railway Trains. 297-98. 
Licences for Sale of Cloth, Oilseeds, and 

Tron. 743. 

Licences for Sale of Grains. 743-44. 
Monopoly of certain Firms for importing 

Brass Sheets. 742-43, 

Passage to ded scholarship: 
for studies abroad. 689. 

th Mo of Bi 904, 
Select Committees on Insurance and other 

ills. 744. Baer 

Shortage of printed tickets at stations on 
E.I. Railway. 0i2 

Sittings of the Federal (0076 during the 
year. 

Situation in South Africa re Satyagraha 
struggle. 380-82 

Supply by V. P. P. of Government Publica- 
tions by the Manager of Publications. 
470-72 

Telephones disconnected for Political 
reasons. 744. 

Question (Supplementary) re 
Action for inoreasing the yield ef Food 

from Fisheries. 5. 



ma Qi 

(9
 

है 
जे 

p
a
r
e
 

INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES 87 

SRI PRAKASA, SHRI—contd. 

ion (8 ‘y) 
Administration of the W. A. C. (I). 2I9. 
Appointment of Provincial Governers. 

nid 

~ Oentral Scheduled Castes. Scholarshi 

22i 
De-Control of Sugar, ॥2. 

iendl, lati with 
the FagirofIpi. 378,379. 

fet ans hort: of 

accoinmodation and Control of Rents. 
449- 

Grant to Muslim institutions from the 
Education Department. [78 

TARE —conid. 
Question re—conid, 

Seales of pay and dearness allowance of 
in Settlement Operations in Ajmer- 

Merwara. 046-47, 

Test for Ministerial in the Inoome- 
tax offices in Sind. 448. 

Utilization of Inferior for coolie 
fons by posts and Telegraphs Officers, 

STALL— 
Question +e Mohammadan applicant for 

in Mahimaganj railway station on 
Bengal Assam Railway. 045. Z 

Health of Rikshaw pullers. 74 STANDING ADVISORY COMMITTEE— 
imprisoned or detained I. N. A. P. | Si 

437-38, : STANDING COMMITTER— 
Indians under as Gi i | Se tee,’ 

of India’s Prisoners. 2l!. STANDING OXDMR(S)— 
Invitation to Mr. Compton Mack € 2 for Industrial 

to write History of India’s War Bffort. workers. [7 
4207. STARCH— 

Number of controls under Commerce Question re aago flour and the imporié licences 
Department. 390.—_— on——, 393-94 

Provision of waiting room in Income-tax | STATE DEPARTMENT— 
Office, Delhi. य79-80. 

Remoayal of colour prejudice and favouri- 
tiem in W. A. 0. (I). 56. = 

Reorganisation of Central Services. 
Resid dation for Mi 

the Legislative Assembly. 093. 
Restoration of Pre-war Railway Con- 

eessions to Passengers. 293. 

24. 
i Of 

for specialized ini 
abroad by Central Government 

Supply of Electricity to 
Serventa in Karolbagh 

Surplus Military Stores. 280. 
\ Training of Indian Personnel for 

Armed Forces. _ 452. 

‘Transport difficulties in Delhi.  I4. = 
Uniform policy re Licences: for Firearms 

under the Indian Arms Act.  l466. 

Use of firearms by hooligans in Bonga! 
and amendment of Indian Arms Act. 
202, i204. है 

Report of the Public Accounts Committee 
on the Accounts of 943-44. 339, 

Special marriage (Amendment) Bill— 
0 refer to Select Committee, 437-40, 

sent 
il7l. 

Government 
It0: 

the 

Question re— 

Capital and Recurring Expenditure on 
Pilgrims and at Kameran, 69. 

Casualties among Railway during 
communal disturbances in Bengal. 

Resolution re running of Civil Aviation es 
a + 709-740, & 

STATE RAILWAY(S)— 
See “* Railway(s).”’ = 

STATEMENT OF BUSINESS— 
See “ Business, statement of.” 

STATION — 
Question re erasing of names of Railway 

written in Urdu script in the 
Purnea district of B. A. Railway. 804. 

STATIONERY, DEPUTY CONTROLLER 

Question re basic salary of junior clerks under 
the Caloutta. 846. 

STEAM VESSEL(S)— = 
Question re plying in Inland Waters, 

298-99. = 

STEEL— 
Question re complaint re export of timber, 

——, cloth and cotton from India, 
838-39. 

STENOGRAPHERS— 
Question re— 

in South Indian Railway. 044. 
on South Indian Railway. 2040. 

STERLING— 28 

Question re— = 

Income Tax on total profits of —— and 
dollar companies in India, 4789. 

Relationship, between the Rupse and —— ~ 
925. 

STERLING BALANCH(S)— - / 83 2: 

- Cost of —— at Ki Q ti Q 

Station. 69. 

Protection of Railway in Noakhali 
and Tripperah Districts. 785. 

Sanctioned Posts in certain categories of 
Railway Ss 75-80. 

re— 
Payments made out of the acoumulated 

* Remarks of Dr. Hugh Dalton, Chancellor 
ov Exohequer re recovery of——. 44l- 
42, eee ai 
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STERLING BALANCE (S)—contde 

Question re—conid, 

Repayment of and Repeal of Secti 

SUBSCRIPTION(S)— 
रो re payment of by India +e 

i 682-84. 
4l-of the Reserve Bank of India Aot. 
697. 

Talks re Settlement of * 

STONE— 
Question re facilities for import into Gujrat 

of Building from station on the 
Nizam State Railway, the G. I. P. and 
the M. & 8. M. Railways. 789. 

“ STORAGE— 

435-36. 

Question rs action for the reduction of losses 
in of Grains. -3. 

STORES— 
Question re— 

isposal of + obsolet and 
salvage by the Industries and Supplies 
Department. 035-36. 

purchase rules followed by the Army 
Department. 4208. 

Surplus military ——. 279-80. 

STRIKE(S)— 
Question re— 

Details re on Railways. 627-28. 
Number of —— in Industries in Provinces, 

॥92. 
Pay of employees of Posts and Telegraphs 

Department for —— period. 775. 
Payment of Salaries, otc., to Workers of 

the Posts’ and Telegraphs Department 
for the -period. 38. 

Resumption of normal functions of the 

SUBSIDIES— 
Question re sinking of wells and 

of foodgrains by 402 

SUBVENTION(S)— 
Question re loans or advances paid te 

Bengal Government by the Central Govern- 

procuration 

- ment for famine, etc. 242. 

SUDANESE COTTON— 
See ४ Cotton.” 

SUGAR— 
Question re— 

Countries to which Export of —— and 
Cloth is permitted from India. 62-25. 

De-Control of ——. I-]2. 
Expansion of —— industry in Madras. 

2028. 

Extreme shortage of quota for rural 
population of Ajmer-Merwara. 548. 

Percentage rise in price of and 
sugarcane. 552-53. 

Purchase of National Savings Certificates 
as condition precedent for issue of 
permits’ for —— Kerosene and rice. 
83. : 

Production of 
and 
Oil. 

—— Gur, Salt and Dal Quota in Assam. 
776. 

and textiles in India 
quantity available of Kerosene 

l. 

re 

903-04. 
SUB DIVISIONAL OFFICER(S)— 

Question re in the Central Public Works 
~ Department. 843-44. 

SUBJEOT(S)— 
Question re— 

Dropping of English as opnenst — an 
certain schools in Ajmer-Merwara. 938. 

Optional in Secondary Olasses in 
“Ajmer-Merwara. 937-88. 

Posts and Telegraphs Department since GARCANE— 
the settlement of « 46, peu tie 

—— by the Naval Rati in Bombay. re. 
950-5l. Fixation of price. 4026-27. 

in the Posts and Telegraphs Depart- Percentage rise in price of sugar and 
ment. बम हे का 552-53. 

Wages to strikers in the Posts and Tele-| sugar FACTORY(IE8)— 
+ तक Department for —— period. ‘See acta Gane ) 

STUDENT(S)— SUHRAWARDY, DR. HASSAN— 
= Question re— penne of Mr. Bhulabhai Desai and —— 

dmission of —— from India in Colleges 2 
5 in U. §. A. and U. K, See SUKHDEO, SETH— - 

Difficulties of overseas Indian seeking ; ry 
admission to Colleges in India. 63. Gilesiicn ie 6 5 es 

= Foreign scholarships to from Bombay Advisory Committees on Railways. 9. 
Province. 936-37. App at of un P as 

Passage to ‘ded scholarships for Ci and Transp Inspes. 
studies abroad. 689. tors on N. श्र, Railway. 305-08: 

for specialized training sent abroad| - Broadcasting Station at Kerachi. 225-26. 
by Central Government. 66-72. Clerks on Medical Leave summoned for the 

SaTUDY(IES)— e Income-tax Department test in Sind 
Questi dination of Sanskrit ——. Cirole. 234. 

ANS (0? pl re inefficiency of Teleph 
system in Karachi. 542. 

Corruption in the Disposals Department, 
769-6l. 2 

Denial of relief of Rs. 4-8 in pay to Rall- 
way employees who cease to be te 
service after lst July, 945. 93-96. , 

Employment of superannuated Personnel 
in Commerce Department. 840-4l. 

WW
, 
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Question re —contd, 
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SUPERANNUATION— 
Question re— 

Unqualified Income-Tax Officers in Sind. 
706-07. Employment of superannuated officer 

in Industries and Supplies Deprtment. 
76l. 

Extension in Service to Gazetted Officers 
under Contral Government. 

Extension of Service to men in Lower 
and Higher selection Grades in Sind 
and Baluchistan Circle of Posts and 

Employment of superannuated officers in 
Industries and Supplies Department. - 
76l. 

Employment of superannuated Personnel 
in Commerce Department. 840-4I. 

Superannuated Officers in Communications 

Telegraphs Department. 767. Department. DUBE i 

Holidays to Admimistration Clerks in the Superannuated Officers in the - Transpor’ 

Sind Area of N. W. Railway. 288-89. Department. 023. 

Housing accommodation in provinces fot . = 
offices of the Central Public Works Question re of competent Assistants 
Department. 849. in Railway Board by outsiders and Juniors 

Import and Export Control Department: 758-59. 
84)-42. SUPPLY— 

Import of Salt. 224. Question re— 

Interference by the Joihpur Railway by V. P. P. of Government Publica- 

. Administration in the management of tions by the Manager of Publications. 
| 2 Hyderabad (Sind) Station. 23. 70-72. é = 

New scales of pay for old clerks in Income- Ot aoe and Sarees to Bihar. 
Tax Office, Sind, who were reverted and ——of Food by Russia toIndia. 628-30. 
thon promoted. 448-49. SUPPLY DEPARTMENT— 

Order by the Divisional Accounts. Officer, ti 4 fbi tie जग of 
N. W. Railway, Karachi, to Clerks ental : Gade 0 पतर मिलान: डक 
studying in Colleges. 58. 047. 

Posts in the Sind and Baluchistan Income | suppLings DEPARTMENT— 

Tax Offices. 234-35. See also ‘ Industries and ——.” 
Promotion of unqualified Anglo-Indian| guRgir SINGH MAJITHIA, SARDAR— 

ee and Christian Insp ०६ Accounts | ~ Question (Sup tary) re— 
to the Posts of Assistant Commercial Demobilization of Indian Troops. 440. 

Revision of pay of man in Civil and 
Military Services. 440. 

Officers on N. W. Railway.  290-9I. 

| Proposed introduction of Message Rat® 
| System for Telephone charges in Karachi 
| Ahmedabad and Bombay. 54-42. sae 

Bee estion re— 
| Provision for employment of retrenched so Asriratccen food stores handed” over 

officers of the Indian Army, Navy and Age to Government of India. 858-59. 
की Air Force, ७920-24. Military Stores. 279-80. 

‘Qualifications for the post of Chief Medical | SURPLUS STORES— = 
and Health Officer on Railways. 289-90. 

Requisitioning of houses after the ter- 
mination of war. 849-50. 

Sanctioned Posts in certain categories of 

See ** Stores.” 

SWAMINADHAN, SHRIMATI AMMU— 

Question (Supplementary) re— : 
Ex,service W. A. 0. (I)’s seeking employ- 

py, Staff. 75-80. ment incivilline. 379. 

| Selection for Posts on N. W. Railway. 8 Situation in South Africa re Satyagraha 
t Selection of Food Insp: ik Karach; struggle. 38. 
a __ Division, N. W. Railway. 83. 

| © Selection of Railway Food Inspoctors at i 
| : Karachi. 8I. 

॥ Separate Service for Transit Clerks and | पु: eae 
+ Van Sorters on N. W. Railway. 58-59 fue (8) = 

’ का Question re— 
| 8प7967&77056उत Officers in Communications 
F Department. 023-24. —— in Hindi and Urdu from various Sta- 

Superannuated Officers in the Transport tions of All India Radio. Ne 
Department. 023. . Time given to Broadcasts of English and 

Superfluous officers in Karachi Customs ence ae and gone: 
House. 385. TAMIZUDDIN KHAN, Mr,— 

Bupply of copies of orders to illiterate.| _ Banking Companies (restriction of branoh 
4 Railway Employees, 288. BILL— 

eat for Ministerial Staff in the Inoome- Motions to consider and to refer ta Select 
Tax OfficesinSind. 448. > Committee. 07-73. 
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TAMIZUDDIN KHAN Mz—conid, 

Essential Supplies ( Temporary powers ) 
Bill — 

Motion to consider, 808-0. 
Foreigners Bill. 974. i 
Motion for ad. re © 

Disturbances in Calcutta. 06. 
Question re— 

Basicsalary of junior clerks under the 
Deputy Controller of Stationery, 
6; बना, 84 

Complaints against Conti f Aerated 
Water Supply on E. Section of N. W. 
Railway. ~6 

Introduction of unified 80888 of pay in 
offices under Controller of Printing and 
Stationery. 844-45. 

Pay of G t+ servants 
-after 4th August 93] to Posts on new 
scales of pay and their eligibility on 

, promotion to scales of pay of higher 
posts. 706. 

a 

of Non. to ‘B’ 
A Grade of Unified Scales. 845. 

Railway Board by outsiders and Juniors. 
758-59. 

Tax on Tobacco. 235-36. 
Tender Notice for articles of Indian Manu- 

facture by the Controller of Printing and 
Stationery, व87. 

Unified Scales of pay for Non-Matric Clerks 
under the Controller of Printing and 
Stationery. 845-46, 

Question Supplementary re— 
Cotton Textile Factories in India. 9. 
Disabilities of Domiciled Indians in 

British Columbia (Canada), 637. 
Payments made out of the accumulated 

ling balances of India. 923. 
Police running Guardson ‘Train क् 

on E. I. and 0. T. Railways in Bengal 
and Bihar, 79L. 

Supply of railway wagons. 06. 
Reserve Bank of India (Amendment) Bill. 

795. 

Resolution re _ Running of Oivil Aviation 
as a StateDepartment, 73-33. 

TANDO ADAM— 

‘ations 
allotment of contractsfor European style 
Tea Rooms at stationon ऐप. W. 

TARIFF BOARD (S)—contd 
Question re—conid. 

Publication of reports and recommenda- 
6 tions of हु 

= of ep to 
* _ War Time Industries, 852, 

TAX— 

Question re— = 
Abolition of Salt 445, 453, 

on Tobacco. 235-36. 

TAXATION— 

Question ve appointment of « —— Enquiry 
Committee. 436-3! = 

THA— 
Question re cultivation of ——in India. 849, 

TEA CONTROL AMENDMENT BILL— 
See * Indian —— " uader ** Bills”. 

TEA ESTATHS— 
. Question ye shooting of an Indian labourer 

by European Managor of the Sant 
in Assam. II7-48. 

Registered trade unions in ——. 856. 

TEA ROOMS— 
Q vi al id = 

agian Pecontvnota X tyle 
—— at Tando Adam Station of N. W. 
Railway. 75-52, 

TEACHER(S)— 
Question re— 

Hindustani —— in Mauriti 855. 
Transfers of in Railway Schools fronn 

one Provines to another, 785-86. 

THAR GAS— 
Motion for Adjournment re— use of 

outside the Council House. 07, 476-77. 

TELEGRAM (8)-- Z 

Motion for adjournment re with holding >of 
in Bihar on communal riots. 400, 

TELEGRAPHS DEPARTMENT— 
See “ Posts and —— 

TELEGRAPH MACHINERY— 
‘See “ Machinery ”’. 

TELEPHONE— SS ब जल 
Question re— = न डे 

Complaints reinefficiency of —— syatona 
in Karachi. 542. 

Railway. 76-52. * Effect of Communal—disturbances on the 
TARIFE(S)— Working of Calcutta System.- 46. 

Question re policy of Protective and Efficiency in the Bengal Service. 46. 

Discriminatory Proetetion ”. 266-67- Failure of Service in Calcutta during 
YJARIFF BOARD (S)— 

Question re— 

Applications to 
Indpstries. 633. 

for protection by 

the Communal Disturbances. 46-47. 

Installation of ——lines in all Towns where 
Electric Supply is available. 736. 
पलपल of equip: in India. 

Expansion of —— and existing Tariff 4020-2]. 
inequalities. 634, Payment of bills for trunk —— calls to the 

Investigation into In and = re- Accounts Officer, Central —— Revenue 
“eommendations by the i6l. Accounting Office, Delhi. 02]-I2. 

s
y
 

dt
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TELEPHONE——0o ntd. 
कं Proposed introducti of Me Rates 

“for charges in Karachi, 
Ahmedabad and Bombay. - 54i-42. 

ae i for _Membi of the 

Legislature in New Delhi. 040-4I. : 

—— connections in Delhi. 040. 
—— disconnected for political reasons. 

TA. 

TELEPHOEE MACHINERY— 
8५४ Machinery ”. 

TELEPRINTER— 
Question re— 

lines in India, 052. 
News Service facilities 

Provinees and Berar. 748. 
Release of Military —+— Lines between 
Allah bad and Jubbulpore for civilian use. 

748-49, 
THMPORARY— 

Question re policy re brick structures 
erected for war purposes in Delhi and else- 
where. 47-49. = 

TENANT (8) -- 
Question re eviction of for non-payment 

of Rent under the New Delhi House Rent 

for Central 

TEXTILE MACHINERY— 
See ‘‘ Machinery (ies) ". 

TEXTILE MILLS (8)— 
See “ Milla”. 

TEZPUR TOWNS — a 
Question re extension of Bengal Assam Rail- 

way Line from Rangapara to « 778-79 

, DAS, BHARGAVA, PANDIT— 
ial Suppli (Temporary Powers} 

Biles 
Motion’to consider 878-264: 0)S 
Foreigners Bill. 974, 975, 976-78 

Question re— ~ - 

Composite carriage in night train between. 
Hissar and Delhi. 788. ४८ 

Corruption in Civil Supply Department of 

Central and Provincial Governments. 

047-48. 
Direct train between Dethi and Bhatinds. 

via Rewari. 787-88, 789: 

Expenses of Journay between Hissar and 
Delhi. 788-89. 

False propagande in T,ibal Areas re Bomb- 

ing. 49]-32. _ : 
Free Supply of Verneoular Translation of 

Debates of Central Legislature. 720. 

Fulfilment of Aims of Delhi Improvement 

Control Order, I407. Trust.  8$.. = = 

TENDER (8)-- Hariana Express Train between Delhi and 

; sa ai Hissar. 787. 
by: the High Comnissioner for a Sangeet ally: Admi 

" laid on the ‘Table. 08, 36-45. Ronee oe Shore eS 
30 ——__ for Bookstall Licences on Railways. = यु 

32-3. Slaughter of Cattle. 048. a aed ' 

—— for work in B. I. Railway Loco Running कक of Hindu Un-divids 
Sheds. 82. = y: 2! 

——Notice for articles of -Indian Manu- Third Class Tickets from Delhi to Bhatinda 

facture by the Controller of Printing and by the Ahmedabad Express. 788. 

= Stationery. 2l. Special marriage (Amendment) BillL— 

» TERMS (8)-- 3 = = Motion to refer to Select Committes. Ll45- 

Question re —— and conditions of agroo- CKETS— 

+ for engagement of R. T. A. F.P in| Questions = नल eS 

96-96. Issue of by Travelling —— Exsminers 

TEST (8)-- < to bona fide passengers. l0}I..- i i 

Question re— Penalty on. seen or fare on un-used Railway  _ 

Clerks on Medical Leave summoned for the Re-introduction of return and Zone 

a Department —— in Sind on railways. i0i0. 
ircle, 234. 2 

——. for Ministerial Staff in the Income. 
Officein Sind. 448. 

TEXTILE (8)— 
Question re— = = =e 

‘Disposal of —— by Disposals Board. 
636-37. (८ i कक 

New —— olicy of the Madras Goyern- 
042. ment. -१ 

Production and Supply of Cotton and 
Cotton Yarn in Indie. 3I-I8. ¢ 

Production of Sugar and —— in India and 
- quantity available of K Gil. 7983. 

TEXTILE FAOTORIES— 
86७" Factory (ies) ”. 

Shortage of printed ——— at Stations on E.T, 
Railway. l0l). — 

Shortage of Third Glass on.Malakwal 

Shorkot Road Line on N. W. Railway. 
>774. : = 

Third Class from Delhi to Bhatinds 
by the Ahmedabad Express. 788. 

TIMBER— 
Question rs— = 

Complaint re export of——steel, cloth and 
cotton from India. 838-39. : 

Shortage of Bookings of —— on the Sat- 
_ pura Division of B, N. Railway. .30-03. 

Supply of —— from Burma, Andamans and 
Indian forests. 07-9. नल 
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‘TRADE AGREEMENT (8)” 
Ses “ Agreement (s)— 

TRADE MARKS (AMENDMENT) BILL— 
Seo “ Bill (8) 2१५ 

TRADE UNION (89):7 
Question re registered —— in Tea 

856. 
TRADE UNIONS (AMENDMENT) BILL— _ 

See “Indian ** under " Bill(s)”. 39. 

sphere 7 TRADER (S)— 4 
usstion re— ; हे हि 
Effect of communal riots in Naokhali and sueston te f अल to Imphel in: Manipur f 

in Bengal - on the activities of i of evacuated Indian ——. 867. 

Coes! Excise Department. 952. TRAFFIC— 
awlessness on the Dacea—Mymensingh 3 जाप ता | 

and sections of Bengal maga Sees re military —— on Railways. | 
Railway. 43-44. jn BB. 

Protection of Railway Staff in Noalchali ‘RIAL (8)-- | 
and Districts. 785. = Question re repatriation and —— of I. N. A. | 

TITLE (S)— Officers in Singapore Camp. 86. | 

Question re— TRAIN (S)— 

Abolition of system of grant of ——. 6I7.| Question re— | ५९ 
Surrender of Honours and —— in 946. Arrangem ae for ting at \ 

5 ‘unction Stations. 295-96. | 

POBACCO— Attack at Dasna on Pilgrim —— from | 
जि Gerhmukteshwar. 955-57. = 

Inconveni due to i ion to Graw- Cancellation of Nagpur-Bombay Express | 

ers to aell —_— before February. 93. 6 44-45, 
Tax on + 235-36. omposite carriage in night —— between 

TOUR (8)— Hissar and Delhi. 788. 
i Cost to Government of India of Special — } 

Question r= — : = for Mr. M. K. Gandhi to participate in * | 
Enquiry into Hooliganism during Pandit Simla Conference: 94. Sa 

Jawaharlal Nehru’s Frontier 32 6 | 
75. Gost to Government of India of special | 

Expenses on —— of Director General of ——for Mr. M. K. Gandhi to participate | 

Archaeaology to Persia and Afghanistan. in talks with Cabinet Mission. 93. | 

290-9l. 
Cabi ea a Direct —— between Delhi and Bhatinda 

by Cabinet Ministers of the disturbed ५ ४ 
areas in Bengal and Bihar. 052-65. va Rewart, 787-88, 789. ; 

“TOWN IMPROVEMENT ACT— Express —— between Delhi and Madras | 

See “ Act (8) ”. 76-62, | 

TRACTOR (8)— Fast Expres between Delhi and Mad- > 

= ras. 767, 
Question re— भर > ॥ 

Assembling of Agricultural -—— in Ord- Hariana Express —— between Delhi and | 

nance Festories. 770-72. REBEL Ney HEE | 
‘Number of and ploughs received by Late running of Railway ——. 297-98. | 

Government. 027-28. Passenger —— at night between Badnera | 
TRADE— and Amraoti on G.I. ?, Railway. 0]4-« | 

Question re— si | 

me Bovey India for entering a particu- Bolins: + पाप guards on पका तह San 

—— 5 pal 5 LO Ns ih i 
Ban on any section of population entering a Bih: ne हि 32250 02 pn Oneal aD 

= @ a4 ate ar. 790-92, 
particular —— in Brivish India. 852. 

Indian interest re with Ceylon in जग by Bongal Nagpur Railway to 2 

il. At is g) Pp eS bet 

ponrarend Org ae Madras and Caloutta from Simhachalam 
Loss to Government due to underhand UolAnalerpallt तरह : 

5 Pe palli direct. 527. 
practices in the export of cloth. 5 
394-95. Running of a fast —— between Delhi and > 

Profits to Go t by Export——, Madras. 752-53. , 

630. 5 és aE A = 

Trade Relations between India and Burma: Sater कि specie Bee 

383-84 . Shortage of passenger. —— on Nagpur 
Bhusawal Line of G. I, P. Railway 

_-29-92. 
Third Class Tickets from Delhi to Bhatinda *# 

by the Ahmedabad Express. 788. rx 

Unlawful stopping of Railway —— by a) 
National Congress Vol in Bihsr. ' 
305. c 

and Third Glass Waiting Rooms on 
Bengal Nagpur Railway. 60-6I. 

& 
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TRAINING— PRIBAL AREA(S)—conid, 
Question re— Question re— 

Candidates of Posts and Tel De- B of —— in Waziristan. 6I5-i6. bh 

partment sent overseas for specialized 

029-30. 
Policy re Military —— of Indian girls and 

particulars re Indian women i Lae 

69 
Students for specialized ——_ sent abroad by 

Central Government. 66-72. 
_— of Indian Per~onnel of the Armed 

Forces. 452-53: 

TRANSFER (5)— 
of Teachers in Railway 

Schools “from one Province to another. 

785-86. 

PRANSFERRED COMPANIES (AMEND- 

MENT ) BILL— ; 

See ‘‘ Registration of > under * Bill (8) ”. 

TRANSIT 

Question re value of goods lost in —-— on 

Railways. 763-64. 

TRANSIT CLERK— 
and Van Question re separate ervice for 

Sorters on N. W. Railway. 58-59. 

TRANSLATION (S)— 

Question re free Supply of Vernacular 
of UVebawes of Central Legislature. 

TRANSLATOR (5)— 

Question re Hindi and Urdu Qualifications of 

Hindustani —— in All-India Radio, Delhi. 

20. 

SR ANSPORT (8)— 

Question re— 

Nationalization of Air in India. “30L 

Policy re Motor business and Rail-road 
Coordination Scheme in Ajmer-Merwara. 
Delhi, etc. 046 

----+ Difficulties in Delhi 
-- of Fish by Road and Rail. -77 

‘Views of Interim Government on Nationali 
zation of services. 496-97 

TRANSPORT DEPARTMENT.- 
Officers in the 

——. - 023: 

TRANSPORTATION INSPECTORS 

I3-I4 

Budget for the in Assam 
False propaganda in 

2-2: 

Kidnapping of Hindus b: ople of —— 
after termination of ae 6834-36 

Money and Officers for the Administration. 
of ees Assam. 62-64. 

Permission .to Members of Constituent 
के कक 3 अब in excluded and —— 
0: jam, on ipur, Khasi and Jainti 
Hill States. 7720-27 eae 

Protests in connection with the bombing 
of —— in N. W. F.P. 624-26 

—— in Assam. 64-65 

TRIBAL PEOPLE (S)— 
५ 

i65-66. 
re Bombing. 

r i f —— in the 
Advisory Council of Constituent Assembly 
847 

TRIBAL POLIGY— 

Question re remarks by Honourable Member 
for External Affairs at Press Conference in 
Delhire——._ 626. 

TRIBE (8)-- 
Question re— 

Forward policy in connection with the 
Frontier 378. 

Representation of in excluded and 
partially exlouded areas in the Advisory 
Couns of the. Constituent Assembly. 

TRIBUNAL (S)— 

Question re decisions 
Appellate 

TRIBUNALS (SUPPLEMENT. is 
VISIONS) BILL— ~ ०3 

See ‘“‘ Special 2 under ४ Bill (8) ९, 

TRIPARTITE LABOUR CONFERENCE, 
Soe ** Conference (8) ”?. 

TROOPS (S)— 
Motion for Ad: 

Indian —— from Indonesia. 

Question re— 

Allotment on papers of British and 

of the Income- Tax 
3. 6 

203. 

See “Inspector (8) * Indian —— 

TRAVEL— Demobilization of Indian ——, 440. 
Question re improvement of conditions of —— Indian —— in Indonesia. 434-35. 

for third class passengers on Railways, Indian in Iran. 45]. 

Number of Churches maintained fe iti 
TRAVELLING (S)— in India.. 937 ined for British 

Quostion re ts for dati Withdrawal of Indian ——\ from Basrah, 
Boarding, and protection. of Members 438-39. : - 

of the Constituent Assembly, 093-95. TUBE WELLS— 

TRAVELLING TICKET EXAMINE. See “* Wells.” 
to bona Question re issue of tickets by 

fide passengers. 0il 

TRIBAL AREA (S) 
Motion for Adjournment re bombing of —— 

in Waziristan. 05, I76 

TURNER, MR. A. C.— 
Oath of Office. 22. 

TYPEWRITERS— 
Question re factories for radios, films, re- 

frigarators and —— in India. 09-30. 
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) 

TYSON, MR. GEOFFERY W.— 

Foreign Exchange Regulation Bill.. 
Motion to refer to select Committee. 876- 

78. 

Motion vs third report of the Committee on 

“Bretton Woods Agreement. 25-27. 

Question Supplementary, re— 
_ Assets in India of United Kingdom Nationals 

696. = 

Financing of India by British Government 

from the Empire dollar pool for purchase 
of capital goods, 695. 

U 

UNDER SECRETARY (8)-- 
Question ve appointment of from the 

Administrative Reserve made by the 

‘UNITED PROVINCES—conid. 
Question re— 

Absence of Railway in Hamirpur District 
of the S 5 

Adoption of —— Code of Education in 
Ajmer-Merwata Curriculum. 938-39. 

Compulsory procuration of Grain from 
peasants in during 945-46. 39. 

Fixation of Price of Wheat in . 2h, 
Fixation of purchase price of paddy by 

Bengal, Bihar and vernments, 
03-4. 

Notices under Town Improvement 
Act on residents of Delhi, Ward No l4 
(Serai Purani Idgah Scheme). 454. 

Rail Road Companies in . T4547. 

UNITED STATES— 

Question re purchase of grain from ——— 
58. 

Question re Indian Delegation to —— 
Economio and Social Council. 6-2. 

Reports on the work of Indian Delegation to 
the preparatory commission and genoral 
Assembly of the laid on the table. 
LTT. 

UNITED NATION'S ORGANISATION— 
Quostion re selection of pe: | of Indian 

Delegation to ——. 623-24. 

UNITED NATIONS RELIEF AND REE ABI- 
~ LITATION ADMINISTRATION. 

Motion re payment $0—249-57. 

UNITED PROVINCES— = 

Motion for Adjournment re— 

Communal Disturbances in Bengal. 
ot Bombay, — Biher eto. 98-08. 

¥.P.8.C. 935-36. y 

UNIVERSITY— _ | UNITED STATES OF AMERICA— 
Question re— : | Question re— : 
Admission of students from Assam~into amy Indiai 

Colleges affiliated to Benares Hindu, ; Asrislon ct stud ont oa co ess 

Atigarh and Delhi 3 45. i : ne es = i हे 

x ition of A. M. 8. Dipl of fhe greement wit re operation © 

ता वर तप by Medioal Countil परम Air Services across India 

i eee Export of Jute oloth and bagefrom India ४ 
= xport of Jute cloth and bags from India te 

UNITED KINGDOM— के and re-export to South Afrioa. 

Question ro— : 836. 2 

Admission of students from India in Colleges Import of Foodgrains into Indis from the 

in U.8. A. and 945 47. « 0-I]. 

Assets in India of Nationals. 696-97. Indian Ambassadors in-—— Soviet Russia 

Monopoly and Price Poo jing Arrangements = and other European Countrios. 638. 
in ve Toxtile and Printing Ma- nal Conf ab 

chinory. 630-32. दे Seattle, ---- 848 49. 

Purohase of cotton by the - Go Private Ownership of A lanes from 

633, 780, * Disposals. 74. 
ry of expenditure i d in India Rules re military pensions, gratuities oto. 

on behalf of —— and astern {group in force in —— and British Dominions. 
countries, 756-67. 223-225. . 

* ‘UNITED NATIONS— ‘Trade Agresment with 62-28. 
Waugh Mission to— 226. 
Waugh Mission te —— and the obligation 

to pay Silver in kind. 226-27. 

Erasing of Names of Railway Stations 
written in soript in the Purnea 
District of 8. A. Railway. 304: 

Bindi and Qualifications of Hindustani 
कप पर in All-India Radio, Delhi. 

Number and qualifications of —— and 
Hindi Programme Assistants in All India 
Radio. 86. Ber 

Recommendations of the Hindi Radio 
Advisory Committees. 397. 

Talks in Hindi and from various Sta- 
tions of All India Radio. 89. - 

. 
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URDU—conid. द LALLUBHAI, MR.—contd. 

Use of pe a Broadgasti Sago flour and the import licences on starch. 

Hindust: Newa Bull by the Ali 393-94. 

India Radio. 924-25. Use of deteriorated Foodstuffs as Sizing 
he J flour. 509-0. 

y UTTAM CHAND, SEJT.— Utilization of doteriorated Food lying with 

Question re grant of compensation to Provincial Governments. 506-08. 
‘ost of Shri Subhas Chandra Bose in 

‘Afghanistan. 096. Wee Orders placed with Indian Firms. 
tan. 2 : 

Question (supplementary) re— ¥ 

Vv Administration of the W.A.C.(I). 29 
Cotton Textile Factories in India. 9. 

Vv: J. DA Countries to which Export of Sugar -and 
. 6 demobilization ond re-employ- Cloth is permitted from India. 6] 
a if of Indian Army Officers since 

|! 

facmmormms— .. : बा 
पु os Question re— Monopoly and Price Pooling Arrangements 

Policy of Government of India regarding | | in U.K. re Textile and Printing Machi 

filling up of in Imperial Secretariat 2879. 63i 
and attached offices through the F.P.S.C. Prices of Articles received from and des- 

954-55. : कि patched to Burma. 632 
Reservation of —— in I.C.8. for LN.A. Profiteering by Government inthe Disposal _ 

Personnel. 703. of certain articles. 28l. 

Z VADILAL LALLUBHAI, MR.— Profits to Government by Export Trade. 
Demand for supplementary grant for 3 
शक epee Working El ee enscs— Supply of railway wagons, 06. 

tenance of carrii an wagon 
Stock. 286-87. act = ‘AN SORTER(S)— 

ह indian Trade Unions (Amendment) Bill.— Question re separate service for Transit Clerks 

Motions to refer to Select Committed and and on N. W. Railway. 53-59. 

: to ciroulate —. 270,27.325-29 VANGUARD— 

zat 2 eels i a fro; he ——— under 

a 49 civoalate. 4076-70. a Press Emergency Powers Act. 229-3l. 

a A ‘Question re— VARMA, MR. 8. B. 

~~~ Aetion for oe Reduotion of Losses in Question re— 

Btorage of Grain. 2. State Railway Grados of pay’ wen 
Air Qonditioned Piece between Delhi and pes RISER ce’ O: a eae ste oe 

Ly Ahmedabad. 037-3: Suppl: f Dhoti ihar, 

Control of alliance between Indian and we eee a Saat seth 

Foreign capital. 4273. 

"बह किक मदन न Cee dic Waste | VEGETABLE GHIE— 
3 @I8-I9. Question re manufacture of —— from Cotton 

Control of Fuel Oil Imports. 772-78 moody sates 
ह Controls under the Industries and Supplies See also “ Ghee ”. 

, Deparbment, 520-32 VEHICLE(S)— 

> Laobnces for export of castor oil, 67-8, | <Quost re rules re leo) of 

850. Motor 503-04. 

Loss to Government due to underhand | VENDING— = 

practicés in the export trade of cloth. Question re catering and on state Rail- 
: न मा ways. 287-88. 

during War in Indis | yVICTIMISATION(S)— 
Question re —-— of and wrongful removal 

दे. Number of controls under Commerco from service of an Income-Tax Officers in 

Department. 390-92. Bihar. 07 

-. Policy re control on African and Sudanese VICTORIA TERMINUS— 
Se Cotton. 392-93. Questidn re molestation of Women by Railway — 

Oduction of Cloth and Yarn. 744-45. Bolive 275 Borat epee: 
Profits to importers on intporta of dye-} VICTORY BONUS— > 

है stuffs. 508-09. See “Bonus’’. 

Registration of new firms after control of | VICTORY DAY— 
il73. Question re —— Parad» at Delhi. 66. Be Capital Issues. 
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VIEW(S)—- WAR(S)— 

Question re — of Interim Gi 2 ४ on Q ion re— 

हे हाय सब of Transport Services. 496 Acquired Lands in Benares for purposes 

पे 2 कर of —~. 232. sh | y- 

VIJAYA ANANDA, MAHARAJKUMAR DR. ion of Aeropl by Go: ‘i ७५ 

+ sIn— : after the olose of - L9l. : 

Motion for adjournment #6 communal Dis- New Industries during - in India.67. 

turbances in Bengal, Bombay, U.P., Bihar Policy re Temporary brick, structures erect- 

etc. 0l. ay for purposes in Delhi and elae- 

Question re publication of reports and recom- पर बे pee = 

mendations of Tariff Board. 86-62. Eric of silyer sold in India and brought 

Question supplementary re attack at Dasna Wan ae silver agreement during the 

on pilgrim train from Garhmukteshwar. Railway Tinea w dismantled dur 5 

957. 50l-02. ta: 
VILLAGH(8)— Ri ion of agricultural land acquired) 

Question re introduction of Skelt ’s Guide- for —— purposes in Bareilly District. 

ways System of Transport between —— 933 कि 

by Railways. 

VISIT(S)— 
Question re statement re ——to N. W> Frontier 

by the Honourable Member for External 

Affairs. 635. 

VIZAGAPATAM— 

Question re— * 

Reduced interim relief paid to port 

workmen. ० 

Victory bonus to Harbour and Port 

workmen. 526. 

VOCABULARY— 3 

Question re acceptable of Hindustani 

688. 
VOLUNTEER(S)— 

Question ‘re unlawful stopping of Railway 

trains by National Congress —— in Bihar. 

305. 

Ww 

WAGE(S) — 
Question re— 

Improvement of status and position of 

Jabourers and fixing of a minimum wage. 

69. 
Steps to check the rising of prices and 

. 455. ie sent 

——— to strikers in the Posts and Telegraphs 

Department for strike period § 05. 

WAGES ACT— 3 

See “Payment of under “Acts”. 

WAGON(S)— 

Question re supply of railway ——. 05- 

WAITING ROOM(S)— 
Question re— 

Inconveniences existing in Third Class —— 

_ondifferent Railways. 545. A 

Provision of in Income Tax Office, 

Delhi. 79-80. 

Trains and Third Class 
NagpurRailway. 60-6i. 

om Bongal 

WAR ACADEMY— 

Question re activities of Dr. A. Jha in connec~ 
tion with the proposed Indian 688. 

WAR EFFORT— 
Question re invitation to Mr. Compton 

enzie to write History of India’s ——. 
4205-08. 

WAR ORDERS— 
See “Order(s)"”. 

WASHINGTON— 
Q ion re gel of delegates to 

parle Food Board Commission. 550- 

WATER— = 
Question re— 
Provision of electricity and under the 

458. 

for irrigation, 
Delhi Re-Housing Scheme, 

Supply of Sub-Soil 
4009-I0. 

Supply of by Condensers’ at Kamaran. 

‘WAUGH MISSION(S)— *<--. 
Question re— 

to U.S.A. 226. 

to U. S. A.and the obligation to pay 
silver in kind. 226-27. 

WAZIRISTAN— 

Motion for Adjournment re bombing of Tribal 
Areas in ~ 305, 

Question re— 

Bombing of Tribal Areas in ——) 3676/छ७ 777 

3304 into circumstances of death of 
jor Donald, Political Agent, ——. 

609. “3 
हे 

WEAVER(S)— 
Question re— 

Action on Resolution regarding more yarn 
for Handloom ——, 62. 

Increused supply of local yarn to 
Madrae province. 8. 

in 

Congresses. Representations by the 
549-50. 
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WEAVER (S)—conid. WORKING EXPENSES—EXPENSES OF 
Qisstign recone BLECTRICAL DEPARTMENT— 

y. Sik the 08 ne ee Demand for Excess Grant for 943-44. 40. 

3 ar Counsil-of ‘Constituen ‘8 Demand for supplementary grant for 945- 
46.—Rail) i287- 

WEIGHTS— SAYS 2222 
Question re difference in local -—— and | WORKING EXPENSES—EXPENSES OF 

Measures. 036. GENERAL DEPARTMENTS— 

WEIGHTMAN Mr.— + : 44, 
Oath of Office 2609: Demand for Excess Grant for 943-44, 

a we a Demand for supplementary grant for 945- 
प्र G vias se 46—Railways. 28' 

“Sinking of ——— and procuration of food- 
grains by subsidies, 025-26. WORKING EXPENSES —EXPENSES OF 

TRAFFIC DEPARTMENT— 
Sinking of ——— and Tube- —— asa result 

Sas Grow more Food” Campaign, - 282- Demand for Excess Grant for i943-44. 

85. . 
=3 Demand for supplementary grant for 94)- 

WHEAT— 46—Railways. 4287. 

Question re— 

Comparative prices of lac, —— and rice in | WORKING EXPENSES—MAINTENANCE 
the Central Provinces. 300, 236. AND SUPPLY OF LOCOMOTIVE POWER— 

Fixation of Price of inU. P. 24 Demand for Excess Grant for 943-44- 

Inerease of i Ration in eating 
Provinces. 7: Demand for supplementary grant for l945. 

| WHEELER AND CO., MESSRS. A.B. tec Railways, 986. 

|... Question re monopoly of ——— for runing | WORKING EXPENSHS—MAINTENANCE 
Bookstalls on most Railways. 500-0l. OF CARRIAGE AND WAGON STOCK— 

किए N Es Demand for supplementary grant for I946- 

Ase i 46—Railways. 285-87. ae 

Nic CR ee ins WORKING EXPENSES MAINTENANCE 
४ Question re— OF STRUCTURAL WORKS— 

Molestation of — by Railway police Demand for supplementary grant for 945- 
at Victoria Terminus, Bombay. 009. 46—Railways. 28. a 

Policy re Military training of Indian girls 
and particulars re Indian——in INA. 69], 

WOMEN’S AUXILIARY CORPS: (INDIA)— 

« — Question re— _ » 

WORKING EXPENSES—MISCELLANEOUS 
EXPENSES: 

! Demand for Excess grant for 943-44. 
40 

eae see | | Demand for supplementary: grant for 945- 
Ex-service employment inj = 46—Railways. 287. 5 

civil life. 379-80. : 

यु Removal of colour prejudice and favouri- | WORKING HOURS— 
tism in. ~ 56. Question re for clerks in Stores Depart- 

_ WOMENS’ RIGHT TO SEPARATE Rust.| | ™en? of BB. & 6. 7. Railway: 05:45: 
DENCE AND MAINTENANCE BILL— WORKS, MINES AND POWER DEPART. 

See “Hindu Married ——” under “SBill(s)”. MENT— 
Demand for supplementary grant for I946- 

हि mR. 47. 26I-62. = 
f uestr = 

the dis; WORKMEN’S COMPENSATION (AMEND- Vermont of indis Frew ai09, | MENT) BILL — 
Emigration of Indian —— to Burma and See “Bill(s)” 

=. Malaya. 67-69. WORKMEN'S STATE INSURANCE BILL— 
into the ae of —— employed ‘See “Bill(s)”. 

i 2 

oy 2 i235, 3 : ‘ : : 

Housing of Industrial ——, I x 
Legislation re Standing Orders for Indus- r Se 

trial ~ ALM, ३ 
का Proposal of Prof. B. P. Adarka: re Health | XAVIER, M 

Insurance for i Question 7¢ death of —— in-Poona Mail, 8I, 

> 
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b 4 

YAMIN KHAN, KHAN MOHAMMAD— 
Deaths of Mr.Bhulabhai Desai and Dr. Hassan 

८ fubrawardy. 96. 

Death of Pandit Madan Mohen Malaviya 

and Sir Sivawami Aiyar. 959. 

Motion for Adjournment re— 

Protection of Life and property of Railway 
passengers in Bihar. 566. 

Withholding of telegrams in Bihar on 

communal riots, 0. 

Abolition of Salt Tax, 445. 
Attack at Dasna on pilgim train from Garh- 
-mukteshwar. 957 

Detention and internment of Afghan 
princes in India. 383. 

Health of Rikshaw pullers. 74- 
> - Indian Troops in Tran. 45] 

itati Mr. 6 Mackenzie to 
write History of India’s War effort. }208. 

Monopoly of Messrs, A.H. Wheeler &Co. for 
running Boolstalls on most Railways. 
602 

Political Adviser to the Crown Representa 
tative. 090 

Protests in connection with the bo of 
Tribal Areas in N. W. F. P. 626. 

he ¢ 

Rail Ro Coordination Scheme. 7. 
Use of firearms by Hooligans in Bengal 

and amendment of Indian Arms Acu. 
2204. 

Use of d urdu in B: 
Hindustani News Bulletins by the All 
India Radio. 925. 

(= DISTTIONED LAND (CONTINUANCE 

Motion to consider and to refer to Select Com- 
mittee,—960, 

Resolution re running of Civil Aviation as a 
State Department. 7/4. 

CYAL TRIBUNALS(SUPPLEMENTARY 
PROVISIONS) BILL. 983. 

YARN— 

Question re— 

Action on Resolution regarding 
for Handloom Weavers. 62. 

Action on Resolution re Reservation of Mill 
—— for use of Handlooms. 647. 

Gloth and position. 64. 

Increased supply of —— to 
80788 Province 47, 

Method of fixation of prices of ——- and 
Cloth. 768-69. 

Production and Supply of Cotton Textil: 
~~“ gnd Cotton 5 तार छह9 

Production ० f Cloth and ——, 744-45. 

weavers in 

ee ee अकबर YIELD— 
Question re policy of Government re increase x 

in ‘ood Crops. 

YUSUF ABDULLA HAROON, SETH— 
Motion for adjournment re bombing of Triba 

Areas in Waziristan. - 05. 

Question re iderations in allot~ 
ment of contracts for European style Tea 
Rooms at Tando Adam Station of N. W 
Railway. 75-52. 

Question (supplementary) re— & 

Charges against eight Delhi papers fo 
publishing speech of a Muslim Leagu 
Leader. 693-94, ie 

Cloth quota for hand dyers and hand * 
printers of Ajmer-Merwara. 235. 

Countries to which Export of Bugar 
Cloth is permitted from India. 64. 

De-Control of Sugar. 2. 

Demonetization Ordinance. 2i6. 

Enquiry into Hooliganism during Pandit 
00520 Nehru’s Frontier Tour, 75- 

6. 

Financing of India by British Government 
from the Empire dollar poo! for purchase 
of capital goods. 6965. 

Gov plans re hi of 
r Seem modation and Control of Rents 

50-- 

Import of Salt from outside and abolition 
of Salt Duty. 702. 

Protests in connection with the bombing 
of Tribal Areas in N.W.F. 625. 

Restrictions on the entry of Indians inte 
Burma. 53. 

Supply of Food by Russia to India. ‘629. 

ZAFAR ALI KHAN, MAULANA— = 

Indian Trade Unions (Amendment) Bill. 
Motions to refer to Select Committee and to 

circulate. 337. 

Motion for adjournment re rioting and blood- 
shed in Delhi City. 055, 056 

Question re victimi of and gful 

Officer in Bihar. 707. 

: रे (supplementary) re— 
Countries to which Export of Sugar and 

Cloth is permitted from India. 64. 
Enquiry into Hooliganism during Pandxt 
Sawaharlal Nehru’s Frontier Tour. 76. 

Enquiries re Death of Netaji Subhas 
Chandra Bose. 2I3. 

Import of Foodgrains into India from the 
United States of America. . 

Indian Troops in Indonesia. 434 
~Policy re Te brick 

erected for War purposes in Delhi and 
elsewhere. 47, 

removal from service of an Incomo-Tax
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JAWAR ALI KHAN, MAULANA—Oontd. 
Question (Suppl ry) re—oontd. 

Surplus Military Stores. 280, 
Transport Difficulties in Delhi, 4. 

ZAMINDARI— 

Question re— 
Abolition of —— Jagirdari and Isti: i 

ZIAUDDIN AHMED Dr,—Conid, 
Question re—contd. 

Store purchase rules followed by the Army 
Department. 208. 

Training of Indian Personnel for the Armed Foroes. 452-53. 4 
Question ( rT 

Systems in Ajmer-Merwara and the 
Centrally Administered Areas, 

Financing of provinces by Go’ of 

'9) re— 
Action for increasing the yield of Food from Fisherics. 4. i 
Arr. 

India for compensating . $0I. 
*Reform’of the Land Revenue System and 
the removal of =. . 
IAUDDIN AHMED, Dr.— 

Banking Companies (Restriction of Branches) 
of Bill. 

: Motion to consider and to refer to Select 
Committee. 987, 990 

Demand for Excess Grant for 943-44 in 
respect of Indian Posts and Telegraphs 
Department. 35, 353. 

Demand for Excess Grant for 943.44 in 
respect of ‘‘Railways’’. : 
Paymonts to Indian States and Companies. 

356. 

id Demand for Supplementary grant for 945- 
हे 46—Rail: ilways in respect of Railway 

Board, 28]. 

Demand for supplementary grant for 946- 
47 in respect of Food Department, 263, 
4265. के 

“‘Rasontial Suppliés 0४ Powers) Bill, 
> 820—25. 

Motion to consider $7. 

Consideration of clauses. 89. 

Discussion not concluded. 796—8i2. 
Motion to pass. 820-25, 863. 
Foreigners Bill. 977, 978, 

foreign Exchange Regulation Bill, 
° Motion to refer to Select Committee, 879- 
ae TRADE UNIONS (AMENDMENT) 

Motion to refer to Select Committee and to 
circulate. 204-06, 243, 

Motion re— 
Food situation. 465, 467, 469, 47], 473, 474, 568—74, 60, 605 > 

_ Third report of the Committee on Bretton 2 qragagtereo= Agreement, ] 9, 30-3I, 78-84. 

ify
 

* 

Amorican surplus food stores handed over “Sto Government of India. 858-59, 
“Tndion Troops-in Iran 45]. 

*=Peyment to Coolics for Handling of Parocls 
8८ Howrah Station. 83. 

Police Tunning guards on ‘Train ,§ervices on E. Ty and 0. T. Railways in Bengal 
Bihar. 790-92. 

Retention of some of the Rules of Defence Ps Act under Special Ordinances. 
539-40. 

. Steps to increase the purchasing power of 
“paper rupee, 237, 

)) its for ing Treing at 
junction stations. 296. 

Cloth and Yarn position. 64, 

Control of Export Price of Jute in Bengal. 62, 

Corruption in the Disposals ‘Department. 760. 
Cotton Textile Factorios in India. 30. 
Countries to which Export of Sugar and Cloth is permitted from India. 64, 
Creation of civic guards and civil defence corps. I]64, 

Dearness Allowance to 
Bombay. - 930. 

De-Control of Sugar. 32, 

Financing of India by British Government from the Empire dollor pool for purchase of capital goods. 695. 
Gold Par Value of the Rupes. 448. 
Grant ce Muslim institutions from the Education Department, 78, 
ee eos Compton Mackenzie to write History of India’s War | rt, 206- 207. eo ee 
Late running of Railway trains, 297, 

Mint Workers in 

सजी prisoners of war in India, 362. 
Payments made out of the accumulated ater! b; ces of Indis. 924, Fee कि 8: te mp brick struct) erec ‘or War purposes in D, elsewhere, 48, 00 7" Delhi and 
Position of India in the matter of D, and Hard Currencies. 702. eos 
Prices of Agricultura] Produce. 750, 
Profiteering by Government in the Dis. posal of cortain Articles, 289, 
Repayment of Sterling Balances and Ro of Section 4I of the Reserv, B; India Act. 697, हिल 
Research on Atomic studies, 473,- 
Sinking of wells and Tube-wells regu! of “Grow more Food” ला i 
eer pa Campaign, 285, 86 offircarms by Hooligans in Be: I amendment of Indian Arms Aot 4 Me = 

Resolution re running of Civil Aviati State Department. 72, 725-26, 7B a 
ZONE TICKETS 

See “Tickets.” 

se!
 

a 2S Se GIPD-—M_—570 LAD—-6.47—660.
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